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The Lok Sabha met at Eleven of
the Clock

[Mr SPEAKER 1n the Chair]

ORAL ANSWERS TO QUESTIONS

Luring away of Shipping Personnel
+
*865 SHRI FAQUIR ALI ANSARI,

SHRI PRADYUMNA BAL

Will the Minster of SHIPPING
AND TRANSPORT be pleased to
$tate

(a) whether it 13 a fact that foreign
Ing companies are luring senior
technical personnel out of the coun-
try as has been reported in the Blitz
dated the 18th March, 1878 under the
heading ‘Stop the shipping bran
dramn’,

(b) the particular measures adop-
ted to stop this brain dram and

(¢) whether there 18 any proposal
to enact a legislation to prevent the
manne staff from jolning foreign
ehips in the same manner ag applioa-
ble to aviation persomnel®

788 181,

2

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) to (c) A state-
ment giving the required information
18 laid on the Table of the Sabha

Statement

There is some dnft of Indian Mer-
chant Navy Officers abroad for em-
ployment on foreign registered ships
Of the annual addition of the certifi-
cated officers, 1t 18 estimated that
approximately 15 per cent to 20 per
cent 1n the Nautica] Branch and 5
per cent n the Engineering Branch
leave Indian sghips to seek employ-
ment on foreign ships

2 While the dnft of Merchant
Navy Officers hes not crippled the
working of the Indian merchant fleet,
there 15 a shortage of officers for effi-
cient manning of the fleet The man-
power requrements are under con-
stant review and to meet the shortage
the following stbps have been taken
by Government —

(1) The pre-entry qualifications
for Traiming Ship ‘Rajendra’ have
been raised from Higher Secondary
to Intermediate Science and the
duration of the period of traaning
has been reduced from two years
to one year with effect from 1875,
resulimg 1n the increase of annual
in take of navigating cedets from
125 to 250 per annum.

(1) A special one year Industry-
onented course with marine bias
in the Directorate of Marine En-
gineering Training, Calcutta/Bom-
bay has been introduced from 1875
for Graduate Engineers m Mechni-
cal/Electrical engineering mn addi-
tion to the regular four years course
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in Marine Engineering in the instl-
tution, resulting in the increase in
the annual out-put of trained en-
gineer officers from 100 to 200 pes
annum.

(iil) To the extent the annual out-
put of trained navigating and en-
gineering cadets falls short of the
industry’s requirements, the Ship-
ping Companies gre permitted to
recruit direct deck apprentices and
jumior engineers.

3. Government are also considering
the question of taking' powers to
suitably restrict the holders of Certi-
ficates of Competency issued under
the Merchant gshipping Act, 1008, for
taking up employment o foreign
ships or under foreign employers, so
as to increase their availability for
employment on Indian ships etc.

ot o weft ol s
YT, qE WTANT WA § a9 AWA
8, ot wreetr itfrax v fiemer &
frwerd §, T TgT XA Y o T
£ wwww ¥ ¥ deft wgiew & e
wgm fir fredt 5 ww % figrd o
T T WY w7 sfewr o
wate 2 of & wZTOT 1| e wTH ¥ vy
7 s ¥t warfud o o afy odar ?
uft &% TEAT AY TR I A §w
TR & Py agr v ST AU Y ?

¥ sfrx ¥ 0% gwaed aardy §
FOETT Y fiFerT e WAt qyar § Wi
iy §Y |19 W7 Y ety WA arar §
fir wg & & wrx wad amer wE o
wroft & & i ?

st wit T :ogt oW 2 wIW ¥
1 wrer 2y a5 w0t oft aer wft wrd 8,
T g7 QYRR FfafedwT gET
ey & Yzoifice aw 1 b
gEa 3% I & amy wgrer g7 oY
Mriwr i fr Wit §o
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eI aeer ¥ &Y g Qv W fs
A-2w wrar wfy & ar Y @Y T 125
& xwrg 259 WO & § ot e Wy
' PR LR dadic g ]

wgt aF A WO AN BT TET
Wi qTere w1 gy s o i
9T ¥R wai W gy § o xafey
are vt s § fiv gee & wgre o
€ ¥ar w6 dfew g amge wiw 8,
ey wro fred §, guford oo o
Aew Srew W a § e o e
¥ wiferer w< R § fin dforeder & ot
I Qwr o Wi wig & ok F
gl w2 ¥ vy fir ag wie ot § 1y
fire mfy § wt< o arws , afeog g
qara @ &

MR. SPEAKER: The Member also
wanted to know es to how many have
gone out of India during the last 5
years?

SHRI CHAND RAM: About 15 to
20 per cent of the trained officers
have gone outside

oft T st wharel ; fnfaor sT-
Jow e sfear & Jgada & W@ W
Hara w1 6 foe s W g
&7 37 w1 Qe & dow F A gure
oy femfed ol &Y § 7 afe gf, ot
FoRTT & Iw g A faare figar § o
v famrfont o are arw ad wr £
wred fer Qo oY 1058 ¥ war qr Y
FTTT ¥ IAA WA qoe wwfhr §?
aft gt, @ A v aw swa e
gy ?

Wiwhow: wwzfafmwie s
m A e ey R E 1 T R
™ aiw @ § e dvw & qrtewe
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A & fag arfe s Y Sfafede
(ST HYF 999 qow ¥ <6 | B3
R gurdr A T @ E
il g%  forat § 39 3 § arfr 7=
B B frr S | @ #11<
{ Referedt g aore a8 wig

JAGANNATH RAO: Sir, in
statement it js said that Govern-
it are contemplating to bring
ard a Jegislation to prevent these
ers from going to foreign coun-
5. One way would be to offer
m good ferms. 1 would like to
w the thinking of the Govern-
it in this regard.

HRI CHAND RAM: I have al-
dy said that we are thinking of

ling them. from the payment of
me tax. That is one thing. More-
T, we are thinking of giving them
ther facilities. We are consider-
that question also.

of Production of T.V. Films

868, SHRI DHARMA VIR VAS-
b Will the Minister of INFOR-
TION AND BROADCASTING be
ased to state:

a) the mode of production of
. filmg shown in its daily program-
l on various topics; and

b) whether privately produced
g are also exhibited: if so, under
it conditions and circumstances to-
ler with the nature of payments
le therefor?

HE MINISTER OF INFORMA-
IN AND BROADCASTING (SHRI
K. ADVANI): (a) and (b). A
slatement is laid on the Table of the

~ Statement

he films telecast by Doordarshan
Qﬂher produced by ifts own staff
obtained from outside gources on

VAISAKHA 6, 1900 (SAKA)
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payment of royalty or on : outright
purchase basis.

Privately produced films are also
telecast provided they meet the re-
quirements of Doordarshan. Such
films are screened by Doordarshan to
supplement jts programmes. They
are either purchased on gutright basis
for a specific period or hired on
royalty basis. The payment is re-
gulateq under the following rates;

I On Royalty Busis
1. Feafure Films:
(i) Hindi Films:

Release period of the films

(a) up to three years.—Rs. 8,500/-
Per screening.

(b) three to five years.—Rs, 7,500/~
per screening.

(c) five to seven years.—Rs. 4,000/-
per screening.

(d) seven to ten years.—Rs. 3,000/~
per screening.

(e) ten years and above.—Rs. 2,500/~
per screening.

(ii) Regional feature films:
Rs. 2,000/- per screening,

(iii) Outstanding/Award
films:

winning

Rs. 8,500/~ per screening.
2. Childrens’ Films Society:

(i) for films of 5 minutes or less.—
Rs. 200/- per screening.

(ii) films between 5 to 15 minutes.—
Rs. 350/- per screening.

(iii) films above 15 minutes for
next 15 minutes or part thereof.—
Rs. 350/- per screening. ,

3. Documentws produ_ced by Fﬂm
Division. and others: ;

(a) upto 15 minutes.—Rs, 250/~
per screening.
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{b) more than 16 minutes.—Rs, 500/-
per screening.

I1. On outright purchase basis:

() Films produced by individual
outstanding Producers;

Rs. 20/~ to Rs, 50/~ per foot for
black and white film on outright pur-
chase basis depending on the follow-
ing factors:—

(a) Cost of raw-stock.

(b) Involvement of eguipments,
(c) Booking of Artiss.

(d) Director's fee.

(e) Technician’s fee,

(f) Music Director’s fee,

(g) Fee for Musicians.

(h) Fee for Script.

(i) Fee for research.

(i) Other exp for technical
facilities,

(k) Locations jnvolved.
(I) Animation if involved.

(m) Doordarsha’s long term in-
terest.

‘Where colour films were commis-
sloned with a view to using them in
India and also for circulation to
foreign TV net works on exchange
basis, the costing of such fllms was
done by a specially appointed com-
mittee.

(ii) Foreign fiims:

These films are purchase on out-
right basis for specific period or hired
on royalty basis. The payment is
negotiated with the producers keep-
ing in view the international rate
structure which wvaries from agency
to agency and film to film.

ot wiee wfwes : et wgvea A
g oy ¢ fie fignft e fiswr ot o
wd & fofw gt & o fg 8500 v
ettty o

AFPRIL 28, 1978
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miwim-asoomm
whf W ko & oy qon wgw §
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2 EWTT ¥7AT 7wt § q-ehter a7
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g '

ot whitc afee : e frewr &
T vy ¥ feran § iy 5 forre o oy
&7 & frg 200 =% 93 ehfi ik
i & oy faee o ¥ frg v ooy |
T Rt § ) aY T wwd feew
o wrfrer & o fach amdY femit & forg
3 R ? v @ g F ag W A
Wﬁﬁ:mﬁwiﬁqn
w7 ¥ A S e et wg e amal
% wwT fomr B wrermz v@y
w T § a1 T 9T A §, 9y oft w@
AT ¥ PT W

Y "W e e : e e
¥ I ¥ s gv vz o wwd oY
& faq &1 ot o wieroRe T
W watw & Am SEw Swnifrr e
AW N, W Tt fierer g
fear s wwan €, sEwT g wdw
firrm §, frrd v e Swwr
g, SE% WreT T e fear amr g

ot wwrw fog e k@ o
¥ oY v S W e peww dehy
& Yoo wihy” femr & Wit 3 woeaeii
o firwt & g qwow o & g
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¥ forg qyrw wTe wr wPve ofY fiewr
wur | Ia% frg oy wiire T e
war, oire ave ff foew e wdwe gur
@ fer Fewr g S @ wam fae
firam frear w1 et g el Y gt
& o winf pedT o W oY, Iw
#ro o, o dro Wiy mfirwr ¥ & g
arw W § e qg ot frt T
qemTdt ¥ fireg sy ¥ af o,
T PP wivw ¥ el Wi o
W Ja¥ frg st §, o9 dfe
faa ardvar

ot wrer o wwwrelt ;. ww fwg
™ ¥ ¥ fram ¥ wwi gy adr
#3 oY @Ay o 6 0@ fpew WY A
FT Swar oF wadT ¥ fear qr, fag
Frosfte, FTmET WwET 4, dfeT amiz
e, fipaiw Y @, oiT Feershe
fopater Fafaert & waay wivghn & oY)

SHRI O. V. ALAGESAN: I do not
have the statement before me but I

discrimination. It is of course true
that certajn films, Hindi films have u

wider field and there is greater de-

Proper functioning of ALR. siations

*869. SHRI K. MALLANNA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether power and clarity of
foreign radio stations are impres-

sive; .

(b) whether Government are aware
that our radio stations are not pro-
perly audible and cannot clearly re-
lay gooll quality music with the
precision they deserve and the same
film song heard on Radio Ceylon is
more enchanting thaen heard on
Vijayawada Station; and

(e) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes Sir.
Several foreign radio stations which
are equipped with high power trans-
mitters provide clear reception in
India.

(b) and (c). The programmes
Iradiated on MW Hreinsmittera from
the radio stations in the country are
properly audible and are of good
quality within the primary service
area of individua] transmitters. The
quality and reception of these trans-
mitters outside the primary service
area may not be satisfactory.

The reception of Radio Ceylonr
Commercial Service programmes
which are beamed to India on short-
wave channels could be better at cer-
tain locations in India which are out-
side the primary service area of the
mediumwave transmitters in the
country ineluding those at Vijaya-

wada.

SHRI K. MALLANNA: The hom.
Minister has almost admitted these
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agriculture; so far as the country's
economy is concerned, it cannot be
neglected. But this is the state of
affairs of radios in the country. What
arg the reasons for this
affairg and has the Government taken
any action to improve this?

SHRI L. K. ADVANI: 1 have my-
self admitted that while jn the pri-
mary service area, our transmitters
are powerful and our service is audi-
ble, in the range beyond that it is

able to be more effective and in cer-
tain cases, the transmission are be-
amed specially towards Indian audi-
ence and the Government is conci-
ous of ;t and at the moment various
schemes are being thought of to up-
grade the transmitters and strengthen
them,

SHRI K. MALLANNA: ‘What are
those schemes?

SHR] L. K. ADVANI: The schemes
as the hon. Member would appre-
clate, would depend upon the aveila-
bility of resources and depending
upan that, we propose to upgrade
these transmitters.

SHRI KRISHNA CHANDRA HAL-
DER; The hon, Minister in his reply
admitted that gome foreign radio
stations are powerful than qurs. Cal-
cutta radio station is one of the oldest
radio stations of our country. Byt
Dacea radio station is more powerful
than Calcutta and we cannot hear the
news broadcasted from Caleutta radio
station in Delhj and Bombay. I would
like to know from the hon. Minister
categorically as to whether in com-
parison with Dacca radio station, Cal-
cutta radio ststion would be made
more powerful and strengthened so
that it can overpower Dacca radio

freed & T7eY ¥ gu ot W
|/ 4T WY T WY T YR 98T
W ¥ ore wur ag dw § e wrow
wger gty der § orgt o< fiedy oY
ana i wary Y oreeft § 7

oft wry gow weyrey : el ¥
ot ok foven o wrw mfY §, feoefr &
arw gart v § | wgt o WYY S
o a wlY, gw  faamer o meie
W pAw g, wfebww & et
W A At & wrHe Nt sy
¥ aq fewrwm & arg g% W w QY
g€ & Fr et oy wrewrie Fdeuw
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» qix fer W v for ¥
forrr Feiiy e § awetqe firar
ord | Bw T Fwe 90 Wirwer g
sk &, Wy 10 whowry wwd A}
ofen  gard vver § e ol & oY
few & wor qfar ®1  wax wF

SHRI A. BALA PAJANOR: In his
answer, the hon. Minister of Informa-
tion and Broadcasting sald that their
policy is to propagate the policies of
{he Government and also to educate
the villagers. I would like to know
whether he js aware of the fact
that....

MR. SPEAKER: He never said
that.

SHR] A. BALA PAJANOR: I think
it is the policy of the Government to
reach the villagers and to educate the
villagers. Whether it is this Govern-
ment or some other Government, this
must be the policy of the Govern-
ment. When he said that 90 per cent
of the country has been covered, ls
bhe aware of the fact that there is a
1oy station in Pondicherry which can-
not reach even 15 KM, but which is
Supposed to broadcast to villages near
Karaﬂul which is 80 miles away and
Mahe, which is 400 miles away? Radio
Beyion is very much affecting the
areas in Tamilnadu like Tirunelveli,
Tiruchi, Coimbatore, etc. Has he got
&ny proposal and have adequate funds
been allocated to his ministry to imple.
ment a scheme for reaching the rural
Population by Radio?

SHRI L. K. ADVANI: If the hon.
member gives notice of a gquestion
relating to Pondicherry, I will give
him full facts.

SHR] A. BALA PAJANOR: The
Question is sbout (disturbance from
Radig Ceylon. I have said thet Tir-
unelveli, Tiruchi and Coimbatore are
affected.

VAISAEKHA 6, 1900 (SAKA)
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MR, SPFEAKER: Thal he hay men- -
tioned sarlier. Mth.ulhuut.
ter he has already answered.

SHRI A. BALA PAJANOR: 1
want to know whether he has any
serious plan for that. He says if I
Sive notice of a separate question
about Pondicherry, he will answer. I
have to wait for a hundred days for
that!

MR. SPEAKER: Next question.

Labour Trustees tn Paradlp Port

+
*870. SHR] PABITRA MOHAN
PRADHAN:

SHRI AMARSINH V.
RATHAWA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the seats of Labour
Trustees in the Paradip - Port Trust
Board were kept vacant during the
entire term of the Paradip Trust
Board from 1st April 1876 to 31st
March, 1978;

(b) if so, the reasong thereof;

(c) whether the newly constituted
Port Trust Board for Paradip Port has
been notified on 31st March, 1978 with-
out lsbeur trustees;

(d) whether Government had re-
ceived the result of verification of
membership of registered trade uni-
ong eperating at Paradip Port for the
purpose of appointment of Labour
Trustees prior to the issue of noti-
fication for the newly constituted
Port Trust Board for Paradip on
3ist March, 1978; amd

(e) if 0, the reasong why the la.
bour seats have aguin been kept
vacant in the newly constituted Port
Trust Board for Paradip?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHREI
CHAND RAM): (a) Yes, Sir.

(b) In view of the split in the
majority union, namely, the Paradip
Port Workers' Unfon, Government
was not in g position to form its
opinion, as required by law, as to
who were ocapable of representing
labour employed in the port.

(¢) and (d). Yes, gir.

(e) The wverification report in res-
pect of the registered trade unions of
port workers at Paradip Port was
received from the Ministry of Labour
on 80th March 1978. However, 12
Members of Parliament from Orissa
have made representations stating
that the verification hag not been
done properly. The entire question
is, therefore, being further examined
before labour trustees are appointed
on the Port Trust Board.

Thorlum Deposits In Orissa

*872. SHRI SARAT KAR: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether it is a fact that new
deposits of thorium have been found
in Orissa recenfly; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

SHRI SARAT KAR: Speaking from
distant memory, I read in & local
Oriya paper long ago a scientist
writing that in the river wvalleys of
Orissa there is  thorium or other
potential fuel or something lke that.
But now the Prime Minister has said
that it is not found. May I request
him to have some query done because
we do tot know most of the things®

APRIL 28, 1878
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If we can get i, it will be helpful,

SHRI MORARJI DESAI: The hon,
member had asked whether new de-
posits are found and to that I

said, no. There have been old de-
posits, Monazite gands are there.
Some monazite sands have probably
been exported. With thorium also i
can be done, but it has to be
cessed, We have not yet reached
that stage, When we reach that
it will be used properly.

¥

i

Liguor Peisoning Deaths in Delhl

*g76. SHRI YADVENDRA DUTT:

SHRI RAM SEWAK
HAZARI:

Will the Minister of
AFFAIRS be pleased to state:

(a) whether it ig a fact that seven
persons have died in Delhi after con-
suming liquor;

HOME

(b) if so, the action Government
propose to take to prevent such tra-
gedies in future; and

(c) the assistance given to the fami-
lies of the deceased persons?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL):
(a) In three separate incidents dur-
ing the months of March and April
1978, u total of 9 persons died due
to alleged consumption of spurlous
liquor. Six of the deaths occured in
Shastri Nagar, 2 in Shahdara and one
in Haus Khaz. Three cases have
been registered and are wunder in-
vestigation by the Crime Branch of
Delhi Police.

(by A Magisterial Enquiry has
been ordered into the incident at
Shastri Nagar. Constant vigilance
by the Excise Intelligence Bureau
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and Delhi Police ovar the elements
ndulging in illicit distillation and
sale of Liquor is being maintained and
whenever complaint or information is
received, appropriute action is taken
according to law Checking at bor-
ders has also been intensified

(c) No assistance has been given
to the families of the deceased
persons.

SHRI YADVENDRA DUTT S8,
the hon Minister has just said that
Intelligence Bureau are ulso gomng
through these cases 1In spite of the
Intelligence Bureau and all the
checking, it 1s probably the third in-
cident of sale of ilheit nquor and
drinking and death in the public I
would uke to know what steps has
the Mimster taken to see fhat these
things just do not take place and
enforcement 13 done properly

SHRI DHANIK LAL MANDAL
Sir, whereever u complaint 15 made
about the sale and distillation of
hiquor immediate raid 18 conducted
and culprits apprehended Moreover,
all round wigilance i3 kept in that
area which 1s prone to this We have
alsp taken steps after

o g TW ¢+ S TORfEE ATy
AT &Y &y wamw 2y

ot wfire wrer wowe @ w q A
wrE 1 ¥ oy var wrerfis o7 & foo
7 ¥ fafodn et & st oy & woode
ot # 99 fremae &7 oYy Iy F)
fafadfe & ame arq ogr & g7 avg
forrae Wt & ¥ sevedt 9w B
ez sy § WK 39 + fawms
Frdamr P &

SHRI YADVENDRA DUTTA
Su, it 1s strange that 1n spite of the
vigilance the Minister has to be in-
1o med of the complaint in writing
Then he goes into it I am putting a

Oral Answers 8

crime and to find out whether actual-
ly the crime 15 committed. There,
his Intelligence is weak. May I ask
the Minister that mn view of

repeated incidents in Dells, will
strengthen his Intelligence and
immediately as soon as the Intelli-
gence finds gut that something of this
sort 15 going on anywhere?

SHRI DHANIK LAL MANDAL-
Yes, we shall do this

SHRI YADAVENDRA DUTIT S8,
he hag not rephed to my question

MR SPEAKER He sald, he wpll
do it He accepted your suggestion

tafag & o9 & ar? ¥ ot wiw
waX §1 § wreft Wt ot &
areeT wign fe v & ww & W
oy quifiwfay & o wog onfe
TR W e g ?

oY s wrr www ;TR

wwer ¥ ag fwin o & G e
oY qifeerdr & & S Forw e
g1 owre ® o pwew, O ww
o &, 41 oeT gw

st darem g & 9w #
qrenw ¥ WA wEEE ¥ wgAT  ATEA
fr grwre 4 ot Ed WAET 9T AW
T w4, Afr i o e
 3rf ofan gifew frar §, @ oW
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win g §) g ¢ e get & e
e woy g ¥ R o ot &

e iy @
W1 Y W oA ngw [ ?

ot ufaw wiw TvEw @ 3g T
W aff wew {1 (weaw)

SHRI BEDABRATA BARUA: 8ir,
this particular incident on which
the question has been  asked
had occured on Holi day and the
consumers were mainly the people
belonging to the Scheduled Castes,
ang 1 18 the custom with these people
to take Liquor on these occasions.

SHRI KEANWAR LAL GUPTA: No.
‘There 33 no custom.

SHRI BEDABRATA BARUA: Jam
sorry I am referring to this because
this type of custom exists

SHRI KANWAR LAL GUPTA:
There is no custom lLke that.

SHRI BEDABRATA BARUA, In
the North-Eastern region also there
are areas where this type of custom
prevails—not in Assam itself, but in
the tribal area. Now I would hke
to ask whether the Government
would be eatisfled merely by remain-
ing silent till somebody informs them,
or the enforcement machinery is in-
formed. Either you have to proceed
on the Gendhian prineiple of conver-
sion of the people, or educating the
people, on which I think nothing
much has been done, particularly in
my area, Or You have o ensure strict
enforcement on which also not much
‘has been done. 1 will consider it a
v dangerous situation, because
p:zglution will be a total failure in
‘the absence of education ung enforce-
‘mept angd it can lead to illicit distil-
Jation over a wider possible scale,
lending to national dis-integration
and bootlegging. BSince the Govern-
ment have taken a policy decision in
this matter, would they clarify thut
-
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»
tron e urgency | that 10
urgency
shtustion guserves?

THE PRIME MINISTER (SHRY
MORARIT DESAI): May I tell the
hon. Member that he need not de-
fame all the tribsls by saying that
they are ail having this kind of cus-
tom. There may be some areas where
that custom may exist. But why
should he say that in g} the tribal
areds it is so? It is wrong to suggest
that there i smuggling, or greater

contrary, there iy greater
smugghing in areas where there is ms
prohibition and there is less smuggl-
mg in areas where there i
prohibition. When full prohibitien
comes into operation in the whele
country, then smuggling will decrease
considerably. But if ;t 18 ever con-
sidered that it wil] disappear com-
pletely, then we are in a fool's
paradise

SHRI BEDABRATA BARUA: 1
agked about bootlegging.

MR. SPEAKER: This 18 Question
Hour; not g debate.

ot qwerw : wemy wEET, AR
star weeft oft ¥ e at & qor Foraeft
T ¥ wewr Y} ¥ oy e
wrgm £ fre foa gwml & & wom
st & forad % & o wz @
o s wrleft wrere Bt @ Wt we
Wt WY goRT T w00 ? g ¥
wfred 25 el ged ot o wor
WY Weor o 8, wr G gET Y W
Y Wy ?

oy sroroelt Yok ;. ag wow
get § mir vt B, 7 wererehorey
g & wreft & 1 e A o fr gt
¥ wrfr § oY e e o oW
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Expoul mﬂ*ﬂ i
ea7p. SHRT DURGA CHAND: Wil

the Minister of INDUSTR b plossed
1o Siate:

(a) what is the progress meude
under the export oriented handloom
project spomsored by the Central Gov-
ernment in each district of Himachal
Pradesh;

(b) what is the number of weavers
inducted so far under the scheme in
each district of Himachal Pradesh;

and

(¢) whether any training has been
jmparted to the weavers under the
project on various aspects of the hand-
loom industry?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (¢). The Government of India had
sanctioned an Export Omnented-cum-
Intensive Handloom Development
Project for the Btate of Himachal
Pradesh with u total financial outlay
of Rs, 66 lacs to cover 1000 loomi
over a period of five years. A sum of
Rs 10 lacs was paid to the State Gov-
ernment ag initial release during
1976-77 tor the implementation of this
project. The Project commenced
functioning in March, 1877. The Pro-
Ject covers seven districts of Hima-
chal Pradesh. By Jamuary, 1978,
at Simla had

&gl W W A S
Wi, oy wR f pw e fe
fimmes 2w & forg o WO v

VAISAKHA B, 1900 (SAKA)
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wrive fvr firr §, 3 for iaww
wrak gl gy & fog derr fe B 7
ag Wt war O war W v 5 Sww
¥ g ¥ fg o siewer o, 9w
srgnE & firg arfe w1 sRranT WO
w1 o | wEr o wherEw &
TRwE ¥ O i W gt e
fag Y amfor W gRow W
g ar ol g ? & e wiee
fi war gt Rzw & fog Wt g fwew
o sihwew  dwwe g & Wi felt
IR FreAfoes wreed § Wi frade
& forg oY e A g TER wrRiew
T T AT § 7

ot ool gebnfew st aw farawr
e Srtwr 1 qaTe § fgwraw SAw
¥ g ¥ dvfwrRE o dw
TR & AR ¥ TAED WWE X
WA T TR WA T AT A Y
AT ]| 66 T TIAT WY W
Wl W T o el
wrreity axen 7 W) & gaw foo R
Fifea wfygh 1

SHRI VASANT SATHE: [s it con-
cerned with marketing?

SHR] GEORGE FERNANDES: I
is concerneg with marketing and the
development of the entire project ower
a period of five years, for which
Rs. 66 Inkhs hag been allotted.

dipfwe: wd og 3 s
forew w1 9t wreew §
vak ofcd owmyd w1 g fe
ey + 8 ot wwwaT i g WO e
w feer & qwrdd o wrafefordy &
wwer &1 Gt v F bl W
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for modernising the handlooms of the
xfvwar war $16 e w0 ! gy oy s .

Wit dewr g § figrrew & forg
w1 e B v Ff gy W
we gy § 7 o o famew & W
¥ wmge wfr gk &7

ot wni guinfew:  fiorer &
% N ww 2T 2T wE g a
wrardy 78 ¥, arit a1 & qgF A ¥
TUW AT ST AR WA 3L e W
o r v # 5 R e el
¥ ¥ 3w dee uE gu &) o
feorew o aW & wmg &M
mw ¥x  fefafr d2x w=mn @
fammaye ¥ guk fag it T TR
i T ¥ AT @ E | wEraw
wifefer ¥ garer § dowem ST
91 32w w7 § WR v efvwar fvew
T & 7 QY w7 ww § fowr @
¢ ok ot ag ¥ ffe & ogf @%
aew € wfew wiefin & ) @t
oA § 9% 919 TH U9 A W
yere ®Y  awrat & fowr e
T 3% wngw & frgfe &1 s @Y
arT g e EEe Y & ) qiwEw
Nagawad 1 gwaE F awA ¥
g uTE g Y EA W wEw ¥ fw
2

SHRI VASANT SATHE: I would
like to know from the hon. Minister
whether it hag been found that the
25 designs of hmndlooms which have
been made by this Institute in Hima-
chal Pradesh could be usefully utilised
throughout the country for modernis-
ing the handlooms. Instead of com-
pletely eliminating the handlooms
from the power looms, if you could
modernise them with the help of these
designs, 1t would help a great deal
the whole handloom industry in the
country., Therefore, may I know
whether any such pilot experiment has
been maae and whether such un
attempt is being made to have a plan

and mechanical devices.

I would also like to know, while
talking of exports through the export
corporation, whether you have an
mssured market or a market survey
has been made, I am told that hand-
loom goods are becoming quite
popular abrbad., 8o, I would like to
know whether even for this corpora-
tion there iy already an assured
market abroad and whether that BRas
been studied.

SHRI GEORGE FERNANDES: So
far as the designs are concerned, our
problem is not really of design. The
National Institute of Designs, Ahme-
dabad, is engaged in going in for &
large number of designs, and each
State has its own unique designs
which institutes and organisations
connected with handlooms keep on
improving upon. Most certainly the
designs developed in this Institute
can be useq elsewhere if they are
found useful by other States which
are also concerned with the produe-
tion of handlooms, through their cor-
porations,

Regarding marketing, it js true that
there is a very lrge market for our
handloom textiles abroad, but then
all exports are governed by a number
of tariff; and other restrictions which
the importing countries invariably
flay down. In fact, in our textile
exports we have been facing thir
restriction in the last one yeur parti-
cularly, But there is no problem in
finding the market for the handlooms
both inside the country and outside.
In fact, in the course of the next five
years our efforts are to increase the
handloom production in the country
from 2500 million metres which was
the production in the current year, to
about 3700 million metres in five
years from today. We shall try to
achieve this turget.

whedt el fom ;. wr weir
g vt e owler w9y



fyrea w3w A mF AogT @, 99
e & Y W wT o & IER T e
R am AT Tam AR

ot oo wiafew: w AR
Faeg Wk gATY JW FT WO ¥ g8
¥ Al et orsa & MA@
o e faare F73 |

Wy e feg : AF AR ¥
o1 §5dt §, avE ¥7 AE AW A7 At
# 1 oFT ST ¥ 97w gAY

TEae g 9 O | Y ATgT F g1 A
N ATAEC X | WA S R o
FT W aE fear &Y werer g1 wne o

SHRI VAYALAR RAVI* Hand-
looms ig the largest industry in the
rural gector Even m Kerala, Tamil
Nadu, Karnataka and many other
places, there 15 scute ghortage of yarn
and the price of the yarn is double
The Minister has now made a welcome
rtatement that the production of
handlooms will go up from 2500
milhon metres to 3700 mullion metres.
But I want to know, what were the
concrete gteps that you have taken
to achieve thiy terget? The poor
handloom weavers arc at present
facing the crisis of scarcity of yarn and

steps are taken so that the yarn
reaches all those areas

ot W www ;AT o) W oEE
1 7 9T & o g7 3 &7 gl gqw
forgn & & ge araw e T W
F17 &< &, o o ga ¥ qwrw ¥
ITH! FATTT FT TIN q% &1 AT wely
o

e AERT : 97 fEma SRw
T FAT

ot wTe WETT ;oY FAFCR A §
FTAT 74X A & fag wrer 1€ Qe
Ty g 7

MR SPEAKER It does not arwse.

SHRI N SREEKANTA NAIR' The
name of our handloom products 18
being tarmished by powerloom

MR SPEAKER That question
does not arnse

SHRI 8 R DAMANI What are
the specific qualities which are re-
served for production n handicom
sector?

MR SPEAKER That does not
arise.

Power SBhedding by D.ES.U.
*g881. SHRI YASHWANT BOROLE:

Will the Minister of ENERGY ba
pleased to state:



(c) the steps that are being taken
to improve the situation and save the
Délhiwalas?

THE MINISTER OF ENFRGY
(SHRI p. RAMACHANDRAN): (a):
Government have seen the news item.

(b) and (c). There is no appre-
hension of gny serious power shortage
in Delhl.

The power requiremhents of Delhi
are met by generation from the power
stations under the Delhi Electric
Supply Undertaking and the Badar-
pur Thermal Power Sfation which
operate in an integrated manner with
the Northern Regional Electrical Grid.
There is enough installed capacity in
these power stations to meet the
full requirements of Delhi. In the
event of forced outage of one or more
thermal generating wunits, assistance
will be needeq from neighouring
systems in the Northern Region to
tide over the shortage. Power ex-
changes between neighbouring systems
to meet shorteges within individual
systems and optimise the use of the
total available generating capacity
to meet the réquirements ¥ the region,
ag a whole, more fully and more
economically fi° a pormal feafure of
integrated operafion of power systems
und grids. Omne Unit of 210 MW is
pcheduled to bie cdmmissionked at

Badarpur

shortly, whereafter the situation in
Deihi is expected to improve further.
However, in the unlikely event of
simultaneous forced outage of more
than one generating unit in the
thermal power statiens in Delhi
pawer interruptions for short perieds
cannot be ruled out and load shedding

APHIL 26, 1878
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may bave t¢ be resoried tp in rolatien
in the different areas of Delhi for very
limited petiods, .

per day for Delhi

what is the production of DESU units
and what will be the deficit that will
be felt during summer?

SHRI P, RAMACHANDRAN: For the
unrestricted requirement of Delhi, We
need—that is our estimate—400 MW
in May, 420 MW in June and 420
MW in July and for the restricted
requirement, it will be about 380 MW.
As it is, the generation of power is
about 170 MW in DESU and 150 MW
in the Badarpur Thermal Power
Station. We are trying to meet »ll
the requirements of Delhi. At the
moment, there is no restriction or
load-shedding in Delh,

SHRI YASHWANT BOROLE: 7The
production in the Badarpur plants is
expected to be 300 MW. But at pre-
sent, it is producing only 80 MW per
day We gpending lakhs of rupees on
the repair of the plant and we are uot,
however, able to increase the produc-
tion and, therefore, there is likely to
be a deficit in suply for Delhi. what
is the position?

SHRI P. RAMACHANDRAN: v
Badarpur, out of three units, two
units are functioning with less genera-
tion, roughly about 140 to 150 MW.
One unit js out of order. That is
being repaired. It will take a couple
o fmonths to get it reparired. We
are taking all steps to see that the
pewer generation is maximised in the
Badarpur plant.

oft O wver T o ;& At agRw
& g wrmt wgar § e g Wit
qT Wiw AT ' § N (e
#ifedt §, vod N ww fege o
Qurd vel o @ mor g ok
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SR ot F gt § it din-
dt wrwnd w3 ar @ § Faod wwr
% oare frgr w1 IR wmt &
w?

SHRI P RAMACHANDRAN As r-

gaxds DESU power stations, the total

effective capacity, is sbout 320 MW,
out of which 825 MW will have to be
supplied to Haryana under an agreé-
ment because they also partlcipated in
the installation The effective avail-
ability 18 about 257 MW One unit is
out of order m the I P Estate power
staffon Tt will take a httle time to
get it repaired As far as the Badar-
pur plant 1s concerned, we have got
three umits out of which one is out of
order The other two units are func-
tioning, one generating about 85 MW
ard the other generating about 85 MW
at the moment

it fiewa wae ot feweft Y
™ otz # weade g few
g, 7 A a1 wTesr 4 fras
fraft Tt wtT ag Pt ager aeft
1 gt § A feeeht WY aw
faadt ool w7 @ € 1 wgTgr
e & gfer o &2z w) fawen & ey
1 wher afwar 7 feeslt § wTor
T mdw Y ot & 0 o el wEw
q 7y v Trgar § fe Peesht w1 oF
Uiz & wera qwtr§ oy feasit
Fovoret ft 8, wrr g fwe Faan anaeft,
P Feeolt =) AT ifwfadt qRawr
@

VAISAKHA € 1000 (SAKA)
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SHRI P RAMACHANDRA
as it is with regard to
supply, it 15 only the
which have to agree to

otherwise

ik
i

to Delhi Even for the peak
Rurposes, we are drawing power from
the Bhakra Management also te sup~

E
E

ply to Dellu As it 33, in Del
not much shortage excepting
fed cuts at various levels
nature I can assure the
ber that Dellu will be taken
in the gummer also. There
power shorlage

1psd
]

Indian Juts Mills Asscolation

*883 SHRI DHIRENDRANATH
BASU Wil the Mimster of INDUS-
TRY be pleased to state

(a) whether he 18 aware that the
Indian Jute Mills Association and the
Management of Jute Industries have
decided to introduce partial or full
closure from mid May in order fto
conserve raw jute and reduce produc-
tion of jute goods by Jute Industries
throughout India,

(b) if so, what steps Government
propose to take to stop such disas-
trous action,

(¢) whether Government contem-
plate to consider the decision of
withdrawal of cash assistance for
hessian exports with effect from April
1; and

(d) if s0, when the announcement
1g likely to be made and Government
notification in thig regard wnll be
published?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
and (b) It is understood that the
Indian Jute Mills Assoclation are not
aware of any such decision having
been taken by the management of Jute
mills
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(c) and (d). Cash assistance on ex-
port of hessian has been withdrawn
with effect from 1st April, 1978,

SHRI DHIRENDRANATH BASU; It
appears from the reply of the hon.
Minister that the Indian Jute Mills
Association have been keeping it =
top secret. But the fact remains that
the jute industries had introduced
partial closure or full closure from
mid May. There have been a series
of meetings in this connection in order
to reduce production of jute goods
and conserve raw jute and also on
account of shortage of power. In view
©f the circumstances explained, whe-
ther the hon. Minister will gtart
negotiating with the management of
jute industries and ask them to con-
tinue fo manufacture the goods as
before.

SHRI GEORGE FERNANDES: I
don't think it is necessary to have any
discussion with the management of
jute industries hecause there is ade-
quate supply of raw jute in the coun-
try. Last year's production was about
68 lakh bales, The carry forward stock
was about 10 lakh bales. This works
out to 78 lakh bales. We have enough
stock with us to see ag through cur-
rent season. The next stock will
start arriving in the market in tke
middle of July, and the information is
that we are having a bumper croo
this year. So, there is no problem, in
80 far as availability of raw jute is
concerned. The jute mill owners are
accustomed to cry wolf now and
then. They did it some months ago
when they sald that they would like
to lay off workers. They woulq like to
cut back on production. We introduced
certain measures. We regulated the
supply of jute. We compelled the
mills to keep with them a certain
quantity of jute, All those measurcs
have worked., If left to the mill
owners themselves, they should have

closed down on their own statements
four months ago. The mills are runn-
ing smoothly. There i{s full produc-
tion fv all the mills and there is ro
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problem, whatsoever. I don’t visualise

any shortage of raw jute during the
current meason,

BHRI DHIRENDRANATH BASU:
Whether the Minister is aware that
glready thousands of notices have been
served on thousands cf employees for
laying off and whether he is agreeable
to negotiate that the sick industries
may be amalgamated with sound cnez.
There are various jute industries which
are still closed. Whether the Minis-
ter will make all possible efforts to
get them opened and see that  the
gick indusiries or closed industri~s
are amalgamated with sound ones.

SHRI GEORGE FERNAND:!;: m
not aware of any notices having
served. 1 was in Caleufta yesterday,
and mmong those who met me were
also trade unionists who were con-
cerned with the jute industry. Not
one of them mentioned agbout notices
having been received by the workers
regarding closure or retrenchment.

Regarding merger of the sick units
in the jute industry with the healthy
units, that is a proposal which we
shall keep ip mind as and when any
decision is to be taken. There are u
few sick units just now. Some of
them are being revived, The
Kinnyson Jute Mill will be revived
immediately, and we are taking deci-
siong in regard to some of the other
closed and sick units in the jute
industry.

Y g YW ATCTW TIeE : Hel o &
w1 f& o v fad § svard oy
w9 geRrC AR T E 0 & e
s g fin fagre & wfegre A dt
v faw , Ay
Tgh ¥ AAGT W IWTH W W
99 ¥ ¥aw % waiy § wXEPadag it
wrry § Wi fagre aTee ww fofis
¥ oft wrarc ot 44t forelt ) Wiy
& o feare wd 7 agt ¥ O fewre
Wz wr Ty w7 § I T 6 v g
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wtre ot Y < &, wufaq gewr gz
Qe graT Av g g & 0 &Y I
rarerre A7 B @F WT AT T firws
a® far s oy fegrr w37 AT o
Jz ¥7 UN Wy T ¥ quafEy ¥
e T g feaqr mar k =w oW
wq gatr W $EC IO 7 ;W 9
frare w3 foad g7 ¥ 9 w1 JMTA
T a6 Ty Y AW 7

oft arel emtafew  weow weEw
oz T T FHT IO ¥ F@ w7
WET AT AT Y IH T AA) FATL WTHA
Y wrE g AEY T gEA w A
7 oy § TE At § 1 e
# +fr g Ja%r FET @ FwA ¢
sfrgre &z faer #1 wway agE g
gigmoar 7t for @ gw A A
ww) fagr gt F W FH
arrea oy g€ o ) e agr g T @ Wi
ar oY feote gar o9 § 99 & wafar
37 fire ¥ XA 7 FrAT fwRq gATY
HAA FA7 AT { | WAL ALT AT wHEAT
F LA G §C W EE AW Ow
7A@t T % O gt g
F1 AmmT 3w fer & &9 o gur
pamrgr AN s oEdta W
A WD Do w APAAT W
ge 3 faw & qrT & age o) faora
AR

SHRI JYOTIRMOY BOSU Wil the
hon Mimuster kindly tell us if he 18
aware of the fact that it is almost
every year that thig 15 done, it is a
common trick on the part of the jute
mill-owners to do closure in order to
rig down the pressed price of jute
that 18 coming to bazar soon
Secondly, the Commerce Minster
before he came to the Ministry of
Industry, had given a categorical
assurance on the floor of the House
that Government was considering
736 Ls—2
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abeorbing the 80,000 laid-vff workers
from different jute mills, in some form
or other What have they done with
regard to that?

SHRI GEORGE FERNANDES:
There 18 no problem of laid-off
workers before ug just now

SHRI JYOTIRMOY BOSU 80,000
last year

SHRI GEORGE FERNANDES
Last year’s problem I cannot solve
this year At the moment there is
no problem of laid-off workers before
us

SHR] JYOTIRMOY BOSU He has
not answered the other gquestion,
whether he 18 aware of the fact that it
15 almost a common trick on the part
of jute millowners

SHRI GEORGE FERNANDES
I huve already said that the jute
millowners are gecustomed to erying
wolf regularly once in every three
months and we have called their
bluff very effectively We will not
allow them to cry wolf again

SHRI TRIDIB CHAUDHURI I am
glag that the hon Minister was in
Calcutta yesterday and had discussion
with the trade unionists Was he 1n-
formed about the token gtrike which
18 gcheduled to be held on the 2Tth
and whether that strike is scheduled
to be held because of the protests of
the workers against this proposed
closure”

SHRI GEORGE FERNANDES 1
am aweare of the fact that the jute
workers are going on a token strike
for one demanding that the jute
millowners discuss with them on the
varjous problems The only ffihg
that 1 could do in my capacity was
to request the concerned parties to
talk to the workers ang their
organizations The West Bengal Gov-
ernment {s also seized of this matter
I had w meeting with the Chuef Minis-
ter yesterday, and he told me that he
was also concerned wath this problem
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() o (). ool ¥
Mgt & qv e wiEet ¥ ad
Afngf ¥ ¥ s s oo st o §
i v & Fratfer wgae qa &< o,
% o £ gFY 97 drdY walf aror W
arx § 1 7 = 29 & o wrEm-
woft ¥ 53 sregEx Prqwr fed ad
G fawy ¥ 32 wrewErh ¥ ®@r%
warfzest & Sfugi & % difry aqw
gra T 21 At wff qror W A
T

Conferénce on National Imtegration

*88d. SHRI D. B. CHANDRE GOW-
DA; Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government propose
to call shortly a conference on Na-
tional Integration in view of the dis-
turbances which have recently taken
place, particularly i the State of
Uttar Pradesh;

(b) whether all the recommenda-
tions made durmng the last meeting
of the National Integration Council
have been implemented;

(¢) if not, the reasons therefor;
and

(d) whether Government propose
to sppoint any Standing Committee
to ensure implementation of such re-
commendations?”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR; DHANIK LAL MANDAL):
(a) to (d). The last meeting of the
Nationa! Integration Council was held
in June 1968. It had made recom-
mendations on communal aspects,
regional aspects, educational aspects
and masg media, All these recom-
mendations had been forwarded o
State Government; and Central Minis-
tries concerned for taking mecessary
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action. Recommendations which re-
qured legislation or specific admunis-
trative arrangement being undertaken,
have already been 1mplemented.
Other recommendations are In the
nature of guidelines which would
require to be kept continuously in
view The National Integration Coun-
cll iIn 1968 had recommended the
constitution of a Standing Commuttee
to oversee the implementation of the
recommendations of the Council The
last meeting of such a Standing Com-
mittee wag held in 1870 The Council
had also recommended the constitution
of g Sub-Committee to review the com-
munal situation The Sub-Comnuttee
met on the last occasion n 19689
Government have not so far taken any
decision 1n regard to a Conference on
National Integration or constitution of
any Committee thereof

Import of Filmg from various countries

*887 SHRI C K JAFFER SHA-
RIEF Will tne Mimster of INFOR-
MATION AND BROADCASTING be
pleased to lay a statement showing

(a) the number of foreign fllms
proposed to be imported during the
current year from different countries,
(count y-wase),

(b) whether Government have re.
moved the ban on import of films from
USA and if so, the details thereof,
and

(c) the amount of earnings that are
allowed to be repatriated by the
countries exporting films to India?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI), (a) The Film Finance Cor-
poration proposes to import 60 films
Irom 20 countries (Statement attached)
during the current year In addition,
the member-companles of Motlon Pic-
ture; Export Associstion of America
are allowed to import 100—150 Alms
annually in terms of their Agreement
with Government of India.

(b) Thare is no ban on the import of
Slmg from UBA. The Motion Pictures

Export Associgtion of America has
been allowed {o umport 100—150 flms
annually as per their Agreement with
gg:emnnm of Indla signed in Apnl,

(¢) The membercompanieg of
Motion Pictureg Expor{ Assoclation of
America are allowed repatriation to
the extent of 15 per cent of their earn-
ings or Rs 26 lakhs per annum which-
ever 18 less, Film Finance Corpora-
tion procure filmg from abroad on out-
right purchase basiz and in their case,
therefore, the question of repatriation
of earmings does not arise

Statement
Fiin  Finonce i mm :m":'m z
yar 1978-79.
SNo  Counny No.of
films
t Canada . 4
2 USA . . . 9
g Yugoslavia . . 2
4 Poland N . N q
5 Taly 6
6 UK - 4
7 Cevinn . 1
B Japan 3
g9 France . 10
10, Spain . . . T
11 Algera 1
12 West Germany . '
13 Hungary . 6
14 Greece . f 1
15  Morrocco 2
16 Switzerland . 1
17 Egypt . X
18 Crechoslorakua 1
19 Sweden E 1
20 Hoog Korg . !
ToTAL . . 6o
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Ban on use of brand names by muilti-
natignaly

*871. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of INDUST-
RY be pleased to state:

(a) whether Government are aware
of the fact that through international
brand names like Lux, Cadbury, Ana-
¢in ete. multinational 2nlarge their
markets, increase profits and enhance
corporate images resulting in virtual
monopolie; and thus give a set back
to the indigenous products;

(b) in wiew of the above whether
Government propose to ban the use
of International brand names, and

(c) other measure which Govern-
ment contemplate to prevent harm
being done to Indian Industry’s eco-
nomy through the use of international
brand names?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI); (a) The trade
marks. Lux, Cadbury and Anacin are
being used by the respective manufac-
turers in India for the last several
years, The respective manufacturers
are aleo registersed under the Trade
and Merchandise Marks Act, 1958 as
the registered users of these trade
marks, While granting permission for
tne use of trade markg under the Act.
the following requirements are kept in
view:—

(i) The use of the trade mark
must not he against the interests of
the general public,

(ii) The use of the mark must not
adversely affect the development of
indigenous industry, trade or com-
merce,

(ii1) The user arrangement should
not involve trafficking in the trade
mark,

(b) While approving new foreign
collaboration proposals, a condition is
imposed that forelgn brand names will
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not ordinarily be allowed for use on
the products for internal sale,

(c) Existing provisions, of the Trade
and Merchandise Markg Act, 1958 as
well ag the Forelgn Exchange Regula-
tion Act, 1973 are considered adequate
for protecting the interest of Indian
industry,

Foreign Financia] Assistance to
Religlous Institutions

*873. SHRI S. S. SOMANI; will the
Ministey of HOME AFFAIRS be
pleased to state:

(a) whether it isa fact that there
are some religious instituions in the
States which are permitted to seek
financial assistance from abroad;

(b) 1 so, the details thereof;

(c) the total amount of foreign
assistance received by such institu-
tions during the last three years; and

(d) any arrangements made by Gov-
ernment to ensure that the assistance
so received is actually utilised for the
purpose for which it is given?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Under Section 6 of the
Foreign Contribution (Regulation) Act,
associations having definite, cultural,
economic, educational, religious or
social programmes are required to
give an intimation to the Central Gov-
ernment regarding the amount of
foreign contribution received by them.

(c) The information regarding the
fotal amount of foreign assistance
received by the religioug institutions
since 5-3-1976, [the date of promulga-
tion of the Forelgn Contribution (Re-
gulation) Act upto 31-12-1977 is being
compiled and will bg laid on the table
of the House.

(d) The associations referred o
above are required to give an Intime-
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tion reégarding the purpose for whuch
and the manner in which guch foreign
contribution was utifised They are
also required to keep a separate set of
accounts and records to be maintained
exclusively for forelgn contnbution
recelved and to gubmut to government
annual accountg duly certified by a
Chartered Accountant

Atfrocities on Harijans

*§74 PROF P G MAVALANKAR
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether he proposes to perso-
nally supervise the effechve action
being taken all over the country in
the matter of reducing 4nd elimunat
ing cruel and ghastly assaults on Hari-
jans and other economically and
socially backward commumities

(b) if so, how and when, and

(c) 1f not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL) (a)
to (¢) Crimes against the members
of the Scheduled Castes are pumshable

under the laws of the land and come
within the purview of ‘public order’
whica 1q a State subject However,
the Centre keeps in close touch with
the State Governments and offers sug-
gestiong from tiume to time regarding
measures for curbing such offences ang
for strengthening the administrative
machinery to provide protection to the
weaker sechong and to instil a sense
of security amongst them The Pmme
Minister, the Home Mimster and the
Mnister of State in the Home Ministry
have also addressed the State Govern-
ments in this regard ang the lasue 18
kept under constant review

Aypointsent of mew Direcior In
BARC

*875 SHRID D DESAI
SHR] SAMAR GUPTA

Will the Minister of ATOMIC ENER-
GY be pleased to state.

(a) whether a new director is being
pointed for Bhabt Atomic Re-
search Centre, and

(b) 1f so, the details (hereof?

THE PRIME MINISTER (SHRI
MORARJ; DESAI) (a) and (b) The
question of appointment of a new
Director for the Bhabha Atfomuc Re=
search Centre will be taken up at the
appropriate time The vacancy 18
not likely to arise before June 1678.

ot wfufm, 1963 W ®W
won

*go7 s} Shnw waNdr T
wam wwt ag T & g w0 OF

(¥) *m 7% warrera/fawrn &
waq gexg ST Kdrew FTAEET €
gfae fear fw & qomwrsr whafaas
1963 ST 7% Wk T 1976 °
FAA wq FAaET W7 AT AL

(=) afxgr, ot ¥ 37% wary/
frart ¥ oTOrRT oqu stC faawr e
qorx @I A1 qfefesa frar ®
118

() af wht, o) gadk Wy F7T P
e g wfefray & qafas Fy
¥ qof Pt affowa ot & Fam
vy sdm o d R
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New Science Policy Resolution

*878. SHRI G, M. BANATWALA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the proposal to prepare
a2 new Science Policy Resolution which
was mooted by the late Dr, Shriman
Narayan after the first meeting of
NCST last year had been given up by
the National Committee on Sclence &
Technology;

(b) if so, the reasons thereof; and

(¢) the salient features of the New
Science Policy Resolution?

THE PRIME MINISTER (SHRI
MORARJ! DESAI): (a) and (b), The
National Committee on Sclence and
Technology at its meeting held on
September 29-30, 1877 and March 23,
1978 giscussed the question of revision
of the Science Policy Resolution and
finally decided that there iz no need to
revise the Resolution, since the basic
premises of the Resolution were still
valid_

(c) Doeg mot arise.
Central Citizens’ Council

%880. SHRT K. RAMAMURTHY:
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Central Citizens’
Councll is being wound up; and

(b) if so, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
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(SHRI DHANIEK LAL MANDAL): (a)
The Citizens' Central Council was
wound up in August, 1977,

(b). The Councll was not doing
work of a nature and gignificance that
required the continuance of such a
body, It wag considered that the work
handled by this body could more ap-
propriately be handled by tne Minis
trieg concerney,

Raising of Floor Price of Natural
Rabber

*882. SHRI GEORGE MATHEW
Wil] the Minister of INDUSTRY be
Pleased to state:

(a) whether tyre industry in India
has got any objection to the raising
of the minimum floor price of natural
rubber;

(b) whether he agrees to the cost
study report regarding the minimum
price of natural rubber, of the Fin-
ance Ministry and the Rubber Board,
Which was submitteq sometime back;
and

(¢) whether he agrees that a mini.
mum remunerative fair price should
be given to the mnatural rubber gro-
wers of India?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c).
Government raised the minimum price
of RMA-1 grade of rubber from
Rs, 520 per quintal fixed in September
1870 to Rs, 655 per quinta]l on 6th
August 1977 with differentialg for other
grades, valid upto 31st March, 1978.
This was done after taking into ac-
count the recommendation of the Cost
Accounts Branch of the Ministry of
Finance and ofher aspects including
the need for maintaining the prices of
all egsential commodities at reasonable
levels as also to keep its impact on
prices of end products like tyres, tubes.
ete. minimal. The tyre industry have
represented against tne upward revi-
sion of the rubber prices, while the
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rubber grewers have represented that
the revised minimum prices of rubbe:
fixeq by Government gre not remune
rative and have demanded a higher
price

Government have gince extended the
period of validity of the minimum
prices of rubber fixed on the 6th,
August 1877 till the 31st May, 1978. In
the meantime the position is being
reviewed,

WTOW JIETH WTCWT, ey fee
syw & ded areit fae wr s
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De-militarisation of MES

8121, SHRI R. K MHALGI: Will the
Minister of DEFENCE be pleased to
state-

46

() whether i is a fact that Govern.
ment have recelved & memorandum
dated 3rd October, 1977 from “MES
Employees mmw (Maha-
rashtra) wtuannrdto“hc-nllhﬂ-
zation of MES: recommendations
Estimates Committee 1087.58: lmph-
mentation of"’;

(b) it so, what action Government
have taken in the matter;

(c) whether the action taken has
been intimated to the concerned; and

(d) i no action has been taken so
far the reasons of delay and when the
decision in the matter ghall be reach-
ed?

THE MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM): (a) Yes,
Bir,

(b) It is considered necessary to
keep the peace establishment of the
MES and the Corps of Engineers at
the present level, keeping in view the
need for the ready availability of such
an establishment which can be switch-
ed over at short notice to a war orga-
msation, in times of need.

(c) Yes, Bir
(d) Does not arise
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Strike by Employees of Mogul Lines

B123. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of SHIP
PING AND TRANSPORT be pleased
to gtate:

(a) whether employees of Mogul
Lines working on ships operating on
Western Coast of Konkan in the State
of Maharashtra have threatened to go
on strike;

(b) what are the demands of em-
ployees; and

(c) what steps Governiment propose
to take in the matter?

APRIL 24, 1978
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHR!
CHAND RAM): (a) No, Sir, Onlythl'
shore employees represented by Jahazl
Mazdoor Union gave a strike notice on
18-2-1978,

(b) The shore employees demanded
that their agreement with the
management should be reviewed, the
terms and conditions applicable to
other employees of Mogul Lines should
be extended to them and interim
relief or advances ag demahded by
other employees should also be given
to the Konkan Service Unit,

(c) After dqiscussions with the am-
ployees’ representatives on all the
18sues, an inter!m agreement has been
concluded on 10-4-1978 and the im-
pending strnike averted,
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Proposal to ameng Prisons Act

8126 SHRI MADHAVRAO SCIN-
DIA Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether Government are conwi-
dering to amend Section 30 of the Pri~
sons Act 1804, under which a Prisoner
15 kept in solitary conflnement even
before hig execution order ig passed,
anil

(b) if so time by which it 15 ex
pected to be amended”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
No Sir Prnisons’' and the ‘Persons
detalned therein' are State subjects
and therefore any amendment to the
Prisons Act falls within the jurisdie-
tion of State Governments

(by Question does not arise

fumit wrompwre whafi
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Security Posty Over Private Lands In
Misoram

8120. DR, R. ROTHUAMA; Will the

Minister of DEFENCE be pleased to

refer to the reply given to Unstarred

gutlon No, 4641 on 28-3-1978 and
te:
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{») the main Tessons for the gecurity
forves mot occupying private lands,
gardens, etc. in the heart of the villa-
£0s in Nagaland which Ig also disturb-
ed areg like Mizoram;

(b) whether legal permits were ob—
taineg from the village authorities by
the security forces, for occupying those
private lands, gerdens houses gtc;

(¢) it s0, whether those documents
will be lald on the Table qf the House;

(d) if not, by which authority, either
State or Central they had set up thewr
posty in the heart of the villages, and
whether the legal documents in regard
to them are proposed to be laid on the
Table; and

(e) facts and figureg regarding exact
amount of compensation or house
rents paid to all families whose lands,
houses, compounds etc, have been
occupled?

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM); (a) There 15
ng reason to imply that there is either
any indiscrimunate occupation of pri-
vate lands, gardens etc. in the heart ol
villages 1n Mizoram, or any adverse
discnmination involved. The location
of pasts of Secunty Forces, in both
Nagajand as well as™ Mizoram—as 1L
wouly be anywhere—ig determined
strictly by essential security conside-
rations, towards assisting the Civil
authonties in the maintenance of law
and order and protection of law-abid-
ing citizeng against hostile and wviolent
activities,

(b) to (e). The lang for loeating
posty of Security Forces_in Mizoram is
gengrally requisitioned through Civil
Administration. In all cases, where
private land is occunpleg by the Securi-
ty Forces, compensation for such
occupation is  paid to the owners
through local Revenue sguthoritles.
The relevant records and information
will be available with the Civil Admi-
nistration,
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Infilfiention by Pakivhenly In J & K.

81381. SHRI ABDUL AHAD VAKIL:
Will the Minster of HOME AFFAIRS
be pleased to state:

(a) how many persons from Pakis-
tan held part of Kashmir crossed over
to Indian side territory in the years
1875, 1876, 1977 and to date;

(b) how many of such persons were
prosecuted and details of punishment
thereof; and

(c) whether the persons who had so
erossed hine in Indian side of J & K
State or have been pushed back to
o‘;z-d Kashmir', with ful]l details there.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c¢) Information is being collected
and will be laid on the Table of the
House when received.

Recrultment of Staff in MLAMC.

8132 SHRI ROBINL SEN: Will the
Minuster of INDUSTRY be pleased to
state"

(a) how many workers and staft
were recruited during 1072 to 1875 in
different departments ang in different
categorieg In M.AMC  Durgapur,
Department-wise and category wise
figures,

(b) how many of them were sent
from Employment Exchange; gnd

(¢) names and number of Employ-
ment Exchange cards of those workers
and staff who were sent from Bmploy-
ment Exchange and recruited subse-
quently after interView?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITD): (a). The re-
quisite {nformation is given In the
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statement ig 1alg on the Table of the
House. [Placed in Library, See No.
LT-2190/78.]

(b) 09 persons ss detaileq below.
(Employment through other avenues
is glso explained at the end of the
answer),

(1) Officer 1
(i1) Supervisors 53
(iil) Ministerial 41
(iv) Para-medical 3
(v) Unskilled worker 1
99
—————

(c) Information is given in  the
Statement laid on the Table of the
House. [Placed in Library, See No.
LT-2190/90.]

Recruitment to Class II posts

8133. SHRI KISHORE LAL: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that as per
Recommendation No. 18(2) of the Ad-
ministrative Reforms Commission :nd
Recommendation No. 88 of the Third
Pay Commission, district recruitment
to Class II posts whose incumbents
perform duties gimilar to those rllot-
ted to junior Class I Officers have been
accepted by Government in principle;

(b) it so, from which date it was
accepted and how many cases have
been decided as per the new policy
and

(c) whether jt is a fact that this
principle has not been made applica-
ble to the Army Ordnance Torps and
the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and
(b). The recommendations have been
accepted with effect from 11-4-75 Ac-
cordingly, direct recruitment to Class
I1 services will be discontinued in the
following cases where~

(1) recruitment to the Class IT

(now Group B. Gazetted) service
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in question and the junior Class I
(now Grop ‘A’) scale Is made
through the same competitive ex-
amination;

(ii) the duties and functions per-
formed by the Group ‘B' officers
ang the Group ‘A’ junior scale offi-
cers are almost identical;

(itiy the nature of duties gnd re-
sponsibilities and the gqualifications
required for the Group ‘B posts are
such that employees in the lower
grade can fulfll them on promotion;
and

(iv) the feeder grade or service
for the Group ‘B’ posts is sufficiently
large.

The information relating to the
cases where Governmeént decigion has
been applied in the Ministry of De-
fence is being collected and will he
placed on the Table of the House.

(c) It is fact that the Government
decision has not been made applicable
to the civilian cadres 1n the Army
Ordnance Corps as they do not satisty
all the conditions mentioned above.

Report on Tidal power in Kotch and
Cambay Region

8134. SHRI AHMED M. PATFL:
will the Minister of ENERGY  be
pleased to state:

(a) whether Prof. EM. Wilson of
UNDP has submitted his report on
tidal power in Kutch and Cam"ay
basin to the Government of India;

(b) if so, the recommendations
made by him;

(c) the action taken by Government
thereon;

(d) whether Gujarat State has re-
quested to the Central Govermment
for financial asgistance for the pur-
pose; and
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(e) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN) (3)
Yes, Bir

(b) Based on the topographic.l
tidal and other information available
Prof Wilson had outhned in his re.
port several alternative possibilities
to tidal power development in Lath
tae Gulis of Cambay and Kutch The
salient features of these alternatives
are given in the statement attached.
He had recommended a phased pro-
gramme for carrying out investiga-
tions and studies to establish the pot
ential, formulate the schemes of
development establish their techno
economic feambility etc

(c) to (e) The report of Prof Wil
son had been considered The Gujarat
Govt had approached the Central Govt
for financial assistance for taking uo
the investigations in  the Gulfs of
Kutch and Cambay

The power output from tidal sche-
mes fluctuates over the day and the
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lunay cycle, following the fluctuations
in the tidal range. It absorption in
the power systems requires firming
up by complementary operation witn
other sourcegs of power It was felt
that potentials from developments Ia
the Gulfs of Cambay and Kutch as
envisaged in Prof Wilson's report are
so large that it would be difficult to
absorb the fluctuating output from
them in the Gujarat/Western regional
Grid m the foreseeable future Ia
view of this the posmbility of develop-
g a smaller scheme in the Gulf
of Kutch has been considered Ab-
sorption of power output even ‘rom
smaller tidal schemes in the pre-
dominantly thermal system of Gujarat
will be a problem Further detailed
investigations and studies are requir-
ed to finalise the schemes of develop-
ment and establish 1ts techmical fea 1
ity and economic justification In-
vestigations and formulation of scheme
for tidal power development requites
an interdisciplinary approach nvolv-
ing paiticipation by several organisa-
tions A comprehensive view has to
be taken on the investigations and
studies to be carried out by different
organisations

Statement
Gulf of Cambay Gulf of houtch
[ L% Kt Kz kg
e ik smslc’ Sfug]e Single Single Two
baun basin basin basmn bann sys-
tem with-
out
pumping
Mean tidal range (m) . . 68 68 53 53 53
Length of structutes (km) 26 321 26 31 84
Installed capacity (MW) . . . 7354 5510 1187 182 586
Annud Boergy Generaton (GWH) . 15394 11383 3037 2giy 1266

N work- . Not work-
Estimated cost (Rs crores) . 1995° 1 N:ith 593°5 o 468.
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Setting up of ocean Science and Teo-
hnology Ageacy

8135. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Ocean Science and Te:-
hnology Agency was set up;

(b) it go, when; and

(c) the work done by it during
1977-78?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, A De-
parimental Board for the Ocean
Science and Technology Agency has
been set up.

(b) In December, 1976.

(¢) An Inter-Ministerial Committee
with representatives of the user-
Ministeries/Departments has examincd
in depth the plans and programems of
the vanous Ministries/Departments
and agencies and their requirements
of facilitieg for multidisciplinary and
Inter-agency research for development
of ocean resources and the Commuttee
has finalised a comprehensive report.
Bagsed on the Committee’'s recom-
mendations, a proposal for acqusition
of an Oceanographic Research Vessel
is under consideraion.

Proposal to switch over to Hindli In
Courts

8138 SHRI RAJ KESHAR SINGH:
Will the Minister of HOME AFFAIRS:
be pleased to state:

(a) whether there is any proposal to
switch over to Hindl or Regional lan-
guage as official language in the Sup-
reme Court, High Court and Lower
JCourts;

(b} If so, main points of the infras-
tructural work done so far in this be-
half by way of translating legal books/
laws/legislations and All (India Re-
porters into Hindi/regional languages;
and
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(c) it mot, reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). At present, there is no pro-
posal under consideration of the Cen.
tral Government to switch ever to
Hindi or regional language as official
language in the Supreme Court, High
Courts. However, under article 348(2)
of the Constitution, read with section
7 of the Official Languages Act 1863,
the Governor of a State may, with the
previous consent of the President,
authonise the use of Hindi or the offi-
cial language of the State, in addition
to the Enghsh language In proceedings
in the High Court or for the purpose
of any judgement, decree or order pas-
sed or made by the High Court for that
State. So for, the President has given
his consent for the optional use of
Hindi in the proceedings, judgements
ete. of the High Courts of Allahabad,
Patna, Rajasthan and Madhya Pradesh,

The State Governments themselv-s
take decision in respect of the lan-
Buage of the Bubordinate Courts,

817 Central Acts have been transla-
ted inte Hindi, out of which 776 trans-
lationg have been publisheg ynder the
authority of the President under sec-
tion 5(1) (a) of the Official Languages
Act 1883. About 6,000 pages of
Hindj translations of statutory rules
have glso been published wunder
section 5(1) (b) of the officlal Langua-
agey Act 1963, Under an arrangement
with the State Governments concern-
ed, Central Acts are being translated
into regional languages and the pro-
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gress made in thiy behalf 5 as fol-
1_0.Wl —_

Mame of the Language No of Cen-

tral Acts transla-

tions of which have

been finalised
Assames 27
Bengali 23
Gujarati 25
Kannada 47
Maleyalam 124
Marath 135
Oriya 183
Punjab 27
Tamul 66
Telugu 56
Urdu 166

(2) A scheme for translating legal
classics from English into Hindi ex
1518 At present 8 books are oeing
translated into Hindi

(3) A scheme for wnting onginal
books 1n Hind: 18 also in operation 6
books have been published and 22 are
under various stages of wrnting edit-
ing and printing

(4) The Government also oOperates
a scheme for awarding prizes to best
laew books wrilten ongmally in Hindi
There are 10 prizes of Rs 10000 each
to be awarded every year

(5) Reportable judgments of the
Supreme Court of India are being pub-
lished 1n Hindi every month in a
Journa' entitled Uchchattam Nyayalya
MNirnaya Patrika while selected judg-
ments of the different High Courts are
being published in Hindi in a Journal
entitled ‘Uchcha Nyayalaya Niumnaya
Patrika®

Proposals regarding Transport Vehicles
of Orisss

8137 SHRI PADMACHARAN
SHR] SAMANTA ESINHERA
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
(a)' whether Government have re-
ceived any preposal from Orissa State

Government for enhancement of maxi-
mum safe laden weight and muxi
mum safe exle weight of transport
vehicles and

(b) if so when Government recely-
ed proposals and what action has Feen
taken on this?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) Yes Sir

(b) The proposal was first received
from the State Government in June,
1976 It was discussed at the meeting
of the Transport Development Coun
cil held 1n August 1976, which recom-
mended that the status que should
be maintained and maximum safe axle
laden weights continue to be fixed at
a lavel not exceeding 125 per cent
of the gross vehicle weight as certifi-
ed by the manufacturers.

The State Government agaln re-
quested 1n June 1977 for approval io
the proposal for enhancement of the
maximum laden weight and exle
weight upto 133-1/3 per cent of the
laden weight/axle weight as certified
by the manufacturers for vehicle
manufactured in and after 1965 Keep-
ing 1o view the recommendation of
the TDC and having regard to the
conditions of roads and the safety asp
ects the request was not accedded to

Delay in taking over of Atherton West
and Laxmi Rattan Cotton Mills, Ean-
pur

8138 SHRI SUKHDEV PRASAD
VERMA Will the Minister of INDUS-
TRY be pleased to state

(a) whether the two cotton Mills 1n
Kanpur viz. Atherton West & Laxmi
Rattan Cotton Mills, the managem “ots
of which ‘were taken over long back,
have not yet been nationalised,

(b) if so the reasons thereof,

(c when the nationslisation is ex-
pected and the reasons for such long
delay,
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(d) whether the Government 1s con-
templating to glve back the manage-
ment to the owners and

(e) if so what 18 the regon for
such contemplated action®

THE MINISTER OF STATE IN I'HE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) Yes Sir

{b) and (c) The question regard-
ing nationalisation of these undertak-
ings 15 under examination

(d) No Sir

(e) Does not arise

ofwe wocdw szl €7 oY

8139 Y %o ewm™T T4
R A& q§ AW A ¥ A fr

(¥) #ar g 1975 ¥ =« AF
freT 7 gfer ara<da e #1 R
frsrrita adverr &7 o€ @ Wi afz gy aY
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Criteria for giving Advertisement

8140 oHRI SURENDRA JHA
SUMAN Will the Mimister of IN-
FORMATION AND BROADCASTING
be pleased to state

(a) the number of newspapers,
magazines etc published 1n different
languages 1n Bihar and number of
dailles weeklies monthlies and fort
nighthes among them separately, and

(b) the names of papers etc which
are given Government advertisements?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI) (a) A total of 360 news-
papers/periodicals were published
from Bihar as on 31-12 1976, as detai-
led below

(h) Other Periodicity

(a) Dailies 19
(b) Weeklies 162
(c) Tr:1 Biweeklies 2z
(d) Forthrughthes 42
(e) Monthlies %
(1) Quarterhes 25
(g) Annuals 5
14

360

Total

(b) Advertisements are mven to
papers which apply for inclusion in
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the DAVP’s media list and fulfil the
basic criteria laid down in the Adver-
tising Policy of the Govt. A list of
publications from Bihar which were
given DAVP advertisements during
the year 1977-78 is laid on the Table
of the House, [Placed in Library. See
No, LT-2191/78.]

R & D Institutions

8141. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
refer to the Report on Science and
Technology 1970-71 of the Cabinet
8ecretariat (Committee on Science and
Technology) pages 157 to
state:

(a) the total mumber of R&D Ins-
titutions under the Central Govern-
ment atr the end of the First Five
Year Plan, at the end of the Third
Five Year Plan and as at the end of
the Fifth Five Year Plan (March,
1978); and

(b) The total expenditure incurred
on these R&D institutions in the last
year of the First Five Year Plan.
Third Five Year Plan and the last
year of the Fifth Five Year Plan (1977-
78)7

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The total
number R&D institutions under the
Central Government at the end of the
first five year plan was 160, at the

‘end of the third five year plan was

333 and as at the end of the Fifth
plan was 387.

(b) The total expenditure incurred
on these R&D institutions with regard
to the R&D and other related activi-
institutions in the last
year of the first five year plan was Rs.
12.14 crores in the last year of the third

" five year plan was Rs. 79.12 crores

and anticipated expendilure in the
last year of the Fifth Plan (1977-78)
was Rs. 412.27 crores. .

736 LS—3.

159 and
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Central Government Employees con-
sumer Cooprative Society

8142, SHRI D. G. GAWALI: Will ‘the
Minister of HOME AFFAIRS be pleas-
ed to state: ' |

(a) whether it is a fact that certain
charges were levelled against the then
General Manager of the Central Gov-
ernment Employees Cooperative Socie-
ty Ltd., New Delhi in its last general
body meeting held in 1977;

(b) if so, the nature of allegations
made;

(c) whether the General Manager
had deposited the amount for the goods
he had taken; and

(d) if so, when and at what rates?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
Yes. Sir. Two allegations were made
against the General Manager. One
related to the retention by him of a
travelling allowance advance for a
long period though he did not have to
undertake the tour. The second relat-
ed to the loss of interest on the value
of confiscated goods which the Gene-
ral Manager had taken on approval
basis but which were not actually
sold. T TR

(¢) and (d). The General Manager
had taken certain confiscated goods
worth Rs. 7,374.10 on approval basis
in April-May, 1975 from the godown
and kept them in the Headquarters
office with a view to exhibiting them
to VIP customers and other officials
connected with the work of the
Society who were not able to get them
in the normal manner from the
stores due to heavy rush. These
items were subsequently returned by
him to the Society’s main godown in
July, 1977. The question of the
General Manager having to deposit
the value of the goods taken by him
on aproval basis, therefore, did mot
arise,
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Stenographers Grade ‘C’

8143, SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is a marked dec-
line in the availability of gqualified
Grade 'C’ Stenographers in the open
competitive examinations conducted
by the Union Public Service Commis-
8lon;

(b) M so, what steps Government
propose to take to improve the service
conditions of Grade 'C’ Stenographers
go as to attract really competent and
intelligent persons 1o make up the
deficiency;

(¢) whether there is a vast disparity
in the promotional avenues of direct
recruit Stenographers Grade 'C' ris-
a-v1s direct recruit Assistants of the
C.S.S. 'who hold indenlical scales of
pay and belong to the same class of
Government service; and

(d) if so, what steps Government
propose to take to remove this dispari-
ty so as tg bring Stenographers Grade
‘C' at par with direct recurit Assis-
tantg in the matter of promotional
avenues?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) Yes, Sir:
there has been a decline in the avail-
ability of qualified Grade 'C’ Steno-
graphers m the open competitive
examinations conducted by the
U.PS.C. in 1976 and 1977.

(b) The reasons for this decline and
the steps required to improve the posi-
tion are being considered in consulta-
tion with the U.P.S.C.

(c) It cannot be said that there is
a vast disparity in the promotional
avenues of direct recurit Stenogra-
phers, Grade ‘C' vis-qvis direct Te-
cruit Assistants of C.8.8. Further
Grade ‘C’ Stenographers and Assis
tants ba'ong to different services and
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are governed by different sets of ser-
vice Rules and as such there can be
No question of comparing the promo-
tional avenues of the two grades, even
though they have a common pay scale
and both belong to Group ‘B' Service.

(d) Does not arise.

Pay Scale of the Civillan Store keep-
ing cadre of the LAJF,

8144. SHRI 5. D. SOMASUNDRAM:
Will the Minister of DEFENCE be
pleaseq to state:

(a) whether the Civillan Store
keeping Cadre of the IAF who are
necessarily minimum Graduates are
frustrated and dissatisfied with their
existing meagre scales of pay in the
context of the pnesent four grades
and the maximum of Rs. 750 only £or
the highest grade;

(b) whether it is a fact that many
in the various grades (SK, SSK, SS.
S8S) are without any promotional
avenues even after putting in 10 to 12
years in each grade and also stagnat-
ed in their meagre maximum of their
existing pay scales;

(c) whether Government propose to
revise their pay scale upwards on
priorily basis commensurate with their
eductional qualifications and also be-
fitting the seniority ang greater res-
ponsibilities of the higher-grades; and

(d) whether it is not worthwhile to
offer them ‘Career opporiunities’
thereby preventing them from leaving
the IAF in search of better jobs with
better pay scales elsewhere?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
pay scales have been laid down on the
basis of the recommendations of the
Third Pay Commission.

(b) Sufficient promotional avenues
are available in Group ‘C’ (SK, SSK,
8S, SSS) and thereafter in Group B’
a'nd Group "A’ posts.
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(¢) The matter is under examina-
tion.

(d) Suficient career opportunities
are available within the Alr Force it-
self,

Congestion in Private Buses hired by
D.T.C.

8145. SHRI SURAJ BHAN: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is too much con-
gestion in the private buses engaged
by the DT.C. and instances of pick-
pocketing;

(b) whether this is due to the un.
suitable seating arrangements which
do not conform to the needs of caity
buses;

(e) if so, why the operators were
not required to change the seating
arrangements 1n the buses,

(d) whether the desired modifica-
tion in the seating arrangemenis 1s
proposed now to be effected;

(e) whether the conductor of the
bus remains seated on the last seat
and the travelling public have to con-
gest round him to purchase the ticket;
and

() whether Government would
consider that this system is changed
and the conductor is ordered to be
mobile in the bus for selling the
tickel?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Bir. There
is congestion in these buses during
Peak hours. But pickpockeling is not
Particularly large in these buses.

(b) Yes, to some extent, as the
Eangway is narrow which obstructs
the mobility of passengers

(¢) Due to reluctance of operators
to carry out any modifications in their

buses and because of the pressing need
of DTC to increase its carrying capa-
city by engaging additional private
buses, it has not been possible for the
Corporation to inmst on changes being
made in the seating arrangements be-
fore the private buses are engaged by
it.

(d) There is no such proposal under
consideration &t present. Private
operators have been found to be reluc-
tant to modify the seating arrange-
ment in their buses because when
these buses are taken out of operation
under D.TC these are generally
utilized ag contract carriages or for
mter-cily traffic for which their exist-
ing seating arrangement 1s more suit-
able as it provides for more seated
passengers.

(e) and (f), Some complaints to
thig effect have been received. Howe
ever, DTC hag not issued any orders
to 1ls conductors to occupy any seat
in the buses except where provision
has been made in the bug for a sepa-
rate geat for them Instructions are
being issued by D.T.C that the con-
ductors working in private buses hur-
ed by the Corporation in which no
provision for a separate seat has been
made for them should keep themselves
mobile in the buses for issulng tickets.

Purchase by Khadi Gramodyog Bha-
wan from Khadli Gramonayan Kendra,
Vayaner

8148, SHRI RAM NARESH XUSH-
WAHA- Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the Khadi Gramodyog
Bhawan, New Delhi had purchased
Khadi silk products from the Khadi
Gramonayan Kendra, Vayanor, West
Bengal;

(b) if so, the dates on which it was
purchagsed along with the valye and
the details thereof;

(¢) when the gaid gpreanisation of
West Bengal was declared ynauthorised
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by the Committee on certificates of
the Khadi Commission;

(d) the duration for which it re-
mained ‘unauthorised’ and when it
was again declared authorised; and

(e) whether the Khadi Bhavan Emp-
loyees' Union had made any comp-
laints in respect of purchases made
from the said unauthorised organisa-
tion and the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(e). The information 18 being collect-
ed and will be laid on the Table of
the House.

Forum for sorting out differences
between Staff and Administratien

8147, SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the names of the Central Gov-
ernment Offices/Departments including
independent offices in which there is
no forum for sorting out the differen-
ces between the staff and the adminis-
tration;

(b) whether any imstructions had
been issued to all departments to set
up such machanisms; if so, the details
in this regard; and

(c) the reasons for non-compliance
of the guidelines given in this regard
by each defaulting office/department?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (¢). In
October, 1966 Government of India
introduced the Scheme for Joint Con-
sultative Machinery and Compulsory
Arbitration for Central Government
employees, with the object of promot-
ing harmonious relations and of secur-
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ing the greatest measure of coopera-
tion between Government and the
general body of its employees. (Copy
of the Scheme is laid on the Table of
the House). [Placed in Library. See
No, LT—2192/78], Under the Scheme
the National Council which is apex
body covering generally all employees
of the Ceniral Governmeni hag al-
ready been set up and has been
functioning regulary. The next level
of Joint Councils is at the Ministry/
Departmental level covering the
employees of the individual Ministry/
Department including all the attached
and subordinate offices. 17 such Coun-
cils have been set up in different
Ministries/Departments, Five more
Departmental Councils in the Depart-
ment of Atomic Energy, Ministry of
Health and Family Welfare, Ministry
of Industriali Development, Ministry
of Shipping and Transport and Depart-
ment of Rehabilitation are yet to be
set up. At the next lower level are
Office Councils to deal with purely
local problems relating to the offices
and its employees. About 1000 such
Office Councils have been set up by
the various Ministries/Departments.
More of them are being progressively
set up. Instructions have been issued
from time to time to the Ministries/
Departments asking them to take steps
to set up their Departmental Coun-
cils, where they do not exist at pre-
sent and also to see that they func-
tion regularly. They have also been
askeq to take steps to set up Office
Councils in various subordinate organi-
sations under them. The delays in
setting up in the Departmental/Office
Councils are generally due to the non-
availability of recognised associations
o! the employees, which alone can
participate in the joint councils and
nominate to the Staff Side of those
Councils.

Operation of Unworked Collieries by
Private Bector

8148. SHRI C. K. CHANDRAPPAN:
Will the Minister of ENERGY be pleas-
ed to state:
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(a) whether the Indian Mining
Federation has demanded Government
to allow private sector to operate the
unworked collieries; and

(b) if so, reaction of Government
thereto?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) No, Sir

(b) Does not arise.

Resolution passed at the 38th Session
of Indian Road Transport Congress

8149. SHRI D. AMAT: Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state what action
Government have taken on the resolu-
tions adopted at the 38th Bession of
the Indian Road Transport Congress
held recently at Sentiniketan, Calcutta?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
{SHRI CHAND RAM): No resolutions
or recommendations have been receiv-
ed from the Indian Roads Congress e
garding their 38th Session held at
Calcutta in December, 1977 so far.

Production Capacity of Hindustan
Photo Films

8150. SHRI P. M. SAYEED:; Will the
Minister of INDUSTRY be pleased to
state;

(a) what is the production capacity
of the Hindustan Photo Filmg manu-
facturing company Ltd.;

(b) what was the target fixed for
production for the year 1977-78; and

(c) whether the target has heen
fully achieved?

THE MINISTER OF STATE IN THS
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The instal-
led capacity of the company is 61.5
lakhg sq.m. p.a.

(b) and (c). Against the target of
9292 lakhs sq.m. the company achiev-
ed production of 8211 lakhs sq.m.
which is 89.12 per cent of the target
fixed.

Dificulties by School Chlldren 'm
Boarding DTC Bus,

8151. SHRI K. A. RAJAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased fo state:

(a) whether Government are aware
that school going children find it difM-
cult to board the DTC and other
buses on account of heavy rush;

(b) if so, whether to help the schoaol
going children, DTC authorities pro-
pose to permit these children to board
the bus from front gate and to travel
in Ladies Specials; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Mostly
the opening and closing timings of
schools do not coincide with the peak
office hourse and there is not much
rush of passengers at the bus stops
during that time. Standing instruc-
tions have also been issued to bus
conductors of DTC to help children
board the buses.

(b) No, Sir.

{c) The front gate is meant for exist
of passengers from the bus. If chil-
dren are allowed to board the bus
from the fromt gate, the passengers
would be put to lot of inconvenience
in disembarking the buses and it would
also not be free from risk to the lfe
of children. Special trips for ladies do
not normally run during the time of
opening and closing of schools.
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Loss in Large, Medium & Small Soale
Sectors due %0 Power Shoriage, Strike
and Lock Outs

8152 SHRI § R DAMANI will
the Minister of INDUSTRY be pleased
to state

(&) whether studleg have been maue
to assesg loss of industrial production
i large medium and small scale set
tors during 1877-78 as result of po-
wer shortages, and due to strikes and
lockouts

(b) 1f so, the details thereof, and

(c) the steps taken for umnterup-
ted production in the current year?

THE MINISTER OF STATE IN T'HE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) and (h)
Directorate General of Techmcal
Development carries out periodical in-
dustry-wise reviews which indicate
production trends 1n gelected industrieg
in the organised sector The canss
traintg 1dentified include power shor-
tage and the problem of industrial re-
lations From the review for the
period April 1877 to February, 1978 1t
18 seen that the decline m production of
industrial machinery was on account
of dwindling order book position 1th
some of the major manufacturers the
shortfall in production in electrical
and appliances industry was due t
lesser availability of electrolytic grade
aluminium, the transport equipment
industry suffered due to labour-mana-
gement disputes and the produc-
tion of auto tyres suffered due teo
demand constraints and lock out in
one of the factories (However, it 1s
difficult to assess precisely the loss of
industrial produchion as a result of any
one of these factors alone There is
no formal system of reporting indus-
trial production 1n the gmall scale sec-
tor and no studles have been made to
assess the loss in thig sector durnng
1977-78 as a result of power shortage
and due to strikes and lock outs

(c) Government have been ender
vouring to create a better industrial
climate 1n the country and steps are
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being taken to augment the power
generating capacity in the country ty
installation of new thermal and hydel
plants and also by maximising the
generation from the existing power
plants

Balt Cess

8154 SHRI ANANT DAVE Will th2
Mimster of INDUSTRY be pleased to
state

(a) whether any memorandum has
been i1eceived by the Mimstry frin
the Salt industry that they are not pro-
vided any amount from the salt cess
for the development of salt industry,

(b) how much salt cesgs was deposi—
ted m 1977, and

(c) whether any proposal 1s pend
ing before the Government to  help
from the salt cess, small salt indus-
tries holding 10 acre plot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) No Sir

(b) A sum of Rs 1,12,59,213/- was
collected as salt cess during the year
1876-77

(c) Proposalg that are received for
assistance out of the salt cess are
placed before the concerned Regional
Adwvisory Board for Salt and action
taken gn the basis of the Board's re-
commendations However, assistance
18 admissible only to salt industries
holding more than 10 acres and 1o
those with areas not exceeding 10
acreg only 1if they have taken a licence
for the manufacture of salt

Defence Policy

8154 DR. RAMJI BINGH Will the
Minister of DEFENCE be pleased lo
state

(a) whether there 15 sny difference
in the defence policy of the present
Government from the policy pursued
by the erstwhile Government,
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(b) whether Government have set
up any commitiee to probe whether
Semi-Army organisations like the Bor-
der Security Force will exist .n
future also and whether they will Le
employed by the Civil Authorities ‘o
deal with Civil demonstrations;

(¢} whether Government propose [0
utilise, the Armed Forces in the con-
structive and nationa] building pro-
grammeg and not ony utilising them
in case of natural calamities which
they  have performed excellently
well; and

(d) whether Government propose (9
make Atom Bomb in the near fulure
in view of preparations afoot in Pakis-
tan and other countries?.

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Since
Independence, our Defence policy has
been to preserve and protect our sove-
reignty and territorial integrity end
this continues to be so.

(b) A Committee of Secretaries :s
reviewing the strength of various pgra-
military forces with a view to effect-
ing economy. In this connection, at-
fention is invited to the answer given
by the Home Minister in reply to Lok
Subha Unstarred Question No. 240 on
22nd February, 1978.

(e) It is not proposed to do so as
it will not be consistent with their
operational and training requirements,
Troops employed on the berder, how-
ever, do ‘undertake some limited pro-
gramme of development locally in
certain areas.

(d) No, Sir.

Posts lylng vacant in CSIO, Chandigarh

8155. SHRI BHAGAT RAM: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state;

(a) how many posis are lying
vacant in' Central Sclentific Instru-
ments Organisation, Chandigarh ard
since m: ’ ’

(b) the reasons for not filling up
the vacant posts;

(c) whether there is any proposal
to upgrade certain existing posts and
to promote the present incumbents
against them; and

(d) if so, what is the justification
for the same?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) As on 1-4-1978,
208 posts were lying vacant in Central
Scientific Instruments Orgapisation
(CSIO), Chandigarh. The year- sise
position is as under:—

1971—2
1972—3
1973—4
1974—15
1975—35
1976—45

1m
1978 }104

Total: 208

(b) The posts have been lying
vacant for reasons such as economy
instructions of the Government  of
India issued from time to time, jan
on, filling up of Class IV posts and
delays involved in following of the
prescribed recruitment procedures.
Besides, a number of  non-gazetted
vacant posts (other than Class V)
has been kept reserved for being filled
{ip by the departmental candidates.

Qf- the mltl lying vacant, 85 posts
have. been held in abeyance as an
economy measure at the instance of
the Government of India. Action is in

pand uﬁuup.nummolvacmdel_
(c}- No, Sir.

(d) Does not arise.



79 Written Answers

Bhifting of Regiomal Engineering Office
of ALR

8156. SHRI K. RAMAMURTHY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether any action has been
taken on the representation made by
the Government of Tamil Nadu to
rescind the decision to shift the ex-
isting Regiomal Engineering office of
AIR. from Madras to Delhi; and

(b) if not, the remsons for reject-
ing the representation of the State
Government?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L, K. ADVANI): (a) and (b): When
Television wag part of All India
Radio, the installation and maintenance
work in respect of Television Centres
was looked after by the four Regional
Engineer's Offices of Akashvani at
Bombay, Calcutta, Madras and New
Delhi. After Television was separated
from Radio with effect from 1st April,
1976, Government decided that
Doordarshan should have u Regional
Engineer's office of its own.

The original proposal was to trans-
fer one of the existing Regional
Engineer's offices of Akashvani to
Doordarshan. Since the number of
Radio installations existing as well us
under construction was quite large in
the Norther, Eastern and Westefh
Regions ag compared to Southern
Region, it was decided that the Re-
gional Engineer’s office at Madras
should be transferred to Doordarshan.

Subsequently, however, the matter
was reconsidered and it was decide
that, instead of transferring one Re-
gional Engineer's office of Akashvani
to Doordarshan, 28 per cent of the
staff in each category should be with-
.drawn from each of the Regional
Enginesr's offices and, with thig staff,
Doordarshan should set up a Regional
Engineer's office and two SuB-vfices

However, gn receipt of representa-
tions from wvarious quarters, the
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matter has been rEcomsidered and it
hag been gecided that the gntire ques-
tion regarding the setting up of a
Regional Engineer's Office for Door-
darshan .be examined afresh.

Target of Manufature of HAAL Mil-
tary items in Bangalore

8157. SHRT KANWAR LAL GUPTA:
Will the Minister of DEFENCE B2
pleased to state:

(a) 15 it a fact that the target of
manufacturing of military items in
HAL PBungalore etc. during 197576,
1876-77 and 1977-78 has not been
achieved in each year;

(b) what gpecific steps have been
taken by the Government to improve
its production;

(c)-have Government pinned down
the responsibility for not achieving
the larget in each year;

(dT I¥ not, why;

(e) what action has been taken
ugainst the officers responsible for it;

(f) is it a fact that the cost of
every item has gone up considerably;

(g) it so, why; and

(h) how much overtime has been
paid in the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) The manufac-
turing targets of military items in
HAL during 1975-76, 1976-77 and
1977-78 have been, by and large.
achieved,

(by to (e). Do not arise.

(1) and (g). HAL are continually
making efforts to reduce the cost
of manufacture of the wvarious
products, through increased efficiency
both in terms of labour productivity
and technological competence, How-
ever, overal] cost of some of the items
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has been going up due to the general
inflationary trends within the country
and gbroad.

(h) The overtime paid during the
three years is ag under:—

Years Overtime pald
(Rs. in crores)
1975-76 1.86
1876-77 201
1977-78 1.75 (Estimated)

my stwm R wrm N gEfeew
fafuds & 3ot quw *t Farm

8158 S Iwawt lﬂT
T Aot TY FAR W FaT w46

(%) = w7 WRW wFTWT A
ey ¥ wrea P wAfeeew fafmds
FT QF W FTTETAT q1iHd ¥ ¥ fag
wiw N §;

(=) afz g, @ g7 X § Haw
T W ST AT Y
() v & 7% wroay ¥ ey

O ¥ A} ¥ v frorg fear and;
W

(w) =g win T w1 HF IR E
amy wr wiemE &7

et stwres ¥ Trow Wl (et
wne waet) (%) oft, At

(@) & (w) sor & ufy as¥)

(a) the State-wise number of Cent-
ral Government employees, officers as
well ag others separately, who were
compulsorily retired during the emer-
gency period; .

(b) whether the Shah Commission
has recommendeq that the cases of
these employees should be looked into
by the Government;

(c) if so, Government's
thereto;

reaction

(d) whether the Shah Commission
also wanted the Government to advise
the Public Sector Undertakings to set
up review panels and to undo the
mischief and fix responsibility wher-
ever action was found unfair and un-
just; and

(e) it so, what action, if any, is
proposed to be taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) 5477 Cent-
ral Government employees were pre-
maturely retired during emergency.
State-wise break-up of these employees
18 not available,

(b) Yes, Sir.

(c) Instructions were issued to the
effect that the representations from
prematurely retired Government emp-
loyees forwarded to the Ministries/
Depurtments by the Shah Commis-
sion may be treated as representations
submitted to the Government for the
purposes of review and that action
taken thereon be intimated to the
Commission.

(d) Yes, Sir.

(e) Varioug Ministries/Departments
werg required to take action as at (c)
above in respect of employees in their
attached and subordinate offices and
public sector undertakings under their
administrative control.
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Filling up of posis of Scheduled Castes
and Scheduled Tribes

8160 SHRI R, N RAKESH: Wil
the PRIME MINISTER be pleased to
state:

(a) the total number of posts filled
in each category ol posts with specific
shares of Scheduled Castes and Sche-
duleq Tribes m such employment in
Prime Minister's Office and 1ts attach-
ed and subordinate offices and also the
number of posts dereserved in each
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category gince March, 1977 and reasons
thereof; and

(b) total number of departmental
promotion/upgradation of posts in each
category of posts and how many posts
have gone to Scheduled Castes and
Scheduled Tribes?

THM PRIME MINISTER (SHRI
MORARJI DESAI) (a) and (b)
The requisite information 18 given
below —

Tatal No of SN(?}'S Toi' I:Jellod of
Category of post number  posty ecrmt- Remarks
opor of posts  reserved ted  ment
ﬁlm for 5C/ST
Peon . . . . Durect
recrutment -

Selection Grade Daftry
Jamadar .
Selection Grade Peon
Selection Grade Sweeper

.

*This post has been treated asungreserved  being the fistvacancyin the year.  The subsequent

years. Thisism d with the &

No posts have been
the admunistrative control of thus

woqd ewraTe wredt & steret OX
WO

8161 o wwwTOEw ThAT 3
st gwiw oy :

war e ol steroe WY 7 TAvy
N g w4 %

(%) wir ag ¥ § e @
wrefr & ‘gwrare f faww & @wg
Ik shwfEl & saaw § sy oF
wraw fear o1 formd 9 T weETy &
wefiT O STy ¥, Wik

be treated as reserved.  The reservation wall be carried forward to  three subsequent
the Deptt, of Personnel & A. R. on the subject.

de-rrmtdinmmm ‘We have no attached and subordinate offices

(ar) afe g, &t 97 o % wrdawft
oy g ?

gw o warw sy (s e
g wualt)  (F) o, A aurfy
qararT wrelt s dw, gy
wrar (qwared, 7€ faoelY) & v ow
agd guar $iT wwror w6 w19
YR, 1975 % A7 gur 97 forad
RN GHG! & Frell wvaet & pvaey
& ard i wio wrOT wnd T ¥

(w) e wmrvrT qifeni Y g
dnmﬁmﬂwﬂmmﬁﬂf
wriaf adt o of
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American arrested at Tarapur Nuclear
Plant

8182. SHRI A. ASOKARAJ: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether any American was
arrested last month at the Tarapur
Nuclear Plant under highly suspicious
eircumstances, and

fb) if so, whether any action was
taken against him?

THE MINISTER OFP STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANTK LAL MANDAL): (a)
and (b). An American national was
found in the prohibited area of the
Tarapur Atomic Power Plant, by the
security staff on the 14th February,
1 78. He was handed over to the local
police who registered a case against
him for trespass under Section 120-B,
of the Bombay Police Act. He was pro-
duced before the Judicial Magistrate,
Palghar (Distfict Thane) and was con-
victed and sentenced to two days simple
imprisonment. It is further wunder-
stood that be 15 under psychiatric
treatment for schizophrenia in the
G. T. Hospital, Bombay.

Canvassing by Vice-Chancellor of
Dayanand University in a Bye-Election

8163. SHRI INDER SINGH: Will the
Minister ot HOME AFFAIRS be pleas-
ed to state:

(a) whether his attention has been
drawn to the news item published
in “Tribune’ dated the 3lst Jamuary.
1978 tthat ViceChancellor of Mahrishi

Dayanand University, Rohtak (Har-
yana) addressed g public meeting at
village Charra on the 29th January.
1978 organised by one of the political
parties in regard to bye-election of
Badli conslituency of Haryana held on
the 5th February 1978;

(b) whether it is also a fact that
the said Vice-Chancellor carried on
door to door canvassing on bchalf of
a particular candidate on the 3rd
February, 1978 and 4th February, 1978
in the sald bye-election of Badli
conslituency;

(c) is it a fact that the said Vice-
Chancellor also used University Staff
Car for the purpose of above electione-
ering in Badl constituency; and

(d) if so, what action has been taken
against the said Vice-Chancellor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). Information is being collected
and will be laid on the Table of the
House.

Coal famina

8164, SHRI M. RAM GOPAL
REDDY: Will the Minister of ENERGY
be pleased to state:

(a) whether Government's attention
has been drawn to the reported state-
ment by the Chairman, IMF publighed
in Hindustan Standard of 23rd March,
1978 under caption ‘Miners warn of
coal famine’; and

(b) it go, the reaction of Govern-
ment thereto?

THE MINISTER OF ENERCY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) The points made by the Chair-
man, Indian Mining Federation in his
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statement published in Hindustan

ment's reaction thereto are given
Standard dt. 23-3-78 and the Govern-

below:—

Statement

The Pownty made by Chairman IMF.

(1) Unworked collierieg and coal
bearing areas ghould be al-
lowed by the Government to
be worked by private parti-
(-8

{u) Soft coke production hag gone
down to 3.5 million tonnes
against the demand of 9 mil-
Tion ionnes.

(uj) Quality coal js proposed to
be imported to feed steel
plants,

(iv) The country might as well
face a coal famine if all out
attempts were not made to
cleanse the augean stable re-
presented by the nationalised
sector.

(v

~—

DMB in the nationalised sector
15 6 67 against 3 32 in the Tata
Group of collieries,

Workers in Coal Mines in M. P.

8145. SHRI SUKHENDRA SINGH:
Will the Miuster of ENERGY be
pleased to state the number of workers
in coal mines :n Madhya Pradesh at
present?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): The
number of warkers in the Coal Mines
under Coal India Limited in Madhya
Pradesh is 89,575,

Reactwon of the Government

(1) There 15 no proposal ai pres
ent, of the Government to
allow the working of coal
mines by private parties.

(u) Production of goft coke dur-
ing 1977-78 was about 3 mil-
lron tonnes against the esti-
mated demand of about 4
million tonneg .

(i) The import of coking coal
has been proposed by the sieel
plants for getting low ash cok-
ing coal.

(iv) All efforts are peing made to
meet the demand for coal
No coal famine is expected

(v) DMS in the Tata Group of eol-
lieries for the year 1977 was
0.83 which is lower than that
of coal India Lamited.

Increase in staff of collieries and fall
in production

g188. SHRI JANARDHANA POOJA-
RY: Will the Minister of ENERGY be
pleased to atate

(a) whether staff in the pationalised
collieries hag increased many fold and
the production of coke has {allen mince
taking over the collieries; and

(b) it so, staft position before
nationalisation category-wise and on
31st March. 1078 and the production
of soft coke before taking over and as
on 31st March, 19787

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (8

and (b). The manpower position in the
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Coal Indla Limited and its subsidiaries

as on 30-4-73 and on 1-3-T6 was as
under:—

As on 30-4-73 As on 1-3-78
Officers 4234 7
Seall 516,350 a.ﬁ 75

The production of soft coke in 1871-
72 prior to nationalisation of coking

coa] mines and in 1877-78 is given
below: —
Year Production (m, tonnes)
1971-72 2.46
1977-78 2 93 ( provisional )

It is further clarified that most of
the staff is engaged in coal production
and that coke making is only one of
many activities of the collieries.

Application of advanced method of
used up mines in Coal Mines

g187. SHRI NATWARLAL B. PAR-
MAR:; Will the Minister ENERGY be
pleased to state:

(a) the names and location of coal
mines where the advanced method of
used up mines is being applied in co-
operation with the Soviet experts; and

(b) the percentage of inrecase in the
coal production ag m result thercof?

THE MINISTER OF ENERGY
;J?IHR‘ P. RAMACHANDRAN): (a)

(b) Does not arise.

Non-payment of ration momey fo the
Civilian Employees of Military Farms
8168. SHRI BALDEV SINGH JAS-
ROTIA: Will the DMinister of
DEFENCE be pleased to state:

(a) whether Ration Money (Field
Allowance) wag paid to all the civiban
employees serving in defence installa~
tions during the Indo-Pak conflict of
1971 at the areas placed under the
orbit of ‘OP CACTUS LILLY"; and

(b) if so, whether it was not paid
to the civilian employees of Military
Farms, although none of them moved
out of their Head Quarter Station and
the terms and conditions of service
are the same for all the defence civillan
employees of the areas?

90

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.

(b) Civilan employees of Mitary
Farms were not entitled to fleld service
concessions, including free ration or
ration money in liey thereof Con-
sidering the gpecial location and the
:?.I,mcu!t living conditions an excep-
tion was however made in favour of

the personnel of the Military Farms
at Chhamb,

Sand Filteration Projects at National
Envidonment Research Institute, Nag-
pur.

81649. SHRI K. SURYANARAYANAr
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to siate
the progress made so far in imole-
mentation of the slow sand filteration
projecls of water by the National
Environment Research Institute,
Nagpur and the places where such

projects are being implemented in the
country?

THE PRIME MINISTER (SHRI
MORARJI DESAI): National Environ-
mental Engineering Research Institute
(NEERI), Nagpur is collaborating with
WHO International Reference Centre,
The Hague, on slow sand fllteration
project. Work to develop guidelines
for the design, construction and opera-
tion of filters has been completed.
With the concurrence of WHO fleld
demonstration units has been proposed
in four villages, one each in Haryana,
Maharashtre, Andhra Pradesh end
Tamil Nadu.

thM&mm
Tribes

8170. SHRI K. PRADHANI: Will ‘he
Minister of LANNING be pleased tO
siate:

(a) whether Government has 'ven
some concessions to the States n
which there are large number of
Scheduled Castes and Scheduled
Tribes;

(b) if so, eriteria  maintained b¥
Government in ihis regard: and
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(c) the detalls regarding the finan-
cial assistance provided by the Central
Government to the State of Orissa
in thus regard dunng last two years?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Fifth Five
Year Plan included a provision of
Rs. 180 crores for special Central
asistance to the States during the five
year period 1974—79 1{o supplement
their efforts in implementation of Suo-
Plans for tribal areas.

(b) In allocating speclal Central
assistance to a Btate, the Scheduled
Tribe population, geographical area of
tribal concentration and relative back-
wardness of the area were taken into
account.

(c) The special Central assistance
provided to the Onssa State dunng
1976-77 and 1977-78 was Rs. 532 'akhs
and Rs. 758 lakhs respectively.

Rates of gcholarships to §. C. & 8. T.
Students

8171, SHRI R. L. KUREEL* Will the
Muster of HOME AFFAIRS be pleased
to state:

(a) whether the monthly rutes of
Scholershupg for Scheduled Castes and
Scheduled Tribes students fixed as far
back as 1854 were Rs. 27 for day
scholar, Rs. 40 for hostellers, for
general courses and Rs. 60 for day
scholar end Rs. 75 for hostellers for
higher technical and professional
studies;

(b) whether from academic year
1874-75 these rates have been revised
to Rs, 40 and Rs. 70 for general course
and Rs. 75 and Rs. 125 for professional
and higher technical studies for day
scholar and hostellers respectively
and the cost of hiving has gone up by
more than four time since that time;

(c) whether there is any proposal
to revise these rates linkivg with
the cost of living index at 1954 as
base; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
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(a) to (d): Yes, Bir, the rates were
revised in 1974-75 as stated. There
is no proposal to revise the rates
further linking the cost of living in-
dex ut 1954 as base. However, the
rates of scholarships for ‘Medical and
Engineering degree student hostellers
have been increased by Rs. 60/- per
month with effect from 1st January,
1978,

Construction of Second Howrah Bridge
on Hooghly River

8172, SHRI MUKIINDA MANDAL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
of the construction of the BSecond
Howrah Bridge on the Hooghly
River;

(b) if so, details thereof and ex-
pected time of completion of con-
struction;

(c) what are the reasons, if any,
for the delay ;n the completion of the
construction; and

(d) what steps are proposed to be
taken by Government for it; com-
pletion?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Yes, Sir.

(b) It is essentially a State Project
as the bridge would fall on a State
road and all matter, concerning ten-
dering, construction etc. mre being
handled by them. In order, however,
to assist the State Government finan-
cially, the Government of India have
agreed to provide a loan for thig pro-
Ject. 1t consists of Section I and Il
(Calcutta and Howrah side viaducts
and approaches) and Section III
(Bridge proper), The bridge proper
is expected to fbe completed in 5
years after the commencement of
the work.

(c) The viaducts and approaches
are in progress, but the bridge pro-
per is yet to be taken up after the
design has been approved by the
foreign consultants appointed by the
State Government for the purpose.
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Delay has been due to the time re-
quired by the construction frm wnd
the consultants to filnalise detailed
design principles and by the State
Government to gort out some con-
tractua)l matters

(d) The State Government are
already alive to the urgency of the
matter and wre taking all possible
action to get the finalisation of designs
expedited from the construction firm
and the consultants

Detergent Plant at Mathura

8173 DR BLJOY MONDAL Wil
the Miuster of INDUSTRY be pleas-
ed to state

(a) the details regarding the First
Public Sector Detergent Plan at Mathu-
1o bemg put up by the Indo-Burma
Petro'eum Co Lid,

(b) 18 11 a fact that the project has
heen abandoned,

(t) 1t so0 whv and at whose 1nstance,
and

(d wheiher there 18 any link let-
ween the abandoming of the project
ind the mmultanecus launching of new
detergent plants soon {hereafter by
some private sector companies?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD) (a)
M/s Indo-Burma Peiroleum Co Ltd
were granied a leiter of intent No 15
(10)/72/Ch 11, dated the 10th Octo-
her 1973 for the establishment of new
industrial undertaking in  any of the
States of Rajasthan Delh and Uttar
Pradesh (Subsequentily decided to lo-
tate the umt at Mathura in the Stale
of Uttar Pradesh) for the manufaciure
of Synthetic Detergenis for a capdcity
of 10,000 tonnes per annum

(b) and (¢) As the company had
failed to take effective steps towards
the implemention of the conditions
stipulated 1n the letter of intent and
had surrendered the same, the sald
letter of intent was cancelled on 23-10-
1076

(d No such Iink has come {o Govern-
ment's notice

Trew A fege dvat o gk o
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w3 fw

(%) wav ATHETURT T & f oAy
& fr g a1st w) anfr gr vy R Wi Al
&7 O 3% THT ST WA 1975-76,
1976-77 ®IX 1977-78 & O
feadt gfr g€ Wx 1978-79 ¥ wq-
mrRa fradt erfy @ 7 aurEar §;
1K

(@) w107 ofr & wr wTOw
g

7t war (st dro W) :
(%) v gr i foq o fawdy Al #
A wegw ¥7 fed P oSAw mag w oA
1975=76 ®IT 1976-77 &' Ffaar
T 1977-78 T1 (wqwnfaT) gfaar
! AT A fqgvr g & | 1978-
79 ¥ g & AT W A A% qAWT
T 7Trr A &

(@) g s o a f -
guar & woahy wamre, foa
sorrfegt @ grfeay, NI 71 wREe-
war fraaw ot ad & o qurAT
= wY g1 ¥79 ¥ fAn Efrer o7 qaie
gugT 7 fegr Wi [W W4 W
NUFT WIT TN w|w, WA
qwe, a7 A7 fodeas g
A9 g9 ¥ UsT gonIT§ feQ
W oy 9T Sy Wit &
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Danl Civil Service

8175. SHRI PIUS TIRKEY: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the criteria of transfer and pro-
motion of DANI Civil SBervice Officers
in Delhi Administration.

(b) the age Lmit for promotion of
State Civil Service Officers to IAS
Cadre;

(¢) number of officers who have been
sxempted from transfer from one
department to another, but promoted
w IAS, and

(d) if go, the reagons thereof?

THE MINISTER OF STATE IN
IHE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (b). Officers of the
Delhj and Andaman and Nicobar Is-
lanas Civil Services are posted to
various posts under the Delhji Ad-
ministration having regard to their
suitability and needs of the various
Departments of the Administration.
The conditions governing their eli-
gibility for promotion to the Selec-
tion Grade of the DANI Civil Ser-
vice are laid down in the Delhi and
Andaman and Nicobar Islands Civil
Service Rules 1071, and the conditions
goverming eligibflity of promotion of
officers of State Civil Service to the
Indian Administrative Service includ-
ing the age limit are laid down in the
IAS (Appointment by Promotion)
Regulation, 1955, Ordinarily those who
have attained, the age of 52 years on
1st January of the year In which the
Selection Committee meets are not
considered.

(¢) No officer of the DANI Civil
Service has beep exempted from
transfer from one depurtment of the
Delhi Administration to another,

(d) Doeg not arise.
Anomaly in the recruitment rules In
J.CB
8176. SHRI MAHI LAL.:
SHRI CHATURBHUJ
SHRI UGRABEN:

Will the Minister of DEFENCE be
Plessed to state:

APRIL 28, 1978
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(a) whether the President of AF.H.Q.
Union alongwith a depution of JCB
employees met the authorities concern-
ed on 28th March, 1978 to discuss the
anomaly prevalling in the Recruitment
Ruleg in repeact of various categories/
posts in JCB and had submitted modi-
fications thereto;

(b) if go, the details of the propos-
ed modifications and the reaction of
the Government to each of the points
raised therein; and

(c) whether Government propose
to adopt these modified rules sub-
mitted by the President of the Union
and by what time?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,

Sir.

(b) ang (c). Modification of the
Recrurtment Rules pertaining to
varmous posts in the JCB, i under
examination . The suggestion made
by the Staf Side will be kept in
view while finalising the Rectuit-
ment Rules. The objective is to
provide adequate premotional aven-
ueg to the employees without affect-
ing the technical requirements of
the Organisation.

While efforts are being made to
finalise the Recruitment Rules as
€arly ag possible, in consultation with
the concerned authorities, it is not
possible to indicate any time-limit

Advertisements of U.P.8.C. given by
D.AVP.

8177. SHR1 GEORGE MATHEW:
Will the Minister of INFORMATION
At:ﬂ'D BROADCASTING be pleaseg to
state:

(a) which are the dailies and week-
Hes that are given UPSC advertise-
Sients in India by the DAVP as on
815t March, 1878 and their 1976 cir-
culation;

(b) the names of the dailles and
Wweeklisy published from Kerala with
Mnmeofyhudpumm
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to which DAVP had given UPSC ad-
vertissments from 1st January, 1975;
and

{c) the names of the dailies and
weeklies published from Kerala which
were given UPSC advertisements
after 1st January, 1875 and also the
names of the dailles and weeklies
published from Kerala whose adver-
tigements were terminated between
2nd January, 1975 and 31st March,
1078 and their 1978 circulation and
the dates of termination and awarding
of UPSC advertisements during this
‘period?

* THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K. ADVANI): (a) statement I
is laid on the Table of the House.
[Placed in Library, See No. LT-2193
/78]

(b) and (c). The required inform-
alion in redpect of dailies published
from Kerala is given In Statements
II & III are laid on the Table of the
House. [Placed in Library. See No.
LT-2193/78]. No weekly published
from Kerala was used for UPSC ad-
vertisements,

, Registration and Supply of Tata
Mercedey Trucks .

8178 SHRI JAGDISH PRASAD
MATHUR: Will the Minister: of
INDUSTRY be pleased to state:

(a) the number of the Tata Merce-
des trucks booked with various dea-
lers in Rajasthan during 1977-78 and
the number of trucks actually suppli-
€d against this booking;

(b) whether the quota allocated to
Rajasthan is adequate and if not,

THE MINISTER OF STATE
IN THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Ordery for 1368 Tata vehicles were
booked with the varlous dealerg in
Rajasthan during 1877-78. 505 Vehicles
were released against thess bookings.

(b) and (c), There is no control
on the sale ang distribution of com-
mercia] vehicles and hence no guotas
are fixed. There has been a shortfall
in the manufacture of Tata wvehicles
mainly because of power constrains.
Specific complaints of “black sales”
have not been received. However,
the manufacturers are operating pro-
cedures to ensure availability of vehi-
cles for civillan customers on 5 first-
come-first-serveq basis ang giving
due weightage to requirements of
state transport undertakings and
Government Departments,

Plot to Nab Babuji for Murder

B179. CHOWDHRY BALBIR SINGH:
Will the Minister of HOME AFFAIRS
be pleaseg to state if his Ministry's
Investigating Agency has made posi-
tive enquiries pertaining to certain
serious allegations made by the
Weekly “Current” in its lssue dated
September 10, 1977 under the Head-
ing “Indira Plot to Nab Babuji for
Murder"?

THE MINISTER OF SBTATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): Presumably the newspaper
report refers to investigations in
case FIR No. 3858 u/s 25/24/50 Indian
Armg Act read with sections 36/43 of
the DIR and 120-B IPC registered
at Police Station Vinay Nagar, New
Delhl. The case is still under in-
vestigation,

Enhancement in rate of Reservish
Pension

8180, SHRI AMAR ROY PRADHAN:
Will the Minister of DEFENCE be
plebsed to stite;

(a) whather it j3 u fact thet Gov-
ernment have passed diders for en-
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hancement in the rate of reservist
pension and ordinery famfly pension
in respect of OR reservists with
effect from 1st January, 1973,

(b) if so, the details thereof,

(c) whether it is also g fact that
reservists as well as MPs have re-
presented to Government that the
orders should be implemented mince
1852, and

(d) if so, the decision taken by
Government so far in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF SHER SINGH) (a) and (b)
Yes Sir Consequent on the improve-
ments made in the pensionary ratesof
service personnel with effect from 1st
January, 1873 on the bams of the
recommendations of the Thirq Pay
Commission, the rate of pension of
OR reservists of the Army ang cor-
responding categories of reservisty in
the Navy and Air Force, who have
been transferred to pension establish-
ment on or after 1-178, has been
rajsed to Rs 50 pm

Similarly, the rate wof ordinary
family pensions in respect of such
reservists has

date, and also to those who were/
are transferred to reserve on or after
1-1-78 and died/die due to non-attri-
butable causes, while in reserve or
lﬂﬁm‘ﬂth.mm-
sion

-n.lann.wnu,mm

an indi.
categ above, g periodic relief of Re
35/- pm. is also admissible to them
at present, thus making the total of
Teservist pension to Rs 8B/.
family pension to Rs 79/- pm

g

Written Answers 04

(¢) and (d) Individual repres-
entations as well as representations
through MPs have been received
that the mcreased rates of pen-
sion should be made applicable in
the case of those who became non-
effective prior to 1-1-1973 However
gince rates of penmon of all other
categories of service personnel, revi-
sed as a result of the recommenda-

tions of the Third Pay Commussion,
were made effective from 1-1-73, mo
departure can be made in the case
of reservists

Wiy awT mEw s gra wtegts
widwwt & forg safevd! oer et o)
o of ufm

8181, WY wreeolt wif : wgT g
Wik wavew woft gy amA w3 e

(%) wer s a? & gYo fafew
T A 9T GRERS STARAT 9% mawy
w1 sritfor v & foq wmmm ®
qfte T9T wrew swhy 0 ey W-
fred q%er et W) 3% feg ow
L1

(w) 38 sgfird wer awswt
w1 or 36t % ford firalt oolt & of
§ W acwrdt st W g ?

et wire swreer sisft “oft wew powr
wewsh) : (%) Wi (w) wrider)
gt i o wroft § ot saay
v ¥t w9 vut fear widwr
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Setilag wp of Salp Degets by NT.C,

8163. SHRI RAMDEO SINGH:
Will the Minister of INDUSTRY be
pleaged to gtate:

(a) the nnmbw and

(b) by what time the ptoposed sales
depots would start working?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). The Natlonal Textile Corpora-
tion (Holding Co) proposes to get
up 80 more retail outlets jn backward
areas of variouy BStates by the end
of March, 1080. The Jocation of
these outlets is stil] to be decided,

Changes for Production of Controlled
Cloth

8183, SHR] CHITTA BASU: Will
the Minister of INDUSTRY be pleas-
ed to state;

(a) whether Government have
under contemplation any proposal to
“oring about certain change, in the
existing scheme for the production of
the controlled cloth;

(b) if so, the nature of the changes;
ang

(c) by when it is likely to be given
effect to?

THY,

(SHRIMATI ABHA MAITI): (a) - to
(¢). The confrolleg cloth scheme is
currently under examination and re-
view with a visw to ennble \Govern-

ment to take a copeidered dechsion
on the future of the scheme,
Lokiak Hydro-Eleciric Power Project
in Manipar

8184. BHR!I HITENDRA DESAIL
Will the Minister of ENERGY be
pleased to state:

(a) when was the Loktak Hydro-

electric Power Project in Manipur
sanctioned;

(b) when will it be commissioned;
and

(c) what are the reasons for s0
much delay?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The Loktak Hydro-Electric Project
Stage 1(2x35MW) was sanctioned in
February, 1070. Stage-Il of the Project
envisaging the Installation of one
more unit of 35 MW was sanctioned
in May, 1073,

(b) The National Hydro-Electric
Power Corporation who are executing
the Project have indicateg that, as
per present assessment, it is expect-
ed to be commissioned in 1982

(¢) Following methane gag ex-
plosion at one of the tunne]l faces in
January, 1878, the work in that face
was suspended and the tunnelling
work suffered a serious set-back. In
some other reaches, unexpacted and
adverse geological conditiong have
been met. Between faces O angd 1
flowing ground conditions were en-
countered. All thege factors, as also
the dificult terrain, have contributed
to the problemy leading to delay in
completion of the Project. ,
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Inductess In Coking andl Nom-Ooking
Collierise

8185. SHRI A. K. ROY: Will the
Minister of ENERGY be pleaseg to
state:

(s) whether large number of per-
sona were inducted at the time of
nationalisation of the collieries both
coking and non-coking;

(b) if so, their approximate number
and in the categories they were in-
ducted; and

(¢) whether most of the inductees
were accommodated in the time rated
unproductive job of musclemen re-
sulting in sudden rise of the number
of security guards while the produc-
tive miners were elirinated resulting
in fall in their number; it =0, the
Bteps proposed g collect the situation?

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): (a)
and (b). About 17,000 cases of in-
duction, mostly in the pijece-rated
categonies, were detected after na-
tionalisation of Coking and non-Cok-

ing Cosl mines and these persons
were removed,
(¢) Wherever casés of induction

were establisheqd such inductees were
removed and, therefore, the ques-
tion of employing them ag security

APRIL 38, 1078
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() if 50, the facts theresbout; shd

{d) the particular effarty ;ade 10
ensure that the glut of coiten in
markets is reduced and the extent to
which these steps have been helpful
to achieve the objectiver

THE MINISTER OF STATE® IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(d). The role of the Cotton Corpo-
ration of India hay been confined to
price support gperations, canalising of
imported cotton and purchases for
requirement of NTC mills. It iy mot
correct to state that a glut of cottgn
has resulted consequently, In fact,
th.uzenftl:.ccﬂmcmphuhun-
found insdequate for the require-
ments. The overall leve] of pricey iff
the current cotton season appears to
be on & low profile, in comparison
with the previous year’s seasom which
witnessed abnormally high prices
for cotton. There is, however,
no evidence of a glut of cotton, seen
in hght of the fact the cotton marke-
ted til]l now is not found to be differ-
ent from the levels that were mark-
eted in the corresponding perfod in
prévious years,

Mannfacture of Sports Goods by M/a
Colgate-Palmolive

(b) whether multi-national foreign
companies are permitted in the fleld;

(c) whether an spplication made
by a multi-national M/y Colgate-

(India) Pvt, Lid. is pend-
ing for setting up a project to many-
facture of sports goods in Jammu &
Mhmvﬂhw;
mmm.muny.tu;ﬂ

(d) 2 g0, what is the reaction of the
Eovernment?

E
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(b)No, 8ir. However, the propo-
saly with commitment to export en-
tire production may be considereq on

(c) Government have not recely-

ed any specific proposal in thig re-
gard.

(4) Does not arise,

T s ¥ wheefedt ¥ fog ay
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Spurt in the Prives of Art Silk

8189 DR. BALDEV PRAKASH:
Will the Minister of INDUSTRY be
pleased to mtate:;

(a) whether Government have
noticed a recent spurt in the prices of
art silk and nylon yarns;

(b) if so, the reasons thereof;

(c) whether it is a fact that Gov-
ernment in consultation with the
spinners had fixed a price for the
sale of art gilk yarn;

(d) whether spinnerg are honouring
that agreement; and

(e) the amount of art =ik yerr
supplied to Punjab by the spinners.

viscose fillament yarn and nylon fila-
ment yarn recently. The prices of
th-emn-laminmlmmr;i;



Tibia Coliege Incident

8180. SHRI RASHEED MASOOD:
Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether he is aware of the
incident of Tibbia College, Karol
Bagh, New Delhi on the 18th March,
1078 in which 12 students were in-
jured; and

(b) it so, the action taken by the
Police?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (b). On 18-3-78,
following a clash between two groups
of gtudents of Tibbia College, # stu-
dents and one Lecturer sustained in-
juries. A case vide FIR No. 238,
dated 18-3-78 under Section 147/148|
148[323|325 IPC was registered at Po-
lice Station, Original Road, On  the
basis of evidence, 11 students and one

APRIL 28, 197§

- Wrsmen anewers Ii3

der Section 508 IPC wag registered at
Poun.suﬂumdmlluo.m i
under invéstigation. -

Appointment of Rdiatives of Employ-
ees of Doordarshan en Osssal Centract

8101, SHRI R. L. P, VERMA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether any relations of a per-
manent employes . Doordarshan
cannot be engaged on casual contract
basis for any post;

(by if so, categories of relations
which are included for such type of
ban; and

(e) if so, the justification of debar-
ring qualifieg and eligible candidates

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
: (a) to (c), There
is no ban on the casual booking
of relations of Doordarshan em-
ployees by Doordarshan Kendras
if such persons are qualifieq for par-
tic However all appli-

term casual bookmg

any relation(s) work-
mthewnhtryofltagrinmy
media unit of the Ministry.

Although the term ‘relation’ has
not been defined, it would include
relatives by “blood” op “marriage”
but not too distant. In case any of
the applicants having such relation(s)
#s considered suitable for inclusion in
the pamel for long term casual
booking, the entire panel bas to be
Boi aspproved by the Directorate
General, Doordarshan so as to leave
no room for nepotism or favouritism.
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Ameunt on Beresting Picture
.-'r'.#m-,m .

8193. SHRI G. BHUVARAHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleaseq to
state: -

(a) amount spent on screening pic-
tures on Madras T. V, Centre during
the last three years; and

(b) the amount spent on Tamil films
during the same period?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. E. ADVANI): (a) Apn amount of
Rs. 11,08,000/- wag spent
Doordarshan Kendra during the
period  15-8-19783 to 31-3-1878 on
screening language pictures. (The
Kendry was inaugurated on 15-8-1075
and has not completed 8 years)

(by Of the above mentioned
amount, Rs. 631,000 was spent on
Tamil Alms.

by Madras

wioer wwit A em e @ 3N
i @ e
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() ¥ ¥ wod & wiw g6 v
¥ forg wowre fiet, qwwest, gy
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Job Oriented Plan for Backward Areas

8196 SHRI MANORANJAN BHA-
KTA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether the Planming Commis-
sion has worked out a job ornented
plan for the backward areas of the
country;

(b) if so, the main features of the
plan; and

(c) the areas selected for implement.-
ing the above plan and whether the
Union Territory of Andaman and
Nicobar Island has also been included
in the plan; if not, the reasons therefor?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) to (¢). In
the Five Year Plan 1978—83, which
is to be finalised in discussion with the

AFRIL 26, 1978
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Btate and Unlop Ter-
ritories, the al plogrammes at

the State level will provide for
steps to reduve regional disparities.
Area planning for full employment,
to be achieved over a period of ten
years, will be a feature of the deve-
lopment strategy.

The Plan of the Union Territory of
Andaman and Nicobar Islands will
be plepared with the same objectiv-
es.

Expendifure inemrred om Filmotsav
held in Madras

8197. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFOR-,
MATION AND BROADCASTING be
pleased to state:

(a) total expenditure incurred by
Government on the Filmotsav held in
Madras between 3rd January to 17th
January, 1978;

(b) how much of the above has been
recovered through screening of foreign
films, through advertisements and other
sources, and

(c) how much foreign exchange
business was negotiated, transacted and

actually secured during the Festival?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Government,
did not directly incur any expendi-
ture a3 sguch on Filmotsay' 78. Thg
Festival wag jointly organised by the'
Directorate of Film Festivals and
the Film Finance Corporation under
an arrangement by which all di.net‘
expenditure was met the latter.
This came to Rs. 20.57 : Gov=-
ernment assistance was conflneg to
supervisory role of providing services
of key personne] and general ad-
minisirative aspistance.

(b) A total sum of Ra. 25.83 lakhs
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(c) Forelgn exchange business of
Rs. 7108 lakhs was negotiated by
the Indian Motion Pictures Export
Corporation for export of Indian fea~
ture filmg out of which business
transacted and actually secured was
Rs, 31.22 lakhs. Similarly, business of

Rs. 050 lakhs was transacted by
other organisations on this account.

w8t dreen A fywrem gin ¥ frg feem
qrend

8198, St wTww TW: WT I
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fewelt ¥ wyw e

8200 st frr wwdt : wv
T TR ag oy W pur s fe

(%) war o aw § fr o &
wmsﬂi‘mﬁﬁmﬂ@t;

(m) w1 ¥ geA™Y w1 oo
az ¥ fw gy o gt meat ek
t o I ¥ ft arlfos W &
g Y vy §?

g swrww ¥ e wit (st mfine
™ Waw) (¥) 1-1-78 &
31-3-78 a¥ WY wafg &, 1977 &
{0 q9T WA WY 165 wTeE w2ATH
¥ gwT ¥ 178 W FwE guenT
& wraet o fedtd s gt

or selling of sick unliy

8201, BHRI P. K. KODIYAN: Wil
the Minister of INDUSTRY be pleased
to state:

down or sell to the private sector some
incurabiy sick units taken over by the
GCovernmant; snd

(b) i so, what
thereod?

are the details

THE MINISTER OF BSTATE N
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
snd (b) Certain provisions contained
In the Industries (Development and
Regulation) Act, 1951 empower the
Central Government to call for a re-
port from the “Authorised persons” of
an industrial undertaking, the manage-
ment of which has been taken over by
it under the Industries (Development
and Regulation) Act. If on receipt of
such a report from the authorised per-
son, the Ceniral Government is satis-
fled that the financial condition and
other circumstances of the company
owning the sick industrial undertaking
are such that i1t is not in a position to
meet 1ts current liabilities out of its
current assets, it may, 1t it considers
it necessary in the interest of general
public so to do, decide that the saxd
industrial undertaking may be sold as
a running concern. However, no such
proposal in relation to any specific
industrial undertaking whose manage-
ment has been taken over under the
Industrieg (Development and Regula-
tion) Act, 1851 is presently under con-
sideration of the Government.

Pending requests of Heemee and letier
of intents and simplifylng procedure

8202 SHRI SURYA NARAYAN
SINGH Will the Minister of INDUS-
TRY be pleased to state

(a) the number of requests pending
conmderation for grant of lcence and
letters of intent at the end of March,

1978,

(b) the number of such requests
pending consideration from Madhys
Pradesh,

(¢) whether the proposal to simplity
the existing procedure in order to
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(SHRIMATI ABHA MAITI): (a)
208 licensing applications were due
for disposal as on 31-8-1978 for setting
up new undertakings, effecting sub-
stantial expansion
manufacture of new articles.

(b) 10 applications from Madhya
Pradesh were due for disposal as on
21-3-1978.

(c) Licensing and related procedures
lave been simplified so as to reduce
the time lag in issuing the requisite
approval. Efforts are made to 1ssue
waripus clearances expeditiously.

{d) Does not arise.

Subsidy for cement units

8203. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have a
proposal under consideration to grant
subsidy for cement units; and

(b) 1f so, what are the details and
objective therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): ()
and (b). Government have appointed
a high level Committee for carrying
out a comprehensive review of the
Cement Industry. The terms of refer-
ence to the Committee include, inter
alia, fresh study of the cost structure
and ex-work price for cement Govern-
ment are also considering grant of sub-
4ldy to cement units for captive power
alants etc.

#anel to review implementation of
power prejects

8204. S8HRI NARENDRA ESINGH:
Will the Minister of ENERGY be
pleased to state:

{a) whether the recent conference
«of State Power Minister, Chairmen of
Electricity Boards held in Delhi has

APRIL 26, 1078
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recommended for setfing up a panel
to review implementation of power pro-
jects throughout the country; and

(b) if so, the reaction of Govern.
ment thereto?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
It was decided that a suitable orga-
nisation be established In each State
for effective monitoring of the pro-
gress of power projects. The Chief
Ministers of the States have been
requested to review the existing ar-
rangements In this regard and to
strengthen the organisation wherever
required.

It was also decided to have a Stand-
ing Committee of the Power Ministers'
Conference. This has since been set
up.

AR werr g & wt ® o
WOWTT w1 W

8205. Wt %aw o ot ¢ war
W 7l ag Ty par w6 e

(w) wr K%l wen DT F
ot ¥ wgraeg @Ot ¥ O s
qifer fisar § 't ¥ oo ¥ o
wnw & fag s g fer

(ar) ¥ qoee are 3y wfpfir
ARy v §
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o

(w) o wrt & ¥=fa qoere #
wr sfifie & ?

ay dwrw ¥ Tow st (R que
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oy fdew, 1077 wedhr &
whgfir & frg s gwr &1
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¥ T gaTeTCTY ¥ fazik & fivg wre-
#fm o dfgr mar wofer we
afgr % sraw ) wrofm @
afiar o aTO 1247, 159%, 1539,

aqr a9 wfew da@ & sweAy I
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Quota of Coal and Power to
Textile Mills

8207 SHR1 PARMANAND GOVIND-
JIWALA. Will the Minister of INDUS-
TRY be pleased to state

(a) is it a fact that the quota of the
coal given to textile indusiries have
been reduced by 40 per cent,
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(b) is it also a fact that the supply
of electric power to the textile industry
is also irregular;

(c) if not, it is not also a fact that
the Textile Mills Association has in
a press release complained af the cut
to the extent of 40 per cent;

(d) whether Government has probed
into the complaint; and

(e) it so, what is the reaction of
Government?

THE MINISTER OF STATE 4N
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): The in-
formation sought m the question has
been collected from the Ministrieg of
Rallways and Energy and is furnished
as follows:

(a) and (b). No, Sur.

(c) No such press release has come
to the notice of this Ministry.

(d) and (e). Do not arise.

Pension to freedom fighters from Bihar
and U.P.

B208. SHRI AGHAN SINGH THA-
KUR. Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number district-wise of
the freedom fighters who have been
receiving pensions from the Central
Government in Bibar and Uttar Pra-
desh;

(b) the number district-wise in the
above States of those persons whose

pensions have been withheld and the
reasons therefor; and

(c) the number of applications for
pension from these States which are
still pending and the time by which a
decision will be taken on them?

THE MINISTER OF BTATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) and
(b). The figures are as follows:—

Nameofthe No,of No.of emes
State cares withhed/
saactioned  suspended,

Bihar 19,196
Uttar Pradesh .1%.;10 m
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District-wise break up is given in
statements laid on the Table of the
House. [Placed in Library. See No.
LT-2194/78].

Pensions have been suspended/can-
celled in cases where it has subse-
quently come to notice that the apph-
cants are inel:gible for pensjion be-
cause—

(i) they have not undergone the
munimum prescribed political suffer-
ng; or

(1) the suffering is not in connec-
tion with the freedom movement;y
or

(m) they are having an income
which {8 more than the prescribed
mmmum.

(¢) No application is pending imutial
scrutiny. However, 12,060 cases in
Bihar and 1538 cases in Uttar Pradesh,
have been filled for want of acceptable
documentary evidence from the free-
dom fighters. As and whemn the re-
quired evidence/information 1s received
the cases will be reviewed and pension
sanctioned in eligible cases.

Crisis in Thermal Power Units due
to low coal imventorics in Delhi and’
Mabarashira

8209. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
be pleased to state:

(a) whether his attention has been

tion Plants in Delhi and Maharashtra
as a result of critically low coal inven-
tories;

(b) efforts made by Government to
rush coal to boost inventories to the
affected Thermal Power Plants; and

(¢) whether the crisis in Thermal
Power Units was on astount of the
failure on the part of the manpage-
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THE MINISTER OF ENERGY
(BHRI P. RAMACHANDRAN): (a)
‘The Government is aware that reports
regarding shortage of coal In thermal
power stations in Maharashtra and
Delhi have been published in some
DEWEDApErS.

(b) A number of steps were taken
by the Government to supply additional
quantities of coal to the affected
Shermal power stations, namely, (1)
additional coal rakeg were diverted to
the coneerned power stations, (1) rall-
ways/coal supply companies were ask-
ed to move additional quantities of coal
to affected power stations on priority
basis, (iii) ad hoc linkages were ar-
ranged for thermal power stationg in
Maharashtra from Pench and Singarem
coalfields and (iv) railways were re-
quested to make available additional
wagons for movement of coal to the
affected power stations.

(c) The depletion m the coal stocks
of power stations in Maharashtra and
Dethi had resulted from a variety of
Teasons and cannot be attributed to
$he failure on the part of the manage.
ment of power stations. The question
of taking action against persons res-
ponaible for the lapse therefore does
mot arise.

Sale of Defective Bread in Delhl

8210, SHRI GOVINDA MUNDA: Will
the Minister of INDUSTRY be pleased
0 state:

(a) whether it is a fact that defec~
five bread of Bakries in Delhl, which
i not fit for human consumption, is
being marketed; )

(b) # 20, what i the cause of i

e 18-

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). Government has not recelved
any complaint so far about the mar-
keting of defective bread in Delhi,

(c) Does not arise.

Appointment of C.5.8, Officers In
Deputy Secretary’s Grade

8211. SHRI GANGA BINGH: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
appointments/promotions of LES./
18.8, Officers to cadre posts are made
without any prior consultation with
the Ministries; and

(b) if s0, the reasons as to why
similar procedure hag not been adop-
ted for the appointment of CSS.
Officers to Deputy Secretarics grade
for whom the posts jn Secretariat are
cadre posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D, PATIL): (a) Appointments
of Grade I/Grade II officers of IES/
ISS to posts in various Ministries/
Departments, included in the cadre of
these Services, are made in consulta-
tion with the administrative Ministry/
Department concerned. In the case of
officers of Grade III/Grade IV of those
Services, they are posted siraightaway
against the cadre posts.

(b) FPosts of Deputy Becretary in
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(w) Toeqmr Tow feorft o
gra gwifem 2.66 0¥ @Y K
w7 qf s %Y, 8 9, 319, 1978
% frme & ar farerndi oY

Increase in the dacoities and cattle

lifting by armed gangs crossing the
border from Bangladesh into Tripura

8214 SHRI PRASANNBHAI MEHTA:
Will the Mimister of HOME AFFAIRS
be pleased to state

(a) whether 1t is a fact that daceit-
ties ang cattle Lifting by armed gangs
crossing the border from Bangladesh
into Tripura are on the increase;

(b) §f so, whether the Border
Security Force hag been found in-
adequate in tackling the problem;

(c) what steps are being taken te
meet the challenge;

(d) whether army has been alerted
in this regard; and

(e} whether the Ministry has taken
up the matter with the Bangladesh
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). There has been no significant
increase 1n dacolties and cattle lfting
along the Tripura-Bangladesh Border
and the BSF. 18 dealing with the
problem adequately. B SF. authorities
have also recently discussed the pro-
blems relating to border crime and
manning of the international border,
with the Chief Minister of Tripura,
with a view to make the arrangements
for prevention of border crime more
effective,

(d) and (e). No, Bir.
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Winding up of Maich Fuclorles

8216, SHRI AHMED HUSSAIN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that his
Ministry are considering any
for winding up of the existing match
factories and ownership and the
Industry Minister hag declared it in ®
public meeting recently;

(b) if so, the details of such propow
sals and by what alternative method
the present companies will be winded
by when and whether em.
interests will be protected;

gt
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(c¢) number of match factories in the
country and number amongst them
owned or managed by foreign firms
and number of each of them likely to
e winded up?

THE MINISTER OF STATE !N
THE MINISTRY OF INDUSTRY
{(SHRIMATI ABHA MAITI): (a)
to (c). There are 3066 small scale
match units in the countfry including
Xhadi Units and Cooperative Units,
all owned by Indians. In addition
M/s. WIMCO Ltd.,, Bombay, the only
company in the large scale sector, are
having 5 units manufacturing matches.
Recently in a public gpeech at Coimba-
tore, Minister of Industry referred to
his talks with the top management
people of M/s. WIMCO Lid. in which
he had informed them that they should,
over a period of three years, phase
out their production of matches and
diversify their activities. The modali-
ties of this are under discussion with
the company in order to ensure that
there is the minimum dislocation and
no adverse effect on existing employ-
ment.

Regrouping of Naxalites in Orissa

8217. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Central Government
are aware that Naxalites are regroup-
ing themselves in Orissa;

(b) whether it is also a fact that
white paper on police issued by the
Home Department attributed the step-
up in Naxalite activities to the recent
release of a large number of their
cadre from jails and they are active
particularly among peasants, landless
labourers and industrial workers; and

(c) if so, the reaction of Central
Lovernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
4SHRI DHANIK LAIL MANDAL): (a)
%0 (c). According to the Government
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of Orissa the relevant portion from the
White paper on police issued by the
State Home Department reads as
under:—

“With the release of a large num-
ber of leading CP(ML) cadres in
pursuance of the policy of the Gov-
ernment, the CP(ML) cadres were
reorganising and regrouping thems-
selves. The CP(ML) cadres have
been particularly active among pea-
sants, landless labourers and indus-
trial workers. Several incidents of
their instigating the share croppers
and the Adivasis to forcibly harvest
crops from land cultivated by them
or illegally transferred (from) fore-
fathers came to notice. No serious
law and order problem, (however,
arose on account of such instigation
although tensionsg prevailed for some
time. The police continue to main-
tain wvigilance.”

The State Government have stated
that no serious law and order problem
has arisen on account of the activi-
ties of Naxalites so far.
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Unprecedented Crisis of Paper

'8219. SHRI RAMANAND TIWARY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the experts on book
printing have expressed the appre-
hension that there will be tinprece-
fdented crisis of paper this year;

(b) if so, the reasong for the shor-
tage of paper in the country; and

(c) the action proposed to be taken
by Government against the persons
responsible for creating artificial scar-
city in paper and selling it on arbi-
trary rates and fo promote the paper
production in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Representations have been received
from Publishers to  the effect that
Paper Manufacturers had increased

prices of their products and that pub-
lishers are having difficulties in obtain-
ing paper at reasonable prices for the
production of books.

(b) and (c). Despite the overall in-
crease in the production of paper and
baper boards by 54,000 tonnes during
1977, the percentage of production of
cultural varieties of paper declined by
about 2} per cent in terms of total
production because of higher percent-
age production of industrial varieties.
With a view to increase the produc-
tion of writing and printing papers,
Government have issued the Paper
(Regulation of Production) Order, 1978
on 8-3-1978 which stipulates inter alia
that paper mills with an installed
capacity of 25 tonnes per day or more
should produce white printing paper to
the extent of 30 per cent of fotal pro-
duction and five other common varie-
ties of writing and printing paper
(cream laid or wove paper. offset or
litho paper and typing paper) to the
extent of at least 33 per cent of total
production of which not less than 20
per cent shall be cream laid or wove
paper. This is expected to lead teo
an increased availability of commonly
used varities of cultural paper and
to stabilise the prices. However, if
there is any unreasonable increase in
the prices of any specific variety of
paper, Government would consider
taking suitable measures, including the
import of paper, to protect the interests
of thé consumers.
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Import of Tallow

8221. SHRI OM PRAKASH TYAGI:
Wil] the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
tallow imported from abroad, which
contains tallow of cows and pigs, is
used in the manufacture of soap in
India;

tiong to soap manufacturers to indl.
cate on the packet of the soap made
wih tallow—'tallow wused in the
moap’ so that people may know whe-
m&thmm|ﬂpwm=

(d) if not, the reasons therefor?



141 Written Answers VAISAKHA 8, 1900 (SAKA) Written Answers 143

THE MINISTER OF STATE N
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Use of tallow in the manufacture of
soap is optional and depends on the
price and availability of tallow as well
as of other oils. As a matter of policy
Government do not permit import of
tallow for usc of soap manufacturers
in organized sector. Limited quanti-
ties of tallow are being imported for
the soap manufacturers in the small-
acale sector,

(b) No representation against the
use of tallow in soap hag been received
by the Government so far,

(c) and (d). Do not arise.

Setting up of Paper Mill based on
Agricultural Waste

8222, SHRI MOHINDER SINGIH
SAYIAN WALA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether it is a fact that the
Punjab State Industries Development
Corporation, with a view to use agri-
cultural waste as the basic material
has decided to set up a Paper Mill in
the State with substantial financial
help from Industria] Corporation;
and

(b) if so, the nature of financial
help to be given by LF.C. and the
amount thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (9)
The Punjab State Industrial Develop-
ment Corporation have been granted
an industrial licence for setting up a
paper mill based on agricultural waste
in the Hoshiarpur district (Punjab)
under the name and style “Mukerian
Paper Mills Ltd.” The unit is proposed
to have a capacity of 000 tonnes of
paper. The project iz to be imple-
mented in the joint sector with the
help of the financial institutions.

(b) The Industrial Finance Corpora-
tion of India have sanctioned a loan
of Re. 65 lakhs to M/s. Mukerian
Paper Mills and have also underwritien
equity shares of the value of Rs. 20,33
lakhs offered by the company to the
public for subscription,

New Strategy for Development of
Roads

8223. SHRI VASANT SATHE: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have for-
mulated a new strategy for develop.
ment of roads in the country and de-
tails thereof such as outlay for 1978-
79 by broad classification;

(b) what special steps are being
taken to improve national high-ways;

(c) what is the total number and
length of national highways at pre-
sent;

(d) whether there is a proposal to
increase the number and mileage of
National highways; and

(e) details of specific important
proposal under consideration and
decision taken in thig regard?

THE MINISTER OF BETATE IN
CHARGE OF THE MINISTRY OF
SHIPFING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Consti-
tutionally, the Central Government
are responsible for Natlonal High-
ways in states. State Governments
are responsible for all roads other
than National Highways in States and
they have to plan, develop and main-
tain these roads according to their
needs and availability of resources.

Concerning National Highway em-
phasis is to be lald on the completion
of ‘on-going’ works, and to take up
such new works as are of an urgent
nature, A provision of Rs. 70 crores
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the years 1876 and 1977 are as follows:—

Cars Scooters
Yoar
Stolen Recovered Stolen  Rocovered
1976 e e e e . 859 5% 558 480
L 920 787 880 58e

(c) 15 gangs were smashed in 1976
and 9 in 1977.

Amount of money granted for acqui-
sitiom of ships from foreign countrics

8228. SHRI VINODBHAI B. SHETH:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total amount of money
granted for acquisition of ships from
foreign countries during the last §
Yyears; and

(b) what is the country-wise break-
up of purchase of ships?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
CHAND RAM): (a) During the last 5
years, Rs. 220 crores have been sanc-
tioned as loans and RS, 165 crores as
guarantees for financing acquisition of
ships from shipyards in foreign coun-
tries.

() The country-wise break-up of
ships acquired is as follows:—

GD.R. 5
UK 2
Poland 7
Sweden 3
Yugoslavia 11
Bpain 6
Japan 0
Belgium 1

Financial Assistance to Stateg for
Uplittment of Harijans

8227. BHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total amount of financial
assistance granted to various States
for the last three years for the up-
liftment of Harijans, the amount uti-
lised and the amount lapsed due to
non.utilization;

(b) the total amount of financial
assistance proposed to be allocated te
the varlous States during the next
financial year for this purpose; and

{c) the particular spheres in which
this assistance is utilised?

THE MINISTER OF STATB IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a),
The following amounts were released
to the State Government out of the
Central Budget for the Centrally spond”
sored schemes for the last 3 yearsi—

(Rs in Lakhs)
Year Budget Provision Ruleases
1975-76 146150 1413.00
1976-77 1453.50 147151t
1977-78 1674.00 1650.28

Differenceg in the budget allotment
and the releases during 75-76 and T7-78
were allowed to lapse because of lesser
demands from the BStates. Thess
differences are, however, marginsl
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(b) It is proposed to allocate
Rs, 2166.00 lakhs for the year 1978-70.
(c) Under the Centrally-sponsored
schemes for the upliftment of Harjans
assistance has beerr granted to the
State Governments in the following

spheres;—

1. Post-matric scholarshups  to
Scheduled Castes and Scheduled
Tribes,

2. Pre-examination Traimng Cen-
tres,

3. Gurls Hostels

4. Machinery for the protection of
Civil Rights Act.

Appointment of Directors in Regional
Units of Coal India Ltd. during
Emergency

8228. SHRI Y. P. SHASTRI. Will the
Minister of ENERGY be pleased to
Btate.

(a) whether it is a fact that during
the Emergency, persons belonging to
INTUC were appomnted Directors in
the various region units of Coal In-
dia Ltd, such as Western Coalfields
ang Central Coalfields without con-
sultation with the workers;

(b) whether they continue to func-
tion ag Directors in various Coal-
flelds with the result that the work-
ers not belonging to INTUC are de-
nied justice and functioparies of
INTUC in coal mines continue to get
undue benefits ang favour in promo-
tions; and

(c) the time by which Central

Government propose to cancel the
uch persons as Di-

order to put an end to this type
and discrimination?

MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)

:
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fields Ltd. in July, 1976. Both of them
have retired from Directorship on
31~12-1977. No non-officials were
appointed to the Board of Directors.
of Central Coalflelds Ltd. At present
there are no non-official directors on
the Board of Directors of Coal India
Ltd, or any of its subsidiary com-
panies.

Production in Indian Field Gun
Factory, Kanpur

8229. SHRI SHARAD YADAV, Wili
the Minister of DEFENCE be pleased
to stale:

(a) whether the Indian Field Gum
Factory, Kanpur has started produc-
tion; and if not, the reasons for the
delay and stepg being taken for sn
expeditious start of production;

(b) whether the management has
not been making any plan to rehabi-
litate some of our ex-servicemen; and

(e) it so, the reasons therefor
along with details of employment
potentialities?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Bir. The
production has started.

(b) and (c). Bo far 42 ex-Bervice-
men have been employed by the
management according to Government
mstructions in thig regard.

Reference of Specific Projects to
Defence Belenoce Laboratories

8230. DR, MURLI MANOHAR
JOSHI: Will the Minister of DEFENCE
be pleased to state:

(&) the number of specific projects
and problems referred to Defence
Science Laboratories in each of the
‘years 1975, 1076 and 1877; and

(b) the number of projects com-
pleted and problems solved by these
laboratories in  each of the above
years?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
number of new projects taken up by

Research and Development
Laboratories/Establishments during
1975, 1978 and 1877 are—

1975—215
1976—241
1977—256

(b) The total number of projects
completed during 1975, 1076 and 1977:

1975—158
1976—211
1977—143

oThese figures include projects taken up
in earlier years and completed during
thijg period.

Scheme for Welfare and Development
of Harijang in HUI Regloms of U.P.

8231. SHRI JAGANNATH SHAR-
MA: Will the Minister of PLANNING
be pleased to state:

(a) whether Central Government
kave received any scheme for the wel-
fare and development of Harijans be-
longing to the hill regions of Uttar
Pradesh;

(b) it so, the details thereof; and

(¢) the action Government propose
to take in the matter?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) to (c), No
separate schemes have been received
by the Central Government for Wel-
fare or development in respect of
Harljans in the U.P, Hill Areas, How-
ever, such schemes are included in
the Sub-Plan for the development
of the hill areas of UP, The Sub-
Plan includes achemes of glving
Pre-Matric Scholarships to Students,

Ashram Bchools, Schemes on these
lines have been Included in the
Annual Plan for the UP. Hill Areas
during 1877-78 and are being imple-
mented, The proposals for 1878-T9
have yet to be received.
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Schemes for Waeifare of 50 & ST

8233. SHRI B. C. KAMBLE: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) the various schemes district-
wise including the Greater Bombay,
for welfare of Scheduled Castes and
Scheduled 'Tribes for the ensuing
year in the State of Maharashtra;

(b) the wvarious State-wise sche-
mes including Union Territones for
the welfare of the Scheduled Castes
and Scheduled Trnbeg for the ensu-
ng year; and

(c) what machinery Government
hag set up or propose to set up on
the State/Umion Territory level for
(b) above and on district level for
(a) above angd whether Government
propose to Include M.Ps in the im-
plementation Commuttees?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI DHANIK LAL MAN-
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ernments and will bg laid on the
Table of tha House

i, Tobekey
Industry
8234, SHRI ARJUN SINGH BHA-

DORIA. Will the Minister of IN-
DUSTRY be pleased to state:

(a) what iz the installed capacity
and actual production of differens
units 1n the refrigeration industry in
the country;

(bY what is actual production of
each umt for the period 1976, 1977
and 1878; and

(c) what is the cause of low utilisa-
tion of tane capacity sanctioned?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). The licensed capacity and
the production of the units Lcensed
for the manufacture of Domestic
Refrigerators and still in production

DAL): (a) to (c) Information has during 1976, 1977 and 1978 (Jam-
been called for from State/UT. Gov- Feb.) i{s as under;
8. Name of the firm capacity ;"r:ﬁw l’?ozw- Iliggw-
“No. tion ion tiok
(Jan—Feh.
1 2 s 4 [} 6
1. M/s. Godrej and Boyce Company, Bombay go000 96,714 s7.219 8,306
2. M. Pedders Lloyd Corpa, New Delhi 10,000 1,318 2,474 2By
4. M/ Hyderabad Allwyn . e 80,000 25,520 81,571 6,648
4 M/ Kelvinators, Faridabad . . 1,00,000 43,714 62,466 10,058
5. MJs. Sur Industries, Calcutta . e 2,400 15 2
6. M. Volta Led. e e v e . t000 s 9781 145,
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8235. SHRI GADADHAR SAHA:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of vacancies in
Rifie Factory, Ishapur and Metal and
Steel Factory under D.G.OF. caused
by retirement and premature expiry
of employeeg during the last three
Years;

(b) number of vacancies trade and
grade-wise;

(c) number of vacancies filled in
so far; if not, the reasons thereof;
and

(d) the Government policy of ab-
eorbing the trained artisans from Ord-
nance Training Schools of D.G.OF.
in the wvacant posts?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF, SHER SINGH): (a) to (d).
The information is being collected
and will be placed on the Table of
the House.

Fixation of Pay of Assistants in Rail-
way Board Office

8236, SHRI L. L. KAPOOR: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to

THE WIVISTER OF §TATE IV
THE MiwiSTRY OF .
';ﬁms (SHRI §§. D. PATIL): {-m_

(b) A meeting of the Ministers is
proposed to be held on a date can-
ven.letzt to them possibly in the next-
month,

Extension of Delh! Special Pelice Es-
tablishments Amendment Aot

8237. SHRI HARI VISHNU KA-
MATH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to the reported decision of the
Government of Karnataka State to
withdraw its consent to the extension
to Karnataka of concurrent powers of
investigation, by the Centre, of of-
fences under the Delhi Special Po-
lice Establishments Amendment Act;

(b) if so, Government's reaction.
thereto;

(c) the Constitutional implication:
of the reported decision;

(d) whether the said  decision is
symptomatic of any centrifugal ten-
dency; and

(e) the effect of the decision on the
work and proceedings of the Grover
Commission as well as on the work of
investigation by C.B.I under the
Centre's ordera, of certain matters
based on the Grover Commission’s

interim report?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI 8. D, PATIL): (a) The
Government
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(b) to (d). The legal implications
.ang other issues arising out of this
action of the State Government are
under study.

(e) The aforesaid action of the
State Government does not affect the
inquiry being held by the Grover
Commission of Inquiry which is con-
tinuing its work as hitherto. However
pending study of the legal implica-
tions the Special Police Establish-
ment ig not proceeding further with
th draught affectcd States and sought
State of Karnataka, including a case
registered by 1t against Shri D. De-
varaj Urs and others on one of the
allegations covered by the First Re-
port of the Grover Commussion of
Inquiry,

Demand for Steel, Cement etc. by
Draught Affected Stateg

8238. SHRI C K JAFFER SHARI-
EF: will th¢  Minister of IN-
DUSTRY be pleased to state

(a) whether the Governments of
the draught affected States hnd sought
assistance in getting cement and R.C.C,
pipes for the purpose of lift irrigation
and other schemes to face the serious
scarcity situation in those States;

(b) if so, the demand made by each
State and the quantity allotted and
supplied to each State so far; and

(¢) the criteria for allocation and
assistance?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). No such request for asmst-
ance has been received in the re-
cent past. However, In June, 1877
a request was received from the
Government of Orissa for additional
allotment of cement in view of the
draught condition in most parts of
the State, but in the context of the
-shortfall in production of cement in
the country due to power cut etc,
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the State was advised to manage
within their allocation.

(c) Requests for additional ad-hoe
allocation tg meet emergent situation
are considered on meritg in the con-
text of overall availability, How-
ever, it is open to the State Govern-
mentg to re-adjust their requirements
within the overall allocation to meet
the situation arising out of draught.
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Production of Energy by MHD
Technology

8240. SHRI K. MALLANNA: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the MHD technology,
which produces power by using hot
coal gas, is capable of raising the effi-
clency of a fuel burning electric pow-
er station to over 50 per cent equival-
ent to get one and a half times more
of energy out of one and the same
tonne of fuel;

(b) whether the Indo-Soviet joint
work in the fleld of MHD (Magneto-
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hydro-dynamics) conversion of energy
have framed any scheme in this re-
gard; and

(c) if so, the main features thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) Yes, Sir.

(c) The Magneto Hydro Dynumics
Fower Generation involves direct con-
version of heat into electricity. The
process chosen for Research & Deve-
lopment work in India consists in
gasifying coal and burning jt to pro-
duce a high temperalure gas which 1s
further lonised and expanded through
a duct across a magnetic ficld. An
eleetric current is thus produced in
the electrodes placed inside the duct.
The Research anq Development work
is being undertaken under the spon-
sorship of Department of Science and
Techmology jointly by the Bharat
Heavy Electricals Ltd. and Bhaliha
Atomic Research Centre, Teclinical
consultation is being provided hy
Institute of High Temperature, Mos-
cow In accordance with an agree-
ment between Government of India
and Government of USSR. The main
features of this programme are;—

1. Creation of a guitable base for
research and development
work in the field of MHD
Generation,

2, Developmenl of an MHD cx-
perimental plant at the level
of 5—15 MW (thermal input)
and conducting experiments
thereon.

Excise exemption on Small Scale Fur-
niture Industries

8241, SHRI NIRMAL CHANDRA
JAIN: Will the Minister of IN-
DUSTRY be pleased to state:

{(a) whether a representation fmade
by the Colmbatore District Small Seals
Industries Association dated 25th July,
AT No. 8T/TT1/T7 on the subject

“Small Scale Furniture Industries re-
quest for excise exemption wnd ralse
ing excisable turnover to Rs. 5 lakhs"
has been considered by Government
and what is its opinion;

(b) whether Industry Ministry made
some favourable recommendations to
the Finance Minister on that repre-
sentation on that subject; and

(c) if so, the details of recommen=
dations?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI); (a)
Yes, Sir.

(b) and (c). The Ministry of In-
dustry was in broad agreement with
the points raised in the representa-
tion and made a recommendation to
the Ministry of Finance on 15th
November, 1977 for raising the ex-
cise exemption limit for small scale
steel furniture manufacturing wunits
from Rs. 1 lakh o Rs. 5 lakhs. The
Minmistry of Finance have already
issued g notification on 1st March,
1978 raising the exemption limit of
excise duly on steel furniture from
Rs. 1 lakh to Rs. 5 lakhs in the case
of units whose value of clearance
does not exceed Rs. 15 lakhs,

it AamgwT @il

g242. oY gor feww @ wEr
Fui gefy 7z a w5 FOT A4 fE

(%) 71 g% Aawg § fdr
gagere gluafa & wev fear = §;
154

(=) uftgr, ar ye gee &
wr § 5T 9w ¥ ¥ ¥ qwew fendk §
fo coamar gfafe * femfar &
WX 52 g9 afufy & efew fiear

g ?
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(%) = s fawrr & flt
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(@) m s f off wEn o

Allocation’ for Development of Small
Ports

8244, SHRI DHARMASINHBHAI
PATEL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the amount allocated or propos=
ed to be allocated by the Government
of India for the development of small
ports and for port trusts in 1976-79;

(b) the programme chalked out or
proposed to be chalked out for Guja-
rat and the amount earmarked for the
purpose and - how it is likely to be
spént; and

(c) the amount for which the State
Government of Gujarat made a re-
quest for the devélopment of ports
for 1078-79 indicating the names of
the ports thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (BHRI
CHAND RAM): (a) to (c). There is

738 L8—8,
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a budget provision of Rs. 53,72,05,000/-
for providing capital loans to the
eight major Port Trust Boards to fin-
ance their development schemes. In
addition, cthere is a provision of
Rs. 27,17,78,000/- for the Port Deve-
lopment Schemes ai the major ports
of New Tuticorin and New Mangajore

The responsibility for the develop-
ment of ports other than major ports
vests in the State Governments con-
cerned. From the Fourth Plan on-
wards Central loan assistance has beep
extended to the State Governments
for the development of minor ports
selected on the basis of one minor
port from each Maritime State, The
Gujarat was Porbander, The whole
of the Central loan assistance of
Rs. 7.22 crores sanctioned for the
scheme for the development of Por-
bander has slready been released in
favour of the State Government.

No final view has yet been taken
on the pattern of Central assistance
for the development of minor ports
in the Plan period M‘Innjn. from

the development of minor ports in
1978-79.

v qrtww WAt q¢ sw

8245. sy wif w@w
w wai wdlt gy W ot g e
fir:

(%) m  1978-79 ¥ fag
weadwfrn ariwer WAt owr fage
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2. mrefrgnrT ang-fag faerre (210 #maE) 69,30 8=7=77
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ofrel & wad 7 €O 9T 60-60 ATMATE
¥ gfre sfaetfr w0 . 65 82 6-8-77
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g wep ¥ frrmyz mrefeqy W (2 x55)
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e wor wa fagy wfen (2 X 60 ¥ 32.8 firwswy, 1977
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wieat war e quoe ¥ dWpra
* fewd ¥ e onk word
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Increass in Prices of Coir Husk

g248. SHRI D. B. CHANDRE
GOWDA: Will the Minister of IN-
DUSTRY be pleased to gtate:

(a) whether it is a fact that due to

scarcity of coir husk, its prices have
become exorbitant; and

(b) i so, the details regarding the
assistance Government have provided
to this industry?

THE MINISTER OF STATE'IN
THE MINISTRY OF INDUSTRY
(BHRIMATI ABHA MAITI): (a)
' Yes, Sir.

(b) The Government of Kerala are
considering taking steps to procure
husks from private traders under the
Coconut Husks Control Order, 1973
and making them available to the in-
dustry at controlled prices.

D.T.C, direct bug route between Ashok
Vibar and Ceniral

8249. SHRI DURGA CHAND:; Will
the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether Government have re-
ceived any representation for provi-
sion of DTC bus between Ashok Vihar
and Central Secretariaf by the direct
route le. Via Rohtak Road and Man-
dir Marg; -

(b) if so, whether any survey has
been made on this behalf;

(c) if so, what are the details
of; and .

(dy what steps Government have
taken thereon?

THE MINISTER OF STATE IN-
CHARCE OF THE MINISTRY 'OF
SHIPPING AND, TRANSPORT (SHRI

been received fer
No. 220 operating from Ashok Vihar

to Central Becretariat via Rohtak
Road and Mandir Marg.

(b) to (d). The suggestion has not
been found feasible, The proposed
diversion will deprive those who have
to go to University, Old Secretariat,
I P. College, ISBT and the office
complex at LT.O. of the existing bus
facilities. Those who want to travel
via Kall Dass Marg ang Rohtak Road,
can avail themselves of the gervices
on route No, 167 or 14 operating from
Ashok Vihar to Connaught Circus,
from where a large number of buses
are available for Central Secretariat.

8250, SHRI R. K. MHALGI: Will
the Minister 6f DEFENCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment have received a representa-
tion dated 22nd November, 1877 or
thereabout from the General Secre-
tary of Bhartiya Samrakshan Kam-
gar Sangh C.O.D., Dehu (Pune), Ma-
harashtra in regard to the grant of re-
lief to families of Government ser-
vants who are in receipt of family
pension and extraordinary pension;
and

(b) if so, what sction have Govern-
ment taken or propose to take?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir. The Tepresentation dated 22nd
November, 1877 from the General
Secretary of Bhartiya Samrakshan
Kamgar Samgh, COD Dehu (Pune)
was addressed to the Secretary, Minis-
try of Finance (Department of Ex-
penditure) and it was received in the
Ministry of Finance.

(b) On careful examination by that
Ministry, it way not found possile to
accede to the demand, A reply was
Mnﬂthﬁhmwu
Ministry.
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Ban on Import of Dimethyl Aniline

8251 SHRI R. K. MHALGI: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it iz a fact that the De-
velopment Commissioner, Ministry of
Industrial Development has received a
representation dated the 30th Novem-
ber, 1977 from K. D. Chemicals—
Badlapur District, Thana (Maharash-
tra) in regard to ban on import of
Dimethyl Aniline;

(b) if so, what action hag been
taken opn the said representation; and

(¢) if not, the reasons thereof and
when it shall now be taken?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Yes, Sir.

(b) It hag been decided to include
the item 1n the banned Lst

(c) Does not arise

Excess weightment of Balt

8252. SHRI R. K. MHALGI Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that the
Salt-Commissioner, Government of
India, Jaipur has received a represen-
tation dated the 22nd October, 1077
or thereabout from the President,
Bhayandar Salt Merchants’ Associa-
tion of Thana District (Maharashtra)
in regard to ‘excess weightment of
salt’;

(b) if so, what action hug been
taken in respect of the same and
when; and

(¢) i not, the reasons thereof and
when it shall now be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (w)

AFPRIL 26, 1978

Writien Answers 172

No representation hag been received
directly from the President, Bhayan-
dar Salt Merchants’ Assoclation of
Thana District (Maharashtra) by the
Salt Commissioner, However, a re-
presentation hag been received by the
Salt Commissioner from Bombay Salt
Merchants' and—Shilotries Associa-
tion, Bombay with regard to excess
welght of salt,

(b) and (c). The representation 1s
being considered in consultation wath
the Bombay Salt Merchants’ and
Shilotries Association, Bombay,

wae e wafe & fodr mw fandfae
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(%) (1) o dw fadedi T
Y W
1975-76 686 22,270. 46 WY
1976-77 756 24,653.16 WY
1977-78 780 25,774. 90 T

FEw 24 W TG ET A G0

(3) qowmerg
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e/ et /el a A1 wrdy §, wafag
T wiyem ¥ fag e wbwr W
v sd TE § | oe W gsrHraml
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FrT i Y wEr @ awAr W
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Maorey Petidions
8254, SHR] BAPUSAHEB PARU-
LEKAR: wmmum
AFFAIRS be pleased to state

(a) how meay petitions for mercy
from condemned prisoners wete re-

ceived in 1076-77 und 1977-78; and
State-wige break-up thereof;

(b) how many of such petitions
were allowed, dismissed in 1878-T7
and 1877-78 and State-wise break-up
thereof; and

(c) how many such petitions are
still pending decision and how many
g.mmwummm

?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI 8. D. PATIL): (a)

to (c). A statement i3 lalj on the
House. [Placed in Library. See No.
LT—2105/78.]

Black Market by Madhaonagar Cotton
Mills, Sangh

8255. SHR] BAPUSAHEBE PARU-
LEKAR: Will the Minister of IN-
DUSTRY be pleased to state;

(a) whether one Shri V. D. Pat-

by the letter dated 19-8-77 tddruud
to him complained about (i) sule of
coke in black market, (i) sale of
cement in black market (ili) sale of
controlled yarn in bleck nmrket by
the management of the said mill;



(SHRIMATI ABHA MAITI): (a) to
(e). Necessary information is being
collected and shall be laid on the
Table of the House shortly.

wrwrewelt ¥ fialt e o
i
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L1 4
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¥ figfr ar ol & ferdl Y A
qx mff §, v Pl & qx dfaax
7T ¥ SNt (dieT) ¥ wwfy
gra Wt w1 foEr (fgR)
® W a7 7 &, wiifn fomgre Wi o
¥ saron @ ArfaeT fod ary 1

(w) 3% fwdy seam 9T fawre
gt foar o g

Area under Army in J & K State

8257, SHRI ABDUL AHAD VA-
KIL: Will the Minister of DEFENCE
be pleased to state:

(a) what ig the total area in the
use of the army in J&K State, stating
the district-wise break-up; and

(b) whether it is a fact that land
owners of Gurez have not been given
any rent so far for the land in the
use of the army?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) Ac-
cording to information recently
available, a total area of approxi-
mately 57,800 acres of land is under
the use of the Defence Services in
J & K State. It will not be in the
public interest to disclose the loca-
tions.

(b In village Gurez three prop-
erties measuring a total area of 5.843
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Betting up of Small Seale Untis by
Large Scale Units

8258. SHRI C, K. JAFFER SHA-
‘RIFF: Wil the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a fact that many
large scale units have directly or in-
directly set up small scale units for
usurping the facilities offereq to
small scale sector; and

(b) if so, the details thereof mnd
the meesures proposed to be taken to
prevent ruch practice?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITT); (2) and
(b). According to the notification is-
sued on 19th May, 1875 by the De-
partment of Industrial Development
whereby the definition of small gcale
industria] umts wag revised, the {fol-
lowing stipulation has been includ-
ed; “Provided that no such under-
‘taking shall be a subsidiary of or own-
ed or controlled by any other un-
dertaking”. By this stipulation and
instructions earlier jssued, all units
which are subsidiary or association
of g company which is a large scale
unit; where a portion of the capital is

Units; where advance has been guar-
anteed to the unit by big industrial
units, the unit/units concerned shall
not be entitleq to any assistance un-
der the small scale industries pro-
gramme of Government. The Dir-
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Inquiry against Directer, Elsctrenice
Testing and Development Cemtre

8250. SHRT BHAGAT RAM: win
the Minister of HOME AFFAIRS be
pleaseq to state:

(a) whether an has besn
ordered into the various charges of
corruption and malpractices levelled
against the Director, Electronics Test-
ing and Development Centre, a sub-
sidiary of the Chandigarh Small In-
dustries Development Corporation by
the workers of that Centre;

(b) if so, when the enquiry was
started and what is the modus ope-
randi of the enquiry;

(c) whether Chandigarh Adminis-
tration hag receiveq complaints from
the concerned workers that pending
enquiry the Director has become
vindictive and prejudice towards
them; and

(d) what are the safeguards pro-
vided to the workers and by what
time the enquiry is likely to be con-
cluded?

THE MINISTER OF STATE IN
THE MINISTRY - OF HOME AF-.
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) Yes, Sir.

(b) According to the
received from
tration, the Chief Commissioner,
Chandigarh ordered an enquiry into
the charges against the Director, El-
ectronoics ang Development
Centre on 21-8-1977 and appointed

Director, Technica] Education, Chan-
digarh as the Inquiry Officer. The
Inquiry Officer hag asked the com-
plaints to adduce evidence in sup-
port of the allegations. He will also
look into the relevant records.

(c) Yes, Sir,

(d) Pending enquiry against the
Director, EKlectronics Testing and
Development Cantre, Chandigarh, the

information
h A

-
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Managing Directar of thy Small In-
dustries Development Corporation has
been directeq to take special interest
in the affairs of the Centre. The in-
terests of the workers are being ful-
ly safeguarded, The Inquiry Officer
has been asked to complete the en-
qury expeditiously. It jg expected
that the enguiry will be complted
shortly.

Subsidy for seiting up Industrial
Units in Jhalawar (Rajasthan)

8280. SHRI- CHATURBHUJ:

SHRI RAM KANWAR
BERWA:

Will the Minuster of INDUSTRY be
pleased to state:

(a) the details of subsidies for
setting up industrial units in the back=
ward district of Jhalawar (Rajas-
than); and

(b) the namesg of the parties or
firms who have availeg of this assist-
ance in the district?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
In pursuance of the decisions of the
National Development Council Com-
mittee of State Chief Ministers, the
Planming Commission have declared
247 dustricts in the country as in-
dustrially backward for the purpose
of concessional flnance facilities.
Jhalawar District qualifies for this
facility. Thig Scheme is operated by
Department of Banking. Out of these
247 districts, the Planning Commis-
sion have !urthar gelecteg 101  dis-
tricts/areas to qualify for Central In-
vestment Subsidy Scheme. Jhalawar
District goes not qualify for this
Scheme. The Scheme of Central In-
vestment Subsidy is operated by this
Ministry through the Directors of
Industries of various States/Union
Territories.

(b) Does mot arise,
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. Invegligation againat Chief Minister
of Karnataka

8201. SHRI K. MALLANNA: will
the Minister of HOME AFFATRS be-
plessed to state whether the Chief
Minister of Karnataka cannot be pro-
secuted and the CBI cannot jnvesti-
gate unless the State Cabinet gives its
sanction?

THE MINISTER OF STATE IN
THE MLNISTRY OF HOME APF-
FAIRS (SHRI S, D. PATIL): The
Government of Karnataka, by its
notification dated the 3rq April, 1978
withdrew the consent given by it
earlier under gection 6 of the Delhi
Special Police Establishment Act,
1946, by which the Special Police
Establishment wag enableqd to ex-
ercise powers gnd jurisdiction in the
state of Karnataka, The lecgal im-
plications of this notification are un-
der study. Pending such study, the
S.P.E. is not proceeding further with
the investigation of cases, in the State
of Karnataka, including the case re-
gistered against 8hri D. Devraj Urs
and others. The gquestion of san-
ction for prosecution will arise only
after the investigations are complet-
ed in the light of the resulty there—

Filling up posts of 8.0. & B.T.

8262. SHRI R. N. RAKESH. Wwill
the Minister of ENERGY be pleased
to state:

(a) total number of posts filled in
each category of posts with specie
shares of 8.C. and S.T. in such em-
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
ang (b). The information ig being
collected and will be laid on the Table
of the House.

Revitalisation of Sick Units

8264. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state the steps taken or
proposed to be taken to rewvitalise
such marginal and sick industrial
unitg?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): The
following are some of the important
stepg which gre taken to revitalise
sick industrial units.

2. The Industrial Reconstruction
Corporation of India Limited, has
been establisheq to give financial as-
sistance to sick industrial units for
the purpose of thelr revival. Other
public finaancia]l institutions such as
IFCI, ICICI etec. also help the sick in-
dustrial unitg by giving financial as-
sistance and by re-scheduling pay-
ments due to them from sick indust-
rial units wherever considered ne-
cessary.

3. The Central Government can
take over the management of an in-
dustria] undertaking under the In-
dustries (Development & Regulation)
Act, if it is satisfleq that the indus-
trial undertaking is being managed
in a manner detrimental to the in-
dustry and the public interest, It
can also freeze the pre-take over
liabilities of sick units, whose mana-
gement hag been taken over under
the Industries (Development & Re-
gulation) Act wherever considered
necessary. Some of the State Govern-
ments, wviz, Tamil Nadu, Kerala,
Maharashtra etc. have enacteq the
Relief Undertaking Acts, under
which the Habilities of an Industrial

182

is declared

4. The Central Government have

also amended the Income-Tax Act,.
1981 by providing tax concessions as
incentives for merger of sick with
healthy ones.

5. The question of evolving an
appropriate institutional mechanism
for detecting sickness at the inciplent
stage would be a relevant factor in
the formulation of a comprehensive
policy of industrial gickness, which is
under Government's consideration.
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Debarring of Employed S.C. & S5.T.
‘Students from pPost-Matrle Scholar-
ships

8266. SHR]I R. L, KUREEL: Will
the Mimster of HOME AFFAIRS be

pleaseg to state:

(a) whether Government have com-
pletely debarreq Scheduled Caste and
Scheduled Tribe students in full time
employment from the receipt of post-
matric scholarships irrespective of
their income and family labilities;

(b) if so, the reasons thereof;

(c) whether there is any proposal
to grant post-matric sehn]zrulnpn to
full time employed student; of these
communities by applying the same
means test as is applied for the non-
employed students; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (b). VYes, B8ir.
Students in full time employment
have been excludeq from the pur-
‘view of the Post-matric scholarship
scheme as it is considered that these
students can afford the cost of their
studies and within the financia] con-
straints, benefits shouly go more to
full-time studenta.

(c) and (d). No, Sir.
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Supply of Coal te Fertiliver Plants

8267. SHRI JANARDHANA POOJ-
ARY:

SHR] JYOTIRMOY BASU:

Will the Minister of ENERGY pe
pleased to state:

() whethe; the working of fertili-
zer plants in the country has been
badly hit due to shortage of coal sup-
Ply; and

(b) if so, efforts being made to im=-
prove the supply of coal?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
There is no report of the fertiliser
plants in the country having been
badly hit due to shortage of coal sup-
ply. In fact coal supplies to the
fertiliser sector during 1977-78 exce-
eded the previous year's supply by
24.7 per cent

(b) Does not arise.
Employment Opportunities to Loeal
People

8268. SHRI D. B. CHANDRE
GOWDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Karnataks Government have taken up
with the Central Government the
Question of evolving 5 national policy
regarding employment opportunities
to Jocal people;

(b) if so, the response of the Cen-
tral Government in thig regard; and

(c) the names of States which have

(a) The Centrsl Government has
not received any formal suggestion in
this regard,

(b) Does not arise.
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(c) No reservation of jobs for lo-
cal residents has been made by any
State. However, certain executive
restrictiong have been issued by some
State Governments regarding Regis-
tration of non-local candidates in
the Employment Exchapges.

Political views of Foreign Countries
advertised in Indian Newspapers

8269. SHRI D B. CHANDRE
GOWDA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether it has been brought to
the notice of Government that certain
foreign countries are heavily adver-
tising their political opinions in Indian
newspapers,;

(b) whether the advertisement re-
venue forms & major source of income
for such newspapers; and

(e) it so, the reaction of Govern-
ment thereto and steps taken to see
that the Indian newspapers are not
subsidised by foreign countries?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANT): (a) to (c). The in-
formation is being collected and will
be laid on the Tablg pf the House.

Krishi programmes Telecast under
Deihi Doordarshan

6€270. SHRI DHARMAVIR VASI-
SHT: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleaseg to state:

(l)tha:qion: covered by the
Delhi Doordarshan Programmes under
Erishi Darshan;

(b) the mames and particulars of
Magberg of the Advisory Commaitise,
reglon-wise; and

(c) the number and names of such
members on the Advisory Body/bodies
@8 are actual farmers gince inception
of the programma?

THE MINISTER OF INFORMATION
AND BROADCASTING (8HRI L. K.
ADVANI): (a) The region covered by
Delhl Doordarshan Kendra includes
Delhi and parts of the following dis-
tricts, viz, Rohtak, Gurgaon, Buland-
shar, Meerut, Dehradun, Saharanpur,
Muzaffarnagar, Binnor, Garhwal, Am~
bala, Karnal, Tahri Garhwal, Morada-
bad ang also fringe reception in
parts of Himachal Pradesh. (Hima-
chal Pradesh {g not in tne orimary
service area of Delhi Doordarshan
Kendra).

(b) The names and particulars of
the members of the present Bubject
Committee region-wise are gg under:—
Delhi

1. Bhri Virendra Prakash, Deve-
lopment Commussioner, Delhi
Administration, Delhi,

Himachal Pradesh

1. Shri G. 8. Chamyal Director of
A:riculture Hir.r.ach.al Pradesh,
Simla,

Utlar Pradesh

L. Dr. D. P, Singh, Vice-Chancel-
lor, Pant Nagar Agricultural
University, Uttar Pradesh,

2 Shri H. P, Singh, Director of
Agriculture, Uttar Pradesh,
Lucknow.

Haryana

1. Shri D, P. Lamba, Vice-Chan-
cellor, Haryana Agricultural
University, Hissar,

2. Shri 8. R, Mittal, Director of
Agrlculhtrc. l{arym Chandi-
garh,

Actual Farmers

1. Shri Ajit Pal Singh Progressive-
Farmer, Kalanaur, Dist, Roh-

tek (Haryana).
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Representativey of other Imstitutions

(i) LCAR.
1. Dr. 8. K. Sharma, Assistant
Director General Krishi Bha-
van, New Delhi,

2. Dr. V. D. Mudgil, Nutrition Divi-
sion, NDRL (LCAR), Kar
nal,

Wi1) LARI
1. Dr. K, N, Singh, Head of the
Extension Division ILARI,
Pusa Institute, New Delhi,

2. Shri R. K, Chhiber, Agricultural
Scientist, Chemistry Division,
LARIL, Pusa Institute, New
Delhi,

ﬁu}:.:h. Bpace Research Organisa-

1. 8hri D, K. Chaturved], Deputy
Project Manager, LS.R.O,
Ahmedabad,

(iv) All mdis Radio

1. Dr. A. W, Khan, Director, Farm
and Home, A.LR., New Delhi.

(v) JouTnalist

1 Bhri J. L, Bhatt, Editor, Seeds
and Farms, C.T.O., Pusa, New
Delhi,

(c) One Shri Ramesh Batra of
Rohtak from 1887 to 1077 and Shri
Ajit Pal Bingh of Kalanaur (Rohlak
Dist) from 1977 onwards,

Substitute for Port Land Cement

8271. SHRI K. MALLANNA: Wwill
the Minister of INDUSTRY be pleased
‘o state:

() whethey it is & fact thet & radi-
cally new substitute for port land
cement has been developed which ia
expected to have considerably signi-
Ticance on the cement industry as well
as on rural based industries in gene-
Tal; and

{b) if 80, the detail, thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MAT; ABHA MAITI): (a) No, Sir.

(b) Dbes not arise.

Production Capacity of B.E.L.

8272. SHRI K. MALLANNA: will
the Minister of DEFENCE be pleased
to state:

(a) whethey it is a fact that the
State-owned Bharat Electronics
Limited proposes to enhance its equip-
ment production capacity;

(b) if so, what iy the present capa-
city and to what extent it 1s being plan-
ned ta enhance and how much time it
will take to complete it and how much
amount hag been earmarked for this
purpose;

(c) whether it is alsp a fect that
Defence Ministry is also demanding
the BEL to fulfil ity requirements; and

(d) what are the detalls regarding
the items in which Defence Ministry
has become gelf reliant in respect of
army equipments?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROPF.
SHER SINGH): (a) No guch propusal
has been received by the Government,
However, Bharat Electronics have been
considering the question of enhance-
ment of their production capacity as
part of their Corporate Plan for the
next few years.

(b) The present capacity for equip-
ment production is about Re. 60 crores
per annum. Plans regarding enhanocs-
ment of capacity will be considéred
when proposaly are received froma
Bharat Electronics,

(c) Thiz Unit has been get up essen~
tially to meet the requirements of fHe
Defence Services,

(d) The Defence Production Units
have achieved self-rellance in varyliag
and to a progresaively larger extent,
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almost In the entire range of require-
ments of our Armed Forces—including
modern combat aircraft; warships,
tanks and other vehicles; sophisticated
zadar gnd communicationg &nd gun
control equipment; fleld mountain,
anti-aircraft, anti-tank and other guns;
missiles; rockets and propellants; che-
micalg and explosives; small arms; and
practically the whole range of ammu-
nition for the three Services.

inte Death of Dr. Shysm=
Mukherjee atd Pt. Deendayal
Upadhyaya

8273. SHRI NIRMAL CHANDRA
JAIN:

SHR] ISHWAR CHAU-
DHRY:

SHRI MAHADEEPAK
SINGH SHAKYA,

Will the Mister of HOME AF-
FAIRS be pleased to state:

(a) whether Sheikh Abdullah said
in Calcutta op 11th February, 1878
that he would welcome an inquiry M-
to the dedth of Dr. Shyama Prasad
‘Mukherjee undey detention;

(b) whether Government propose to
iu:l&m.hhhmum&yinwthe
ma ;

(c) whether Government also con-
template instituting an enquiry into
the mysterious death of Pt. Deen-
dayal Upadhyaya; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a).

t.

Kashmir did not make any such state-
ment in Caloutta

(b) No, Sir.

(c) and (d). Attention 1s invited to
the reply given in the House 10 Unstar
Ted Question No. 580 on the 18th
November, 1077.

Demand of Wrist Watches

8274, SHRI SARAT KAR: Will the
Minister of INDUSTRY be pleased to
state

(a) the total demand for wrist
watches in the country;

(b) the names of the popular wrist
watches which have got great demand
and the extent to which the demand is
being met by the indigenous produc-
tion; and

(c) when the demand for watcher
is likely to be fully met?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a), It has
been estimated that the current de-
mand for wrist watches would be bet
ween 4 and 5 million Nos. per anmum
which may increase to 8 to 10 million
Nos in the coming years.

(b) Government have not made any
specific study to find out the names of
watcheg which are in great demand
in the country. However, watches
manufactured by M/s. HM.T., Banga-
lore are quite popular with the con-
sumers. Besides, the watchey manu-
tactured by other indigenous manu-
facturers are also gaining popularty
with the consumers. During 1077, the
local demand for wrist watches was
met to the extent of around 8 million
watches from the indigenous watch
units.

(c). It is expected that with the 1m=
plementation of expansion programme
of M/s. HM.T., Bangalore ag also with
the coming up of g number of watch
units In the private organised and
small scale sectors, the indigenous
demand of watches would be substan-
{ially met.

Nominasionr fo Belection amd other
Committees of CEIR

8275, SHRI BARAT KAR: Will the
Minister of SCIBNCE AND TBCHNO-
LOGY be pleased to state:
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(a) the number of persons who
have been pominated to the selection
and other committees of the C.BLR.
for more than three terms;

(b) the number of persons fhoks
Orissa Pradesh who have been
appointed to various Committees of
the CSIR;

(c) the names of such States where
no person has been appointed to such
Committees; and

(d) the criterla adopted by Govern-
ment in thig regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) In CSIR, the
Selection Committees are constituted
for specific one-time purpose. From
avallable informgtion, five persons
have been members for mope than
three terms on other Committeeg of
the headquarters

(b) Four,

(c) ) Himachal Pradesh; (u) Tri-
pura; (iiiy Meghalaya; (1v) Nagaland;
(v) Mizoram; (vi) Arunachal Pradesh
and (vn) Sikkim,

(d) Experts are mnominateq on the

basiz of their expertise in relevant
disciplines,

Setting up Industries in Rajasthan

8276 SHRI S. 5. SOMANI: Will the
Mimster of INDUSTRY be pleased to
state:

(a) whether it is a fact that State
Government of Rajasthan has ap-
proached the Central Government for
the retting up of some more industries
in that State; and

(b) if so, the details regarding re-
quest of Rajasthan Government md
the reactinn of Central Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
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MATI ABHA MAITI): (a) and (b).
The Government of Rajasthan have
made a general suggestion to the effect
that gome Central Public Sector Pro-
ject may be get up in that State. The
Government have also urged that one
of the units proposed to be set up hy
the Indian Telephone Industrieg Limit-
ed may be located in Rajasthan. Deci-
sions on the location of Central Indus-
trial Public Sector Projects are based
on techno-economic considerations.
The points made by the Rajasthan
Government will also be kept in view
while taking a decision in the matier
of setting up the new ITI project.

Revenue earned by ALR. through
Commercial Advertisetaents

8277. SHRI 8. S. SOMANT:
SHRI RAMDEO SINGH:

Will the Minister of INFORMA-
TION AND BROADCASTING te
pleased to state:

() the total revenue earned in the
last three years ie, 1974-75, 1875-76
and 1976-77 by the Commercial Broad-
casting Division of the All India
Radio through advertisements collect-
ed through the Advertising Agencles:

and

(b) amount of commission allowed
to the Agencies year-wise and agerwy-
wise?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. X.
ADVANI): (a) information Iz given
below:

Year Gross Revenue
1974-75 Rs. 527,23.458
1978-78 Rs, 8,11,32,038
1076-77 s, 040,20832

(b) As the information relsting te
individual sgenciey s confidential and
cannot be disclosed, the total amouni
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of mmﬁﬂon to agencies is given
below:

Year Total amount of
commission paid

1974-7T5 Rs. 78,14,929
1975-78 Rs. 80,00,840
1876-77 Rs. 95,15,663

Target Fixed for National Highways
for Gujarat

= 8278 PROF. P. G. MAVALANKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Gujarat
is lagging behind by almost 60 per
cent in the matter of reaching the
minimum target fixed for 1961—1981
period;

(b) if so, whether Central Gov-
ernment are soon declaring some of
the major and trunk routes as Na-
tional Highways:

(c) if so, how and when; and
(d) if not, why not?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (d). Pre-
Sumably, 1961—81 target referred in
the question relate to the 20-Year Plan
suggested in the Report of Chiet Engi-
neers on Road Development Plan for
India (1861—81). Apart from the fact
that the Government of India are not
committed to the aforesaid plan sug-
gested by the Chief Engineers, that
plan did not lay down any targels foi
any individual State, wncluding Guja-
rat, separately. It only indicated tar-
gets for the country as a whole, Even
viewing the recommendations contain-
ed in that report in totality, their
implementation depends on Several

736 L8—T.

factors, including, inter alig avail-
abiuty of resources.

Due to financial constraints and
other priorities, the Central Gowvern-
ment are unable to declare any new
road as a National Highway.

States’ Comments on Sixth Plan

8279 PROF P. G. MAVALANKAR.
Will the Mimister of PLANNING be
pleased fo state,

r

(a) whether one or more State Gov-

ernments have officially communicat-

ed to the Centre their responses to
the Draft Sixth Five Year Plan;

(b) if no, broad outlines thereto,

(c) whether the Government have
accepted the suggestions, elc nf the
State Governments:

(d) if so, main Indication thereof:
and

(e) it not, why not?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (e). The
Chief Ministers stated their views on
the Draft Plan 1978—83 at the recent
meeting of the National Development
Council. Further detailed discussions
on projects and programmes m the
State Plems will be undertaken shortlv,
after Draft Five Year Plans have been
prepared by the States. The views
expressed by the Chief Ministers will
naturally be taken into account by the
Planning Commussion in finalising the
Plan

Programmes Arranged by ALR. in
Connection with Completion of
50 Years of Functioning

8280, PROF. P. G. MAVALANKAR.
Will the Mimster of INFORMATION
AND BROADCASTING be pleased (o
state:

(a) whether it is a fact that All
India Radio recently completed the
first fifty years of its functioning;
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(b) if g0, whether any special prog-
rammes and features were arranged
and broadcast respectively in this
connection; and

(c) if so, broad details thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. R
ADVANI) (a) Organised broadcas
ting was started m India by a Private
Limited Company in 1827 Fifty
years of broadcaswiing in India was
celebrated at the following places as
under —

(1) Bombay 23-7-1977
(2) Calecutta 26-8-1977
(3) Madras 8-1-1978
(4) Dellm 30-3-1978

All India Radio has mnot completed
first fifty years of its broadcasting as
it came nto existence only n 1937.

(b) Special programmeg and fea-
iures were arranged and broadcast in
this connection

(c) Details are given in the state
ment laad on the Table of the House,
(Placed 1n Library See No. LT.2196/
78).

Equalisation of Pay Scales of Military
Officers with LA.S.

8281 SHRI YADVENDRA DUTT:
Will the Minister of DEFENCE %e
pleased to state:

{(a) whether he has a plan to equa-
lise the pay-scales of Military Officers
with the LA.S. Officers plus allow-
ances; and

(b) it so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and
{b). The pay-scales of officers of the
Armed Forces are revised from time
to time on theirr own ments, keeping
in view the recommendations of the
Pay Commission There {8 no pro-
posal for any change at present,

APRIL 26, 1978

Written Answers 196

Number of Accidents and Incidents in
Air Force Planeg

8282 SHRI VYADVENDRA DUTT.
Will the Minister of DEFENCE be
pleased to state:

(a) the number of accidents and
incidents in which Air Force planes
of all types were involved during the
period 1st January, 1877 to 31st De-
cember, 1977;

(b) the types of planes involved;
and

(c) in how many incidents and
accldents pilots beiled out? |

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) to
(c). The number of accldents pe:
ten thousand hours of flying during
the period 1st January 1977 to 3lst
December, 1977 1s 2,85, involving diffe-
rent types of aircrafis in use It wall
not be in the public interest to indi-
cate more details,
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Installation of T.V. Centre at Easaull

8285. SHRI DURGA CHAND: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal
under Government's consideration to
set up & T.V, Transmitter at Kasaull
in Himacha]l Pradesh;
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(b) if so, the details thereof;

(c) the area proposed to be cover-
ed by the above tranimitter; and

(d) date by which transmitter is
proposed to be set up?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir,

(b) The transmitter will be of 10
kw power. It will relay programmes
of the Jullundur TV centre, when
commissioned, off-air. The project is
estimated to cost Rs. 130 lakhs.

(c) Kasauli transmitter is expected
to cover an area of 13,600 Sq. Kms.
(excluding overlap from Mussoone
and Jullundur) in the plains of Pun-
jab, Haryana and Himachal Pradesh
In addition, this transmitter will also
provide coverage to certain  hilly
areas in Himachal Pradesh, the extent
of which can be ascertained only by
means of a fleld strength survey after

the transmitter has been commission-
ed.

(d) By 1880-81.

Amount spent by ALR. on Aundience
RBesearch

8286. SHRI K. RAMAMURTHY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the total amount spent by A.LR.
on audience research throughout the
country during this year;

(b) the duration of broadcasting for
entertainment and information res-
pectively, each day; and 0

(c) the steps taken or proposed to
be taken to organise programmes to
inspire and instruct listeners?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The final grant on
Audience Research by All India Radio
throughoyt the country for the year
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1977.78 was Rs. 10,45,000/-. The actual
amount spent has not yet been com-
plled and it will he laid on the Table
of the House as soon as ready.

(b) The average duration of
broadcasting per day in the home and
external services (excluding the com-
mercial service) during 1977 worked
out to as follows:—

(1) Entertainment 443 hrs. 44 mts.
(ii) Information 468 hrs. 57 mts.

(i11) Inormation-cum-entertain
ment 110 hrs. 57 mits.

(c) Al India Radio already broad-
castg such programmes by way of
News news commentaries and talks
and discussions, and special program-
mes for farmers, youths, students, in-
dustrial workers, women and children
and on science.

Special programmes are also broad-
cast on subjects like prohibition,
eradication of untouchability, family
welfare, etc.

Expansion of installed capacity of
Birla Group

8287, SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) the details of scheme of expan.
sion of installed capacity of Birla
group of industries submitted to the
Government;

(b) the schemes which have been
approved; and

(c) the schemes which have not
been approved with reasons for re-
jection?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c), B
licensing applications for effecting
substantial expansion were received
from industries controlled by Birla
Group of Industries during the period
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1-1-1977 to 31-3-1078. Of these 2
cases were approved, 2 rejected and
1 otherwise dispose of. 3 applications
are pending for consideration. Rejec-
tions were on groundg of adequate
capacity olready licensed. Details of
approved schemes are published in
the “Weekly Bulletin industrial licen-
ces, import licences and export licen-
ces” and “Monthly list of letlers of
intent and industrial licences”. Copies
of these publications are available in
the Parliameni Library.

faeelt warer & oo onfat et
wgfen wwonfidi & wherd

8288, ot =t o™ : 4T R HAY
Feeelt swmem ¥ wprfor oo s

am ff‘mw, 1977 % wardfe
WE HEUT 2000 ¥ IWC & ®aWw ¥
Ty sk ¥ wr WO fw

(%) = wife s ga i
ara FCH T

(w) afe g, oY e =
LS

() afe aff, & faswewr & wn
wreor § Wt wifas arerdt wx ow
% %< § wradY oM I8 9T W
st ¥ oyl ?

g shwre ¥ Trew st (o whes
wm maw) : (%) ¥ (7). oA
gwar fawlt wame ¥ s wT o
& ot gt wiw AT T W &)
arlw 7 fewsae, 1077 & wandfen
W de 2900 ¥ v ¥ frg m
wrrarev ¥ gfr & @y gwr e
Tt ¥ v2w ot & W

maﬂwﬁhhirmnﬂ'qw
qwma%ﬂiﬁqﬁu

8289, st ww ¥aw gwred :
ot uHe THWITE ) :
ot s g :

s wfedin wy :

T o e seTen Seft a7 e
*t war w4 fw

(%) war =iy g dar & wfir-
Fifeat ¥ wreha fedw dar & wfreréy

#Y e T sfuwrd ¥ ax o Frgfer
¥ faeg Wt Aronft s €Y ¢ ;

(@) afr g, &t g7 o Torre &
w1 gfafwar & ; ok

(7) o fiell & ™ oFA &
fo sowr gro @ wrdAT € o
e ?

gor st e wist (ot wrer ooy
wnt) 2 (F) & omwnie
wfwg cefacws & ¢w art & gowre
wt uw werden fer &

(@) wamdzy goere & fawra-
= &

() wor 7Y =m0

we vt wwiic ¥ firowe fiskt o
arficeerit wgw

8290 W W Ve gwrd : wur
wg Wt oy vy g w6 fir



203 Wnitten Answers

(%) war oey W wTee & gw
& ¥ 6 qifrerT o freare fedr
= g,

(@) o7& * =f qoare ¥ w0
afoms frorr § , W

(1) w1 gt * afafafit s
ey F fadr goere gra SO SOT
frrorg?

g swrers ¥ o st (o afre
o™ wRw)  (F) I WK EE
g ¥ STy gEm & wEe
1978 ¥ w¥ % ¢ HiEW g% g
firc feg o ¥ &1

(&) a7 gwaT s ool
adfy gw |

(m) TToTc ws £ 0

L U

8291, st Tw Fuww gordt : W
e W Ay TR N g R
fi:

g shwrewr § v s} (ot wfre
ww waw) : (%) & (v). ww fee
T g P goeTe ¥ s & wwft 1

APRIL 26, 1878

Written Answers 204

8202. st W ¥ww gomdt :
st gHe gwo WY :
st dYo croniiaTe Ay :

T AT WAl A FIA €T wv
w4t fr

(%) =d 1977-78 % Tr-uTATT
¥ fratr ¥ et fadeY g2t W

o st (ot ool wwr) ¢

(%) & () e g ot o ot &
WO gRT g & X qr @ ft



205 Written Answers VAISAKHA 6, 1000 (SAKA)

time ago, addressed a letter tp him
with the request to sanction the Super
Thermal Power Station at Parakka of
1200 M.W. capacity;

(b) if so, what are the facts there-
of, and

(c) what action, if any, has been
taken on the gaid representation?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (e).
The Chief Minister of West Bengal
Government in his letter had asked
Jor jmmediate sanction ot Farakka
Super Thermal Power Project with a
‘apacity of 12 M.W. The feasibility
report for the Farakka Supper Ther-
mal Power Project has been prepared
by National Thermal Power Corpora-
tion ang submitted to the Central
Electricity Authority for techno-eco-
nomic approval. The Central Electri-
city Authority have to apraise the
project to ensure that all inputs have
been properly linked and the techno-
economic justification for the project
keeping in view that it fits into the
overall regional programme for power
development.

Setting np of mini cement plant by
local bodies

8204. SHRI D. D. DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether he has advocated the
starting of mini cement plants by
local bodies;

(b) i so, whether there is neces-
sity of know-how for setting up mini

cement plants;

(c) whether he considers the local
bodies could raise the necessary
finances; snd

(d) whether Government have con-
cluded any techno-sconomic survey
for getting up mini cement plants?
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THE MINISTER OF STATEIN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Govern-
ment is keen that maximum number
of Mini Cement Plants are set up in
the country not only to augment ce-
ment capacity but also to serve hack-
ward and remote areas, Government
has welcomed setting up of minl ce.
ment plants in the private sector, joint
sector as well as by local bodies.

(b) and (d). Government has set
up Committees to examine and recom-
mend the technology as well as In-
centives for setting up Mini cement
plants.

(c) This would demand on the finan-
cial gtatus of the local bodies and the
capacity of the plant they contemp-
late to set up.

National Highways Nos. 17 and 47

8205. SHRI GEORGE MATHEW:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Central Government
are willing to treat the two National
Highways, entering the State of
Kerala, namely NH 17 and NH 47, as
separate entities, till they reach the
State Capital in the South Trivan-
drum; and

(b) if so, whether State Govern-
ment's suggestion to re-route NH 47
grom Angamally, via Muvattupughs,
Kottayama, Kottarakara, Trivandrum
is proposed to be finalised?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). At pre-
sent NH. 47 starls from Salem and
after passing through Coimbatore, Tri-
Quilon, Trivandrum terminates at
Kanyakumarl. N.H. 17 starts from
Panvel in Maharashfra and after pas-
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sing through Maharashtra, Goa, Kar-
nataka terminates at Edapally on N.H.
47,

The State Government's proposal
amounts to the declaration of Anga-
mally-Muvattupuzha-Kottayama-<Kottar-
kara-Trivandrum road as a National
Highway Due to financial constraints
and other priorities, Government are
unable to take over any road as a
National Highway at present

Officers dealing with Reservations

8206. SHRI R. L. KUREEL: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government propose
to bring a Legislation in Parliament
during this Session itself to make
acts of omission and commission on
the part of officers who are against
reservation for SéHeduled Castes and
Scheduled Tribeg in services as
punishable offence under g Statute;

(b) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) No, Sir.

(b) Does not arise.

(¢) Reservations and concessions
for Scheduled Castes and Scheduled
Tribes in the services under Govern-
ment/public undertakings etc. have
been made through executive instruc-
tions 1ssued 1n pursuance of the pro-
visions of Articles 16(4) read with
Article 335 of the Constitution and
they have as much force as law, These
instructions are required to be com-
pulsorily followed by all the appoint-
ing authorities. The reservations and
concessions provided through execu-
tive instructions bave the advantage
of flexibility as they can be extended,
modified or amended whenever neces-
sary, to suit the changing needs. There-
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fore, even if enactment of legislation
may be possible, there might be no
special advantage in having such a
legislation for this purpose. The pre-
sent arrangement of having rules and
regulations relating to reservations and
concessions for Scheduled Castes and
Scheduled Tribes 1ssued through execu-
tive instructions has been found to
work satisfactorily Non-observance
of instructions 1n question would be
dealt with by the appropriate author-
tieg guitably and Ministries have peen
asked to ensure that cases of non
observance whenever brought to notice
are viewed seriously and dealt with
promptly. Also, there would be practi-
cal administrative difficulties in the
administration of any such legislation.

Reservations in posts filled by Depu-
tation/Transfers

8297. SHRI R. L. KUREEL: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that there
ig no reservation quota for Scheduled
Castes and Scheduled Tribes in posts
filled by Deputation/transfers in
varioug grades/services; and

(b) if so, the reasons thereof and
the steps Government have taken to
make up the deficiency in the reser-:
vation of Scheduled Castes and Sche-
duled Tribes in such grades/services?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The scheme of reserva-
tion for Scheduled Castes and Schedul-
ed Tribes is not applicable to posts
filled by deputation or transfer, as due
to the very nature of such posts Alled
by deputation or transfer, selection for
them has to be made of the best
amgngst the suitable candidates, who
fulfil the specified needs of the posis
in regard to qualifications, experience
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vacancies, however, which are normallv
filled by direet recruitment or promo-
tion, the scheme of reservation ap-
plies.

Instructions, however, already exist
providing that the cases of eligible
employees belonging to  Scheduled
Castes and Scheduled Tribes should be
duly considered along with others for
being sponsored for vacancies fillnd
by deputation. Recently, further in-
structions have also been issued to the
effect that where the number of ap-
pointments to be made on the basis
of deputation is fairly substantial in
any Ministry/Office, the appointing
authority should endeavour fo see that
a fair proportion of such posts are
filled by employees belonging to
Scheduled Castes and Scheduled Trices
subject of course to the availability in
the feeder cadres of qualified persons
belonging to these communities.

Deposits in Banks by Scooters India
Ltd., Sarojini Nagar, Lucknow

8268, SHRI R. L. KUREEL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Scooters India Ltd.,

Sarojini Nagar, Lucknow have
depogited crores of rupees in the
current Account in Vijaya Bank and
Indian Overseas Bank, Lucknow
whereas it obtained money on interest
@ 18 percent;

(b) whether such deposits of money
in privete banks have been made in
connjvance with the higher officers
of Scooters India;

(c) the reasons for depositing such
a buge amount In Current Account in
a private bank and also the reasons
for not depositing it in &
bank and in Savings Bank Account;

(d) whether this wag one of the
ressons for loss of crores of rupees
::woﬂbyseootmnﬂhlnthepm:

(e) whether the amount of loss
suffered by Scooters India or Gov-

ernment  will be realised from
imprudent officers or what action will
be taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a\
Scooters India Lid., Sarojini Nagar
Lucknow have no account whatsoever
with Vijaya Bank. In the Indiar
Overseas Bank they have one Cash
Credit Account and a Current Account.
The Current Account js exclusively
maintained for salary purposes where
deposits are made to pay salary and
wages to workers and stafl, In the
Cash Credit Account, there was a debit
balance of Rs. 94.44 lakhs as on 31-3-78.
Scooters India Ltid. have a separate
Savings Bank Account with Indlan
Overseas Bank for Provident Fund
Trust Deposit PF accumulation. Fiom
this Account, investments are made
according to Government of India re-
gulations, These funds are not avail-
able for the Company's operations.

(b) There is mno deposit kept by
Scooters India Limited in any of the
private banks.

(c) to.(e). Do not arise.
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Number of Members among the Port
Workers in Registered Trade Unlons

8302 SHRI K LAKKAPPA Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) whether Government hawe
recerved the verification report of the
membership of port workers of the
different registered trade unions ag on
81st December, 1976 and the factions
of the Paradip Port workers’ Union
operating under the Paradip Port
Trust,

(b) if so, the number of verified
members from amongst the port
workers in the different registered
trade uruons and factions of Paradip
Port workers union operating under
the Paradip Port Trust; and

(¢) how many seats of labour
trustees have been allotted to the diffe-
rent unions or factions of the unionsz
1 the Paradip Port Trust Board as
per ‘Nanda Formula'?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) According to the verification re-
port recelved from the Ministry of
Labour, the pumber of verified mem-
bership amongst the port workers in
Paradip Port are as follows:

5. No. Name of the Union
Verified Membership
of the Union
amongst Port
employces
1. (i) Paradip Port Workees' Union (group of Shri Nishamani Khunua) 1528
(if) Paradip Port Workers' Union (group of Shri Pradyumna
Bal) . N . . . . . . . . L10]
2. Paradip Poit Shramik Sangh 200
9. Paradip Shramik Congress . . . . 170
4. Paradip Port Ministerial Employecs Association Full records
not produced.
ToraL . 2488

F—

But this verification has been disputed by 12 Members of Parliament from Orisa.

(c) As 12 Members of Parliament
from Orissa have made representations
stating that the verification has not
been done properly, the entire question
is, therefore, being further examined
before labour trustees are appointed
en the Port Trust Board.

Hanuman Cemple in Dadwada

8803. SHRI LALJI BHAI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether there is an ancient
Hanyman temple in Dadwada area in
Kota (Rajasthan) where hundreds of
devotees go dlilyh'dauh:n'b‘:

E

(b) i so, Government's reaction

thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). There is a temple of Hanumanjl
in Dadwada area in Kota (Rajasthan),
which was constructed on Defence
land. However, it is not a fact that
access to the temple has been closed
because of some new construction on
the adjeining land, nor have any re-
presentations been recelved from the
local population in this regard.

Setting up of Sangeet Stadio
for ALR. ana r.vm

8304. BHRI MADHAVRAO SCIN-
DIA; Will the Minister of INFORMA.-
TION AND BROADCASTING be
pleased to state:

sid(::l w!;ﬂhar Government are con-
ng for selting up Sangeet Aca-
demy Studio for Radip and T.V. Cen-
tre at Gwalior in very near future;
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(b) if 0, details thereof;

(c) whether he hag received repre-
sentation to this effect from promi-
nent citizens of the city and State of
Madhya Pradesh; and

(dy 1f so, his reaction m this re-
gard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (d). Repre-
sentations have been received for
setting up studios for AIR, and a
T.V. Centre at Gwalior. There was
also one for setling ip a  Bangeet
Academy.

A scheme for setting up studios for
AIR. Gwalior is presently under im-
plementation, The studws are expect-
ed to be ready by 1880 when the
Gwalior station will become a full-
fledged programme originating station.

There is no proposal to set up a
T.V. centre at Gwalior due to cons-
traint on resources. Nor is there any
proposal to set up a Sangeet Academy
at Gwalior. However, the Sangeet
Natak Academy have recently consi-
dered g proposal to set up a School
of Hindustani Music at Gwalior and
are of the view that it would be more
sppropriate if such a School is esta-
blished and administered by the State
Government,

Setting up of a Watich Factery by
Indo.Swiss Joint Enterprise

8305. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that Hegde
and Golay Limited, an Indo.Swiss
Joint Enterprise have outlined a five
point programme to establish watch
industry in small scale sector and
submitted the same to the Govern-
ment for grant of licence;

(b) lf 30, details thereof; and
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1m‘:c:) reaction of Government there-

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(c). The reference in part (a) of the
Question 18 presumably to a letter of
10th January, 1878 circulated by
M/s. Hegde & Golay Ltd. Bangalore
to the President of Janata Party and
others. In this letter, the Chairman
of this company has inter-alia ex-
pressed certain views on the develap-
ment of horological engineering in the
small scale sector. Briefly, he has
suggested that import of parts like
cases, dials etc. and complete watches
may be banned, a Cell may be set
up in the Directorate of Anti-Smuggl-
ing to inspect watch dealers so as to
act as a deterrent to smugglers, a
team of experts should undertake a
review of the policy with regard to
import and manufacture of watches
in the country, import of complete
watches, f considered necessary,
ghould be on Government account and
with Government label and trade-
mark and that the profits so earned
and custom duties so collected should
be utilised as subsidiary on interest
on investents by the small scale
sector during gestation period,

Government have examined these
suggestiong but do not consider them
to be in tune with the twin objectives
of the Government to curb unautho-
rised importg of watches through
smuggling and to increase indigenous
availability of watches.

Setting up of Disirict Planaing Body

8308. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PLANNING
be pleased to state:

(a) in order to play the role of
true representative of the people,
whether Government propose to cone
sider the proposal to set up District
Level Planning Body to be headed by



217 Written Answer. VAISAKHA 8, 1900 (SAKA) Written Answers 218

(b) it so, whether Government
. propose to consult the State Govern-
ments in this regard;

(c¢) whether Government will also
consider for creation of District Level
Planning Councils corresponding with
the number of Members of Lok Sabha
to give the gandhian way of peoples
participation in day-to-day Planning
and Adrainistrative set up at district
level; and

(d) if so, the reaction of Govern-
ment in the matter?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). The
machinery for district-leve] planning,
which exists in some States only, will
be generally extended ang strengthen-
ed throughout the country in the cur-
rent plan period. Whether there
should be advisory bodles at the dis-
trict-level to guide district planning,
and if so, their composition, is for the
State Governments to decide.

The need for representative gr elec-
ted bodieg at the district-level, and
their role in plan preparation and
implementation, are likely to be con-
sidered in consultation with the Staté
Governments after the receipt of the
Report of the Committee under Shri
Ashoka Mehta on Panchayati Raj
Institutions,
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West Bengal

$308, SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of recipients of the
political pensions from the Central
Government in West Bengal at pre-

sent;

(b) in how many cases, payment
hes been suspended and cancelled;
and |

(c) whether such suspension and
cancellation orders have been issued
after due consultation with the State
Government or the State level Com-
mittee for the purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Freedom Fighters' Pension has
been sanctioned in 14,479 cascs.

(by Pension has been suspended in
818 caseg ang cancelled in 54 cases.

(c) Pension is suspended either at
the instance of the State Government,
or on receipt of complaints from other
sources that a freedom fighter is not
genuine and has been drawing pen-
sion fraudulenily. In the latter type
of cases the complaint ijs broughi to
the notice of the State Government
for further enquiry and report.

Before a pension iz finally cancell-
ed, the freedom fighter is given full
opportunity to establish hig bona fides,
and any representation made by him
is carefully examined in consultation
with the State Government.

APRIL 38, 1978
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Investment Priorities for Sixth Flan

8309, SHRI CHITTA BASU: Will
the Minister of PLANNING be pleas-
ed to state:

(8) whether the Chief Minister of
West Bengal submitted a note on the
investment priorities for the Sixth
Plan in the meeting of the NDC held
on the 18th and 19th March, 1978;

(b) if so, the essential features of
the same; and

(¢) reaction of the Government
thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b), The
West Bengal Government dig not
submit any note to the Natlonal De-
velopment Council about investment
priorities.

(c) Does not arise.

Exervise of Powers by S.P.E. in
Andbra Pradesh

8310. SHRI CHITTA BASU: Wl
the Minister of HOME AFFAIRS be
pleased to gtate:

(a) whether it is a fact that the
Andhra Pradesh Government have
very recently decided to withdraw the
wonsent given to the special police
establishment (CBI) for the exercise
of powers and jurisdiction in the
State; and

(b) if so, the steps taken by Gov-
ernment to meet the situation arising
out of it?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D, PATIL); (a) The Cen-
tral Government has had no official
communication from the Government
of Andhra Pradesh of its having with-
drawn the consent given by it earlier
under the Delhi Spécial Palice Esta-
blishment Act, 1946, by which the
Special Police Establishment iy en-
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abled to exercise its powers ang juris-

dictions in the State of Andhra Pra-
desh,

(b) DOQ not arise,
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Take over of Fatka Hard Coke Bhatta

in Nirsa, Dhanbad

B314 SHRI A K ROY Wil the
Minister of ENERGY be pleased to
state

(a) whether the management of the
ECL has written to the Energy
Ministry  for taking over Salected
Fatka Hard Coke Bhatta in its Nirsa
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(c) af s0, the reason for dalay in
taking over and runming the Blatta?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN), (a)
No, S,

(b) and (c) The writ petition of
the previouy owners i3 pending be-
fore the Calcutta High Court, which
had earlier 1ssued an interim order
restoring possession of the ¢oke plant
to them, No communication was Te-
ceived by the Government from the
owners but their golicitors had written
to Eastern Coalfields Ltd enquiring
whether they would be willing to
settle the matter It has, however,
been considered advisable ty awat
the orders of the High Court

Alorption of Miners with P, F.
Account in Collierios of BCCL

8315 SHRI A X ROY Will the
Minister of ENERGY be pleased to
state

(a) whether Government had pro-
mised during the time of nationahsa-
tion of Coking and non-coking coal
mines tg accommodate all the work-
men at the first lot having Provident
Fund Account;

(b) whether despite the promuse
some miners with Provident Fund
sccount have been left out, specially
in Madhuband and New Standard
Lodna Colliery (BCCL); and

(c) whether the Provident Fund

APRIL 36, 1978

Supply of Hoeavy Water by USSR

8316 SHRI RAJENDRA KUMAR
SHARMA Wl the Minister of ATO-
MIC ENERGY be pleased to state

(a) whether USSR hag supplied the
2ng instalment of heavy water teo
Indw’s nuclear power plants; and

(b) it so, the details of the agree-
ment?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) and (b) The
USSR has contracted to supply 200
tonnes of heavy water of which 55

nes Out of this, a quantity of 18 150
tonney has already been received and
the balance is expected to be receiv-
ed during April-May, 1978 The re-
maining quantity of 75 tonnes aganst
the origanal contract is also expected
to be received during 1979

Posting of Semior Oficlals

8317 SHRI NATWAR LAL B,

SHR; HARI SHANKAR
MAHALE:
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(b) how many of these have been
senit back to the State Government
reomntly.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) As on
1st January, 1978 there wery 57 offi-
cers belonging to All India and other
organised Services serving at the Cen-
tre at the level of Joint Secretary
l.ll_d above for more than five yeprs.

(b) Orders for reversion to (iheir
respective cadres/states have been
issued in respect of 27 officers, Of
these five have glready handed over
charge while 22 are to revert by 30th
June, 1978. In addition, two other
would retirg by the end of -I'uly, 1978.

Misos returning from Chima

8318. SHRI M. RAM GOPAL RED-
DY: Will the Minister of HOME AF-
FAIRS be pleased {o state;

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government has geen
the reports published in  the local
dailiey of the 3rd April 1978 regard-
ing the gang of Mizos who had crossed
into China last year for training are
on their way back to Mizogram; and

(b) if so, the steps faken by Gov-
ernment to check their re-entry?

(b) Strict vigil is being main
dlong the international border.

recommendations
Power Ministery and Chairman of the
State Electricity Boards at the Com-
ference helq in January, 1978; sud

(b) if g0, the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) Follow-up action has been imi-
tiated on the various conclusionas aof
the Power Ministers' Conference and
the recommendationsof the Conference
of Chairmen, State Electricity Boards.
Among other matters, the targets of
thermal and hydro generation for the
year 1978-79 have been finalised mad
the State quthorities have been add-
ressed on issues concerning them such
as arrangements for high-level moni-
toring of power programmes with a
view to ensuring that prescribed
commissioning targets are achieved.

A Btanding Committee of the Power
Minister's Conference has been oot
up to review, from time to tima, the
implementation of recommendaticas
of the Conference of Chairman, State
Electricity Boards as well as the
“action-points” of the Power Minis-
ters’ Conference.



SHRI JYOTIRMOY BOSU: Sir, he
cannot say anything which is not in
the notice given.

MR. SPEAKER: Don’t grudge even
that. ;

PROF. DILIP CHAKRAVARTY:
I have been interrupted by my Hon.
friend, , ..

MR. SPEAKER: It doesnt matter.
Let us come to the subject.
PROF. DILIP CHAKRAVARTY:

There are casual workers working in
the Life Insurance Corporation. . . .

MR. SPEAKER; Professor, you are
aware what ig T

PROF. = DILIP CHAKRAVARTY:
I drafter it: so I know. I won’t go
beyond that.

Last year there was a hunger strike
demanding absorption of casual work-
ers, It was in May, 1977. It was at
the intervention ¢f myself and some
other MPs that there was an under-
standing and, following a discussion
with the Management, there was a
five-point agreement. Omne of the
points was to absorb the casual work-
€rs gradually. That has not been
done, and the Management informed,
on the 24th of this month. . . .

MR. SPEAKER: You know that
under Rule 377 you have to confine
yourself to the statement,

PROF.
I know.

DILIP CHAKRAVARTY:

MR. SPEAKER: But you are not.
If a Professor can be like that, what
can I do? A Professor should set an
example to others.

PROF: DILIP CHAKRAVARTY:
They saig they can absorb the labour-
€rs prov ‘the ban is withdrawn by
the Central Government. So, from
24th. April, 1978 the Employees’ Asso-
ciation has restored to an indefinite
hunger-strike in Calcufta before the
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premises of the Hindustan Building,
Immediate steps shoulg be taken to
See that the problems of the casual
workers are resolved without any
further delay.

It is good that the Prime Minister
and some other Ministers are also
there in the House. I expect some-
thing expeditious will be done in this
matter so that the problems are re-
solved,

(ii) REPORTED DECISION OF BENGAL
IMMuUNITY CoO. LTD. TO CLOSE ITS
FACTORIES AND SALES OFFICES

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): The Management of
the Bengal Immunity Company Limit-
ed, Calcutta has decided to close its
factories as well ag its sales offices
throughout the country with effect
from 29th April, 1978. The decisior
will  render 2100 workers jobless.
These units of this company have
been manufacturing many life-saving
drugs and the employees have cate-
gorically submitteg that the company
can retain its economic viability and
the workers and employees are ready
to extend cooperation for increasing
production. So the Government should
immediately come forward and take
alk possible steps tp save this pioneer-
ing pharmaceuticals industry from
destruction and also from people be-
coming jobless,

(iii) REPORTED SMUGCLING OF Hasn:am?
CHARAS, OPrum, ETC:

SHRI S. R. DAMANI (Sholapur):
Sir; the trafficking or smuggling of
drugs like Hashish, Chares, Opium,
etc. had declined considerably im the
last three years and we did not come
across reports of large-scale opera-
tions by specialised gangs. Now it
Bppears that these gangs have sur--
faced again and have resumed their
activity nonchallantly. 'Thig is g very
serious matter. Only three days age
the Directorate of Revenue Intelli-
gence is reported to have seized 400
Kegs. of Hashish which was concealed

in trolley tyres to be airfreighted to

Montreal in Canada, Yesterday again

|
1
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they seized 160 Kgs; a foreign na-
tional .was also ‘arrested with 700
grams of Charas concealed on his per-
son. These are jnstances of detected
cases; we do not know how many
cases are going undetected. Govern-
ment should not ignore them as
isolated cases. There are profes-
sional gangs behind these operations
and this also gives rise to the sus-
picion that the gangs enjoy the sup-
port of officials at all levels in the
Customs, Police ete. Firstly, Govern-
ment should keep strict watch at
production centreg of such items;
secondly, there should be greater
vigilence at border check-posts to
prevent smuggling of the items into
the country from neighbouring coun-
tries which is ultimately smuggled
out through our international air-
ports. Thirdly, I do not know what
punishment the existing laws pres-
cribe for such offenders, but strin-
gent action is necessary against them.
I want Government to take note of
this.

(iv) REProrTED AIR BROADCASTS ALLEG-
ING TICKETLESS TRAVEL BY SOME
ConGress (I) WORKERS ON
8-4-78.

SHRI VASANT SATHE (Akola):
Recently AIR repeatedly went on
broadcasting for three days an item
that three Congress workers travel-
ing in the compartment of Mrs. Indirg
Gandhi, President, Congress (I), on
8th April 1978 by Kalka Mai] were
found to be travelling withoutl tickets
and were caught by the Railway
authorities and fined Rs, 100/- each.
It is most surprising that the news
relessed by the AIR was not only
false but mischievous and part of =
programme to denigrate Smt. Indira
Gandhi by gross misuse of mass
media. The' news was allowed to be
broadeast even after a denial by the
Rallway authorities and fhe Railway
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Munister on the Floor of thd Relyd
Sabha. Although the false propa-
ganda was carried on by AIR for

two to three days, it is surprising
that the matter has not been invep-
tigated and those responsible for this
irresponsible and mischievous release
of news are not punished: I may
point out here that in similar casas,
for a slight mistake of showing some
item of an earlier time, persons have
been transferred and suspended. And
here, when a deliberate proganganda
is being made, nothing is being done.
Such instances are becoming more
common and it is high time—I would
invite the attention of the Hon.
Prime Minister, who hag a great
standard of moral wupkeeping, and
would like to know whether he ap-
proves of this type of propaganda
carried on through this media—It is

high time that Government take
serious mnote of such mischievous
propaganda and guarded against the
misuse of mass-media for character
assassination.

SHRI VAYALAR RAVI (Chirayin-
kil): May I seek a clarification re-
garding the Privilege Motion that we
have given notice of.

MR. SPEAKER: Unfortunately,
you were not here. You can come
and meet me; it is not closed. Your
other friends discussed the matter
with me. It 1s open for you to come.

SHRI VASANT SATHE: I hope
the Government will come up with
a statement on the matter I have
raised,

MR SPEAKER: That & my
expectation,
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Daarr Five Yean PLAN——=1078--83

THEE PRIME MINISTER (BHRI
WMORARJI DESBAI): 1 beg to lay on
the Table a copy of the “Draft Five
Year Plan—1978—83" (Hind: and En-
Slish versions), [Placed in Library.
See No. LT-2180/78).

STATEMENT ON PRODUCTE RESERVED FOR
SMaLL Scarx SpcToR

THE MINISTER OF INDUSIRY
(GEORGE FERNANDES): I beg to
lay on the Table a statement (Hindi
and English veisions) on Products
reserved 1n Bmall Scale Sector coded
according to National Industrial
classification [Placed in Library. See
No, LT-2181/78].

REVIEW AND ANNUAL REzPORT OF Na-

TIONAL TExTILE CORPORATION L1TD,,

New DuiHl ror 1975-76 AND STATE-
MENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(BHRIMATI ABHA MAITI): I beg
to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
€19 A of the Companies Act, 1856: —

(1) Review by the Government
on the working of the National
Textile Corporation Limited, New
Delhi, for the year 1975-76,

(1) Annual Report of the Na-
tional Textile Corporation Limit-
ed, New Delhl, for the year
lm-ﬂnoncvﬁhth-Aw
Accounts and the comments of
the Comptroller and Auditor
Genera] thereon.

(2) A statement (Hindi and En-
glish versions) showing ressons for
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delay in laying the papers mentioned
at (1) sbovs. [Placed iy Librery.
See No. LT-3183/78).

CrimanaL COURTS AnD COURT-MARTIAL
(ADJUSTMENT OF JURISDICTION) RULES,
1078 anp NOTIFICATIONS UNDER ALL
InDia Smmvics Acrt, 1951

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI 8. D. PATIL): I beg
to lay on the Table:—

(1) A copy of the Criminal
Courts and Court-martial (Adjust-
ment of Junsdiction) Rules, 1978
(Hindi and English versions) pub-
lished in Notifieation No. 5.0, 488
in Gazette of India dated the 25th
February, 1878, issued under sub-
section (1) of section 475 of the
Code of Crimina) Procedure Act,
1873. [Placed in Library. See No.
LT-2183/78].

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 3 of the All India Bervices
Act, 1851:—

(i) The All Indiag Services
(Commutation of Pension) Am-
endment Regulations, 1978 pub-
lished in Notification No. G S.R.
227 (E) in Gazette of India dated °
the 6th April 1978

(ii) The All India Bervices
(Death-cum-Retirement Benefits)
Third Amendment Rules, 1978,
published in Notification No.
GSRHR. 460 in Gazette of India
dated the 8th April, 1978.
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ment Regulations, 1978, published
in Notiflcation No. G. 42 in
Gaxette of India dated the 6&th
April, 1978.

(v) The Indian Police Service
(Appointment by Competitive
Examination) Amendment Re-
gulations, 1878, published in
Notification No. G.SR. 453 in
Gazette of India dated the 8th
April, 1978.

(vi) The Indian Forest Service
(Appointment by Competitive
Examination) Amendment Regu-
lations, 1978, published in Notifi-
cation No. G.S.R. 454 in Gazette
of India dateg the 8th April, 1978.
[Placed in Library. See No. LT-
2184/78).

Inpran ELECTRICITY (AMDT.) RuLxs,
1877

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
FAZLUR RAHMAN): 1 beg to lay
on the Table a copy of the Indian
Electricity (Amendment) Rules, 1977
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 1723,
in Gazetite of India dated the 31st
December, 1877, under sub-section
(3) of section 38 of the Indian
Electricity Act, 1910, ([Placed in
Library. See No. LT-2185/78].

NomiricATION UNDER CENTRAL ExcIsE
RuLzs, 1844

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): 1 beg to lay
on the Table a copy of Notifications
No. 101/78-Centra] Excises (Hindi
and English versions) published in
Gazette of India dated the 26th April,
1078, jssued under the Central Excise
Rules, 1944, together with an ex-

memorandum, [Placed in
Library. See No. LT-2186/78).

VAISAKEA 6, 1000 (SAKA)

12.08 hrs,
RE. BUBINESS OF THE HOUSE

MR. SPEAKER: I have to announce
in the House that the Calling Atten-
tion will be taken up at 3.45. The
Minister has asked for some more in-
formation and he expects to get some
information on the subject. He want-
ed that the Calling Attention may be
taken up at 3.45.

SHRI HARIKESH
(Gorakbpur): I had given
under Rule 377.

BAHADUR
a notice

MR. SPEAKER: If it has not come
up, it means it has not been selected.

SEHRI VAYALAR RAVI (Chirayin-
kil): When the Prime Minister was
placing the Report before the House,
the Hon. Speaker was kind enough to
offer a discussion....

MR. SPEAKER: No, no. Let us try.
(Interruptions).

SHRI VAYALAR RAVI: 1 am re-
questing you again: last time I re-
quested you—because this is a very
urgent matter which every section of
the House is concerned about.

MR. SPEAKER- The Business Ad-
visory Committee is meeting today.

EHRI BAUGATA ROY (Barrack-
pore): Yesterday, as I told you, I gave
a notice on the guestion of breach of
privilege against the Finance Minister
regarding the Banking Service Com-
mission. At the same time, 1 also gave
a notice under Rule 377 fo mention
the matter of Banking Service Com-
mission in the House. 1 came back
to the House ...

MR. SPEAKER: You are likely to
get your chance tomorrow.

EHRI JYOTIRMOY BOSU (Dis-
mond Harbour): Sir, I bave given a
notice on item No. 2 that it should
be discussed in the House as early o8
possible, because this is very
tant. The House is devoling a
more thne on issues which are of

el
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economic interest to the country. 1
have been telling this from the. be-
ginning. . '

MR. SPEAKER: I think, you are a
Member of the Business Advisory
Commlttee..

SHRI JYOTIRMOY BOSU: I am
very much....

MR. SPEAKER: We have been mis-
sing you for some time; I have for-
gotten,

SHRI VASANT SATHE (Akola):
Sir, I had given today a notice under
Rule 377 to make a statement in the
House about the students of medical
colleges who are on strike and are
in great distress, a8 you must have
seen. Will you allow me at least to-
morrow?

SHRI SAUGATA ROY: A calling at-
tention notice has also been given on
the same subject.

SHRI VASANT SATHE: Either allow
us a calling attention for this. There
is need for more doctors in the coun-
try, but they are being treated badly.

MR. SPEAKER: I will consider this,

12.12 hrs,
COMMITTEE ON PUBLIC UNDER-
TAKINGS
Nmwre RerPomrT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 beg to present the
LNin_th Report of the Committee on
Public Undertakings on Central In-
land Water Transport Corporation—
.Mismansgement in Organization, Ad-
aministration and Financial Matgrs.

—

o ‘08, 1om”
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COMMITTEE ON SUBORDINATE
- LEGISLATION - .

EETE REPoRT

SHRI SOMNATH CHATTERJEE

(Jadavpur): I beg ¢0 present the
Eighth Report of the Committee on

Subordinate Legislation,

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES '

NINETEENTH AND TWENTIETH REFORTS

SHRI SURAJ BHAN (Ambala): 1
beg to present the following Reports
(English and Hindi wersions) of ,the
Commitiee on the Welfare of Sche-
duled Castes and Scheduled Tribes:—

(1) Nineteenth Report on the
Ministry of Information and Broad-
casting—Reservations for, and em-
ployment of Scheduled Castes and
Scheduled Tribes in the Films
Division.

(2) Twentieth Report on the

" Ministry of Information and Broad-
casting—Reservations for, and em-
ployment of Scheduled Castes and
Scheduled Tribes in All India Radio.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
' EtoATERNTH REPORT

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur); I beg to present the
Eighteenth Report of the Committee
on Private Members' Bills and Resolu-
tions,

| I TN
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1214 hre’

COAL MINES NATIONALIZATION
LAWS (AMENDMENT) BILL*

THE MINISTER OF ENERGY

(SHRI P. RAMACHANDRAN): I beg -

to move for leave to introduce a Bill
further to amend the Coking Coal
Mines (Nationalisation) Act, 1872, and
the Coal Mines (Nationalisation) Act,
1873,

MR. SPEAKER: The question Is:

“That leave be granted to intro-
duce a Bill further to amend the
Coking Coal Mines (Nationalisation)
Act, 1872, and the Coal Mines
(Nationalisation) Aect, 1973.

The motion was adopted.

SHRI P, RAMACHANDRAN: I
introduce the Bill.

1215 hrs.

DEMANDS FOR GRANTS, 1978-79—
contd.

MiNisTRY oF HOME AFFARS—Contd.

MR. SPEAKER: The House will now
take up further discussion and vot-
ing on the Demands for Grants under
the control of the Ministry of Home
Affairs,

Shri Govindan Nair.

SHRI VAYALAR RAVI (Chirayankil):
Sir, I want to make a submission.
Today, the discussion on the Home
Ministry has to be concluded. Many
hon. Members from both the sides want
to speak on fhis. ! would request you
to postpone the Calling Attention
tomorraw.

MR. SPEAKER: Then, you lose one
tomorrow,

SHRI VAYALAR RAVI: You may
put it to the House, Sir.

MR. SPEAKER: The difficulty is, if
the House mgrees. ...

D.G. 1078-79 M. 24y
of Home Affairs
No, no; because it will be taken up
in the Rajya Sabha.

SHRI O. V. ALAGESAN (Arkonam):
Sir, names of several Members wepe
called yesterday and today and they
were not present, Some of us have
given our names; we have been wall-
ing; we ghould get an opportunity if
there is time.

MR. SPEAKER: Let us see,

SHRI GOVINDAN NAIR: Yeur
party has only six minutes more.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr. Speaker, Sir, once
again, we are discussing the working
of the Ministry of Home Aflairs. Dur-
ing the last one year, several times,
we had occasions to discuss the work-
ing of thig Ministry and from all that,
it is clear that the Home Minister is
not in any envious position. After the
bitter experience of one year, I am
{ully convinced that any advice to the
Ministry is futile. The President of
India had taken the extraordinary step
of appealing to the nation direct
against the deterioration of the law
and order situation in the country. Not
only that, it is common knowledge
now that the Prime Minister of India
has no confidence in the Home Minis-
ter and even iheir private correspon-
dence is public property now. Besides
that, Shri Nanaji Deshmukh, who 18
the real boss of the Janata Party has
politely asked Shri Charan Singh and
company to quit the office. In view
of this eloguent testimony by such
prominent persons. about the working
of the Home Ministry, I need not add
anything more.

The other day, the Prime Minister,
while answering the discussion on the
law and order situation in the coun-
try, appealed to the opposition parties
to cooperate in restoring mormalcy in
the country. I welcome that gtatement
but I would like to have some asfur-
ance from the Prime Minister that
hereafter bullets will not be used when

*Published tn the Gazette of India
26-4-1978.

Extraordinary, Part II, Bection II dated
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l8bn M N Govindan Nar}
lepitimate demands either by workers
or peasants are raised 1 would like
the atrocities agunst the Harljans
how many workers were killed by
firilng and how many were injured by
firmg during the labour unrest in the
last one year Becondly, how many
people were murdered during labour
unrest by clashes among rival groups

It has become a practice that the
discussions about atrocities on Har-
jans have been completely ignored by
the Home Ministry According to the
Constitution and the rules of proce
dure it 1s the special responmbility of
the Home Minsiry to protect the
interests of the Harijjans Here also,
I would Lke to know from the Home
Minister, during the last one year how
many Harnans have been murdered
In one State alone, the State of Madhya
Pradesh according to the statement of
the Chief Minister 105 Hari)ans were
murdered n one year This 1s the
quota of one State The House would
be very much interested to know the
total number of Harjans murdered,
the number of rape cases houses
burnt etc 1 would request the Home
Minister to give us a complete and
correct picture

From the very first session of this
Parllament we have been discussing
the atrocities aganst the Harjans
I would like to draw the attention of
the House that these atrocities gn the
Harijans have now reached a new and
gualitative stage According to our
Constitution, untouchability is illegal
and banned by law Anybody trying
to do that commits crime against the
Constitution 1t 18 not a guestion
whether Shr1 Jagpvan Ram was nsult-
ed or not at Varanass The Constitu-
tion prolubits untouchability n ths
country, openly a set of people come
and try to purify the statue from the
pollution because the statue was touch-
ed by an ‘untouchable’ This is a
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stitution. One is the removal of un-
touchability and the other is 6f giving
franchise to all adult citizens in this
country.

For the first time in the hustory of
these people, they are recognised as
human bemngs Human rights were
given 1o them and now a dominant
section in our country 1s trying to deny
that right to them and enforce the
code of Manu 1.2 they arc again en-
forcing untouchability, This 18 a very
serious matter I think the Home
Mmmstry and this Government should
take a serious note of 1t

All these developments during the
last one year are leading the countiy
to a new situation In certain areas—
m UP, Bihar,—it 18 taking the form
of a aivil war A number of news
item appeared three days ago that at
Varanas: the Harljans could not pro
tect themselves from the attack of the
dominant section They bad to build
barricades It was reported that they
broke the barricades and attacked the
Haryjang In Agra also there was a
clash If you read the newspapers,
every day there 1s some instance of
attack on Harijans and others Now
they have also started remsting If
this process has to continue, I am
quite sure, we will be facing a very
serious situation in future

Prime Minister recently issued a
statement that he 18 taking action T
want an assurance from the Prime
Minster that hereafter he will not use
bullets on the workers, agriculturists
agricultural workers and students
when they fight for theirr legitimate

rights

In today's The Times of India there
15 an article about the fragedy of
Pantnagar [ have that article with
me but 1 am not quoting it because
of lack of time 1 want the Govern-
ment to go through it to study the
situation. I want an sssurance from
the Government that they will iasue
immediate instructions to withdraw
PAC from the College campyus
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Secondly, legltimate demands have
been made by the agricultural workers.
Immediate steps should be taken to
setile those disputey amicably.

Thirdly, in the judicial enquiry it
is not enough the Police Officers are
brought in. The real culprit is the
Vice Chancellor himself. Bo, the
genesis of the trouble, the behaviour
of the Vice Chancellor, all these things
should form part of the judicial en-
quiry. 1f that is done, we in the Oppo-
sition will feel that the Government
is turning a new leaf with regard to
their attitude towards the weaker sec-
tions of the people and towards the
struggle of the working class. If that
approach is there, definitely, we in the
Opposition will be ready to co-operate
with the Prime Minister in bringing
normaley in the country.

SHRIMATI RANO M. BHAIZA
(Nagaland): Speaker, Bir, whi'e
supporting the Demands for Grants
of the Ministry of Home Affairs, 1
would also Jike to draw the attention
of the Ministry concerned to certain
specific issueg which 1 consider to be

very important.

Everyday in one way or the other
this House hss pindered over the
Order and Law situation in this coun-
try without achieving any  result,
Rather, according to me, it has been
one of finding faults with one another
saying that all others are wrong at
all times and of blaming others. Not
one "has shared any responsibility in
the present turmoil. This is disap-
pointing. The result is that we have
all become experts in mud-slinging
whether we sit in the treasury ben-
of in the opposition. The time
come when we should sit together
discuss all the problems and see
these can be solyed,

iiEg

2
e

law and order in Nagalsng
known to the people here.
peculiar gituation in Nagalana is

I
£

£y

unlike the other Biates, the
of “Lew and Order” Is with
Governor, and therefore, it is with
Centre directly. Although we ha
popular Government, subject of
and Order is not with this responsib!
Government. That ig the
situation. Even so, in spite of this
arrangement, law and order situation
would not have arisen if asituation
was not mishandled by those respon-
sible for Law and Order. There is a
particular incident which 1 wish te
mention.

17

)

%

In pursuance of the Bhillong
Accord, a team of 22 persons of for-
mer Underground were on their way
to contact their other friends in the
border. They left Kohima around 16th
March 1978, This group was arrested
beyong Akhwego bridge in Meluri
area on 18th March 1978. Seven per-
sons of the group, one from: each tribe
were tortured while they were in the
custody of the Becurity Forces. In
this procesy one Heshena Sema suc-
cumbed to his iInjuries. Reports
available say that he was shot at after
he fell unconscious due (o the tor-
ture. There were gimilar cases fol-
lowing this incident, Another ten
persons had been arrested on April
4, 1878. All these incidents took place
wel] within the State of Nagaland.

the Accord, arrested? Why did they

i
g
|
g
4

-
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[Shrimati Ranp M. Shaiza]

Regarding the 1d% and order situa-
tion in Mizoram, recently I had the
opportunity of talking to Mr., Lal-
denga and I am convinced that he is
perious and sincerely committed to
find a solution or answer to the prob-
lem within the framework of the
Constitution. There can be no better
opportunity than this for the Gov-
ernment to seek a solution with him
and the Mizp National Front (MNF)
who rightly or wrongly, hag an issue
to settle with the Government. While
discussing Mizoram Budget m this
House, I very well remember that one
of the honourable members said that
We have heard the Home Minister's
version but we are yet to hear the
version of the other side. Let us not
repeat the mistake that was commit-
ted in Nagaland some years ago by
the previous regime.

With regard to the question of ‘the
issue of Passports to applicants in
Nagaland, 1 had raised some questions
(Agenda) for discussion during the
Consultative Committee's meeting for
the Ministry of Home Affairs, I was
given a reply “That under the Goy-
ernment of India (Allocation of Bugi-
ness) Rules, 1861, issue of Passports
is the subject matter to be dealt with
by the Ministry of External Affairs
In view of this, it hag been decided,
with the approval of the Minisier of
Home Affairs, that the items is not the
concern of the Ministry of Home
Affairs. And therefore the matier
wag not discussed in the Consultative
Committee meeting. Inspite of this
categorical written reply, the Home
Ministry continueg to deal and con-
trol the question of the issue of pass-
ports. The categorical reply seems
to have been made to confuse the
issue as there ig no co-ordination. I
want this to be given the considera-
tion it deserves and intimate me a
direct ang proper reply. In Naga-
land, the number of persons asking
for passports ig few as compared to
other States. They ask for visiting
relations abroad, to study some cour-
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ses or to attend somg celigious een-
ferences. Some from abroad wish to
come visifing relations or--attendiag
religious functions etc. This can be
sorteg without having to wait long.
Even now at this hour, gome ladies
from Nagaland are waiting for their
passports as they intend to attend a
missionary women conference (re-
ligious function). I have been told that
five to six weeks are required, Very
few Nagas, as I had said, apply for
passports and the are all Indian citi-
zens, nationals and I do not think
this long exercise is useful or impor-
tant. Often, no reply, no reasons as-
signed and no passports. This i un-
called for.

Coming to Arunachal we find that
persecutions of Christians continues
which is rather a sensitive 1ssue.
Churches have been  dismantled,
Christiang were tortured and harassed
and' theiwr properties destroyed or
burnt. » The Administration in Arun-
chal has been pursuing certain poli-
ciey which are certainly discrimina-
tory. There are instances of Chris-
tians facing physical torture and death.
Christian priests who are Indian
nationals have been denied entry into
Atvunachal. I would appeal to the
Ministry and the Government to
senfd g group of M.P.s of all religions
td 'go and see what jg actually hap-
pening: There is no religious free-
déth as even Indian Christian leaders
sre 'denieq entry there to attend re-
ligious fanctions. This kind of dis-
crimihatory attitude only createg fur-
ther problems.

I would like to request that such
discriminationg are removed and rit
will be better for the Government not
to interfere in the religious affairs of
the country. India is a country of
religions be it the Hindus, Muslims,
Christjans and other faiths. Wq can
all live hpplly together ag a family.
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Lastly, & word sbout the law and
prder situation, The whole country
geems to be seized with a situation
which we are not able to cope with.
I believe if you all accept responsi-
bilities—whether Janata or nom-
Janata—and comg together to listen
to one another's views, the Harijans
will not continue to be gufferess but
we will becomg wiser by listening to
the grievances of the suffering clas-
ses,
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%% axfat aff § dfF 3 99 9w
FZT A o 71 AT 727 AR TE AW
FT sael far mar ar f5 ag 37
¥ fagr iy ? gEfag # g v QW
fafred #1 &5 gt g fF ag s
Frede ¥ W1 faoggy gred § I
JIAFTY @ AR S @ gra|w gl
9T 42T &Y @ & ST T qSF B ThAT
F A9 § @Y g0 % F2

= WAl & @ry, qfs qroFr 9@
v Y & W ¥ fefawer 3% @ o0
argar, & war ot ¥ wgm {5 W
FEHR F qgdl gATAw! @ §¢
BN Fww IIF AT T I FTE TH
Fr Fifwr w3 1 g fafasdt =ﬁ‘r”wr‘r it
agt T @Y TE § ITFT § TUAT FLa!
~8
SHRI G. M. BANATWALLA (Pon-
nani): Mr Speaker, Sir, as one rises
to participate in the discussion on the
Demands for Grants of the Home
Ministry, the-first and foremost factor
that engages ones .attention is the
obvious deterioration-in the law and
order S§ituation in India. Law and
order is a condition precedent to any
progress. ‘Any deterioration in the law
and order situation hag adverse effect
on each arid every sphere of activity.
I neeg not therefore emphasise that
maintenance of law and eorder is a
condition pre-requisite to any pro-
gress. But while this is the gituation,
we are unfortunately confronted ‘with
this glaring fact- that there-is.general
air ‘of violence grnd: lawlessness ~ird
the éountry.”. When we seek to draw
the -atiention. of the: Gevernment to
this' glaring fact, the ‘hon; Home
Minister, Mr..~ Charan " .Sirgh . takes
delight. in . .reeling. out : statistics -td

£3 ]



255 DG. 197879 Min.

[Shri G. M. Banatwalla]

show that there is peace and even an
improvement in the law anq order
situation. 1 musi here say that law
and order iy not something that can
be measured and no quantum in-
dication can be given to the same.
The deceptive statistics that are reel-
ed out have gnly led to one unfor-
tunate result and that jg the destruc-
tion of the credibility of the Home
Minister himself because the deterio-
ration of the law and order situa-
tion is not only obvious, but the
people of India are the victims of
the same.

I do not wish to go into the various
causeg that have led to this deteriora-
tion and the worsening of the law
and order situation. There has been
a debate m this House and mang
causes have been brought before this
House In addition to these I would
likg to draw the attention of the Gov-
ernment to two other factors that are
responsible for the worsening of the
law and order gituation, I am not
here recapitulating all those causes
that have been placed before this
House at the time of discussion on
the law and order situation. There
are two other significant jindications
of the health of law and order situa-
tion.

In the first place the state of 1n-
vestigation and the preparation of
prosecution caseg are far from satis-
factory, In 1877, 27,413 murder,
dacoity and robbery caseg were pro-
secuted, but most of them failed
because of the prosecution’s failure
to fille a chargesheet within seven
days ag required by the amended Sec-
tion 167 of the Criminal Procedure
Code. When gich is thh case with
respect to the investigation and the
freparation of the prosetution, when
provecutiong fail because of the let-
hergy on the part of the proseeutors
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I have also to draw the attention
of tlie government Yo ahother yignif-
cant factor with respect to the law
and order situation. Here I am de-
pending upon only limited figures,
because in the short time that has
been allotted to me, it may not be
possible to refer to the conditions
everywhere. But as an example, if
we look to only one district, the dis-
trict of Kanpur, we find that in 1977
the number of illegal country-made
pistols sized as compared to factory-
manufactured ones has rocketed, This
showg the callous attitude of the
authorities towards all these things
Due to lack of vigilance on the part of
those responsible, the number of
country-made pistoly and cartridges
as compared to the factory-manufac-
tured ones have rocketed. In 1878
the number of illegal country-made
pistols recovered by the police was
211. The machinery responsible for
the law and order situation was so
callous that in 1977 this figure rocke-
ted to 752 Similarly, the pumber of
country-made cartridges seized by
the police during 1078 was 751 and
in 1977 they were 2582! 1 have plac-
ed thes, figures only as an illustra-
tion of the point 1 am making, name-
ly, the callous attitude of the machi-
nery responsible for the maintenance
of law and order situation to these
significant featureg that are at the
bottom working for the worsening of
the law and order situation.

It iy not merely crimes jndulged in

first place, violence against tha work-
ing class has recorded a sharp rise.
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ordey situstion is the organised and
pre-meditated brutalities against the
minorities and the weaker sections.
According to a conservative estimate,
ag you know very well, nearly one
lakh Harijang have been forcibly and
violently deprived of the landg that
hag been allotted to them during the
emergency. In Bihar, according to the
admission of the Chiey Minister 105
Harijans were killed during the past
9 nontha. ‘

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Not Bihar, but in Madhya Pradesh,

SHRI G. M. BANATWALLA: Yes,
in Madhya Pradesh. This is accord-
ing to the admission of the Chief
Minister himself. This is a fact that
105 Harijang had been killed during
the last 8 months.

Sir, coming to the communal situa-
tion, I say in most categorical terms
and from the figures given by the Gov-
ernment in its Report, the Home
Ministry's Report for 1077-78, that
during the last year there has been
an unfortunate reversal of the down-
ward trend in the incidents of com-
munal violence, Sir, in 1874, accord-
ing to the figures given by the Govern-
ment here in this Report, the com-
munal incidents were 248, In 18756
they were 205 and in 1876 they were
169. This downward trend that we
were having gs far as the communal
incidents are concerned, gets revers-
ed, During the last year, the year of
rule of the Janata Party Government,
there is a gpurt in the incidents and
in 1977 we have had 188 communal
incidents, It iz  unfortunate, The
major incidentg were in Varanasi and
Sambhal, In Sambhal there was dis-
tortion of facts because of which we
had askeq for judicial inquiry which
is not yet agreed to.

Before I conclude, I have only to
say that we have welcomeq the
appointment of the Minorities Com-
migslon. I have alresdy made my
738 L8—0

dent status of the Minorities Com-
mission, I have already made my
submission on this under Rule 377

lnd.nllhllln.otl‘mpltul*un,

Then, Sir, I had an Unstarred
Question No, 6678 I bad asked

not be desirable even to collect ana
furnish the information regarding em-
ployment of warlous minoritles and

there was no reservation in Govern-
ment Services. They are not even
prepared to collect the information.
That shows the atlitude that they have
towards the problems of minorities.
They have championed themselves as
one trying to solve the problemg of
minorities, but that ig not the fact. I
ask the Minorities Commission to take
note of this particular attitude of the
Government, Otherwise, without
these figures collected by the Govern-
ment. we cannot know whether the
Services have a true, cosmopolitan
nature or not,

Lastly, I must gay one sentence and
take leave of you. In the Report there
is @ reference to an unofficial body
called the Citizens for Demoecracy
having set up a Tarkunde Commission,
The same body has set up another
Commission for probing Into the
religious affairs of Dawoodi Bohras
There is widespread discontent am-
ong the Muslims, I would ask the
‘Government to come forward and #0@
that such interference doe; not hap-
pen, I would not have referred fo it
as it i3 an unofficlal body, but because
you have referred to another unoffi-
clal body In your Report with respect



of Home #ffabe © 260

D.G. 1978-T9 Min, APRIL 20. 178

259

SEEEESEEREL ﬁmmmmmm FLEFEES EE
R RS
mmmwwm b w,m%mww mmmm T mmmﬂm
mmwmﬂw% m m ﬁMan PELE
mfmm.«mq? mw“hmﬂﬂmmm mmwm mumw,mm.«wwmmm«
a3} FEER SETEEEFEETEE_GE TE
iy fue Btk BN
8 Eowpl Fak * b 4
g eriidy st i
sl ppiets 2? TWWWW : ¥ w«.mmmm
m?m AL “Ereks i; EpErets
mwm i & m«.ww mhmm mmmmmmmm Erfent



D.G, 1918-79 Min, VAISAKHA 8, 1900 (SAKA) of Home Affairs 26>

a61

4143 e LI wmam FEEEE  ESEEE S
.m m‘mm«mmm mmmmmmwu mmmm 4 wunmmm
mm .m«#ﬂw_ = ﬁu.ﬂm.m& .m WMWW o ﬂﬁm Mn
FHA TN THEELEREH
e t.m Er & ¥ mmw ﬂwﬁ. m * (e
AT H ;m EEg 2,... TE Rz
EEEEE E 5 F m mnm 1 mmWme
EEcELL mm*mmm{mﬁ mwmm‘m mﬁﬁeMWM w,wn.m:mw
EEEEEEEEL m.m BEEET L x 5
Wmmm mmﬁ ..m_“mm.m\m.m\m‘m‘mmmw.mmm_h M mﬁmm.ﬂ m
wqmmw foterperetiEeiET el 2
wWﬂmwa mmmu vnﬁa -Mwmwm wm mm
m ammaﬁnmm we FPETEE nmm
MM mmﬂmmm mmm wwmt mﬁm m
Mﬁn hmﬁﬁm mw;mmx nmm?
“m“mmw” mw Fpeyf HABEH NS
. wamw R



3 DG 1975-79 Min,

[t Twxe fawm)
Qo Y a1y v w1 T Afew & WA
afdy ¥ wark v g foeght st
g w7 avw ¥ F  arar W 9w
qqe wREATEr W Ay v o
W wmn § fe e ad wwEd
wEgedy freeme QTR g &
et WA § O I WEEC AR
&) ot wrin) W@ A wwec

»
a'ﬂ

APRIL 26 1978

of Home Kffkirs a6y
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Herfmer & ant & oy fawre
TWAT WgW | WWT ¥ uy wir
wf vt wc v frgw v
¥ ofiew fermmr g wifigg o
g% AT Woftoqwo WY axE ¥ Wik,
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wm A ot g g &, IT A W
Wnivw gy s foam 7 ofeeiw

o gor faw § wfe g
WY}, writg qowe Wt § 9w AT dww
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APRIL 36, 1878

“Shnn F, M. 8
marxist leader and a former Chief'
Minister of Kerala warned tnat un-

hood of Bangladesh belng repeated
in mdia”

Thie 15 3 dangerous trend and must
be curbed and faced
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sfer o ¥ wwnr o g Qw
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Let us introspect ourselves.

T fardd oY ®YE WrR-wogaE qad AT,
oaTR "AY YT faw Ay owor w7 &,
fIg W AT FIATE | ATwT §H
Hed G HY 9FS ¢ wAT g, A9
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qTRIHA & , G ST IXEEE § 1 .,
(emwsna) . . . .

Their days are gone; they are fius-
trafed politiclang ...... Interruptions)

MR. DEPUTY-SPEAKER: Let him
continue,
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afw et iy wr ot {1 ot
wkifz oY off :

Government of tne Congregs by the
permanent civil gservants for the

Government of the Janta by the
R. S, 8 {for the capitalists.

w7y i A gfvt o e are

22 WTH AF TAW! ST 6T ATAAL
AW KN awelts €1 o @t § 7y oy
THa a1 & | qrEewmr wro ¥ fmw
¥ e wre  fear A R Wy

WA ATeT I A AveATer & W
FawT g e oy

MR. DEPUTY-SPEAKER: Now Dr.
Bushila Nayar.

SHRI O. V. ALAGESAN: (Arko-
nam): May I make a request? Some
of the Members were called yesterday
and they were not present.

MR, DEPUTY-SPEAKER; The ques-
tion does not arise. Your name is
11th in your party list, Hardly three
or four of your party members will
be called. Therefore the guestion do-
eg not arise at all

Now, Dr. Sushila Nayar,

SHR] O, V. ALAGESAN: We have
been waiting heve..



‘MR, DEPUTY-SPEAKER: What 10
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Now, Dr. Sushila Nayar.
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R ¥ & & 3 faay o) oY | 97 7
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f& ¥ a fFe a@ & Fra-ERd A
dogg W A RXWTE AT T FE
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i

a1 IEET W g ? furé ang
g At wifgg « w1 fagw g fr
aag 9T frovE wrielr ot gad wEA
¥ v ford  uenfer @
FTInfy W Y Iw 9T FrAy g
wg T awa W g ) faninf, o

F1F, T Tew g7 T A A0AT T—
Aar W §, TOE TV
e Ty T 1 5y Friwmnrm
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[=t0 geiraT A7TIrY]
v wifgq—ay wdwr wife wmr @)
wrgaifedYer ¥ [qawarT WY 8, are
ft &, B ot 2, 3zt ot & Wiz ford
ff 3 1 7y g 2 gafag el &7
o JgvaT g 9N wf &% 7 qdar
Tifed | THY &7 wry fol, s
¥ greT ot ®Y ATAEETAT §T a6
Eﬁ'mirfm Y HEe AT

gfes FHvE FT WY qgT AT
TEEAFT AT @ o9V qE @it § fr
afer Aerr w1 Frwfor frar mr 20
uF @A drm wfe, o g 3

mmwvﬁﬂﬁ‘w%;ﬁy et
freed | o we W gEd oy
oI
T
T,

2w it v fenfr & K & &
fafirer, wfig oa o  afaw oY 77
28 g ¢ 5 wEm swd 6k
gfm F el 7 avd | AT W
ofae * wfe gardy 7z s 2,
T A gfew ¥ T § ) gE W
Y ara b T T w0 S @)

fr ® W S Wy FHE W W
gy A @ g 1 e e
Tyt T frty o ¥ | W 9T I GV
g | sh A sy arie agE g
A W ) frmage e T g,
o FTA F faes g Sew A A
xuq vk wfar wrw oy fF 1 wEEy
Az FOT FX AT FT CAAT FqT H
TR S T Y FTCT TETLT WA
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ag e Toa 9T 99T & orr a9
wgdt, ¥ife R e wwr o B
Afr & 7@ WA Wzt g aferr 7
wferr =@t @ wifegw,  gfew
1 e ghaurg faedt wifig Wit
T AT TG T 107 AT K TAT
FW T E, AN FAAH T g T WX
WEE a2, a1 AT FI 7 F7E A/
frmdt wfam w7 Sl & Sy
fowet wifee, Sag faevew wd EF0
=TT

wg i F &1 fAew gt off § aAr

T Tt wE T HYE ez Y oy e
7€) TER a7 ITH A F AT
frer, ww zre% fear | g 7 I
wi fie qw frawe 2 &) e gF gfew
¥ w1t forwray 78 § oY o e W 0
I wer & Y forrar | o gleaaTeY
3% WO T WT I et ¥ AT
I Agowey A7 1 gfere SR AT g
wTEl TTC ® FE< A a8 | W weas g
T T AR AR WA CFAG WHECE )
o womw fog 9 39 TR wid 7 8.
dro & s A<E W Fro Wik o Ei
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&% oy ¥w 33 Ned wgr W fear
X ? wrd gufer gy fe agiw
s fF & wg wfew & amw
R OiT ¥W IWEICITH Qv ¥y
g @ | WiT & Dfadt w1 gar fzaar-
JAT, | ¥TTw fag wgr 42 § A 7
I NTA g7 F1 92T fowr W
FgT Nl agT W A Te T 27
oY S aTET T 99 7 §9 7w fear
sorw tag miga 4 qF WY @y fear e
1T ¥ WA T aqf gadgy v &
&Y og ot Gar F M dar # | TFHF
gg ot %57 5 & wre & faear srgar
g1 A7 =g fs oo quft & faw aoy
& o gt fard, 9 & T @rwar )
steT 9w A foat §, I9% garfee 9q w
war fa=y sifgy | 9% Y ge faeam
=Tfgq | Y TEX T GO § A AT
% wra | we fodt qfes *
gt 1 og wfgex 7 ¥ fe 1¢
TMT 77 ga ¥ &

To take the law into their owm hands
and to play with the law is entirely
wrong and it cannot be justified un-
der any circumstances

g% qre aFW Tag 7 AW @a T4
forarr wY: 7 fad  Ag?l e o #Y
8, 8 @ 7% ot o fin wrady e
Iq ¥g F 797 gwT, AY IFIA AN qarar
fegu i gfica ot ¥ waA A7 i
R g 9 3w § 59 T
fager 91 | WY IAH BT AG NEOW
fd g agag s &1 WY
9IE faw o, Wady qige 7 [/ T
et off, Wrg 7 wwTw fag & AL H
TATAT 4T, TE ¥ &L F W A Fere
o QY & W u¥ §gwmady v o
'\ W ag & wiw dwa fe g
oft & Wyt wT A I T FO WA T
gwr dfew ote ot firerad arg @,

IT FY 37T T Erry wddt 1 dfie
far g9 gfre arfeact w1 dw e
TRl FUCH § g g & @
37 YA, @) @A S @n o ATE X
AT TAT AT JTAT ATAAT § A FIE F
TAE | IW A U T F R
fow @ 4 fie wige «gF 9% =qvy fird
Affw TSFATHTCA UH gL ATET
& T1E arge, I TAGET ¥ oaww
g a7 FsdY wae dYo i@t ¥ 1 @7
® WIW qWAF 7 QWo Gto whmar
gfera aAr fear war § o F agi oo w
TR Td3 1o §1 IFA Iw At Ve Wy
TG TWITH AT YT TFA §Oaw
fear M gramar A QYA Y 1 WM W
¥ ST &Y war § WX g Wil @
T T ¥ QUL WEW THT & | 7 T8
7Y wrd arfag fast &, 7 dar, 7 9w
T a7 W 7 g qrary A B
TermO gl | SHyagwy
T AT § fie v daw aret ¥ Pl e
w1 R 9 o Afad fe gfaw
ATHT T TEW 299 AT § T TR
% ? wwe 3@ 9T W 29w Wiy §,
& 7 Ffag ATT IART A QY
wtzrd ¥yt & WY 7% ¥ frvw v §
IH T Tww daw W1 YA
TP AT AR D A O
WY W OF I faar @1 rawkw
§ o= Y & wifgy

ow gady ana § ag wgH g g
fe WY ¥ Hfme wwat § wit
forgidr w1 ey figar § W WY Wy
oft & wrir 8 et g & Wi g
wIH §, X oY ¥ O 9T qfw wry §
e o W weas §, w98 ey
T foer It 7w e wrw it
fgar §, 9o ®Y gux ¥ IwT &w fear
arar & W & wewed frr E Wi 9w
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[t geirar amrT
wY s Al Fawar, 37 # W€ gk
W oA AT w3
LT & wror g of wgr o e § fie
afgm 7 aga oAl 3 1 A
g 2y o FAAW § @ E Wi @
agtf T @ &) gafeg & age & gwed
w aFdY g 1 & wgy & fn A oft,
gRaY & A1 v § i g ez 93
ot oY & 7% gy s T Foare T Ay
s #4ifr g4 =< g & r wff wa N
gy 7 g wrg W fex garar W
grer grr 1§ gl ey fw st e
wEELy # w1ww § feT § ag g
g sl oot A =
fpar wrg T FY THY HEEL §, TART
wyrar 7 fzar wrg 1 st qgrEr faar
AT E AARATID F AT T, WH
Ty rar Foaaarey =Y faar wrr § w1
FAFMAEATT AT *1 agran fagqr o
) ¥guaR A A g 1 ER AW
oI AEY AFAT 4 HAY A F) g@ ATE
s AT g )

sfYaT AR BW TS FT A€ g §
fremmO raaad gd faw Tt § | <o
¥ fag go goerk & foad ward &
Faa w9 § 1 afwT Y 7w ¥ wiaT
¥ ¥ 1 W AT I8T 4T, qE WA
fosfror gwr &, WYX IE & Wy 9g
oTg 9T AAAT G W E 1 AW,
frgrigdi & =T afamrTe @0 7
gt Hag ey W 1 FU wEAw
ag § fis s¥ werd & GORrT F1 qwTAT
wifge, <& agter adf war wfgg
“Govern or getout!”q® FEATY | WA
HTTHT ORI AT & a7 ATTRY arade
Y gET G T w7 ¥ TArT I
g T WY AT §X gwdy
§ 1 Sfe g Y wroer ag o dwAr
g fie wa agde & 98 Wi 3,
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whr g wear wr & 1 o W @
ot T §, SO Wy gAd oY frwear
98T | AAAT WY AT FAT ATAN
¥ I qWw ¥ gw A el ) e
HWY q¢ gAEN g v § oy
6 & fag wrowY g aeg «1 Dfee
O AT 1 g F wAFT N )

adft gark Wit oY qEmarar wg
<@ ¥ fe gaad & from adqw ¥
Ffew g 1 TER ford oW RY o
gaddr & YT 160 Faw go W
Ia% AT 180 Hfaw go | WL o F
160 ¥ g awd & Y & & warrs
T qEdY § | SR a8 o w41, fn
unddt & A 180 Few qAAT &
B | g g @A wT AT A %1
Br =g v qaddy % @ fadt ot
€Y dwar w§t 8, wga whuw qe T
fr g 1 H e Ay g e e
T WOETLOT WY OWTAAT AT ) IAw
S wgTeT # e b Tav 4, 9@
B FUETUEN | sy A7) wrevdy
# vy o frede w7 fad wd, wre
| WiIT 597 W 9T wET I ¥R
| feragd o g2 9@ &1 wg
WTOEAT HIT FET0y 7w awer &
" wgr a1 fi gfe wfrer faeen
Hﬁ&,ﬂﬂm@ S &g WY or
war §, et a8 waear af aw
gudr 8 1 ¥ wir ¥ w5 g e wre
g wis® wa Dfag, ardr i ) Srw
w3 & st w1 gear Afwe arfs ar
AEYE F G F  gard geer ¥ oy
TR ey ¥, S QU sTRE (&
arft § fr e wga 3w AR
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fed § ¥ it T @ wour Ay
1w W vy ¥ fore e 2
fie 2w & Wt aow favare Y Wi
© | gy foee W weer we
gefafrwe & sfy, sorrd At &
sfe s sfe @ wrfge 1 3w
qERE E

feslt 3 a5t wgy (% s dwr &
WTTo THo To ¥Y g I W ¢ |
ot TrEf Y gERE WTTo THo gHe
U @ E 1 U owgmagd
fo oy s aorrc W A2 & S E, &
WTTe T&o THo #Y wram ¥ iy & 75
Svw MY & 1 IR e ot ot § fe
§ i o & oY vy omrar & O W
W st ¥, wheors & om ewdr § ) g
wrar ¥ w4 W o wwy ¢ AfT vl
wftors enfes eaw § 1 & q@AT gy
g fx gurdy woritfer wy i sifee Al
Mﬁ;ﬁﬁfﬁ?ﬂiflmomu
e wiEi w1 WY T WS ¥
afgy | qF s & e vt @1
ot & &Y W wEwwar g )
# qg ot § i 7 s woeTT W
wrwreT ol € afew wowTT ¥ o dafr
43 §, & orAar aret & o ager §, Iwl
TETE ¥ TH AR ¥ AW AT 7@
weaT W ge Frerer € )

woeTT & fag S My am @ fe faa
o & ey fag 9T FeET ar Wi
R wrh agaw ¥ fom feemd ot
WPF awT H, STOF W I 8 W @
% ST ORH WU W7 T g &
wwgre s r A dw @ E ) T
W Y At & o Al
W | EETR FTAWTH ¥ QF §W Q)
wr g 1w ey E § e e
26 Tz €W TRMIR Wy
X % wr €1 &2 i e Bt

W @ & &fw ¥ 20 sfore qare
sTan §? W aw ol w R
§OT | g owry fiew ST & Y
T T BN RET & 0 @R e
wt faate woT £ woar § 1@ o0
v ¥ fyesr af § & gae yrawe-
At X T AT AT 1 9g AW ww
g ? o dw F g wr Ay
grm, wifer w7 T g, g
faware & wra w0 o F ET ol
T WTH 1 TATEH ATAT qIT T,
ST wTAww W w8, @wr Ay #
T wiwEl A T T ¥ aw Tf
T wifEd o

% o wint &1 foRe & gadT st g
oI WA A wve s few § 9w
frg ey @mrd &Y § WY wwdem
w3t § i ww wor 3% adta 8 o
a0 ) Folt AT Q@I 1 wrAEneaT
wam N Efwgraem WA g
favare w1 Fravaor dar w1 1 A W
™ f& g g mie e
sl &, W ¥ A s Wi aw
ST %Y wgw gav & fr foelt & Ay
SRS AT ET T ] | WYTAW & A
T G g, W g vy ¢, Fred ¥ fred
sfi BT soawTwaRCm a@r g )
Bar T oY g W &g wEaA )

™ Wl & a1y § Wow g
&Y § fe s . aww faar o
MR. DEPUTY-SPEAKER: Mr. Va-

kil He is absent, Mr, Lyngdow. He
is absent.

g maAta weew o oA § AT g
wwr femr g o
ITCAN WEAQ : wEeT warer du

ot g & 1 wowr gar g
wifig fir orr o & foee ¥
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[snismy W)

w1€ o= A fag Q& 1 wiwwr Aamp Ay
IE A § ot 7Y | T v s faa ¥ A
fogu a9 € ? & urwnfon w3 g

because I do mnot want it to be
said by anybody that they were never
called. Some of these members
have given their names, They have
not spoken on any Demands, as Mr.

Lyngdow, for example. Now, Mr.
Chitta Basu,
SHRI CHITTA BASU (Barasat):

Sir, at the outset I would like to draw
the attention of the hon. Minister here
to a certain concrete problem, namely,
the guestion of Centre-State relation.
Just & few minuteg kefore, Shri Kan-
warla] Gupta made certain points say-
g that the demand for a review of
the Centre-State relationg is some-
thing which goes for the disintegra-
tion of the country. But I want to
make |t clear that a review of the
Centre-State relations even to the
extent of amendment of the existing
Constitution has nothing to do with
the disintegration or the unity of the
country, I know that Mr, Kanwarlal
Gupta has got a philosophy of his
own. That is the philosophy of the
Jan Sangh. That is, they have been
all along preachung that India should
have a unitary system, We should all
go against the principle of federalism.
1 say, without discussing much, it is a
dangerous attltude and dangerous
trend. India’s unity ig in the diver-
sity and this concept of unity should
not be a mechanical unity. Those for-
ces In this country which still want
1o have that kind of unity based on
the mechanical concept of umity putt-
ing aside the very basic concept of
India unity i.e. unity in diversity,
will ultimately spell the disaster for
the country. This much I can say.
I gay there sghouly be a mnational
dialogue, there should be a review of
the constitutional provision, there
should be g revision of the present
relationship between the States and
the Centre, that is an over-expansion
of the principles of federalism; i+ Is
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not the principle of abridging the true
federalism.

A question has been raised vegard-
ing the Minoritles Commission. The
House should know that there iz a
sense of insecurity prevailing gmong
ihe minority communities all over
the country, I welcome the forma~
tion of the Minoritieg Commusion, But
the minorities should have confidence
in the Commission that has been set
up. My hon, friend, Shri Banatwalla,
was saying that as far as his com-
munity is concerned, it has got the
least cnnfidence in this Commission.
Therefore, I would say the Govern-
ment should have doné better, They
should have done the widest possible
consultation with the leaders of all
shades of political opinion of the
minorities and then set up the Com-
misgion, Then the wvery purpose of
setting up the Minoritie; Commission
would have been guccessful and the
problemn of the minorities might have
been solved

Regarding the atrocities on Harijans,
1 demand today that there should be
a special tribunal or specisl courtto
g0 into the atrocities perpetrated on
Harijans in the last one year. That
will provide a socio-economic profile
tha; will help the Harijans, or rather
the House, to know what is the actual
situation regarding this.

The hon. Prime Minister was say-
ing that he is for a dialogue for
curbing violence There is the Natio-
nal Integration Council, which alse
provides a forum for dialogue. It
met last in the year 1868, I  alsc
had an opportunity to attend one of

portant issues which face the emo-
Commission made certain
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SHRI DHANIK LAL MANDAL: No,
that is not correct.

SHRI CHITTA BASU: Then you
please state which are the recommen-
dations that have been implemented.
For instance, there are certain stand-
ing committees which did not sit. My
iriend, Shri Banatwalla says that the
irends of communal riots have been
increasing. There js g sub-committee
of the National Integration Council
ta look after the communal situation.
As far as my information goes, that
sub-committee met last in the year
1969. I think these are certain points
which should reccive Government's
attention.

Coming to the general gituation, this

Hlouse had the opportunity to discuss
‘the law and order situation only g few
days ago. That discussion provided a
sectoral view of the law and order
situation prevailing in the country. It
‘was made abundantly clear that therc
has been wide-spread discontent and
unrest among the students, working
clagsg and in the rural areas. While I
do not want to quote the figures, T want
to underscore a particular thuing. In
ihe course of the reply, the Home
Minister expressed a sense of com-
placency while the Prime Minister
mentioned of a dialogue between the
opposition and the ruling party. But
ng particular refcrence was made to
ithe basic reason for this unrest.
. I do not want to take much of your
time. I ghall simply read a particular
paragraph of Prof. Myrdal's book
Agian Drama, depicting the reasons for
sociél unrest in the rural areas, He
says:

“The Indian village is like a com-
plex molecule among “whose paris
extreme {ension has been built up.
Although the tensions criss-cross in
a manner that maintains equilibrium,
it is conceivable that this might be
organised in a way that would ex-
plode the molecule. This would nol
happen spontaneously, but as a result
of a forceful onslaught from outside.”

This is the thing that you are provid-
ing. The molecule is going 1o burst.
So 1 think the Home Ministry should

make a special study of the reasons
for the rural tensions. I am glad that
the Home Ministry took up the task
in 1069, They went into the socio-
cconomic conditions and the agrarian
tension in the country and made fur-
reaching recommendations. May I
expect of the Janata Home Minster io
kindly go into that report and say what
aciual steps they have taken to reduce
rural agrarfan i{ension and tind out a
solution?

Therefore, 1 would suggest that the
Gevernment of India ghould take iuto
accounl, and make an gnalysis of, the
mutomy of violence not in a spint of
appealing to the people not to break
the peace but submit to violence. It 15
the police, the bureaucracy, who arc
perpeirating viclence on the people
and you ask the people {0 remawn non-
vivlent while you want lo confinue
with violence. Pantnagar and Bailu-
dilla are instances where vivlence was
committed on peaceful, democratic
and peace-loving men. We refuse to
allow thig trigger-happy bureaucracy
and police to continue their violence.
The people will act as they like.

SHRI HARI VISHNU KAMATIi
(Hoshangabad) Permit me at the
outset to say how much we mivs inday
the sprightly and vigorous personality
of the Home Minisier. And may 1 add
my prayer to that of my hon. friena
Dr. Sushila Nayar, and also of the
olher Members who have already
spoken yesterday and today, for his
speedy recovery and return {o his fleld
of activities in this House and outside
are long?

Last year when the Home Ministry
Demands were discussed in the House.
we had a pamphlet before us a book-
let before us, titled, captioned, “Hun-
dred Days of Janata'. We discussed
those Demands a hundred days afler
the Janata Party had come to power.
Now it {s nearly 400 days since the
Janata Party came to power last year
March, and during these 300 days two
events have occurred which are of
considerable political, constitulional and
administrative significance,
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One is the elections in the south
where other parties, parties other than
the Janata, have come to power.
There was euphoria when the Demands
Were discussed last year but there is
no need for dejection, there is no cause
for despair or for any faintheariedness
now. What has happened in the elec-
tions 1n the south is all {0 the good, I
am not at all dejected, because firstly
it has led to g sort of political polarisa-
tion on the national plane—the Janata
Party and the Congress Party; the two
Congress Parties; whether they become
one or not is not my concern. It is a
good thing for the political health of
the nation and I am glad that the
Janata Party did not come to power
in those two Stateg because it is had
for u parly, as it was for the Congress
Party to remain in power for 30 years,
io retain power in all the States, to
eome to power throughout the country.
It 15 bad for the federal health of the
country, bad for the health of the
parly itself It would have become
complacent; it would have become even
arrogant. MNow 1t has been taught, I
would not say a lesson but it has been
made to sit up and think as to ‘what to
do and how to do tnings. And people
also can judge now which Government
iz better—the Karnataka Government
i better, the Andhra Pradesh Govern-
ment is better or the twin-party Gov-
ernmont in Maharashtra is better or
the other party Governments are
better It is good for the people to
hove political education that way.

The other event which is every dis-
{ressing is the deterlorating law and
order situation in the country. But
at the same time, permit me to say
that it has becn exaggeratsd by inler-
ested pariles and propagandists and
hlown out of all proportion. It is
tragic, it is sad. But let us not forget
also that there are elements, forces,
groups, individuals who are working
deliberately towards this end that there
be lawlessness, that there be disorder
and that there be chaos in the country.
let us not forget, Sir, that at the head
of thowe forces and individusls i= a
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person, a former Prime Minigler a
former mini-dictator who demented
by her insatiable lust for personal
power, is carrying on a mendacious
propaganda today. Even her party-
men perhaps privately and secretly
may wonder what kindg of lies are
these. But, anywhere, I am not going
into details. And let us not forget that
those glementg who take shelter under
her wing, who take her name, gome-
times in wvaln, sometimes rightly,
sometimes wrongly, are also active
and let us not forget that thelr aim,
objective is, if not to come to power
by book or by crook, to create chaos;
perhaps, they think that out of this
chaos will come a dancing star, as the
poet gays. And she hopes and
dreams that she will herself be
the dancing star. But ghe will be
disillusioned, she will be dis-
appoinied and she will remain where
she is now. In this context, Sir, I
would lhike to caution the Home Minis-
try about one aspect of this matter and
that is a person who has been 11 years
in power —I might call it a diabolical
decade and not a dynamic decade; I
do not blame her for that—naturally
has got her set of admirers, toadies,
lackeys, flunkeys and donkeys in the
administration, in the civil services,
maybe in the Armed Forces also, I
would request the Government, Sir,
very earnestly, very sincerely to keep
an eye on every Ministry, every De-
partment of the Government because
1 for one suspect that there are cells
in every Department, even in Intelli-
gence Departments from where the
needed information goes to her cro-
nies, toadiez and flunkeys who carry
it to her and the Govenment has got
:-gmlieonzﬂ&rdamnutthhm&

In this context, the Shah Commis-
sion’s Report assumes importance, The

w!
be placed on the Table of the House.
I am sorry to say that rumours are
rite, that rumours are afloat in the



30§ D.G. 1978-79 Min, VAISAKHA 6, 1000 (SAKA)

capital, in the city of Delhi—I do not
glve credence to these rumours but
rumours are there; you must take
notice of that; the Government has got
to take note of rumours also—that the
Shah Commission's interim Report is
nol going to be placed on the Table of
the Housc because I say with trepida-
tion, there are differences among the
trinity, trimurt:, as to what action is
to be taken on this interim Repori.

It ig amazing that the interim Report
is currently—that is what I am given
to understand; if I am wrong the Min-
ister will correct me—under examina-
tion by a Committee of Secretaries
headed by the Cabinet Secretary. A
report of that kind should have been
straighiway placed for examination
before a sub-Committee of the Cabinet,
not hefore a Committee of Secretaries.
Even the CBI Report on Orissa affairs,
on corruption affairs there, which I had
the honour to lay on the Table of the
House in 1965, was placed before a
sub-Committee of the Cabinet straight-
way by the late Shri Lal Bahadur
Shastri and not beforc a Committee of
Secretaries. So this is very wrong.

I{ may be because Justice Shah has
made some very crucial and very im-
poriani recommendationg and come to
certain findings and conclusions. It
may be, therefore, that they are taking
time to come to a decision. But I
would seriously suggest that if the
offence made out by Justice Shah in
his interim Report, against whoever it
may be, is not within the ambit of the
Indian Penal Code, let there be a
special law passed by Parliament to
try the offender, to try the criminal,
anti-people criminal, anti-Constitution
criminal, whoever it may be. Let there
be g special law, a special statute, a
special enactment passed by Parlia-
ment. Let there be a special tribunal
to try the offender, to try the criminal
who brought the Constitution into dis-
yepute, who tried to sabotage demo-
cracy, who tried to butcher democracy
and emasculate the judiclary, who
trieq to denigrate Parliament and gag
the press. Let us have it on the Table
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of the House in this very session and
let there be a discussion on that so
that the criminals do not go scot-free.
I make that demand with all the force
at my command.

There ig another trend which 15 also
equally dangerous, that is, Karnataka
Government which is also a C.P. (D)
Government in the sense I mean the
Congress Party (Indira)--there is the
other CPI also, the hesitant and con-
fused ally of the Congress Party
(Indira); I do not lmow whether they
are now allies or not; I do not go into
that-—the Government of Karnataka is
reported to have withdrawn its con=-
sent to the extension to Karnataka of
concurrent powers of Investigation by
the Centre of offences under the Delhi
Special Police Establishment Amend-
ment Act. This action on the part of
Governmeni of Karnataka has grave
politieal, constitutional and administra-
tive implications and is fraught with
danger to the Union of India—Union
in the right sense of the word—as
envisioned by Article 1 and other pro-
visions of the Constitution.

The House would like to know, there-
fore, from the Minister concerneq the
repercussions of the decision of the
Government of Karnataka on the
Grover Commission’s Inquiry and on
the investigations currently being eon-
ducted by the CBI on the basis of the
interim report submitted by the Com=
mission. 1 hope the Minister will
throw adequate light on this matter
which is very important from the con-
stitutional, political and other implica-
tions.

Now I come to the crux of the matter
about the law and order situation. It
was said earlier that there were anti-
soclal, anti-constitutional elements at
large and they were playing thefr role,
rightly or wrongly, playing foul also
and taking advantage of the ruls of
law now prevailing, all preventive de-
tention laws having been repealed.
There is another aspect of the matter
equally Important and that i{s that the
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Government has not yet undertaken
the implementation of the socio-eco-
nomic programmes in right earnesi.
Last year, on the 22nd July, 1077 the
Iouse adopted—--the Home Minister
himself, Shri Charan Singh accepted
in its entirety my resolution on the
subject—without any dissenting vote,
the following resolution:

“Solemly pledging its earnest en-
deavour for the speedy implementa-
tion in close cooperation with the
people of a socio-economic revolu-
tion iHumined by democratic stand-
ard, vivified by socialist ideals and
firmly founded on moral and epiri-
fual values”

Now the time has come. One year, we
have devoted to the political charter.
This yoar, second year and third year
also, let us devote ourselves in co-
operation with the opposition also—I
am sure, they will join us in the
mighty endeavour for building up
Indja unlimited....

AN HON. MEMBER: Where is the
endeavour®

SHRI HARI VISHNU KAMATH:
Thai is why I say: endeavour. Let us
devole ourselves to creating a soclo-
economic revolution, socio-economic
programme during this year ang the
next year.

SHRI C. M, STEPHEN (Idukki):
They consider the resolution anti-peo-
ple.

SHRI HARI VISHNU KAMATH:
If there is an endeavour, will you
j0ln? Will you join in the implemen-
tation?

SHRI C, M. STEPHEN: In the im-
plementation of it, yes.

SHR1 HARI VISHNU KAMATH: I
am glad.

SHRI C. M. STEPHEN: They do not
congider it pro-pecple; they comsider
the resolution anti-people,

SHRI HARI VISHNU KAMATH:
For this, s great uniteq endeavour of
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the people is essential and all sop-
aratist all fisslparous ten-
dencies should not be given gn

tus, not be encouraged, And for that
purpose, a change of heart, change of
mind on the part of all is essential.

1 here come to o very sensilive issue
and that 1s constitutional reservation
1ssue.  Reservation in the Constitution
which ‘was originally for 10 years for
a certain class of people, it was then
extended by another 10 years and fur-
ther extended by 10 years; for 38
years, it has been in operation, and
most probably, I do not know—it will
be extended by another 10 years, Thus
a cerlain class of people have acquired
or lend 1o acquire vested interest in
backwardness, in that particular cate-
gory.

Now, may I crave your indulgence
and the indulgence of the House to
quote Dr. Ambedkar who was himself
a great leader of the Dalit—the word
used here in the House-—and cham-
pioned their cause very eflectively,
and also piloted the Conslitution. He
said—moving the motion of the arait
Constitution for the consideration of
the House on the 4th November, 1848,

He sald:

“I, this country both the mino-
rities and the majorities have fol-
lowed a wrong path. It is wrong
for the majority to deny the exls-
tence of minorities. It is egqually
wrong for the minorities to per-
petuate themselves...”

He said this in 1948, 30 years ago.

“A solution must be found which
will serve a double purpose....It
must also be such that it will enable
majorities and minorities to merge
some day intp one.”

Again and again he asks for that—
join the national mainstream; forget
all about your being a member of
the minority.

“It is for the majority to realize
its duty not to discriminate aguinst
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minorities. Whether the minorities
will continue or will vanish wmust
depend upon this habit of the ma-
jority. The moment the majority
loses the habit of discriminating
against the minority, the minorities
can have no ground lo exist. They
will vanish.”

MR. DEPUTY-SPEAKER:
iry to conclude,

Plcase

SHRI HAR] VISHNU KAMATH:
One more minute, and I have done.

For this great task, there must be
a very efficient and incorrupt admin-
istration. I will not go into details.
The Admnistrative Reforms Com-
mission had submitted twenty re-
ports, and among them were three
reports on personnel administration.
1 was rather surprised to find this in
the note circulated by the Ministry
two months ago for the meeting of
the Consultative Committec attached
to the Ministry of Home Affairs—I am
a member there; I was surprised to
see that the Ministry—I do not blame
the Minister concerned; tihe officers
must have drafted that note—had said
ithat the ARC had submitted only cne
report on personnel administration
We had submitted three. I do mnot
know how many of them were con-
sidered and studies and also detafled
.sttummu with regard to them laid
on the Table.

The police are now having a hard
time. I am sure they will live and
come up to the measure of their res-
ponsiblities. But I would also like
ithe Government to gg into the ques-
tion of the working conditions and
living conditions of the police force.
They are working under great strain.
Along with the Police Commission,
let us also have a Prison Reforms
Commisgion which is also oqually
necessary. Government ghould con-
sider that matter,

Let us bulld our great Parliamen-
tary democracy together with an ad-
ministrative meritocracy. .,

MR. DEPUTY-SPEAKER: Please

conclude. 4

SHRI HARI VISHNU KAMATH:
I conclude. I cannot conclude better--
as I have struck a note of unity—
than what Netaji Subhash Chandra
Bose himseM and his great army,
Azad Hind Fauj, sang as they march-
ed {o battle:

ax % e 7 sifa 79,

A WS AR,

AT F BT AW, 7T AUGT F A0,
#a WT, BT A ®,ww M F AQ W
# a9 &% & qme

g9 A FT oW 97 AW,
WITA AR GWAT 1)

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): Mr. Deputy-
Speaker, Sir I rise to express some
of my views on the working of the
Home Ministry. Much has been said
sbout law and order in this country
and I would like to add only one
thing, that this important subject
cannot be dispensed with, simply by
saying that it is a State subject. Even
under the wvery nose of the Central
Government l.e, in Delhi the situa-
tion of law and order is quite alarm-
ing, as we know pretty well. There-
fore, the Government has to take
serious note of it and see that the
situation 18 brought under control
because the health and progress of
the entire nation depends on law
and order.

I would like to stress another equal-
ly important situation in India. But
before switching on to it, I would
like to make a reference tg some-
thing. Yesterday, ie. on 25.4.78, in
New York, in the United States Con-
ference, our External Affairs Minis-
ter Shri Atal Bihari Vajpayee very
emphatically stated that India is to
step up assistance to the Namibian
patriots, both morslly and materially,
to bring genuine independence to the
people of Namibia. He further ex-
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pressed India's  all-out support %o
the people of Namibig for total eradi-
cation of the evil practice of racism
and apartheid. Here, I would like
tp bring to the notice of this Ministry
that the plight of 17 crores Harijans
jn India is drawing the special atten-
tion of the entire world and this
speaks clearly how far we are morally
justified in supporting a cause out-
gide our country while forgetting
willfully the equally serious cause
in our country. Nowhere, in the his-
tory of mankind, there is any sys-
tem like a caste system as we do pos-
gess it in India. This caste system
alone has created a section of sub-
human-beings in this country .n the
formm of Harijans, +whose human
rights have been trampled systema-
tically for ages together. Under this
mysterious system, these gub human-
beings namely Harijans are safe as
long as they choose to remain as
sub human-beings, otherwise, they
have to face the eternal war of ex-
termination which is silently operat-
ing in the form of atrocities.

The nature of atrocities would be
clear if we go into certain real in-
stances throughout the country, For
instance, in Uttar Pradesh let us take
up Meerut, the home district of the
Home Minister, wherein in July 1877
virtually the rule of jungle prevailed
when one Mr. Baleshar, a Harijan,
was brutally murdered for the fault
of growing wheat in a land allotted
to hum by the Government and then
the other Harijan women were mer-
cilessly beaten in a bid to intimidate
and tferrorise them Here another
important thing 1s that most of the
Gram Sabha land was taken illegal
possession of by the high-caste peo-
ple there and when we met the Sub-
Dijvisional Magistrate Shri D. S. Bains,
he said that the problem was basical-
ly social because, somehow, the Hari-
Jjans were not acceptable as stand-
ard human-beings by the rural rich.
Apart from this, 92,000 Harijans were
deprived of their allotted land and
a precise record as
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ed. According to the Information
suppHed by the Minister of Home
Affairs, the total number of atroci-
ties on Harijans in Uttar Pradesh in
1977 alone was 4019, And the other
important aspect to be taken into
serious consideration here is that
when we met the Harijans there,
they clearly stated that “the Police
do not listen to us and the police do
not take down our complaints and
we have no place to appeal.”
Coming tp, Madhya Pradesh, in
August, in Kanadia Village of Rat-
lam District, a ‘ﬁlly incident occus-
red when four Harijans were brutally
murdered and several others were
seriously crippled. Here the problem
wag that agricultural land allotted
to them by the Government was taken
back forcibly from the Harijans. An
important issue to be taken into con-
sideration is that the Madhya Pradesh
Vidhan Sabha wag stunned to know
that the official machinery moved info
action only 24 hours after this grisly
mcident occurred. The Vidhan Sabha
was dum-found ty know that the de-
ceaseq Harijang were insulted even
after thev were slain by the assai-
lants who chopped off their noses,
chopped off their ears, chopped off
their fingers and tore open their
stomaches and terroriseqd their wo-
men folk in g bid to intimidate and
molest them. The police station,
which was not far away, from thds
place did not take any action and it
appears the local official had prior
intimation aboyt thiz but even then

The States where the Congress
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mitted on Harljuns. In July 1877, in
a place called Chinaogirala in Krishna
digtrict, one Harijan was axed to
death when the landlords attacked
theqn with knives, spears, axes and
other deadly weapons. The landlords
and their ‘goondas’ behaved like in-
human brutes when they tore off
the sarees and blouses of innocent and
helpless Harijan women in a bid tﬂ
molest them. Similarly in Katapalli
Village in Mahboo}?:gar District in
Andhra Pradesh, ans were vir-
tually under social boycoit imposed
by the landlords there for about &
month. They were deprived of farm
work and put under great stress and
strain simply because 35 families
have been allotted Pattas.

15,00 hrs,

If we come to Bihar, this State is a
major part of lawlessness in our
country, Belchi, Patna, Dharampur,
Rohtas, Begusarai, Bihar Sharif and
Bishrampur are a few qut of many
places where countless families of
Harijang have been burnt alive.
Belchi stands out because of its in-
human brutality, All the 8 out of
the 11 victims were Harijans who
were dragged out of their huts where
they had sought refuge and shot dead
in cold blood and burnt. Here it was
sought to be played down by our
Home Minister, Mr. Charan Singh by
describing it as a clash between two
hardened criminals. But when &
nine-member committee from the
Parliamentary Forum for Scheduled
Castes and Scheduled Tribes, of
which I am a Member, visited the
Belchi village, they came to & clear
conclusion that it was a clear case of
a massacre of helpless Harijans based
on caste hatred,

Again in  Madhipur of Monghyr
District in Bihar, in July 1077 4 Hari-
jans were brutally murdered and
cut into pieces and thrown into the
river Ganga about which Mr. Kapil
Deo Singh, Bihar Agriculture Minis-
ter has clearly said that it has crea-
ted panie and terror among the Hari-
jang of the village.
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In Dharampur 4 Harijans were
chased and shot dead in their own
huts. I went there personally and
saw with my own eyes the traces
of bullet holes in their mud walls.
There, one Mr. Shivamuni, aged 30
and studied upto BA tried to be asser-
tive. He was chased and shot dead in
his hut and same was the fate of the
other three Harijans who tried to b¥
assertive, Besides three Harijans
women were seriously wounded when
they tried to save the lives of their
husbands. In Rohtas on ihe Holi day
jtself 31 Harijans were reported to
have been burnt alive.

In Bishrampur the brutal killings
almost resembled the Belchi incident.

Above all, in Jamatara mass rape,
mass loot and mass arson occurred
when the raiders raped six Harijan
women and tortured other Harijan
women by burning their thighs and
breasts inhumanly. The worst part
of 1t is that the Police officials who
had prior knowledge have not taken
any proper action.

These were some of the grisly in-
cidents on which we will be able to
come to clear-cut conclusions that
there are three important factors in-
volved in these atrocities. One is the
assertiveness by the Harijans and the
other is the torturing by the rich and
the third one is the splendid silence
of the officials. I believe now that
I need not lengthen the catalogue of
crimes against the Harijans. But the
alarming feature is that the atrocities
are continuously growing unchecked.
This is clear from the Home Minis-
try's report itself. In 1875 the num-
ber of airocities on Harifans was
7781, in 1976 it was 5068 and in 1977
it was 8225 but, according to the
report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
there are about 10,000 odd incidents,

This is the situation in which there
is an increase in violence against
Harijans but the way in which tha
Home Minister is handling the situa-
tion is quite disheartening snd dis-
appointing. As we know in History
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‘while Rome was burning, Nero was
fiddlog. Similarly, while the Hari-
jans are burning, Mr. Charan Birgh
is tianslating them into percentages.
Curiously enough he contends that
just not more than 1 per cent atroci-
ties on Harijans are commuited so
far Probably he mears by this that
14 per cent atrocilies on Harijans is
still permissible in order tn complete
their quota of 15 mer cent resciva-
tion.

Thus there is a systematie exter-
mination of assertive Harijans going
on in the form of atrocities. It is
basically a wrong conception to pre-
sume that these atrocities are non-
existing in some of the States but
the atrocities are the direct result of
some basic factors, They are pri-
marily the assertivesness of the Hari-
jens to protect themselves and this
assertiveness is the direct result of
a growing awareness of the basic
realities of human-beings. Secondly,
the economic inability of the Hari-
jans, but not the physical inability.
The economic inability made them
free from possessing completely wea-
pons either deadly or legally to pro-
tect themselves conseguently they
are becoming helpless victims. Again
this economic inability is the direct
result of exploitation of labour. After
all, the capitalist exploited the labour.
Thirdly, the functioning of the caste-
infected bureaucrats who are actually
in charge of the entire administration
continuously Therefore, whenever
ond wherever these factors coincide
either incidentally or accidentally the
result would be brutal atrocities on
Harijans. Evidently the purpose of
such dreadful vengeance is to terro-
rise Harijans to prevent them from
becoming assertive. But the multi-
Pplicity of atrocities in various dread.
ful forms cannot suppress them from
the growing awareness, I do not know
how many of our leaders have realised
that this growing determination of
the suppressed people to assert them-
selves ig clearly indicative of a now
class struggle in India, There Is an
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ample evidence from the lessons of
history. Without noticing this real
phenomena, some of the Harijan lea-
ders started thinking in terms of de-
manding more and more guarantees
But I do not insist on such impract
cal approaches because law is not
enough. Constitutional provisions bave
been proved to be very very ineffetive
during the last 30 years. There are
constitutional provisions in the form
of Articles 16, 17, 468, 335 & 328 for
the exclusive benefits of Harijans
There is 3 Commissioner for the Sche-
duled Castes and the Scheduled Tribes
for the exclusive benefits of Hari-
jans, There is a Parliamentary Com-
mittee for the Welfare of Bcheduled
Castes and the Bcheduled ‘Tribes
There are a number of practicable
solutions in the form of recommen-
dations of Elayperumal Committee
and Shilu Ao Committee. Above all
the essence of every mainfesto of
every political party, every time
shouts that it was born only for the
upliftment of Harijans. Thus, in
spite of the existence of so many safe
factors the social plight of Harijans
today in our country is fast deterio
rating—from bad to worse

The problem is basically social
rather than economic in nature, And
unless there is a drastic change in
the attitude of the people towards
our casteism, this problem can never
be solved at all and the shameful in-
cidents like washing with Ganga water
the statue unveiled by Shri Jagjiwan
Ram would go on continuing.

Besides, it is the implementation
that matters, but not incresse of
paper guarantees, and unless the un-
faithfulness of the caste infected bu-
reaucrats towards the principle of
Constitution is penalised, there will
be absolutely no use of enseting any
number of laws for protecting the
Harijans, Therefore, there are two
practicable solutions. The first and
the foremost is, there should be a
powerful administrative machinery
with Statewise offices under the charge
of dedicated Harijans exclusively
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meant to strictly penalise the unfaith-
fulness of any Government official
towards any measure meant for Hari-
jans,

Before submitting my second solu-
tion, I would like to make a few
observations.

These Harijans can wait upto any
number of decades to secure their
just demands constitutionally guaran-
teed. They can pui up with any kind
of drudgery and poverty upto any
length of time. They can tolerate
even if their sheltering huts are burnt
down. And they can also suffer the
punishment of criminal cases wrong-
fully inflicted on them. But is it
fair on the part of the Government
to make us wait helplessly and silent-
ly when our very self-respect and
modesty is brutally attacked? And is
it justifiable on the part of the Gov-
ernment to make us wait silently and
helplessly when our innocent wo-
men are stripped naked in the broad
day light and raped before our own
eyes? “Nobody can philosophise while
his wife is being abducted” empha-
tically said Herald Laski, the Jew
and the Twentieth Century greatest
political thinker, who knew the in-
human sufferings and tortures in the
hands of German Nazis. Therefore,
I would like to submit with all my
respect to this august House that the
Government should forcibly take away
immediately all the illegal weapons
possessed by the rich in the rural
areas. If you fail to make the rich
surrender their illegal weapons you
should kindly give the protective
weapons both freely and legally to
the helpless Harijans to protect them-
selves. It is not the quesion of sur-
vival but it is the question of self
respect ang modesty of 17 crores of
Harijans who can easily constitute a
nation by themselves.

If Gandhiji had pot got the com-
munal award modified by risking his
life, Dr. Ambedkar would have created
u safe and respected separate lang for
Harijans as Mohd. Ali Jinnah did for
Muslims. Dr. Ambedkar signed the

Poona Pact by reluctantly giving up
the successfully won separate elec-
torate from Ramsay MacDonald just
to save the life of Gandhiji with a
fond hope that this nation would be
grateful in gaving the ljves of crores
of his pcople. But India proved
time and again that Dr. Ambedkar
commitled a mistake on this issue
in believing them and in signing the
Poona Pact. I uam afraid, that the na-
tion would again have to be partition-
ed unless the self respect and modes-
ty of the 17 crores Harijang in the
country are safe and secure. This
is not that routine request but a time
bound warning of 17 crore Harijans
in this country.

After all human life is to live but
not to exist,

@t e feg (A1) wemhr
wgvea, & wrowr aEr wraTdy § e wmoy
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SHR] B. C, KAMBLE (Bombay
South-Central): Mr, Chairman, Sir,

the question of law and order has
become so much confused that one
wonders; as to whose responsibility it
is and how lo enforce this responsibi-
lity so far ag the maintenance of law
and order is concerned. In this House
a debate has taken place and the
straight question that 1 would like to
ask the Government is “Are you going
to assume the responsibility with re-

i
;
s
;
f
£
g
¢
:

said, while concluding his gpeech in
the Constituent Assembly:

“There ig a danger of democracy
giving place to Dictatorship”.

and that has happened.

Now there is another prophecy In
the speech of late Dr, Ambedkar. He
sald:

“If we wish to maintain demo-
cracy not merely in form, but slso
in fact, what must we do? The
first thing, in my judgment, we
must do ig to hold fast to the Cons-
titutiona] methods of achieving our
sotial ang economic objectives. M
means we must abandon the bloody

the bloody
methods of clvil disobedience, non.
cooperation and Satyagraha.”

This iz the warning which late Dr.
Ambedkar gave 20 years ago,

If this warning 1s not heeded, T am
quite sure that there ig going to be
anarchy in this country and nothing
can control it.

Now therefore, what is the method



House cannot go on saying that
these are the disturbances and this
the statistics,. Who is responsible?
Who has to enforce this responsibi-
lity? The surer way is—it may
be the responsibility of the Centre
or the States—therg must be certain
norms establisheqd and if the situation
goes beyond that norm, every Home
Minister must forthwith resign, if he
is mot able to enforce the law and
order. That js my suggestion,

So far ag these jncidents are con-
cerned, these are not isolated inci-
dents. They are inter-mixed, This
problem is a very complicateq pro-
blem because these are religious
incidents, some are social incidents
and some are political incidents and
8ll of them are woven together.
Therefore, it is pgood that the hon.
Prime Minister has been good enough
1o call a Conference and my supgges-
tion is, the Conference must not only
deal with the law and order problem,
but also twe main subjects.

One is social order, What kind of
social order do we have? It must
also consider whether it is a
gocial grder which breeds wviolence
and whether it creates disturbances
and whether there can be any reme-
dy and whether we can improve
urpon the social order.

‘Similarly about the system of Gov-
ernment, that question must also be
considered and discussed in that Con-
ference, Otherwise, if we take in
an isolated manner the question of
law and order alone, probably that
Conference may not be successful
and we will not be able to get any
solution whatsoever, There are cer-
tain remedies as suggested by late
Dr. Ambedkar and one remedy is
that if any Cabinet or any Govern-
ment either in the State or at the
Centre ig failing to protect the lives
of the Scheduled Castes and Tribes,
then, certain specia] powers must be
given to the Governor and jt should
be the special responsibility of the
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Governor to protect them. I under-
stand that if guch special powers are
given to the Governor, there will be
diminution of the powers of the cabi-
net. But when the cabinet iz not
using the necessary powers for the
protection of these people, there is no
other way than investing the Gover-
nor or the President as the case may
be with special powers.

There hag been violence in Bihar.
40 years pgo, Dr. Ambedkar gave a
warning saying that this monster of
caste should be destroyed. He had
analysed thoroughly that if this mon-
ster is not destroyed, it shal] raise its
head and there will be a sort of civil
war, Such of those who want caste,
either high or low, will have to face
the situation. Otherwise, we should
destroy caste and see that our social
order is reformed.

There should be established certain
committees of legislatures com.prising
scheduled castes ang scheduled tribes
and special powers should be given
to these committees, if they are to be
protected.

I want to give certain statistics. All
these reserved seatg are captured by
different political parties and there-
fore, there is po unity of purpose so
far as the welfare of the scheduled
castes and sgcheduled tribes is con-
cerned. In the Legisiative Assem-
blies, the Janata Party has captured
240 seats, the Congress Party 51
seats, CPI 12 seats and CPM 48 seats.
In the Lok Sabha also there are cer-
tain geats captured by various poli-
tical parties, If these are reserved
seats, leave it to them. Let them be
organised. There real representa-
tives should be elected and they
should be able to influence the policy
of the Government, In that confer-
ence, thie question of representation
must be discusseq properly and the
real representatives ghould be called
for that conference.

With thege words, I conclude.
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SHRI SOMNATH CHATTERJEE
(Jadavpur): Bir, this is a very im-
portant Ministry. It has a very im-
portant task to perform, namely, dis-
mantling the citadels of reaction and
dictatorship that had been set up
during those dark days of the emer-
gency. I know that various commis-
siong have been get up gnd that so
far as persons at the higher levels
are concerned, they are awaiting the
reports of the Shah ang other com-
missions, But jn the execulive set-
up, there are wvarious people who
have indulged in the grossest misuse
of the laws that were prevalent in
thoge days. I would like to know
what steps government have so far
taken to ascertain who have been
responsible for the grossest misuse
of laws like MISA and DIR and how
the laws of this country had been
manipulated for the purpose of tak-
ing away whatever minimal rights
the citizens of thig country were en-
joying. This explanation is owed by
this government to the people of this
country. Therefore, it is not enough
to merely leave it to the commissions
to find out what happened. The
commissions’ findings will not be
operative as such. There will have
to be follow-up action. When will
you take any concrete steps to undo
the mischief of the dictatorship, and
the emergency that had been taken
recourse to? How soon will you do
it and how do you propose to dg it?
We would like to know what is the
thinking of the Home Ministry on
this point. Sir, we have seen how
things have been done gome time
back, how a simple prosecution could
not be conducted in & proper man-
ner So, it seems there are still for-
ces which are operating in the corri-
dorg of the Home Ministry or in the
Home Minstry itself who are more
sympathetic to the continuation of
the gld system of Government that
was there. They are interested in
covering up the misdeeds than inte-
rested in uncovering those misdeeds
and taking real asteps to stop these
things In future. This is important
because there is an impression in the
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minds of the people that thmm
still forces operating which are pre-

action againgt the persons who are
gullty of those wrong doings.

Secondly, with regard to the All-
India Services, the Indian Adminis-
trative Service, the Indian Police
Service and other All-India Services,
an anomaly has been created because
of the control which is left with the
Central Government in regard to
their disciplinary proceedings or in
regard to taking action against them.
Various persons are deputed from
here and assigned to the States. The
State Governments have really no
control over these All-India Service

officers, We are told that the
Central Government takes away
officery from some States, Those

whom the State Governments want
to retain for the gervices of the
States are not allowed tp remain
there. Those decisions are not taken
in consultation with the States, It is
the Central Government which ulti-
mately decides. The Constitution has
imposed so many responsibilities on
the State Governments. Now, we
cannot do away with bureaucratic set
up as such, Whether IAS officers or
IPS officers of State Governments
are really to be kept in the States
for carrying out the Btates' policies
or not, this is g matter which hag to
be decided by the Centre only. This
18 a very important aspect because,
after all, you want that the State
Governmentg should function proper-
ly. There are various responsibilities
under the Constitution and with the
bureaucratic set up that we Have, we
cannot do away with the IAS and
IPS because that ig all controlled by
the Centre. But the State Govern-
ments are becoming more and more
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clearance for anything that is to be
dong by the States, This iz creating
difficulty.

The other point is the question of
Centre-Btate relations. We have been
saying that thig is not a matter of
confrontation between any State and
the Centre. This is a stark reality
of this country that thirty years of
the operation of the Constitution of
India as it has been framed or even
amended many times, has not been
able to bring about any real change
in the economic condition of the peo-
ple of this country. It has not resul-
ted in equal development of the dif-
ferent partg of the country, namely,
the different States. There are dis-
criminations whether knowingly or
unknowingly which have been perpe-
trated, There are uneven develop-
ments. In some parts of ths country
there is concentration of resources
while large areag of the country are
still as in the pre-Independence days.
Hag the Constitution of the country
80 far as the distribution of powers
under a federal get up is concerned,
and distribution of legislative power
and distribution of executive power
between the Centre and the States is
concerned, served the people of this
country? That is the touch-stone of
itg utility. Has it helped in the uni-
form development of all the States
of the country? It does not require
any statistical data to prove that the
eastern part of this country has been
deprived of various inputs and wari-
oug Investments which the other parts
of the country have got. I am not
paying that the other parts of the
country ghould not develop, I am
not crying over that; but what I am
saying is that the Constitution has
imposed very serious and important
responsibilities on the State govern-
ments. Has the Constitution, in the
matter of distribution of economic
and political powers, ncade such pro-
vislons which will help in the proper
development of the States, and which
will help the different State govern-
ments to arrange for their own af-
Tairs satisfactorily, for the improve-

dence, 70 per cent of the pecple of
this country are below the poverty
line. What is the good of talking
that the Constitution as such is in~
violable? What iz the good of talk-
ing that the founding fathers of the
Constitution, ag it were, evolved an
ideal stage in this country? It is
time that we had & real fasderal
structure in this country. It is now
more unitary than federal. The dis-
tribution of powers is such that there
are more and more powers ¢oncen-
trated in the hands of the Centre,
The 42nd Amendment of the Consti-
tution was directed towards creating
Central hegemony over all the parts
of the country—not only the hege-
mony of the Central Government but
hegemony of one individual who hap-
peneq to fill the post of Prime Minis-
ter then. Therefore, the time has
come when, with all seriousness and
earnestness we ghould request the
Central Government and the Janats
Party in power: “Please try to
evolve by consensus, by discussion
and by negotiation—not in a spirit
of confrontation.” Let us think of
starting a dialogue on the distribu-
tion of the powers between the Cen-
tre and the States.

I will take only 2 minutes more.
(Interruptions) At least give powers
to the States, and then they will go
to the village level.

Secondly, there are various Central
forces like the CRP and the BSF. I
would like to know what, in future,
will be the role of these police for-
ces, because they have been utilized
in the past for crushing the demo-
cratic movements. These forceg have
been utilized for bringing about die-
tatorial trends in this country, as
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[Bhrj Somnath Chatterjee]

i5 thy present role of the Research
and Analysis Wing. What will be
the function of RAW? I would like
to dnow thiy from the Government
because this RAW hag become the
symbol of all anti-democratic activi-
ties in this country. The rigging of
the poll in 1972 in West Bengal was
done under the aegis of RAW. How
ig this RAW being utilized by this
Janata Government we would like to
know, because this js shrouded in
mystery. When the CPI(M) congress
was being held in Jullundur, who
planted the Intelligence mepn among
the delegates to the congress? They
have even been found steeling the
papers of the delegates to the con-
gress. Who 18 responsible for it?
(Interruptions) Files were snatched
away, Is this the way for your Gov-
ernment to function—by interfering
with the democratic functioning of
political parties in this country?

The other aspect 1z about police
wverification system. This jg a perni-
cious method which this Government
still seemg to be pursuing according
to our information. We would like
to know whether the right of the
citizen of thig country to work under
the Government would depend ypon
the motivated clearance or non-
clearance given by the police, Will
it depend upon his polilical views or
on his participation in a democratic
movement, which is not liked by the
party in power for the time being?
These are very Iimportant matters
which are agitating the minds of the
people of this country. We would
like to know whether you are follow-
ing in the footsteps of the dictator or
not, whether there is s real change
of heart and a real change in the
reethod of working or not. There-
fore, I would request the Home Min-
ister, whoever is going to reply, to
tell us the policy of the Government,
hope they have made up their mind
this time.

gH
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15,51 hre.

CALLING ATTENTION TO MAT-
TER OF URGENT
IMPORTANCE

REPORTED MINE ACCIDENT NEAR KorA

SHR] SARAT KAR (Cuftack): I
call the attention of the Minister of
Parliamentary Affairg and Labour to
the following matter of urgent pub-
lic importance and request that he
may make a statement thereon:

“The reported mine accident
near Kota (Rajasthan) on 22nd
April 1978, resulting in the death
of eilght persons and injury to
several gthers.”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On
22ngq April, 1978 at about 1800 hrs. an
accident occurred in the Kukra Lime
Stone Mine belonging to M/s. West
Suket Co-operative Labour Contract
Society Ltd. Suket, near Ramgunj
Mandj in the Kota District of Rajas-
than. While a group of about 40
workerg were employeq at the bottom
of the over hanging side of the top
bench which was 7.5 m. high consist-
ing of loose debris and alluvial soil
of the open cast working, g side mea-
suring about 7.6 m. x 72 m. x 1 m,
fell gown burying 156 workers. I re-
gret to say that seven workers died
on the spot. Two workerg are being
treated as out patients in the Jhalawar
Government Hospital. The remaining
six are geriously injured, and are
under treatment in the same Hoapital
as in-patients. It is reported that all
of them are out of danger.

The accident is under investigation.
According to the preliminary report
receiveq from the Director General of
Mines Safety who inspecteq the site
of the accident, the cause of the acel-
dent is due to fall of side, and the

managfem
lega] gction ig being taken against the
persons held responsible,
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The Direcior General, Miney Safety
hag ordered the stoppage of further
work in the mine except in regard to
making the mine safe by benching
from top downwards.

The State Government of Rajasthan
has made ex-gratic payments from the
Chief Minister's Relief Fund of Rs. 1000
each to the families of the deceased
and amount varying from Rs, 100 to
Rs. 500 to the less seriously injured
workerg depending on the condition of
each worker.

Government view the occurrence of
this accident and the fatalitieg of the
unfortunate victims as a matter of
serious concern. The Government will
take every measure to see that ihe
persong who are responsible for the
accident are brought {p book angd are
given appropriate deterrent punish-
ment. The Mmes Safety Review
Committee is shortly to meet o con-
sider t{he gteps to be taken for improv-
ing the conditions of safety in non-
coal mines. Safety of workers in
mines iz of paramount concern to
Government, and we will take every
step necessary to see that this is en-
sured. Our aim is not only to reduce
accidents, achieve Zerg Accident
Potential in all mines,

SHRI SARAT KAR: I thank the
hon. Minister for assuring us that all
possible steps will be taken, but to
my ming it seems that we only take
some measures after the accident oc-
curs. So, I request the hon, Minister
to see that here should not be any
Chasnala, Chasnala should not be
repeated. He has mssureg us that
accidents would not be reduced to
zero point. It is very laudable and I
should thank him for that, but let us
see how far theory and practice meet,

1 came to know that from the Chief
Minister’s Relief Fund s sum of
Rs. 1000 was given top the families of
each of the deceased. It will be g
drop in the ocean, and will be suffi-
cient gnly for meeting the fuperal
expérzes. So, I want to know cate-
sorical]y whether the sons and daugh-
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ters of dependents of those who have
died would be employed, go that they
may not be in a difficult predicament.
Also, those who have been disabled
and are unable to work should be
given some permanent compensation.

1t is sajg that the matter ig still
under investigation, but there is a
dailly newspaper, Rashtra Doot, pub-
lished from Jalpur and Kota, which in
headlines says that 30 persons were
dcad Of course, he has categorically
stated that only seven died. I do not
know whether after the debris was
cleared, some more bodies were found.

A statement of the Bharatiya Maz-
door Sangh has demandeq g judicial
enquiry. May I know whether the
hon. Minister glsg thinks it is neces-
sary? We were not on the spot, but
our concern ig no less. We want that
it it is neccessary, a judicial enquiry
should be held to satisly labour so
ihat they may not be panicky in other
mines,

Regarding punishment, it hag been
said that the Director of Mines Safety
has decided to make the management
responsible, but as far as I know, this
mine was run by a labour contract
society. So, I go not know on whom
responsibility wil] be fixeq because in
such gocleties all are owners, all are
managers.

It there was some prohibition, some
notice that the mines were unsafe, it
must have been in the knowledge of
the mine's authorities. Sn, all who
are concerned directly or indireetly
shoulg be booked.

SHRI RAVINDRA VARMA: I do
not think it will be right to say that
steps for safety are taken after the
accidents. Accidents are ynfortunate
occurrences which take place in spite
of precautionary and pre-emptive
steps As far a8 the Government is
concerned, human effort ang adminis-

whatever steps can be taken are taken
in time and that the safety regula-
tiong are adequate and efficiently ade

hereg to.
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[Shri Ravindra Varma]

I would like to refer to the hon.
Member's remark about compensation
ang say that my statement refers to
the !:hwatu payment that has been
made, Ex-gratin payment is not
necessarily compensation. The matter
of the extent of compensation that
can be made available to the families
of those who have lost their lives will
certainly be looked into With the ut-
most sympathy and expedition,

Hg raised the question of the sons
and daughters of the deceaseq being
provided employment. This was an
open cast mine, lime quarry. About
600 workers are employed in this
mine and most of them wre migrant
labour from Madhya Pradesh. If it is
feasible to ensure employment for
abult children of those who have lost
their lives, we will enquire and see
how far it is possible,

Next he referred to the question of
deaths and a newspaper report that
the number wag 80. I can tell him
that the debris has now been com-
pletely cleared, and the number of
deaths is only what my statement re-
fers to, ie, seven.

Then he raised the question of the
responsibility of the management of
these mines. It ig true that it js a
co-operative soclety, but the co-opera-
tive gociety also hag itg office~bearers,
and they cannot escape responsibility
8y office-bearerg and part of the
management on behalf of the co=
operative society.

16 hra.

SHRI SAUGATA ROY (Barrack-
pore): I have gone through the Min-
jster’y gtatement carefully ang also hia
reply to Mr. Sarat Kar's question. I
emphasize it again—I emphasized it
during the debate vn the Dmmd. of
the Ministry—that {n
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31st March, 1878. On 10th Apell after
we got the information in this House,
we gave a calling attention notice.
On 10th April, we found that on the
notice board this accident wag notifi-
ed. So, these things are going on.
But since such an accident has accur-
red now, I will say something about
the accident factor in the mnon-coal
mines.

Even in the Ministry's Report, it hag
been given out that in 1877, 230 per-
song were killeg in coal mines and
84 killed in non-coal mines. Ag far
as accidents are concerned, there were
2000 accidentg in coal mines and 780
accidents in non-coal mines. Now,
these non-coal mines are not classifi-
ed. Ag per the Government statistics,
non-coal mines may be jron-ore mines
or dolomite or mica or it may be any-
thing else like the limestone mine in
which this accident took place. That
is why, I plead that in future in the
Ministry’s Report, these non-coal
mines should be classifieq properly be-
cause a certain type of accident takes
place in an iron-ore mine and ®un-
other type of accidents takes place in
a limestone mine or dolomite mine.

Another point is about the working
conditiong in the limestone mines at
Kota ang in Rajasthan in general
What has not been mentioned in the
Minister's statement is that out of 7
killed, there were four males and
three females almost 22 feet below
the ground. It only highlights the
tragedy. We do not know whether
the female workerg are being given
equal remuneration and wages. We do
not know whether other facilities
which are available to other women
are being given to them.

There have been p number of
changes in the coal Mines (Safety)
Regulation Act. But ag far as non-
coa] mines arg concerned they are
governeq by the Mineg Act of 1852
and Mines Rules of 1955. So, inview
of what I have gaid, I want to ask the
Minister certain lpdﬂc questions,
What i the total mine nﬁlt,muhl—
nery that is available in the

ﬂ.
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Rajasthan? Whether the Government
has any proposal to amend the Mines
Act;, 1853 and Mines Rules, 1855 so
that better safety conditions prevail
in these mines. Whether the Minister
has any plans for setting up an ins-
titute of mineg safety for continuous
research in collaboration with wother
countries like USSR and Poland who
have done considerable work in the
field of mines safety both in coal and
non-coal mines. I compliment the
Minister for his optimism that he
wantg to bring down the accidents to
zerp level., That will be an ideal
state of affairs. But to me, it does not
appear from the figures that accidents
are really going down whether in coal
or non-coal mines. So, special efforts
Bn the part of the Minister besides
calling the Mines Safety Review com-
mittee, are needed like taking special
measures against private exploiters
whp are using non-coal mines like
limestone, Jolomite, etc, and making
the law more stringent.

SHRI RAVINDRA VARMA: My
hon. friend made a reference to what
he described as certain lack of con-
cern about gafety on the part of the
Director-Genera]l of Mines, Safety. I
think this is not a charitable descrip-
tion. The whole purpose of the Dir-
ectorate-General of Mineg Safety, is
to ensure safety. That is their
objective; that is their charter and

t is what is expected of them,

erefore, any
for gafety on their part would be
something which would be inexcus-
able, I do not think the hon, Member
perhaps meant to make a blanket
allegation of that king but that he
wanted to emphasize the neeq to make
the organisation more effective and to
cnsure that the officers in the organi-
sation have not gnly the awareness of
law but glso a constant awareness of
thé human sspact of the problem and
the gravity of the problem.

He referreq to the fact that a5 far
8s the accident which occurred at
Tara on 31st March was concerned,
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to the question. I would like to say
that according to the procedure pres-
cribed by the Speaker in this regard,
the intimation about accidents jnwvolv-
ing desth of five or more persons has
to be put up on the notice board of
the Lok Sabha. Bui the usual prac-
tice is to put up the information on
the notice boarg after a preliminary
report ig received and not on the basis
of g newspaper report. So, jif the
preliminary report takes a little time,
then that much time is taking in put-
ting it up on the notice board. But,
in this case, apart from the case of
Tara, the information was rec

only on the 25th ang the preliminary
report was receiveg only today. The
accident took place on the 22ng even-
ing at 6 P.M. The information about
it reached the Regional Director of
Mines, Safety, at Ajmer on 23rd at
2 PM. in the afternoon. The Regional
Director of Mines, Safety, immediate~
ly get out for the gite of the accident
and reached there at 3 AM. on the
24th ang the information was received
by us on the 26th and today we have
received the first preliminary report
on the basis of Which I made the
statement before the House,

Then, he referred to the non-coal
mines in general. I appreciate the
point made by the hon. Member. Be-
cause the conditiong of these mines
vary, the precautions necessary for
the safety vary, the vulnerability to
diseases and accidents varies, it is
necessary for us ang it is useful if we
can classify them gepartely ag dolo-
mite mines, lime-stone mineg and
other mines that he referred to and
give the sketch of safety measures as
well as steps taken to prevent gccie
dents in these mineg separately. It
shall be the effort of the Ministry to
provide such jnformation in future,

He also referred to the working
conditions and pointed out that four
of the persons who lost their lives
were women. It g not that T war
trying to hide this fact. My state-
ment did not give the break-up sex-
wise. But I did say that the number
of deaths wag what it was. This is an
open-cast mine. In the case of opeti-
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cast mines, there is no law, as the
hon, Member knows, which prevents
women from working. Therefore, no
rule has been violated by the deploy-
ment or employment of womep in the
open-cast mines.

Hea referred to the Mines Act and
asked whether we have any intention
of bringing gny amendment to the
Act. T think, the hon, Member knows
that we are considering gn amend-
ment to this Act to ensure that the
penalties prescribeq are more deter-
rent in the case of infringement and
also to deal with some of the other
lacunae that have been pointed out
by the hon. Member as well as
another hon Members of the House.
He made a suggestion that an institute
of mines safety may be set up. This
is a very good suggeslion and what we
can do to provide training in safety
measures to create measures, to create
awareness in safety measures and
have an effective machinery to ensure
adherence to safety measures will
engage the attention of this Govern-
meni. As for the last point he made
about zero level, it is not my being
optimist, but every one must have an
objective. It may not be given to
men as well as Government to reach
the objective totally, but unless we
have an objective of that kind, we will
not reach near the objective,

ot wft W (frodfi) coag
gaha o arr & FF gar} 3o W Am &
fag oYy dar wor Aty W &
W o Ty § ) ww wwre oY gée-
e WY gEATG 7H w7 A 9 et
ot ¥ qad ¥ ¥ ug orerar wgnr
g fir =7 gy orrerdY & o ame
WA W BT Ry et oy wd aw
w it oA v T S
gt ® waqe fear 0@ v v
¥ g ?

yadr are & oy wrvay wrge f P
wr Wy e AW wadit fie wr oy
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mgerdt sl qw Sag ayerdt dfafa
ot ot § st war ow ST & w-
it ¥ s o fared pfre vl
¥ fom gl & 719 9T KEWY & T

§?

it qfere Frafar o o &
qewt & mfer @ oY ¢ 9T WO
aYaet ¥ fag cardt = & far g TR
FY syaeqr £ Sl forud v T,
#T graTT Rt & miaw o1 i
2! @iy Sud ¥ gt & ofard &t
Tt ® 9 & FFLT F1 W o e
T8, WIS FT nATIT FAW!T foraen
@7

oy strer Y f g wEwrdr wfafa
2 1 I wEwr afafy § vt oo
qadt & anr qufaerd @ v ewg
% amm w0 FOUr TG 97 AE w9
war, Iar fanfa sfaafa & wfe-
fomr frdT smanfor & g1 =g fawmr
¥ firelt o590 wiawr § o w0 Y
famifer oy usw aome & w8 @
FA6T ¥ THTT 7 Afvaq 3| 1
i ?

T A TH AW FY =7qT wirsy
¥ fotr ot afs wra WY W€ gt
g & WTe gCETT ®) wiawer Jwer



345 Mine accident

ot wr wewlt § 1 & oo wger § e
W g ¥ W ag w17

AR R ey F wer § fe
o wE T R giewml w1 &
worr § afee ey Wt § g WY
Tl w gN feg ow g
gy ot § 1 wwd et e frw @R
gak fag wiw & faare b afees
¥ & forer ag weiww ¥ ofony s
g § orfe wfwer ¥ g wwrc o A€
gl A fr 7 A ?

SHRI RAVINDRA VARMA: I shall
be very brief because I am conscious
of the fact that this is intervening in
the middle of the debate on the De-
mands for Grants of the Ministry of
Home Affairs and the guillotine is to
apply at 8 PM. My hon. friend has
rajsed a question as to the hour at
which they were working and whe-
ther workers were working after the
stipulated hours. Our report is that
the accident occurred at 6 P.M. which
is after the time that he referred to.
And this is also a matter into which
those who are investigating are look-
ing into.

Secondly, he said the co-operative
soclety was a bogus soclety. This co-
operative society has been in existence
for quite some time. I grant that the
fact that it has been in existence for
quite some time does not prove that
it ig not a bogus society. But the Ii-
cence for mining was given to this
society quite a few years ago and for
the third time it was renewed in 1875
for five years. But the nature of the
society will certainly be looked into
in the course of the investigation.

Now, the other question he raised
wap whether the government has any
plan to establish & fund from which
compensation can be paid. In the
question, of all accidents the frst
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thought that comes to one’s mind is

E
|
:

other proposals that we have in this
regard.

The last quastion he raised was
about the time taken Tor reports to
reach Delhi. Unfortunately it some-
times happens that these mines are
not on the trunk roands or trunk routes.
In thig particular case the ming was
at a place far removed even from the
district headquarters. I mean that
that is no reason that we should re-
concile ourselves to delay in the trans-
mission of reports. As the hon. Mem-
ber said, these are days when scienti-
fic equipment is available to us and
we should attempt to get an immedi-
ate report if not an instantaneous re-
port and it will be our effort to im-
prove the machinery to ensure that
reports are not subjected to avoidable
delays.

st wp{w (WrTaTy) AT
¥ et @7 ¥ dafaw § Wi agt ¥y arly
e A T R 1 W T g
* 2w ¥ wiw gt § & agt o -
¥z o weud ¥ g o'l o fawrr &
sfrsrdy o et ¥ w? @it | e
o ag § e o ey 8, W vt
Hwiz &, g o ¥ o o over aw
TEWT qATT TE' EWT | TOT 47 9T
fr Sramdy oo & F iy it &
& T T €, wiwTfe 4% 57 AT
A7 ot ¢ wufolr & o g fe o
araradt woff § Wi aur 5w sfaet
AT FC B 5 E ¥ wrf
warw A gur & IEeY oy oty
wagy | & wwatfer @ o Yo
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w ¢, Iw Smdt w1 e wifez
wft gws, S Kedwr Y gur | wow
foqmr W Wt wfiwrd
X ¥ foady aff arawar § 1 ®aw
38 Wy wTw WO} ¥ 1 wTWE W
g ? wARIIW W Ry
at qur W fw e sl we
A LR R
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wgT § fo g o frdr 1 so v
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oY 9% 4% ¥ sraTe 97 9w fawmr
# wfirwrdy ArFR ¥ )

uE fRAww wgem 22 i
T WY 2 T A g, 23 arde
w1 G § | WX 9% I Y & O W)
T4 iR BTATATE WERTH % WA
wfe fod 1% § sawr O @iz
frmrmr g v 7 W R W
WTH! Sgfer AT gU ITH W1 L7l
W FTA AT T WE Redwe Y

TF W fragT w8, v wmm
& s fie x@ W & W T w
ey e ¥ 1 A Al ¥ owe
amfar § 1 2 wE ol 9 ey
qE I 13 § g e ¥ §,
FEwT ATY wETT O F @y @ Ay
Twr 1 13 =t ¥ g ofeT T Ew
¥ W w3l f, Iuer TR et A
¥ §, ¥fer wa grq Ford wxeT o7
Wy e g ot g
TR & e woft agt w2, IR o
o g aff € g 1 & wrw e
W
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EE WHTAT OTE ATH T OF AT
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SHRI RAVINDRA VARMA: I know
that the hon. Member ‘is very well
informed about matters in the region
from which he comes and I am very
glad that he has given some further
information. But I would like to as-
sure him that as far as the Ministry
and the Government are concerned,
there is no question of our trying to
shield any one who is guilty, but to
punish those who are guilty, informa.
tion is necessary and guilt must be
proved and those who are guilty must
be punished according to the law pres-
eribed in that behalf,

Now the hon. Member has given
some information about the Society. I
must state that it is a co-operative
society. Some other hon. members
said that it was a fake or bogus co-
operative society, We will enquire
into the whole question of society and
if it is found necessary to take the
help of C.B.I. or any other Agency,
we will certainly take the help of
every Agency to go into the matter in
depth and to find out who are res-
ponsible and those who are respon-
sible will be punished.

He raised the question about the
statements of those who were injured
in the accident. I would like to in-
form him that the investigators have
recorded statements of 24 or 25 wor-
kers who were in the hospital. Even
in case of some who were not in a
condition to make the statement, the
statements are being recorded subse.
quently.

Then he raised the question of safety
of mine. I would like to tell him—if
he does not know already—that the
Director did inspect this mine as late
1977. Shri Mukherjee,
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of the Mines Act. Now, it is wvery
clear that the Regional Office of the

that we should utilise every step that
can be utilised in this regard, to en-
sure that those who are found guilty
should be punished,

st wepfw : Wt ax ATty sfer
TR FT R A, T AT F wat wgrew w1
wr ST R

SHRI RAVINDRA VARMA: There,
1 think, the hon. Member is not total-
ly correct. He mentioned about chil-
dren who are pot adults having been
employed in the mines. We have come
to know after full enquiry that there
is only one case of this kind. Whe-
ther it is one or more, of course, the
guilt is the same. I am not therefore
pleading that they are not guilty. All
I can say is that there will be a full
investigation.

Every instrument necessary for a
ful] investigation into the matter will
be utilised for this purpose.
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MR. CHATRMAN The House will
now resume further discussion on the
Demands for Grants relating to the
Minustry of Home Affairs

Now, Shr1 M Satyanarayan Rao

st e wamroTw Tw  (w{-
mr)  awwfr W, st g
fafreex w7 ¥ g & 1 F e
a7 fir 27 wTer agr 1 | AP aafiemdt
Ymyufeea v § ) Kamgarg frwg
ey {1 & Wy griveew ¥ gy s
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wie Wt gferw v Frrrerer w fear 4

afrefor o & @My A
fs qur gm fafme @ 8o waoolt
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¥ wewr e Gt fafre< § ol
e v WX § fewmt & feg WY
fag oY ¥9 o< e { WIT T o
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i ¥ e e fafieee wr
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wa ofcfeafer gnft, ay wwwir ot wifow
wifwg | 7y & N R vk &
frq ot & wr gz 1 Mer e
#frew § ¥t mft § o e oy
&Y gnft ? T w7 wTOT oY oy
wifgg 1 ey, 7y forrdt o gfcom
Tivg & ard & amer &, & qegowme wff
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sor e v g & Wt arer e
Lo N

MR. CHAIRMAN; Mr, Pajanor. Only
five minutes. After you, the Home
Minister will intervene.

SHRI A. BALA PAJANOR (Pondi-
cherry): Sir. before I speak, I want
to make one point,

MR CHAIRMAN: The other gentle-
men from your parly have already
spoken So, I give you elght minutes.
And then, the hon, Mmister wall inter-
vene ‘That 1s very important,

SHRI A. BALA PAJANOR: Sir, we
are ruling two States. Whatever it
may be ....(Interruptions)

MR. CHAIRMAN: All nght. You
please carry on.

SHRI A. BALA PAJANOR: You
yourself said yesterday when I had

MR. CHATRMAN: You please carry
on,

SHRI A. BALA PAJANOR: Mr,
Chairisan. Siv at the ootest. we ol
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wish the Home Minister speedy re-
covery from his iliness.

Sir, I had a second call from our
Chief Minister, Shri M, G. Ramachan-
dran about his anxious enquiry about
the Home Mimster and his prayer for
hig speedy recovery so that he can
serve the nation better.

In the beginning, I want to place
une tact. I have been hstening to
the speeches made by Members from
both the ruling as well as from the
Opposition parties about the perform-
gnce of this Ministry in our country
for the past—I don't like to talk of
gone by days as Mr. Kamath has done
—thirteen months and, perhaps, this
number thirteen, according to Englsh
people is an unlucky number, Some
may be allergic to this number this
being the thirteenth month. That is
the reason There is so0 much of chaos.
When we discussed about the law and
order position in the country, 1 very
often heard from this side that they
went gn praising the Home Minister
and were apprising the Home Minis-
ter also and then they said that he
was a gecond Surdar Patel and he is
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ruling two States
it is not & question of
Tamilnadu and Pondicherry.... (In-
terruptions) I am not joking but I am
very serlous on this subject. But any-
way, this is the complex that you have
created for the Home Minister, this
kind of personality that you have
created for the Home Minister, that
nobody obeys him. I am not blaming
the Janata Party because it is a party
democracy that we are having. It is
not a partyless democracy as contem-
Plated by the great leader. Since you
are running the Government, your
party performance, your activities are
going to be reflected on the country.
Therefore, as long as this party demo-
cracy is there, your party is also %o
conduct itself better in this House.
8o, I say this with vehemence....

(Interruptions)

I cannot understand this because
they cannot obey their leader. I say
this with utmost feeling because the
Centre is ruled by a party, the Janata
Party, its performance is to be reflect-
ed in al] the States. When it is reflect-
ed in all the States, how these Members
conduct themselves would also be

:
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4or, The ‘goondas’ as we call in com-
mon lenguage or the anti-social ele.
menty, a8 politically and very cleverly
put in this House are the anti-Indians
who are existing in this country, it is
a common factor employed by every
political party whenever they want to
agitate. That may be the reason why
the Prime Minister has called for a
discussion on that. But that is not the
case, I gay, Sir, that in the Capital
City of Delhi, the law and order situa-
tion has deterlorated. It has been
accepted by most of the hon. Members.
But when you take the crux of the
problem, the root of the problem, you
will find that the evil Hes only in
small minorities. The problem is that
you do not have the personality to
control it, I do not mean the Home
Minister has not got the personality
1o control it. For example, may I say,
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here as if it is a question that is 4o be
discussed a platform for catching
votes. It is not for that, Here I re~
present my views, not only my perso-
nal viewa but my party's views and
I, as a responsible Member of Parlia-
ment, air my views so that the Home
Ministry will take note of it so that
the concerned people can care for it.
If you want to solve the law and order
ptoblem, I feel that there is a general

in this country betause imme-
diately after the elections, I read and
it was also mentioned in the report
that formally the Emergency came to
an end, formally we have put an end
to MISA and formally we have put an
end to all these things. AIl these
things are ‘formally’ because we have
not taken it spiritually or in our heart
of hearts, That ig the reason why we
say that these things ought to be put
an end to. You have not taken it very
seriously. For example when we all
came to this House. we had a fesling
of relief that nobody was spying om
us, because some Members of Con-
gress (I), Congress Members and
CPI members will agrée with me
when I say that even in the Central
Hall we used to have a fear, a feeling
when we were talking to each other
that somebody was spying on us. It is
a relief now. But that relief has gone
to goondas, dacoits and snti-social ele-
ments also; it is being misused by
them. That is why there are so many
law and order problems. Sometimes
it is exaggerated. In Tamilnadu ft

vears, veople who had riled for 12
vears, they are behind thet trouble,
T do not know whether this Hotues had
known the farmets’ aritation In Tamil-
nadu: In the name ~f that agitation.
1% bridaes wersa ghalled ot minor
brideas and thrae mator hridees were
thrawn nff he naonls who had am-
munitione  and facllities to ‘destrol
thines anA hreak the Jaw :
Tt is bDecause of the relief that baw



help the country. Mr. Namboodiripad
is making reference to Bangla Desh;
it are allowed o proceed as
now 1 am afraid we are
towdrds that kind of situa-

I am not saying it sarcastically.
But if you cannot get a personality,

is the difficulty. To understand
problem of a localty, for the Home
Ministry it takes 20 days or 40 days.
if the Minister is not from that area.
If he comeg from Bihar he knows
about Bihar; if he comes from U.P. or
Kashmir he knows about U.P. or Kash-
mir; he is not able to appreciate men-
tally the problem in other areas. It
s e you appointed ten state minis-
ters from each state so that the minis-
try can understand the conditions and
there will not be this kind of argu-
ment that it is a gtate problem or it
i* not a central problem.

E

Many Members from West Bengal
spoke vociferously about the centre-
state relations. Shri Xanwar Lal
Gupta said that if we were thinking
of one country, it was a question of
thinking of States first. In Tamil
Nadu or Pondicherry we feel that
your personality must be magnifying,
national personality. You are sup-
porting us; we are supporting you; as
far as the Janata Government is con-
cerned, we want to give a helping
hand and I am grateful to the Central
Ministers and the Central Government
because you are showing sympathy
and consideration. But your loesl
units, how do they behave? If you
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As {or as. Scheduled Castes and
Tribes ave concerned, a lot of lp ser.
vire is paid tor them. I know condi-
tions preity well; 80 per cent of us
come from villages. In villages we
keep them segregated clustered 1n some
part. We may give them a place and
facilities but they are kept segregated
in one side of the village or town.
Why don't you mix them wup in the
middle of the villages? Only then
you can have classless society,

CHOWDRY BALBIR SINGH (Ho-
shiarpur): What have you done?

SHRI A. BALA PAJANOR: We have
taken steps in Tamil Nadu. The pre-
vious regime of Mr, Karunanidhi built
some 50,000 tenements for Schedu'ed
Castes, that was done in hamlets and
they were kept in the same society.
I challenge that even for 100 years it
will not change, unless you change
your heart and mix them up. Some
Members from the Janata party said
that it was better for us to improve
their economie condition, classifications
can be made and facilities could be
given, because the sons of IAS officers
are becoming IAS officers, I do agree
that their conditions should improve
But what is the real malady? It is
fact that this country is nourishing
the caste system. Parties are practis-
ing it not only ideclogically but in
practice also. For elections you think
of majority caste, for getting minis-
terships you are thinking of castes
both in the Centre and the States. But
what are you preaching trom the high-
est Platform, You are speaking
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abolish the caste system.
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I would iike to szy cne more thing
We must have the 1082 elections as &
nation snd not compartment-wise, I
would ke to puy something adout the
lanjuage policy becaum the Homs
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Ministry covers everything. Four days
agd, I read In the papers that you are
bsking every Deputy Secretary to
learn Hindi compulsorily. I went
through the report also and I am also
& Member of the Official Languages
Committee. Actually you are compel-
ling the people to learn Hindi and you
have not made it voluntary. Your re-
port shows how cleverly you are guiug
through the process. You say that you
want to honour the assurances given
by Jawaharial Nehru. You say: “We
are happy to say that we are going to
maintain the traditions of this country
and we will not Balkanise it.” But
when you see the report, you will And
that a step-motherly treatment is be-
ing given. I am sorry to say that the
Prime Minister the other day, because
of the encouragement given by some
Members, when I was speaking during
the discussion on the motion of thanks
to the President’'s address sald that it
will be more partriotic to speak in
Hindi. I want to know how if a person
speaks in his mother tongue, he is not
patriotic. I am able to understand
Biharl's thinking, Kashmiri's thinking
ang follow Punjabi's because
«of English and I get the national spirit
becauge of English. I am able to give
citations from Allahabad or Patna
High Court Judgment or even Supreme
Court Judgment because of English
and pot because of any other language.
It is so not only for me, but for many
people. Let me not become very
wentimentdl on this issue. 1 was very
much shocked when you are blaming
the bureaucracy for the law and order
problem in this country, but you are
having the British traditions and rules
and you are having the British goonda-
ism in your minds. That is the reason
why you are suffering from this mala-
dy. 1 appeal to the Home Ministry
not to reopen this language controver-
sy. M is high time to go into the
methods. "What is the system that you
are having? You are having your
collectors, police inspectors, so and on
and so forth. I appeal to you, Sir.....
(Interruptions) 1 am being disturbed.
The entire sysiem is of the British
order,

SHRI H. L. PATWARY (Mangalor):
On a point of clarification.

fedt e dqger ¥4 gf oy ot
Tar ¥ |

SHRI A. BALA PAJANOR: I do not
understand what he says. I cannot
follow. I have equal rights like you
and I have more responsibilities than
you people. I know what it is. De
not dismantle this country. I warn
you seriously.

SHRI H. L. PATWARY: I am not a
Hindiwala, (Interruptions)

SHRI A. BALA PAJANOR: Do not
pretend to be patriotic and do not pay
lip service. This law and order prob-
lem is there because you are having
the British system. The Common man
is afraid to go to the Collector or to
the Inspector of Police. He is threaten-
ed and  scuttled. Irrespective of
whether 1t is Jenata Government or
any Government which isg in power,
the common man is very much afraid
of the system that is existing against
which those people are revolting and
you are not trying to shake it up. You
blame the  bureaucracy. What caa
they do? You give them the Rules
Book and you ask them to follow.
Then, why do you blame them? They
are your obedient servants. Today
the Janata Government may be there,
day after tomorrow the Communist
Government may be there or some
other Government may be there; but
they are the humble servants of the
Government. Let us not spoil this
Ministry by our irrelevant, ynreason~
able and uncharitable remarks. If you
want to have better administration
and unify this country, let us not
blame the administration of the Offf-
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[Shri A. Bala Pajanor]
rights of the States and for that, 1
suggest, let there be many more Chief
Minister's Conferences, many more
Home Ministers' Conferences and ypu
share your ideas with them and take
them into confidence and by that you
can have a peaceful, amicable and
nice legislation. As far as Delhi police
is concerned, I lost my purse last time.
I gave a complaint. Two years have
passed and nothing has happened.
That iz the system you are maintain-
ing. Let me not have to come and
say, “I have lost my entire possession
and I have to complain and wait for
the next Government!"

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): Sir, I am great-
1y indebted to those hon. members who
have wished my senlor colleague a
speedy recovery. It is a great para-
dox that in their criticism, they have
almost wished a civil death for him in
asking him to step down from the
minigtry, I do not understand the
logic of these statements. I do under-
stand that the opposition has got a
right to criticige, but that criticism

|
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Shri Hitendra Degai feels that our
Prime Minister is not the captain

of the team but merely the convener.

SHRI HITENDRA DESAT (Godhra):
Do you agree with that?

SHRI 8. D. PATIL: I do not agree
and I very much repudiate it, These
feelings are born out of frustration
and demoralisation which are found
because the Janata Party had ended
the hegemony of the previous rule.
That is why it is this dissatisfaction
and demoralisation that ig working on
the mind of the opposition,

16.5¢ hra.
[MR. DEPUTY-SPEAKER in the Chair]

Some important issues were raised
during the debate, Many of the issues
will be replied to by my colleague who
is concerned with law and order situa-
tion. I would only say, this country
should adopt the British pattern of
taking the government g their own
government. The opposition should
criticise the government when ever it
is possible, but do not the opposition
owe a duty that

may belong? We have not got

idea. You are separating the govern-
ment from the people. The fortunate
thing is that we having »
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are cited in support, then facts are
not believed. You say, “You are
throwing in our face only the statis-
ties” As you all know, facts are
sacred and comment is free. So, when
you grudge facts, I do not understand
why. Unless you show that the facts
which are provided in this House are
misleading, are deliberately false,
otherwise what 1s the criteria to judge
whether the situation s deteriorating
or not? That is why I say, we do not
want to brandish facts only in order
to lessen the seriousness of the situa-
tion, No, that is not the point, Only
in comparision we want to show that
the statistics are like this.

Coming to the other pointg which
are raised about the role of our All-
India Services, particularly carping
criticism is made against the IAS and
IPS. Particularly these are the two
Services which are made the butt-end
of criticism and I want to humbly take
the House into confidence that ever
gince I have taken over as the Minis-
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play in the hands of bureaucracy, but
there are certain well developed pre-
Judices against the bureaucracy. We
must shed them all The bureaucracy
no doubt is not the old bureaucracy.
Mrs. Ahilya Rangnekar will bear with
me that it Is not that old bureaucracy.
Now, the bureaucracy is becoming
more and more people-oriented.
We have been jnterpréting that
principle in this. We have been
holding meetings with them and
telling them that unless gnd wuntil
they have laken the mass-oriented
view of the whole admunistration, it
will not be easy for them to control
the country. So, they are doing it,
but you cannot change them overnight.
Rome wag not bullt jn a day. It will
take its own time. (Interruptions)
Now, the whole wrath that is heaped
upon the bureaucracy is because of
the Emergency in which they were
faced with a particular situation. They
might not have acted properly. Natu-
rally, we do expect that such an In-
telligentia, the cream of the society,
should have at least shown some sort
of courage. But, you know, it is the
bane of the Service that servicemen
are not courageous as far as we can
see, We always want them to be fear-
less. It is difficult to be fearless Dbe-

are at the top—I do not know the offi-

tain cases what you
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SHRI S. D. PATIL: There were
points raised that the 3 Services recom-
mended by the States Reorganization
Commission have not been given the
status of All India Services viz., the
Indian Service of Engineers, the Indian
Medical and Health Service and the
Indian Forest Service. The Indian
Forest Service has already been con-
stituted and people are being recruited
for that Service through UPSC exami-
nations. Though it was considered
essential, in the past, to give the two
Services, viz.,, the Indian Service of
Engineers and the Indian Medical
and Health Service the status of All
India Services we now feel since we
are now on the thresholq of an era of
decentralization—and the thinking and
the decision of the Government is
this—that in view of our policy of de-
centralization, it is not desirable to
constitute these two Services, viz., the
Indian Service of Engineers and the
Indian Medical and Health Service,
into all-India  Services. The role of
an All India Service, particularly of
IAS and IPS, is regulated by the Con-
stitution, under Article 312, sub-clause
(2) and they are recognized as All-
India Services, by Parliament. They
were created by our late, great Sardar
in October 1946, knowing full well
their responsibilities. India had in
him the most competent administrator
any country has ever had. He had
given an  integrated picture of the
whole country to us, and he had
recommended them. He was very par-
ticular about the constitution of these
two Services, which came into being
as a result of his
about Mr. Chatterjee’s points (Inter-
ruptions). It is not the legacy of the
ICS, becaus the ICS  officers were
trained only for the maintenance of
law and order and for collection of
revenue. The aspect rural develop-
ment was absent there. They were
officers under the foreign government.
Here, we have got our own officers
who are now quite competent, and
are sometimes even  better, because
they know the whole picture of India.
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In certain respects they are as efficient
as the other Service. It can be said
that they are sometimes more so,
because there were persons here in the
ICS cadre, and some of the IAS peo-
ple have superseded them, ang they
have gone {o the top.

Another point was raised by one of
the hon. Members.

SHRI SOMNATH CHATTERJEE:
You were replying to me.

SHRI S. D. PATIL:
There was the Cut
which said:

I will reply.
Motion No. 86

“Need for creation of All India
and State Cadre Services for tribal
areas such as Indian Tribal Service
and State Tribal Service.”

Article 312 contemplates All India Ser-
vices. If we want to  introduce sec-
tional Services for certain areas, it
will not be of an all-India character,
because the role of an all-Indja service
is to maintain the integrity and unity
of India. They are the persons whoe
are above really political considera~
tions. They are the persons who are
guaranteeg that there is a sense of
security about their services and they
are the persons who bring about =-ad-
ministrative unity and provide a link
between the States and the Cenire
That is why these services are maim-
tained. If you want to create sectional
services, it will only encourage or pro-
voke fissiparous tendencies for the
separation of tribal areas hecause the
iribal areas are an integral part of
India. Allowing the creation of such
services would only lead to fissiparoug
iendencies. So, the Government B
no* in favour of that, :

Shri Kamath, a senior Member,
who was also a member of the ARC,
said that there were three reports.
According to our information, it had
been mentioned in the papers circu-
lated to the members of the Consul-
tative Committee of the Home Minie-
try that the- Administrative Reform&
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Commission had presented one re-
port on Personnel - Administration,
whereas he says there were three
such reports. The position with re-
gard to this point is as follows. The
Administrative Reforms Commission
submitted 20 reports to the Govern-
ment. Only one of these 20 reports
is captioned Report on Personnel Ad-
ministration and it is just possible
#that the hon. Member may have in
view the three reports prepared by
the Study Teams of the ARC connec-
ted with personnel administration.
“Those three Study Groups might
have submitted three reports which
might have been compiled into one.

shri Chatterjee made a strong point
about the control which the States
have over All India Service officers.
He is a very senior and competent
lawyer. The position regarding all
India Service officers is like this.
As far as major penalties are con-
«<erned, the Centre has got some
Powers about taking disciplinary ac-
tion. In all other matters, the State
iGovernments have general control
over the IAS and IPS officers.

SHRI SOMNATH CHATTERJEE:
Only for their transfers.

SHRI S. D. PATIL: Even for de-
putation, unless the States give clear-
ance or okay our demand, we do not
insist on that.

SHRI SOMNATH CHATTERJEE:
Will you agree that without the con-
currence of the State Government
You will not change those officers?

SHRI S. D. PATIL: As far as IAS
and IPS are concerned, they are all
1India services and the officers belong-
ing to those services have to develop
an all-India outlook. So, we have
to shift them from place to place.
There is a roster system whereby 50
Pper cent of the incumbents are taken
from the State according to the merit
list and the other 50 per cent from
wutside the State according to the

merit list. If an officer is posted te
his own State, he may create links
for himself.- So, in order to create
the all India outlook, we go by this
roster system, which is a perfect Sys-
tem, where officers belonging to one

State are allowed to work in other
States.

SHRI VASANT SATHE (Akola):

You can say that normally it is the
practice to consult the States.

SHRI S. D. PATIL: As far aus the
Tole of RAW is concerned, it is not
directly under the Home Ministry.
It is under the Cabinet Secretariat
and with the Primg Minister. It
might have engaged in anti-democra-
tic activities in the past but, as far
as the present working of the RAW
is concerned, it does not give that
sort of picture, ‘

SHRI DINEN BHATTACHARYA:
(Serampore): What ig the functiom
of the RAW?

SHRI §. D. PATIL: It is not for
me to say that, because it is not
strictly under me.

About police verification of charac-
ter, it is very essential. Until ‘and
unless we verify the character of a
person, it will not be safe for security

and other reasons also to appoint
him,

SHRI SOMNATH CHATTERJE®:
Political views. ’ .

SHRI S. D. PATIL: No, that is not
seen. We gee his previous antece-
dents, whether he is 2 man of bad
character. There are a number of

people with different political persua-
sions. , 3yt

SHRI DINEN BHATTACHARYA:
For political reasons, how can you
debar them?

MR. DEPUTY-SPEAKER: Let wa
have peace for a while.
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SHRI 8. D. PATIL: As far as
piacing of the Shah Commission's
report on the Teble of the House is
concerned, it is being scrutinised
thoroughly by & panel of Secretaries.
They are comi out with certain
suggestions rornietlcn.

SHRI HITENDRA DESAI: How
much time will you take?

SHRI 8. D. PATIL: Very soon,
after the Cabinet goes through al] the
recommendations. Hitendrabhai
should not have any musgivings on
that account. We are very prompt.
All the recommendations which are
worth taking into consideration will
be clearly placed after the Govern-
ment takes a decision,

SHR] KANWAR LAL GUPTA
(Delhi Sadar): Do you assure the
House that this report will be lad
on the Table of the House?

SHRI 8. D. PATIL: It will be done
as early ag possible.

MR, DEPUTY-SPEAKER: Let us
not keep on usking guestions and ex-
tending the reply, because there is
another Minister who is also ta reply,
and some Memberg also would per-
bhaps like to participate. At 8ix
©'Clock the gulllotine will be applied
You should be conscious of that.
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because they have mot got the peces-~
sary background of education. That
in why the Home Ministry is giving
aid to various institutions where they
run pre-training classes for the sche-
duled cestes and scheduled tribes
candidates to prepare themselves for
the examination, The number has
now gone up to 500 in the IAB and
IPS services. It is pot a small ad-
vance. It ig really a very tangible
result that we have gchieved. I will
not bother the House with statistics.

+ft T feewnw e (grRge) ¢
w.§oQoTHo WX W{oftoqmo 7 oY
fag w3 § afew Tad afedw ¥ wfi?
SHRI S. D. PATIL: We are only
concerned with the All Indig Servi-
ces,

MR. DEPUTY-SPEAKER: You
address me. Do not get diverted by
the comments around you.

SHRI 8. D, PATIL: The last point
is about decentralisstion of adminis-
tration. The Government agree that
for improving administrative effici-
ency, decentralisation of administra-
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is that of a Joint Becretary and above,

Heads of Depurtments are also to be
delegated to heads of organisations
who are of the level of Deputy Secre-
tary and above.

SHRI AHMED HUSSAIN (Dhubri):
Sir, while we are happy of ow
present Foreign Policy and the Gov-
ernment's moving steadfastly on im-
proving relations with our neigh-
bours, we are very much puzzled on
the crowded end chaotic domestic
front and jnstability of our own home
affairs. Ever since the Government’s
assuming office, crime rates are in-
creasing and lawlessness is prevailing
everywhere in our country and the
Government has beep incapable of
checking them at the proper time.
‘Worst are the conditions of the down.
trodden, Harijans, Tribals and minor-

the condition of the
programmes at their disposal. People
are feeling more unsafe now than
during the time of emergency. (In-
terruptions).
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are trying to take advantage of com-
munal sentiments, The problem I8
neither being handled in a proper
manner nor it is planned in the
Gandhian manner. The problem al-
though very often voiced, has not yet
reached the planners of our Natlon

The proximity to international
boundaries of three countries, name-
ly, China, Burma and Bangladesh,
highlights north-eastern region stra-
tegic location 1n the colourful map
of India. As 1 have already describ-
ed, the munority Mushms and rural
and backward people who are settled
in these border areas are not provid-
ed with adequate protection.

The poor people of the district of
Goalpara who are living in the border
wslands of Brahmaputra valley are
dependent on each other ang required
to exchange their products in the
market for which they have to ferry
on the river from one valley to the

or twice a week and as such they
have to exchange their products for
their requirement for a week as they
have no other source of income.
B.SF. people harass them and snatch
away their saying that
are stolen goods from
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SHRI BAKIN PERTIN (Arunachal
East): Mr, Deputy-Speaker, Sit, the
great distance of Arunmchal from
the corridors of power in Delhi and
the time jt takes to get there by
train and the non-too-satisfactory air
travel, may be one of the reasons
why the Government gnd the general
public remain ignorant about the
.state of affairs there. This Pradesh
in the extreme north-eastern part of
India hasg remained till today the land
of mystery and a paradise for Anth-
ropologists only. As to the actual
working of the Government in this
strategic area nhabited by tribes, the
Government and the public know
practically nothing. I regret to
say that the Home Ministry has
developed a tendency to derive all
information about Arunachal only
from the bureaucrats, functioning

;
:
i
?
¢

Parliament rether than those of the
bureaucrats. If the Government is

crats, because they have built up a
vested interest in preparation of
bureaucratic rule over the TUnion
territory.

APRIL 26. 1978

Sir, this House will not like
know, as I have not liked the fact
that the Emergency continues to

of law and individus]l freedom have
been restored, Arunachal still remaing
under the authoritarian rule of its
Lt. Governor, Shri K. A. A. Raja.
This is a perpetual emergency in
Arunachal. He has made Arunachal
his personal domain. Here is a Raja
who continues to rule the territory
as if Arunachal were his personal
property. Far behind the facade of
representative institutions, it js he
who is actually at the control of
affars. His guthoritarian rule sup-
ported by his tribal henchmen, has
made a mockery of parliamentary
institutions in that Pradesh.

By an sbuse of euthority he has
indulged in party-politics, and prac-
tised nepotism and favouritism to say
nothing of waste of public money in
maintaining his pomp and show befit-
ting his role ag the Raja of Aruna-
chal. This can be seen from costly
gifts, including cars for his daughter's
marriage that he réceived from Mesars
Goenka and Himmatsingka

House, during the emergency the
Himmatsingka farm at Geuhati was
raided by the DIG of CHI, and in-
criminating documents were found.
But the report was hushed up at the
instance of Rajs, by the sud D.IG.

Raja's nepotism and favouritism
doubtless sprang from hiz weakness
for army officers. It was made ob-
vious that mll vacancies carrying
higher salaries should be fillled by
army officers. 1 am not ap-
pointment of people from
Pradesh if they are found competent,
but what js objectionable i3
regional affiliations which wre most
marked.

Another dangerous development in
Arunachal is the campaign
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Raja during the last Vidhan Sabha
elections, that the PPA ig a Christian
Party with foreign loyalty and foreign
source of money. Actumlly there is
less than 2 per cent Christian ele-
ment in the PPA. Thug for the first
time in the history of Arunachal
communal virus has been spread, and
spread largely by the bureaucrats.
For the last few years Christian
churcheg are being burnt, and Christ-
jans have become targets of attacks.

About the nefarious role of the Lt.
Governor during the last Lok Sabha
elections, it js common knowledge in
Arunachal that he was actively in-
volved in them. He participated in
the election campaign wusing Air
Force planes and helicopters, osten-
sibly for tour purposes, but actually
to campaign for Congress Party can-
didate. In his election campaign he
told the simple folk of Arunachal that
“Indira Gandhi is our Divine Mother”;
that the “Janata Party leaders were
all CIA agents and supported by
American imperialists.”

As an elected representative of
Arunachal in this House, I have made
representations to the Home Minis-
try and the Prime Minister against
Raja's abuse of power and his autho-
ritarian rule. But my representetions
have gone unheeded, because the
Home Ministry relies on the same
Pureauoraty of Arunachal and' not
peoples representatives.

So long as a corrupt functionary
remained at the contro]l of wffairs in
Arunachal, there coulj be no free and
fair elections. This is why before
the Vidhan Sabha elections in Feb-
ruary last 32 Members of Parljament
of both Houses sent a memorandum

the local government whose actual

head is the Lt. Governor.

Ineidentally, Sir, the present Aruna-
chal Ministry consists of the Lt
Governor's henchmen, It was at his
instance that the entire lot of the
erstwhile Congressmen of Arunachal
were transformeq into Janata Party
members and they are to-day in the
seats of power. The Party High
Commeand at New Delhi, I regret to
say, admitted them all without even
the formality of inquiring into their
past political antecedents or commit-
ment {o the Janatg ideology. I made-
& representation to the Janata Party
President, Mr. Chandra Shekhar gee~
king information as to how the entire
body of Congressmen could be admit-
ted into the Janata Party.

Arunacha]l thus presents an ex-
ample of rank political opportunism
and utter lack of ideological commit-
ment of politiclans. Overnight they
could change from Congressmen into
Janats Partymen, and then back
agein- to Congressmen if the wheel
of fortune turns once again in favour
of the Congress,

This hag happened because politics
in Arunachal, as in other parts of
India, has become a lucrative pro-
fession. Through politics one gets
rich quick. That is why under the
authoritarian rule of the Lt. Gover-
nor, corruption, nepotism and
favouritism are rampant in Aruna-
chml. The House will be gurprised
to know that wives and relatives of’
Arunachal Ministers have suddenly
become ownerg of cinema halls, petrol
pumps, saw-mills and licencees for
various kinds of trade and business.
Incidentally, according to my infor-
mation, this sort of political corrup-
tion first menifested itself in Orissa
when wives and sons of Minigters
there emergad s big industrialists,
company directors and propristors-
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[Shri Bakin Pertin]
of big concerns. By contagien the
disease has spread to Arunachal as
well. In Arunachal, in all these busi-
ness enterprises of Ministers, wives
and relatives, the Lt. Governor has
his finger in the ple.

Therefore, Sir, in view of this de-
plorable gtate of affairs in Arunachal,
1, as an elected representative of the
people of this Union Territory, once
again request the Home Minister to
remaove the Lt Governor forthwith
end set up & High-power inquiry
committee to inquire into the bureau-
cratic maladministration. For, with-
out & clean administration, economic
development of this sensitive area
cannot be achieved.

g swrer ¥ ove st (ot afre
wTw dew) : IITOe wEed,

qw A Eee : T T
IR TG €7 F qadas

wwa x5 w1 wE qwrer § W Izar
) 9TX 6 XX TWW! aWrE §TT
gimr AT Ik wix geer  faarie
WU g, vatey v wra A &

wit fic firewg Wy © oo grow ol
gowmag R

gare WP ¢ Iq% frd ew aely
wx, but you cannot take up that
question twice in the same seccion.
SHRI DINEN BHATTACHARYA:
Let the quillotine be prepared.
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fair &, wiwAe o 8, ok st &
T T WA WIHTT T T E )

el weedt ¥ et ofr wowr
Ferg oft & wrrecy wrw & ford ot g
¥t 8, vu% fud ofr @1 womr W
qve vy 1

APRIL 26. 1978

of Home Affairs 380

Aol waew, o W, & wyr fe
#wr 3 figar it wronear o anerraror
™ & o ST aar suweer ¥
s eIz ar 1 Wk ag AT
7 ¥aw oft 413 Frar, wfew ww ¥ W
AT gt wr oY ag =T fafe
saeqT ¥7 w4t & o7 T ar
weY off 7 fawwr ®1 gw Ay &7 F
s wrar e faoer 9q wART Wy
wfrer w0 | warT Fefr o X owgr fir
fgar WYX wawpor A sz @ *
wu fgewr ¥ gf ar 98 fer & g
wrfaeare & g a1 wrer & gf, Tgrone
¥ #f ar wates ¥ &, gaTodw ¥ £
ar fegx ¥ €, gy &f T EY, T
famr S amr ¥

o fag feeew & wfr winds §,
forg =y Wit forr el & sfr g
sfrwz §—arwanlt ¥ grra fawre
§ o Aewml ¥ wA w0 e g
€ wfgg 1 afe s o e &
ufer st off §, A wrewnfy wY oA
Wy Ty T

amfry fadhe o & ¥aT wx g
wa ) arcww FwAw waT
wefr ofr & w4, oY S 39 awr
9 it ® efrerc aff foar o &
oy femar % @0 s Wi §
fe 37 W Ig yieh W afere
wear wifgy W 1 wawr T o
Foere ¥ ¥ §, ot 3w W TR
fogrr e sarsAw ¥t o+ fer
fordw aw & far & qor ofr gowrd o
witsr TAW W stz # §, o sgroe
wr goex ¥ gw oy wrirrdr §
g forg 3w ®) v Y & et ff
wifg &t 1 figrgerr ¥ farwr oo wr
qiifere wackhewr §, o ¥ afc ¢w
ol qw wwg Ivaer st §, @
ol ofeq galr wog Iwanr bl
qfr Feufiy # o ot Y dmevw Y
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wrvier § Fir wer a & wwrrr ol of T ¥ Y
oy foar 8, Wl fedy oW &
T T W WO ey ¥, frw g -
2y, wivere w2 o geirma & wd

o ¥ ¥ yo_gwm fr fis oy
= frdfas v & fog wr 9orr g
W wige ) Homwagmap R
gum AR frwee § | IRE WA
ot av WY @ T ¥ frat @) gewr
areravar & 1 o frET T, AW
AW 1 39 02 AT f) qw gar §, @
! Gr g &1 gw o vy fe
T @Y 1 Afew g 9 firdard
fafy swaeur ®Y wrgw i 1 A ¢
W & &5z ¢ A wrgan g o o
oYX weier ¥ wvit off farwforr 7Y et
ST ¥® W & wxnrear o feafy wy
oY it &t g A
wfreRz & 1| AT ¥ st wOETT Y
ATFTAATE | SrAAT GTETT HT T
wvwr § fe g gw AW ¥ oE WY
FHE w3, o e & gwe ¥ fan
wrowaw § s wifer W smeqr oo
@ 1 7 BAW Yo ¥ Fre, afew dw Wy
srafir & forg ot ag v & s 2w
"y oY s at @ 1 otk pafo
O ay sfrrie d it e A gw g2
ooy 1+ ¥fer fac ot % wgr s o
Few gt &, o7 gy &, o arek @ oy
W R e g v &
O feafir §t 1 cafirg B wer fe
U Wt o W g A wr
Bt oot ¥ darat «7 9¢ A fefad ol
¥ v figear ofifwg o T8 WY aue
g | Tw ¥ AT Y gue W g g
W g 1w v 3w ¥ A
it ff § 1w I qF g
feufy § dhar &% wr 7g g e )

2741 hre
IMn Semaxms m the Chair]

wif W wew 1 fufe Qv wwer
gt owr &1 famg 0 W qw
¥ SFHTT TEY W AT | AR T WY
RT3 Fr A g §, whiry ufey
¥ ot ard Ot &, oF aTH T v Ay
WY}, 280 v Wy 9 oY £y wrAv
T E R A OET I
i sE ST aw s A E ) vl
¥ fat ¥ Y & qvw & qur
ot wfi a9 ¥1 97 ¥ & 1% Foedr
et g Y gwan & s
frar fe o wew qw wfafaifed
T FTW T, I W K qfere
T W@ ar i e o T W e
wAFT W TEare T g war g Ay
GEATr FRATT ¥ GAA ETG ATY WL
T AT §, 39 ¥ vt Sk e oy
et} i A Teq W e
™ wE ) ag feafe T R
o & A ot e faefy g€ 4
BT I %7 weqer e war § Wit ame
w6 | g7 F g ok el Y O W
&g | {sqawm) % wy o
ot fir g 3w ¥ w7 o W oy wow
gt | Afiww oF aTE A ww ¥ O
%Y AT Y T & e &2 9 o afire
sfirere & wifgr wor g o
ol aen ay gl § fr 3w o i
wftrs wfirwrc o wifge 1 ag et o
£ o st a ) ot Eefifeg &
g wigaT § fie 37 & afirwre s uft
o 1€ g mfy et Wt gw W Tw
¥ feft wog w1 wvk pemiy iy wor
o § 1

% wg o w7 fir fufir oY sovewr
Twa/ove w1 favg § dfer ofe
figer ot weand &t oft &,

ot twk (vwwr)
et wr g ? L
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ot wiw ww shew : gfiew 2fc
7€ ¥ wardgy ¥ 8, vy W WY Ay
t 1 gl e ot
(vwwarer)

MR SPEAKER We have to imsh
everything at 6 O clock Kindly
don't disturb him At 6 O' clock, the
guillotine has to be apphed.

SHR] SAUGATA ROY (Barrack-

pore) He 15 getting excited
MR SPEAKER Don't excite him!

ot afw wer e & w7 @9y
fr wafr a7 geo wom o forederdr
¢ ¥fiexr gm Faf vy & snife fga
¥ WA PR &, TAAFAT K wZATH
et & ady s H Y Y & wem
T WAy qew ¥ @ Y § @Y
o faferr & zafog @Y gorr @
warg g7 T & o B owed e
af At gAT wwrE &1 w1 WA Ty
a1 i TR AT s AEE & A
8o qriv ¥ ad A AR gm i QA
wWRBr R AE W ¢ veFF §, Graney
WX T Y pfowa F I ol &
aHX ¥ oft gn AV FT FwA G aafr g
W gadee | wrAAr gaeqr ¥ o Feeay
e ¥ & T4 o & o e it e
JWY A [T GTETT WY oy AN O,
QA < &1 3 ¥ gm ghewar
wTAw ¥ w7 § ) vEY ey & Aefer
& A A § 1 Y Amay 3 dar Sy
w1 fafe o7 =aear ww w1 fawy
2 afew al weat ) fasar & o
et & war AverT gew oy o
wwft | Trelt e Y S wew & fag
& g R v 8 dfer o @ Ty
wewrt w1 ¥ § fin fifir s syenr
2re o 1 xu® forg oy o & wew At o
R ww wve abf anft § 0 g v

APRIL 3¢ 19

of Howw Afein 38

W R 1 A gy Wt ot & oy i e
W & gu & ave At ef Y g v e
€t W wmgfr wy fir afie ofto wTe o
ot vt o feafir o % Y Wt
yafoe § vy wrg fegnfien Remfir &
g v §, AR oT gAT Ay TARY
faady %

ofy &r3 & fawelY gfere & v Ao
#T =t farat o weTea Y Wk SR
w1 fir o¥r gfew w1 aale =T
% 7Y wawar g fir ow aos oY AT
wfawre #F arr ¥ o § Wk gEdr
aew fart Amga ot ot awrerr o armeft
¢ ag #d fawmamr 3 7

sft §13 & mg RaT ey woor fay
& amg Ay g T wre fag | N
fwara g—wrer I et FA-9w feaw
w1 IgA garen faar

ot wee WE wrowY g Avw &
fir fomae & ar? F awmw gfer onf o
g 7o § fr ag nE agE w8 weEC
L nd 4l

MR SPEAKER Sub-judice please

ot wfre wrer soaw . & qg sl of
¥ a1 ¥ ey waT wgar g fs
wet oft arrfir soarer & & FronfY 8 &
oTowT Iy amer e g fe el
woor fag WY anfer sraeaT & fisnd Wit
frdnft & 1 77 1056 %, ¥w g0 aTETOTH
Age ot quw dolt ¥ aw IAer el
g i qw e feray a farerd g g
a1 fi wror gfear afeda & woff & fae
wrwifiy fewg W afeerd o ey
o | W gn Jo wyyTETATY Ayw oY
¥ gwet wwrg W wff grer o1
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w2y, o W ey T
TRW ¥ e Wt &% ) I fee
& farq swarer fiear Afwwr of qom qor
® ¥ am ¥ wgaw 7l gu gy Awr
w#mn’rm#@wg’cwq

Mg wge dw [/ fafree
¥ ox Ik geaw § o fowr mar
TaeYT WY Wy dw A :

Mr. W. A Ladeginsky, an agrarian
expert of international fame has said.
1 quote:

“Only in UP. has a well-
thoughtout comprehensive legis-
lation been enacted and effectively
implemented. Three million tenants
and sub-tenant; were made owners
and hundreds of thousands who
have been evicted, were restored in
their rights. (Vide ‘A Study en-
titled Tenurial Conditions in the
package districts’ submitted to the
Planning Commission in 1063",

(Interruptions)

SHRI SAUGATA ROY: Sir, I have
no objection if he is replying....

SHRI B. SHANKARANAD (Chik-
kodi): He said that three million
tenants had been benefited. How is
it relevant? (Interruptions)

sit afiee oo weaw ;S GEa
¥ 2 WA, 1977 WY ey off & ooy
famr a¢ qaw wifaat wr qa (o fored
T wur § fiF ©w aw o 9 gfroe
e & Tud g9 A wrfer sraear § o
oo T ggw y&h g fafeae § aY
wrfr sqwear & faOw & W ®oft ST
¥ | (wwawwy) og e o WAy
v 4w ¥ oot o st i fag foredy-
e —xae o wry wafwd | (wrwarr)

ux & ff v frard & sy
& gore ot v wmger § 1 fordy ot A
736 LE~13.

o & art ¥ ager e smwr Y £ )
g wd ¥ i gy gfew WY geiver
® iy frar & 1 SR e gfere Wi

i

w1 e gfew g g
wmr fe gftw Wit s
W wr maew g g o ofy
are feard oft WY s wmgur
g e on oo T % Ak § fs froWr
fiw vt ¥ ofrw & ghen & fg,

I S1§ oY quT< A i w gufag
FawT WY W gfew & srE e § o
W T TORTC %7 9 w4 § e 3w wr
< far amg 1 4 g Ay A & a0
#OF OF, FW F ¢ A T T
fir @8 @vwTT 1 ow% g E 0 AT
Frat 7 aanar av fie gfe o1 sy
WA TV ¥ AT Ay T wuadi | ofY e
|AFT 9 T TG H gRT FYAT AT Y
wi ofm € s faore a€
?mﬁﬁh-;ﬁmwmm ™
&A1 AT, T NN A9 | Al w x
vt fieay & Wit (g s & war feqy

¢, g % w1 awemn =g § 1 gfee
wefvory o s o ok 1 gfie ity
wgw Al AR IG AT 1902 E |
oA Euw 1977 X ¥ | 75
e & AT AAT & | g T AT Aw T

¥ Y worr wifigy @ ) e e ey
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[y afire e wvew)

?‘lmiﬂrm@ ™ &%
vy ¥ fag 2w & wromy 1 o, g9 9%
e g =iy 9 1 Wiy w7 Tt feange
QU 6 7 97 HiC T T W TR
@ 1. (wrea™) 7 AT AT HAAT
& ot e W ot ot o A oW X
oo frat 1 59 frg & wmg wY AT
writert g fir gfere swfory o smeem oY
wE st ¥ et v oy T g gferw
Wt & o o e R § i
afim gere oY ow sty Foe ag
oT 1 ¥ wr Y | gafeg K o ¥ wrem
¥ 7w sreTew A oager g R gfew
T ST ¥ grew gul, Ak g
wrE-art & Y, Sveft & g1 G gw A
wed § Wt Eifeg ofee s &
o #Y T

W & arx ot s ot @d w6
& 37 w1 % stary Fv A g 0 gfew
T FY TTIAT F AR TWAAT =y
FW gU AT wwE o ¥ qg e
ferar & fis T & Sew Fromed wftoer oY
wAT Y wifge | wEEw, gw
AW A AT €T g § o qwi ¥ o
geiwedT §, 99 w1 S AW § W
powr ey oy €1 xw A e QY
ag 7 § fe el ¥ were getweaT §
W e ¥ T g wifgy e g
¥ @z gaawe § | fec o ww oo
w1 foedw o Aot & gurT & fag g
v o W g ¥ W W

a8 WY & wrq v werer g e oft dur
AN WART AT § sl
W %7 & Fara AT W § | TAA oy
o7 f% xuTTr welr off @) dww  wafre
§ e o quity ¥ forg | qg oy oy
& for qurr sy wfiiz w1 wnfre @
§ MR wray wemen e
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g e qurd s e, smecoher sy
ot oft durtk o Sww #ivke & el
rw s dw v or g AT § ol
% qw wpy wa§ ofenifor § o
sreT ordt & W T Ao 1 & e
sraeTY & ferg oy @wr ¥ wgar g
fis & 7 ¥ dfae Sr dsh fr g §
s ew AimE v gafor . sfe-
T WY FO § W HE i 5w W oA
oY & & oo Rw ) o wsifi s E

Q'I:Y.oﬂ'lfuﬁo 'Eﬂ‘o i‘o*aﬂfﬂﬂ
FoeTn AT R AR ¥ Aoy

it drr T ;Y A 29

st afre wrer qege | sft Aawh
wr, aYT & o ¥y qwerr e
fr o & e W oivew YR gk @
... (wmm) & few Wl wT
E | o A Y qgenar wngar g fe ot
Arocft ark & dqer 7 7 bW wew
e oy vk § wfew
all freedoms have been restored-
freedom of the people, freedom of the
press, frcedom of the trade union and
freedom of the youth.

5 ¥ fog oY 9ver Gt W e
@ & pr oft sl ek W
i g, 3w ¥ gury Sl w1 =T R

‘Freedom from want, freedom from
fear.”

9 ¥ o1 B gEarT v g | ¥ Hy
o Ao 2wt ¥ W €Y P fer
¥.... (wwww) gark v sl &
A AW W e g ) (———)
arefie aeer § gfewdt & fog age
fvr s ST & | (vewawr) § o
% fewne feeen s § s ol
o ¥ v o gfuont &) qu T
Arer g | (wowaw) e oy gfeomt
w1 e i e erory gl €, et
S Al @A € | (wwew)
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MR, SPEAKER: I want five
minutes for putting the demands to
the vote of the House,

SHRI VAYALAR RAVI: I strongly
protest, The Prime Minister should
bave replied. They are making &
mockery of parliamentary democracy
++«+ (Interruptions)

SHRI SAUGATA ROY: 1 oppose
the guillotine. The debate has not
been concluded; I oppose the guillo-
tine.... (Interruptions)

MR. SPEAKER: Unless the House
extends the time, I have to put the
demands to vote now....(Inf€rrup-
tions). Your opposition has been r3-
corded.

SHRI SAUGATA ROY: It is a
question of disrespect to the august
House; thig 1s a very big discussion.

MR. SPEAKER: You have men-
tioned that.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): I do not dis-
agree with the hon. Members but I
support the guillotine because it will
glve us freedom from Mr, Mundal,

18 hrs.

SPEAKER: Before I put the
demands to vote, I want to know
whether Mr. Banatwalla is withdraw-
ing his cut motions?

SHR! G. M. BANATWALLA;: No,

MR SPEAKER: I ghall put cut
motions Nos. 1, 2, 22 to 25, 48 and 87
moved by Shri Banatwalla to the vote
af the

Cub motions No. 1, 2, 22 to 25, 48
and 67 were put and negatived,

SHRI KESHAVRAD DHONDGE:
1 do not withdraw my cut miotibns,

%

MR, SPEAKER; I shall gow put cut
motions Nos. 3 und 7 to 10 moved by
Shri Dhondge.

Cut motions Nok 3 and 7 to 10 were
put and negatived,

MR. SPEAKER: I will now put the
cut motion No, 5 moved by Prof
Shibban Lal Saksena to the wote of
the House.

Cut motion No. 5 was put and
negatived,

MR. SPEAKER: Mr. Manoranjan
Bhakta, are you withdrawing your
cut motions?

SHRI MANORANJAN BHAKTA:
No, Sir.

MR. SPEAKER: 1 will now put
the cut motiong Nos. 27 to 47 moved
by Shri Muanoranjan Bhakta to the
vote of the House.

Cut motions Nos, 27 to 47 were put
and negatived,

MR. SPEAKER: Mr. Giridhar Go-
mango, are you withdrawing your cut
motlons?

SHRI GIRIDHAR GOMANGO: No,
Sir.

MR. SPEAKER: I will now pul the
cut motiong Nos, 85 to 126 moved by
Shri Giridhar Gomango to the vote
of the House.

Cut motions Nos. 85 to 128 were put
and negatived,

SHRY K. P. UNNIKRIBHNAN:
What about my cut motion?

MR. SPEARER: There iz no other
cut motion. Probably you did net

move it.

The question is:
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[Mr. Speaker]
shown in the fourth column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to complete the sums
neceszary to defray the charges that
wil] come in course of payment
during the year ending the 31st

APRIL 26. 1078

of Communication, 392
Energy éfc.

day of March, 1879, in respect of
the heads of demands entered In
the second column thereof agminst
Demands Nog. 47 to 57 relating to
the Ministry of Home Affairs.”

The motion was adopted.

Demands for Grants, 1978-79 in respect of the Ministry of Homt Affairs voted by Lok Sabha.

No. of

Amount of Demand for Grant

Name of Demand Amount of Demand for Grant
Demand on account voted gy the House  voted by the Howse
on 16-3-1978
I 2 3 4
Rew ital Revenue Capital
e R * :
MINISTRY OF HOME AFFAIRS
47. Minisry of Home Affairs 41,40,000 2,07,00,000 =
48. Cabinet . 21,39,000 1,06,98,000 -
49. t of Pesonnel and
mﬁve Reforms . 1,28,80,000 ' 6,19,02,000
50. Palice 36,43,04,000 1,21,67,000 12,19,73,000  6,00,33,000
51, Census : . 86,639,000 . 4:33,14,000 ..
52 Other Expenditure of the
Ministry of Home Affairs . §1,76,58,000 14,15,34,000 149,58,50,000  62,40,95,000

53- Delhi 28,67,78,000  14,64,33,000 116.38,02,000  73,25,64,000
54 Chandigarh 3,5064,000  1,61,87,000  17.9823,000  8,00,32,000
55. Andaman and Nicobar Iilands  4,16,27,000  2,24,50,000  20,81,36,000 I 1,22,48,000
56. Dadra and Nagar Haveli 43,41,000 42,76,000 2,12,03,000 2,13,79,000
7. Lakshadweep 84,63,000 81,76,000  4,28,17,000 1,58,78,000
18.05 hrs, “That the respective sums not ex-

DEMANDS* FOR GRANTS, 1878-79—
Contd.

Mupvwsters o COMMUNICATIONS,
ENErcEy, FINANCE, ETC. ETC.

MR. SPEAKER; I come to the
Outstanding Demands. The question
is:

in the fourth
Paper be granted
of the Consolidated Fund of
complete the sums necessiry to de-
fray the charges that will come in
course of payment during the
ending {he 81st day of March, 1
in respect of the heads of

“Moved with the recommendation of the President.
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entered in the second column there-
of against:—

(1) Demands Nos. 14 to 18 re-
lating to the Ministry of Communi-
cations;

(2) Demands Nos. 28 to 30 re-
lating to the Ministry of Energy;

(3) Demands Nos. 32 to 43 re-
lating to the Ministry of Finance;

(4) Demands Nos. 67 and 68 re-
lating to the Ministry of Law, Jus-
tice and Company Affairs;

(5) Demand; Nos. 72 to 74 re-
lating to the Ministry of Planning;

(8) Demands Nos, 79 to 81 re-
lating to the Minisiry of Steel and
Mines;

(7Y Demands Nos. 85 to 88 re-
lating to the Ministry of Tourism
and Civil Aviation;

(8) Demmnds Nos. 94 to 96 re-
lating to the Department of Atomic
Energy;

(8) Demand No. 99 relating to
the Department of Electronies;

(10) Demands Nos. 100 to 102 re-
lating to the Department of Science
und Techonology;

(11) Demand No. 103 relating to
the Department of Space;

(12) Demand No. 104 relating to
Lok Sabhe;

(13 Demang No. 105 relating to
Rajya Sabha;

(14) Demand No, 108 relating to
the Department of Parliamentary
Affairs; and

(15) Demand No. 107 relating to
the Secretariat of the Vice-Presi-
dent.”

The motion was adopted.

Demand for Granis, 1978-79 in respect of the Minisiries of Communicatsons, Energy, Finance, etc. etc. toled

&y Lok Sabha.

Amount of Demand for Grant  Amount of Demand for Grant
No. of ~ Nameof Demand  on account voted by the House  voted by the House

on 16-3-1978
1 2 3 4
Revenue Capital Revenue tal
Ra. . R, :
'MINISTRY OF COMMUNICA-~
TIONS
14. Ministry of Communications 91,014,000 2,21.87,000 1,55 70,000 11,00,33,000
15. Ovenems Communications Ser-
vice . e 1,88,68,000 1,84,02,000 0,4 3:42,000 9,20,08,000
16. Posts and 'l'elqrpb—-wm
Expenses 108,84, 15,000 544,20,75,000 -
17. Posts and DM-
dend to
m aad R ents d‘
seneral Re-
muu . . + +  31,08,97,000 158,44,86,000 .
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' Energy &, -
1 ] 3 4
MINISTRY OF COMMUNICA-  Revenue Capital Revenue Capital
18. Capital Outlay on Posts and
Telegraphs . . . 57,89,73,000 . 289,48,67,000
MINISTRY OF ENERGY
28, Ministy of Energy . . 11,28,000 . 56,537,000 -
29. Power Development . . 10,65,98,000  84,06,48,000  53,26,40,000  174,82,18,000
go0. Coal and Lignite s 471,185,000 66,16,50,000 23,55,78,000  330,82,5%,000
MINISTRY OF FINANCE
3=, Ministy of Finance . 5,61,86,000 - 28,00,28,000 e
83. Customs . . ) . 5,50,73,000 s 27,59,66,000 T
84 Union Excise Duties . . 8,44,02,000 . 42,20,08,000 .
35. Taxes on Income, Estate Duty,
Wealth Tax and Gift Tax . 18,31,78,000 - 41,58,92,000
g6. Stamps . s . §,10,17,000  *21,00,000  15.50,83,000 1,05,00, 000
s Audit . . . . 104697000 4 51.34,85,000 .
38, Currency, Cownage and Mint . B8,46,45,000  3,68,28,000  42,32.,25,000 18,16,41,000
39. Pensions . . . = 11,12,50,000 i 35,37,%50,000 ‘e
40. Opium and Alkalold Factories  28,61,99,000 88B,62,000 8,96.61,00 1,99,13,000
41. Transfers to State and Union
Territory Governments 2B0,93,58,000 573,98.62,000 .
43. Other diture of the Mi-
nistry of . 40,65,86,000 304,46,73,000 195,09,30,000  200,72,67,000
43. Loans to Government Servants,
ete. .. . . . 11,66,67,000 5B,33,33,000
MINISTRY OF LAW, JUSTICE
AND QOMPANY ATFAIRS
67. Manistry of Law, Justice and
Company Affairn . e 2,35,35,000 17,000 11,76,73,000 83,000
68. Administration of Justice . 6,432,000 92,18,000
MINISTRY OF PLANNING
72, Mmstrv of Planning . . 43,000 . 1 2,000 '
73. Statisties . . .. 2,20.85,000 . 11,49,26,000 .o
74+ Planning Commimion ' 79,86,000 . $,99,27,000 -
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1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Ra.
mf OF STEEL AND
70- Department of Steel ., . 2,136,000 89,80,48,000 10,68,05,000  449,02,40,000
8o, Department of Mines . . 5,083,000 . 29.17,000 -
8r. Minesand Minerals . . 8,75,17,000 10,0483,000 43.7585.000  50,a4,17,000
OF TOURIEM AND
85 "%T ism and Civil
. ‘ourism
‘mm . . 8,0,000 v 44,51,000 .
86, Meteorology . . . 8,89,52,000  1,30,76,000  14.47,59,000 6,98,82,000
B7. Aviation . . . . 4.68,78,000  4,69,61,000 23.43,88,000 234804000
88. Tourism . ' . N 78,62,000 56,038,000 9.93,07.000 2,80,16,000
DEPARTMENT OF ATOMIC
ENERGY i
4. Department of Atomic Energy  8,57,000 . 42,B5,000 -

05, Atomic hﬂqy Research, Dev-
lopment and Industrial
Projects . e . 12,05,18,000 32,86,54.000  64,75,79,000 69,65,48,000

96. Nuclear Power Schemes . 9,5550000  7,89,80,000 38,77,52,000  39,49,44,000
DEPARTMENT OF ELECTRONICS

98+ Department of Electranics 1,68,86,000  5,74,40,000  8,44,20000  B,72,02,000
W OF SCIENCE

TECHNOLOGY
100, t of Science and
T . . . 5.55.60,000 20,83,000  27,78,02,000 1,04,17,000

101, Survey of India . +  §26,67,000 . 16,33,33,000
102, Grants to Council of Scientific

«  and Industrisl Researeh ~  #,68,92,000 - 9B,44,57,000 -
DEPARTMENT OF SPACE

104. Department of Space « . 7,:37,91,000 5,24,07,000  $2,30,57,000 26,20,33,000
PARLIAMENT, D EPARTMENT
P. ARY
ARIA LS

AND
UNION PUBLIC SERVICE
VOMMISSION

104. Lok Sabha . . . 83,04,000 .. 3/99,77,000 .o
105. Rajyn Sabha . . . 3811,000 . 1,65,48,000 v
108, t of Parliamentary

Dmm. f P " £4,000 = 22,20,000 ‘e

107. Secretariat of the Vice.
President S 4,609,000 .e

3




399 Suspension of
18.08 hrs.

APPROPRIATION (NO. 3) BILL®, 1978

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Sir, I beg to
move for leave to introduce a Bill to
authorise payment and appropriation
of certain sums from and out of the
Consohdated Fund of India for the
services of the financial vear 1978-79.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certain sums from
and out of the Comsolidated Fund
of India for the services of the
financial year 1978-79.”

The motion was adopted.

SHRI H. M. PATEL: I introducet
the Bill

MOTION UNDER RULE 388

SuspeNsioN oF RuLr 218(2) 1IN RESPECT
or APPROPRIATION (No. 3) BiLi, 1978

THE WMINISTER OF FINANCE
(SHRI H. M. PATEL): 1 beg to move:

“That this House do suspend sub-
rule (2) of rule 218 of the Rules of
Procedure and Conduct of Bueiness
in Lok Sabha in its application 1o
the motions for taking into cone
sideration and passing of the Appro-
priation (No. 3) Bill, 1978.”

SHRI HARI VISHNU KAMATH
(Hoshangabad); On a point of order,
Sir. At the outset, may I remind you
of what happened in the House a few
days ago? An exception was made
because the Rajya Sabha was about
to adjourn and therefore, you rightly
ruled that day that that will not be a
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precedent. Now, sub-rule (2) of rule
218 says:

“At any time after the introduc-
tion in the House of an Appropriation
Bill, the Speaker may allot a day or
days, jomntly or severally, for the
completion of all or any of the
slages ..." ete.

This rule is sought to be suspended.
I tind that this motion has come rather
prematurely. The business has been
badly arranged. There is no motion
before the House either for considera-
tion or for passing. It is coming
next., At the moment, there is no
motion before the House either for
consideration of the Bill or for passing
the Bill. It i1s blank:; it is a vacuum.
Flease see Rule 388 which says:

"Any Member may, with the con-
sent of the Speaker, move that any
rule may be suspended in its appli-
cation to a particular motion before
the House.”

There is no motion before the House
with regard to consideration and pas-
sing at all now. It is coming next.
8o, the arrangement of business is very
faulty and defective, and therefore,
this motion cannot arise with regard to
a motion coming next to it. There is
no motion before the House at the
moment.

MR. SPEAKER: You are technically
right.

SHRI HARI VISHNU KAMATH:
Please give your ruling on this.

SHRI JYOTIRMOY BOSU (Dis-
mond Harbour): Bir, if he is technically
right, in which way he is wrongl

MR. SPEAKER: Whether he should
move it first or second,

SHRI HARI VISHNU KAMATH: I
remember in the third Lok Babha

* ublished in Gazette of India Ex traordinary, Part II, section 2, dated

26-4-1878.

tIntroduced with the recommendation of the President,
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there was a similar occasion and it
was solved like this. The first part
of the item would be (a) motion for
consideration, and (b) would be ‘sus-
pension of the Rule, the two together
as one item. This is wholly wrong.

MR. SPEAKER: Cure it by asking
him to move for consideration and
both of them will be taken together.

SHRI HARI VISHNU KAMATH:
Simultaneously.

MR. SPEAKER: Mr. Minister you
move for consideration and then for
suspension.

(Interruptions).

» SHRI HARI VISHNU KAMATII:
What is your ruling?

(Interruptions).

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): I am opposing the
motion for suspension of Rule 218
under Rule 388 not on technical
grounds as opposed by my hon. friend
Mr, H. V. Kamath. What is the impl-
cation of the suspension of that Rule?
That means, the Appropriation Bill
will be rushed through without a
proper debate. That is the implca.
tion of the puspension of the rule. I
want a clarification from you that a
proper opportunity should be given for
the debate over the Appropnation
?l.ll.

MR. SPEAKER: The debate will not
be continued today. It will be con-
tinued tomorrow.

SHRI M. KALYANASUNDARAM:
Then why should that rule be sus-
pended?

MR SPEAKER: To see that this is
passed today, and the Finance Bill
taken up {OMOITOW.

SHRI JYOTIRMOY BOSU: 8ir, my
mumumnuhzu.ub-
para (4), which says:

#The debate on an Appropriation
mmumwwﬂd
public importance or administrative
policy implied in the grants covered
by the Bill which have not already
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been raised while the relevant de-

mands for grants were under con.
sideration.”™

For that, o Member is required to
Bive a notice giving details with un
explanatory note as to which ure the
uncovered things on which he is allow-
ed to speak.

MR. SPEAKER; Now you have to
move for consideration,

SHRI C. M STEPHEN (Idukki): 1
am afraid, Sir, we cannot take these
things 1n a very rouline manner, We
are now transacting the financial busi-
ness, The Members of Parhament have
got cerlain basic rights. It cannot be
just steam-rolled out. In the Appro-
priation Bill there are two or three
stages—introduction stage, then theie
1s a discussion about it, Members must
have the right to speak on that. There
are many demands which we could
not discuss and gub-rule (4) takes care
of those demands. Sub-rule (4) of
Rule 218 says:

“The debate on an Appropriation
Bill shall be restricted to matterg of
public importance or administrative
policy implied in the grants cover-
ed by the Bill which have not ul-
ready been raised while the relevant
demands for grants were under con-
sideration.”

There were demands for grants which
we could not discuss. Public policies
may be involved in that, and this is
an opportune stage at which we can
express our opinion about those matters
and we must get an opportunity about
this. You just cannot suspend in g
routine manner certain things which
are here. Now, if the suspension is
pressed for, then 1 press for a debate
on the suspension motion. I am en-
titled to express my opinion about the
suspension motion. I am opposing the
suspension of this rule; I am opposing
the move of the Government to block
out the right of the Members of the
House to express themselves on the

-
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[Shri C. M. Stephen]
residuary matters. We have got a
right to speak about these matters.
Therefore, der the circumst
sub-rule (2) cannot be suspended, and
the Appropriation Bill cannot be push-
ed through in the manner they are
seeking to push it through.

SHRI JYOTIRMOY BOSU: On s
point of order.

SHRI C. M. STEPHEN: I have not
finished. It cannot be pushed through.
Therefore, there are 2 or 3 stages. The
first question is whether sub-rule (2)
should be guspended or not. There,
the technical point raised by Mr.
Kamath remains; and on that, a ruling
has got to come forth. And if you
say that this motion is in order, in
spite of the flact that there 15 no
motion, a motion for suspension must
be in relation to a business of the
House pending before the House; that
such-and-such a rule will not apply
to such-and-such business before them.
As Mr, Kamath rightly pointed out,
there is no business before the House.
There, without any relation to a parti-
cular business before the House, the
rule cannot be suspended at all. That
is not a technical matter. Therefore,
rule 388 does not apply. If you hold
that rule 388 does apply, then as a
Member, I have a right to ask for a
debate on that motion. Because I
oppose that motion, I must be per-
mitted to put forth my point of view
as to why that motion must not be
accepted. Suspension of a rule is not
a routine matter. It is a serious
matter, particularly in relation to the
Appropriation Bill. Therefore, I would
beseach of you to give a ruling as to
how this motion comes within rule
388. According to me, it doeés not.
And if you give a ruling, then I will
raise my objection as to why it should
not be admitied. I reserve my right
to have my say, by way of opposition
to the motion for suspension of the
rule.

SHRI JYOTIRMOY BOSU: On a
point of order. Rule 218. sub-rule (5)
is clear enough. It says:
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“The Speaker may, in order to
avoid repetition of debate, require
members desiring to take part in
discussion on an Appropriation Bill
to give advance intimation of the
specific points they intend to raise,
and he may withhold, permission for
raising of such of the points as in
his opinion appear to be repetitions
of the matters discussed on a demand
for grant or as may not be of suffi-
cient public importance.”

Those Members who have given notice
with sufficlent points and explanatory
notes have a right to speak. Others
don't have.

SHRI C. M. STEPHEN: The simple:
answer to that, is that under sub-rule
(2), you have got to fix a date nn
which the debate has to take place.
It is only when you fix a date on
which a debate takes place, that I
have got to intimate the points that I
am seeking to ralse. Now, what is
sought to be suspended i{s sub-rule (2).
which provides for the fixation of a
date and time. Therefore, until the
date and time is fixed, I don't have
fo give notice at alL Sub-rule (2)
must remain. The moment you say
that it will be discussed on such-and-
such a date, I will give notice bout
it. Then alone sub-rule (5) will apply;
not otherwise.

-

SHRI VAYALAR RAVI (Chiray-
inkil): Before you give a ruling, we
want to make our pesition clear.
Under rule 218, there are sub-rules (1)
to (6). One point is clear. Ewen
though, under sub-rule (5), us Mr
Bosu sald, you can avoid repetition, it
doeg not prevent any Member frqm
making any poipis. It only enables
the Speaker to prevent any repetition
of points already spoken about. AS
Mr. Stephen put it, sub-rule (2) is
operative because no debais has besn
fixed. We strongly feel that it is 8
matter of policy, and it relates tp bud-
get. ‘There must be a debate. There-
fore, in that context, the motion moved
cannot be accepted.
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SHRI K. P, UNNIKRISHNAN
(Bedagara): I want to make a sub-
mission. The baslc rights of this
House are involved; and this House
has a particular concern, because
under the Constitution, we have cer-
tain special rights as far as these
Appropriation Bills are concerned.
Attempting in any way to curtain these
rights almost amounts to curtailing
ihe basie, constitutional rights of this
House. And if you lay down a pro-
cedure or accept a procedure whereby
these rights of this House are cur-
tailed, it will be a great tragedy, I
am sure you will not be a party to it,
and in your just ruling, you will up-
hold our point of view.

SHRI SAUGATA ROY (Barrack-
pore): Rule 388 comes into picture
only when there is a sufficient urgency.
Is the treasury going to collapse or
something of that sort going to take
place? Then you can deprive us of
the parliamentary right to put forward
a point of view. Now you are suspend-
ing a particular rule. We take it that
the Governmeni has collapsed or the
treasury has collapsed and the Gov-
ernment hag no money to spend., Other-
wise, why do you deprive the Members
of the right to speak? Why do you
use rule 388 to allow the Minister to
move for a suspension of the rules?
Discussion on many important De-
mands like those of Communications,
Atomic Energy, Energy efc. has been
stifled. Debate on absolutely funda-
mental and basic matters of Govern-
ment policy, concerning public wel.
fare, has been curtailed and the
Demands have been guillotined. I want
to know from you what was the whole
urgency in applying guillotine at this
stage and applying rule 388 for the
suspension of the rule? We expect ut
least an explanation from the Govern-
ment why they are so eager to stifie
the debate, dissent and dissatisfaction
within this House?

SHRI SHYAMNANDAN MISHRA
(Begusarai): Bir, may I draw your
attention to one point about this? So
far as the puspension of this rule is
concerned, the House must first bhe
apprised of the particular aspect of
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that rule, which has to be suspended,
Otherwise, there would be great dim-
culty for the House, for the Minister
and also for the Appropriation Bi'l
There would be no allotment of the
day at all If sub-clause (2) of rule
218 1s suspended allogether, then there
would be complete vacuum, there
would be, to repeat, no allotment of
day for the Appropriation Bill, there
would be no stages of the discussion
or anything of that kind. BSo, in mak-
ing a motion the hon. Minister will
have to be very specific on the aspect
of rule 218(2) that is going to be sus-
pended, quite apart from the point
that has been made by my hon. friend,
8hri Kamath, which ig extremely im~
poriant, namely there is no motion he.
fore the House, which can be taken
into account in suspending a rule.
There is no such motion because we
have not gone to that stage. Therefore,
the Chair must particularly look into
all aspects of the suspension. Othere
wise, there will be a complete vacuum
in this matter, there can be no dis

cussion on the Appropriation Bill at
all, the Apropriation Bill may not
come at all. How can the Appropria-
tion Bill come before the House unless
there {s an allotment of time? And
there cannot be an allotment of time
it rule 218(2) is suspended. It is ma
absurd position in which the House
would land itself if rule 218(2) is
suspended in a blanket way.

Wi gwm W woww  wvew
(segarY) : wower wgvew, & o aned
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foreftr wrd ' www o qu femy
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SHRI B. SHANKARANAND (Chik-
kodi): Sir, you look at the Order
Paper for today. Item 16 refers to
the introduction of the Appropriation
Bill. It has been introduced. Now,
what is the business before the House
-about which you are suspending the
rule? Rule 218(2) says:

“At any time after the introduc-
tion jn the House of an Appropria-
tion Bill, the Speaker may allot a
day or days, joiuntly or severally,
for the completion of all or any of
the stages involved in the passage
of the Bill by the House, and when
such allotmgnt has been made, the
Speaker shall, at 17.00 hours on the
allotted day or the last of the
allotted gays, as the case may be,
forthwith put every question neces-
sary to dispose of all the outstand-
ing matters in connection with the
stage or stages for which the day
or days have been allotted.”

Now, what heppens if you suspend
this? Can the Appropriation Bill
come up again? You read the rest
of the sub-rules, sub-rules 3, 4, 5 and
% which follow sub-rule 2. If at this
stage this House is going to suspend
the rule, I do not know what will
happen to the Appropriation BilL
Can you bring it again before the
House, because you have to pass it?
I think the Minister hag chosen the
wrong time for asking the House for
leave to suspend the rule.

SHRI VASANT SATHE (Akola):
“This is only misappropriation,

SHRI H. M. PATEL:
taken place yet.

It has not

MR. SPEAKER: What is the difi-
culty? Will there be any practical

.
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dificulty if we take up the Bill

tomorrow?

SHRI H. M. PATEL: No.

MR. SPEAKER: Then, suspension
is not necessary.

SHRI H. M. PATEL: I am quite
willing.

MR. SPEAKER: Then, we can
have it tomorrow. Suspension is not
necessary at all. I have fixed tomor-
row as the date.

——

BUSINESS ADVISORY COMMITTEE
STXTEENTH REPORT.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to present the Sixteenth Report of
the Business Advisory Committee,

18.28 hrs.

[SHRIMATI PARVATHI KRISHNAN in
the Chair]

HALF HOUR DISCUSSION
Price Hixke on TYRES.

SHRI K. P. UNNIKRISHNAN
(Badagara): The discussion that I
am raising today is of great relevance
and is illustrative of this Govern-
ment's double-faced economie poli-
cies. Nothing illustrates it more than
the price hike on automobile tyres
announced by the tyre manufactur-
ing companies last month.

This morning we have been given
the blueprint of the Janata Party to
end what they call industrial feuda-
lism. 1 must say I welcome it. On
the surface it is a good document,
but they have also been saying some-
thing more for the last one year or
80. Particularly my friend the hon
Minister for Industry, comrade George
Fernandes, has said that he iz oppos-
ed to multi-nationels, that he is
opposed to monopolies and is very
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serious about the implementation of
the MRTP provisions, that they want
generation of employment, gmall-
scale industries, primacy of agricul-
ture and what have you,

Now, this collusion which is evi-
dent in this price hike affects direct-
1y or indirectly over 135,000 of the
raw material producers of patural
rubber, and over 300 thousand single
truck owners particularly 1, States
like Punjab and consequently, there
will be an adverse impact on the
entire price level.

On March 13, the Minister had a
meeting with the tyre manufacturers.
I would like to know what has hap-
pened in this meeting? After this
meeting, al] the tyre manufacturers
raised the prices of tyres. by 10 to 12
per cent. These two figures are very
important because the multinationals
raised it at a particular level. The
tyre industry is dominated by multi-
nationals to a large extent, their pro-
duction capacity as well as their
licenced capacity. It is done to hood-
wink and overcome the provisiong of
the MRTP Act. Above all, it violates
the Act and the specific MRTP Order
in the case of Restrictive trade prac-
tices enquiry number 1 of 197! where
Justice Nain and others have given a
clear verdict that:

“The aforesaid restrictive trade
practices relating to or arising from
the aforesaid clause of the General
Code of Conduct and the provisions
of Annexure II appended to the
amended application of the Regis-
trar shall be discontinued and shall
not be repeated by the Respondents
or any of them, directly or in-
directly or in any manner whatso-
ever.”

So, this is what exactly is being
sought to be violated. Now, to over-
come these difficulties, they have
fixed with the help of this Govern-
ment two different prices to prove
that there i8 no restrictive trade
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ractice. It iy u tfotal violation of
this Order as well as the provisions
of the MRTP Act.

Earler the Minister, hon, Comrade
George Fernandes, had threatened,
as he very often does, and charged in
the Consultative Committee meeting
that these people were jacking up the
prices and engineering strikes and
lock-outs. We, all of us, welcomed
the assertive tone of the Minister,
But what has really happened? Take
the raw material prices. They have
gone down in proportion to the per-
centage used in the manufacture of
tyres. Take natural rubber, the con-
sumption of which is 40 per cent in
tyre manufacturing, in Cochin, the
price of it has come down from Rs. 10
to Rs. 10 50 per kg. at Cochin price In
1974-75 to less than Rs, 650 or
around Rs. 6.50 per kg. The demand
of the rubber producers is that they
should be given a fair price which is
being opposed by this Ministry, Lakhs
of farmers gre demanding that sup-
ported by the plantation labour.

Whether it is a question of imple-
menting the MRTP Act or controlling
the multinationals or a fair remune-
ration for the producer, on all counts
this Government in collusion with
multinationa] interests gnd certain
other nterests, certain highly influen-
tial VIPs connected with this Gov-
ernmunt—] do not want to name them
right now—are pursuing policies
which are against their own declared
policies and national interest.

There has been a demand for rais-
ing the price of natural rubber to
Rs. 760, which 15 being
based on the cost, account study of
the Government of India.

There was also in the name of tyre
exports a gubsidy which they used to
give for tyre manufactures. A cess
of 10 paise per kg was imposed om
natural rubber. The revenue income
has gone up from Rs. 3.68 crores in
1975 to Rs. 5.8 crores last year. The-
cess continues. But the subsidy on
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tyre exports has been withdrawn.
The subsidy should heve helped, in
no way affecting the exchequer, to
push out a substantial quantity of our
tyres manufactured in thig country.

On the top of it, they bring this
excise. It affects 44 lakhs of vehi-
cles gnd, according to a study made
by the National Council of Applied
Economic Research, 80 per cent of
the tiansport operators belong to the
small sector whom they want to en-
courage.  They are self-employed
pecple dr pne-truck owners {whoge
economy has been going from bad to
worse, thanks to the high price level.
This has been pointed out even in
this House on a number of occasions.
The Minister has ulsg been threaten-
ing the private sector and multina-
tionals that he wull go 1n for tyre
manufacturing, the entire tyre jndus-
try, in the public sector. We have
not heard anything so far after this
threat. We would like to know where
he stands in relation to his various
promises and my allegation which
was earlier also made in a different
way by my hon. friend, Mr. Jyotirmoy
Bosu on 30th March 1978.

I would like to know, firstly, whe-
ther the hon. Minister has really
colluded as per the allegation or
Tumours or impressions and, if so,
what is his agreement and, if not,
what does he propose to do? More
important than that is the perspec-
tive that he has in helping. as I said,
the smal] truck operators because, I
presume, it is the Janata Party's in-
terest to help the small self-employ-
ed people. They talk about remune-
rative price for the small farmers;
they talk about the primacy o.' agri-
culture. Thep, they say that they ere
against multinationals, Coca Cola is
an isolated example, Let him not
throw it at us every time. 1 want to
know how he is going to deal with
these multingtibnals in this sphere
and also how he proposes to deal
with total violation of the MRTP Act
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s well as the operstion of multi-
nationals. I hape, he will clarity these

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour); Madam Chairman, I
would like the hon. Minister to tell
us @8 to how these foreign muilti-
national tyre companies are evading
payment of excise through the pro-
cess of down-grading their products.
Secondly, is it also a fact that al-
though there was a price rise only
about two or three months ago, they
have, in fact, forced a price rise of
15 to 17 per cent whereas the local
manufacturers’ price rise is much
lower? Why 1s this s0? Angd I would
also like to know whether any cast
account audit has been done to find
out the true flist cost of production
that the factory gets. And is it also
a fact that the Soviel team had smd
informally that the cost of a tyre in
this country is more than 350 per
cent, more than the true first cost
of production? If so, what action do
they propose to take to curb these
foreign monopolists like Dunlop, Good
Year, Firestone, etc?

SHRI VAYALAR RAVI (Chirayin-
kil): Can I ask one question?

MR. CHAIRMAN: Only one gques-
tion. Will you just listen to g what"
I am saying? Your one question
should be a question and not speech.

SHR] VAYALAR RAVI: Whether
it js a fact that tyre companies are
fixing their prices of the tyres on the
busis of thousand rupees per quintal
of the raw rubber.

SHRI GEORGE MATHEW (Muvat-
tupuzha): The tyre manufacturers
have submitted to DGTD and DGSED
that the price of natural rubber at
Kottayam, used by them, ig Rs. T80
per quintal of RMA-4 and wheréds
the actus] price or (FOB) at Kok~

RUAL. Now ere wes 4o UBG
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No. 882 to dey morning and it was
mentioned that the tyre manufac-
turers were opposing the rasing of
the minimum price of natural rub-
ber, which is only Rs. 655 per quintal
for RMA-1.

MR. CHAIRMAN: What 18 your
question?

SHRI GEORGE MATHEW- [ want
to know whether the Minister agrees
‘with the tyre manufacturers—when
ihe patural price of rubber is only
Rs, 655 per quintal for RMA-1, they,
|the manufacturers, are still quoting
Rs. 760 as the purchase price of the
rubber at source I want to know
ywhat 1s the price they are quoting
according to the Minister, and what
does he propose to do about 1t?

MR CHAIRMAN-
Minister.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES)"
Comrade Chair, person.

Comrade

MR CHAIRMAN: Thus 15 the cul-
tural background.

SHR] GEORGE FERNANDES: A
number of questions huve been rais-
«d jn course of discussion and allega-
tlons, rumours, impressions, T do not
know which one, have also been
squoted perhaps to suggest collusion
between Government and also per-
haps between the Minister and the
Industry.

SHRI K. P. UNNIKRISHNAN:
Minster.

SHR] GEORGE FERNANDES; I
thought you sad that.

(Interruptions)

suggestion made or rather a proposal
made by the tyre companies 1 June
1877 for a price increase. But then
they told that, ;n the context of the

assurances given by the Industry
generally and the Government's
appeal to industry mn particular,

there shall be no price increase ill
December 1977 They should not dis-
cuss this; they ghould not even think
in terms of any price increases. Then
thnymeedthatthcywuldndl.n—
crease the prices. Soon after Decem=
ber 1977, the tyre companies started
raising this question of prices. They
eame forward with their own case,
their case being that the cost of some
of the raw-materials used in the
menufacture of tyres had gone up

SHRI K P UNNIKRISHNAN Iiis
correct

SHRL GFORGE FERNANDES:
Yes, 1t 15 correct in regard to certain
iems.

(Interruptions)

SHRI JYOTIRMOY BOSU: Does
it justify this amount of price rise®

SHRI GEORGE FERNANDES: I
have not completed.

MR CHAIRMAN I think if Mem-
bers will be patient, the comrade
Muruster 15 accustomed to reply in &
friendly, munner So, You will be
able to ask gquestions at the end.

SHR1 GEORGE FERNANDES: It
is true that there has been an In-
erease 1n the prices of certain items
that go into the manufacture of tyres.

SHRI K. P UNNIKRISHNAN:
There has been a decrease also.

SHRI GEORGE FERNANDIES: 1
have not completed. Why don't you
let me complete it? The case of the
tyre companies was that the items
that have gone up in prices are syn-
thetic rubber, reclaimed rubber, cot-
ton febric, rayon fabric, besd wire,
catban hiack, pigment gnd chiemicaly.
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There is a slight jncrease in the cost
of wages, & gimilar increase in the
cost of fuel, electricity and other in-
puts all of which work out to about
10 per cent of the total cost involved
in the making of a tyre. We tried to
put across to them, rather we put
across to them that while it 18 true
that the prices of certain items of in-
puts that go into the making of a
tyre have gone up, but there has also
been a decline jn the price of raw
rubber which ig substantial, from
what it wag in 1974-75 to what it is
1877-78. It was also pointed out that
there has been a decline met only in
the price of raw rubber but also in
the interest rates. Then the inven-
tories position also haq improved.
Therefore. in terms of their own 1n-
terest payments they were able to
effect cortain economues....

SHRI JYOTIRMOY BOSU: That is
10 per cent again.

SHRI GEORGE FERNANDES:
Yes. So, taking the entire picture, we
were to tell the tyie industry that
there was no justification, as far as
we could see, for an increase in the
prices. It is true that there was a
meeting on the 13th March but at the
13th March meeting 1t was no s0
much the price guestion that was
discussed but certain other problems
of the tyre industry were discussed.
Of course, the tyre industry has been
having its own difficulties. The fact
js that g number of tyre units have
made substantial losses last year....

SHRI JYOTIRMOY BOSU: That
is what their balance-sheets show.

SHRI GEORGE FERNANDES:
Ultimately one goes by certain
figures,

SHRI JYOTIRMOY BOSU: You
know how correct they are.

-

SHRI GEORGE FERNANDES: We,
therefors can take effective measures
to correct the situation also. But the
pnmuthat!ouroctth-tmunlu
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suffered losses. Madras Rubber in
1976-77 locked up with a loss of
Rs, 84.71 lakhs. Premier Tyres had a
losg of Rs. 1.72 crores. Modi Rubber
had a loss of Rs. 2.38 crores. But four
other tyre companies made profits
Dunlop made a substantial profit of
Rs. 424 crores. Firestone—Rs, 21
lakhs. Good Year—Rs. 25 lakhs, Ceat
Tyres—Rs. 1.08 crores. This is for
1976-77.

Now, ag far as Dunlop is concerned,
it has not only tyres but, it has other
areas of manufacture alto, Therefore
their case was, “Our profits are not so
much from the tyre business as from
other areas.” .. .,

SHRI JYOTIRMOY BOSU: Did thé
government examine it?

SHRI GEORGE FERNANDES: We
have mot yet come into the picture.
You geem to be too much in a hurry.
Comrade Bosu.

SIHRI JYOTIRMOY BOSU: VYes, I
am.

SHRI GEORGE FERNANDES: The
case of the companies, therefore, was,
by and large, that the industry has
not been doing well and here is the
addltional cost involved and, therefore.
‘we need certain concessions.’ They
wanted to discuss excise, they wanted
to discuss capacity utilisation and how
to stimulate the total economy §o that
the tyre industry could pick up as pro-
duction has not been upto the installed
capacity. Excepting three companies,
the rest of the tyre companies have
boen performing well below their
capacity. Inchek—42 per cent.

SHRI JYOTIRMOY BOSU: That is
an Indian company.

SHRI GEORGE FERNANDES:
Madras Rubber—85 per cent, Faloon—
75 per cent, JK.—B87 per cent, Apollo
—43 per cent Firestone—85 per cent

gt
dustry generslly and these were
various points which they came to dis-
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cuss. On prices we weare to tell the
tyre companies that there was no justi-
fication for any increase in prices be.
cause even assuming that there has
bsen an increase—there has been an
increase in certain inputs—but there
were other areas where there has been
a decline lke the prices of rubher,
intesest rates, inventories, etc

SHRI GEORGE MATHEW: What
is the price quoted by them for natural
rubber?

The price of natural rubber as of

(Interruptions).

SHRI GEORGE FERNANDES:
would not be able to tell what 15 the
price that the manufacturers are quot-
ing for natural rubber.

SHRI GEORGE MATHEW. To the
DGTD. and DG.S. & D.—the tyre
manufacturers have to give the pur-
chase price of natural rubber. They
have to give them the break up. Be-
cause the QGovernment is purchasing
so many tyres, therefore, they have to
give them the break up of their price.

SHRI GEORGE FERNANDES 1
will be able to find that.

SHRI 3EORGE MATHEW: It is
Rs. 760 per quintal

SHRI GEORGE FERNANDES: Falr
enough, nay be 760,

SHRI JYOTIRMOY BOSU: To find
out the cost of production at the fac-
tory gate exercise must be done by
the Government and Government may

satisfy itself.
SHRI GEORGE FERNANDES: Please

do not be in a hurry. Comrade Chair
no case as far as
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MRTP Act, MRTP regulations. In fa
the breach is not only of the MRTP
regulations but also there is a brea
of promise because in 1976 tyre com-
panies made a promise before MRTP
Commission that they would not any
more operate as a cartel. They gave
this assurance This assurance was
accepted by the then Government
obviously and one assumed that the
tyre companies would behave lke
good boys who give a word and then

K

keep it It is now obvious ..
MR. CHAIRMAN: Like Comrade
Jyotirmoy Bosu.

SHR! GEORGE FERNANDES: Like
Comrade Jyotirmoy Bosu, this is what
the Chair person says. [ do not say.

Now it Is obvious that the tyre
companies have not kept their word.
That even while they may not be
operating as a cartel in the formal
senge of the term, in an informal woy
they are operating as a cartel

As far as we are concerned, it does
not make any difference whether they
operate formally or informally. As far
as we are concerned—as a Govern-
ment, or any person or as MRTP Com-
mission—it does not make any differ-
ence because they are functioning just
now as that of a cartel

SHRI JYOTIRMOY BOSU: One
used to manufacture for the other.

SHR! GEORGE FERNANDES: PFalr
enough, may be.

You have knowledge of this subject
having dealt with the tyre companies
better than perhaps I would have.

SHRI SAUGATA ROY (Barrack-
pore): What a eompliment!

SHRI GEORGE FERNANDES: 8o
{herefore, there is a clear violstion of
the MRTP regulations and the Govern-
ment, therefore, would take steps to
see that there is an Immediate MRTP
mmuanlmm-ﬂnnm
call 1t informsl but into this oartel
formation on the part of the tyre



419 Prige Hike on

[Shri George Fernandes]

companies once again in order to jack
up prices, because if there is justifica-
tion to put up prices and as I said
there has been a price increase in cer.
tain areas, there is no price control
on t''res, so, technically, it is open
to lha tyre companies, particularly ‘o
a tyra company which feels that it ic
losing end it iz not able to market
tyre at a price which it must get for
the .nputs that it is putting into 'h.
makuig of a tyre. It is open to ralse
its price. There is no statutory price
conirol. But the fact that all of them
gang up and put up the price at the
same uume and on the same basis sug-
gest that It i8 not one of those exer-
cises where people were concerned
with prices generally, but there was a
converted move on the part of all of
thein to gut up price. Therefoce,
MR.I P ir involved and Government
would, therefore, refer this matter to
MRTP Commission so that an Investi-
gation into this new cartel is made.
The other guestion is of the prices
itself. As I said, there is no price
control. There is no statutory price
control. Just now it i8 not even the
sellers market. For all purposes it 13
the buyers market. Knowing the
state of the automobile industry today,
knowing the situation in the tyre in-
dustry today, it is, for all purposes, a
buyer's market it is nol a seller's
market. And yet if the companies
decide to put up prices, obviously
they feel strongly about it. We woull
therefore now like that the areas where
costs have gone up and the areas where
costs have come down have to e
examined.

And already, Comrade Chair-person,
the B.LC.P. (The Bureau of Industrial
Costs and Prices) is seized of this
question.

The moment we get a report from
the B.I.C.P. we shall be able to deal
with the tyre companies and tell them
that this is the cost structure....

SHRI JYOTIRMOY BOSU: Would
you like to lay thig Cost Exercise of
the B.I.UP. on the Table of the House?
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SHRI GEORGE FERNANDES: I
would not have any difficulty in doing
that,

SHRI JYOTIRMOY BOSU: I am
much obliged.

SHRI GEORGE FERNANDES; 1
would not have any difficulty in taking
the House into confildence on the exact
price structure and the cost structure
of the tyre industry.

I would have no objection of takinz
the House into confidence, becaurce,
this is not a matter where any State
secret or where any officlal secret 13
involved. Nothing like that is involv-
ed. The costs are there; the prices
are there: and we would certainly likc
to place this before the House, as and
when any information in regard to the
actual costs comes into our possession.

SHRI JYOTIRMOY BOSU: How
soon do you think?

SHRI GEORGE FERNANDES: The
moment I get the information in my
hand on the exact situation of costs,
I shall take the House into confidence
in this respect. There should be no
problem on that account.

Therefore, the only submission that
I would like to make to you, Comrade
Chair-person, is this.

While my friend, Comrade Unni-
krishnan is fully justified in getting
exercised over the price rise, his other
exercise about the Government's col-
lusion was not at all called for. That
is the least that I could tell him—that
it was not at all called for. T could
say something stronger, but he knows
that I would not say that,

SHRI SAUGATA ROY: You am
mincing words. .

SHRI GEORGE FERNANDES: 1
would not use any strong language,
certainly not with him.
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MR. CHAIRMAN: I assure you, he
would answer you in a comradely
manner!

SHRI K. GOPAL (Karur): This is
collusion between you and him!

SHR! GEORGE FERNANDES: He
has of course raised wider questions
of our attitude towards multinationals.
I will not refer to Coca Cola or 1.B.M.
or any of those things here. I will
not discuss the industrial policy here.
I do not think it is necessary to Jo
that. We have discussed this quite
often in this House. And, in so fui
as Government's approach to muili-
nationals and large houses 15 co4-
cerned, he very rightly commented n
the Economic Policy of the Janata
Party which has been published today.
He may rest assured that there will ha
a serics of measures which will woe
forthcoming, which will undo all thgt
you did, for the last 30 years. We shall
come forward with a package of
measures and I am sure....

SHRI K. P. UNNIKRISHNAN; 1 wel-
come it.

SHRI GEORGE FERNANDES: I am
glad that you welcome it.

The only confusion in my mind 1s,
how come that you created such a
situation and waited for thirty long
years for us to come here so that we
could undo it? That is something
which I do not understand. Why did
you create all these situations? Why
did you build up all these ‘MRTF'
houses? Why did you build up wll
these large houses? Why did you
build up these family enterprises? Why
did you wait for thirly long years till
did you wait for thirty long years !'ll
such time that the Janata Party come
;nto existence here on this side of the
House, pushing you to that side of .he
House? And now, you get up and =ay.
‘Now, fellows, we have created this
monster; will you please dismantle this
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monster? Well, you have created thus
monster. We shall dismantle this
monster.

I assure you that the policy that you
read in the newspapers today aud
which you think is a good policy, wiid
be implemented to the last letter.

And I hope that you, who have heen
victims of these monsters that were
created by the powers-that-be—and |
hope that you were not a part of the
powers.that-be—would not only wel-
come what we are now planning to
do and what we shall be doing, but,
you would also find out ways and
means of co-operating and supporting
us in all our actiong in dismantling ¢ll
{hese rotien structures which had oeen

nuilt up.

19.00 hrs.

SHRI K. P. UNNIKRISHNAN: Jusl
one point. On the question of export
subsidy for tyres, I mentioned about
the Rubber Cess. It was collected in
the name of giving subsidy for export-
ing.

SHRI VAYALAR RAVI: rose.

MR. CHAIRMAN: Mr. Ravi, wil
you please resume your seat?

Let Mr. Unnikrishnan put hig ques-
tion.

SHRI K. P UNNIKRISHNAN: Will
you mind glving this information?

GEORGE FERNANDES: v
otice to answer this.
\ling to answer that.

SHRI
would need some n
1 would be most wi

H House stands
MR. CHAIRMAN: The
adjourned til 11 AM. tomorrow.

19.01 hrs.

till

Lok Sabha then adjourned
E:t'::l of the Clock on Thureday, the
April 27, 1978|Vaisakha 7, 1900 (Saka).



